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 Joshi,  Shri  Liladhar  (Shajapur).

 Josm,  Shrimati  Bubhedra  (Ambaia).

 Jyothi,  Pandit  Jwala  Prasad  (Sagar).

 Katike  Singh,  Shri  (Azamgerh),
 Kamal  Singh,  Shri  (Buxar).

 Kamble,  Dr.  Devrao  Namdevraco
 Pathrikar  (Nanded—Reserved—
 Sch.  Castes).

 Kemble,  Shri  Bapu  Chandrases
 (Koparagaon).

 Renakasabai,  Shri  R.  Pitlal  (Chidam-
 baram).

 Kanungo,  Shri  Nityanand  (Cattack).

 Kar,  Shri  Prabhat  (Hodghly). ,
 Surmer®ar,  Sri  D.  P.  (Daatwer  २

 North).

 ¢



 Erol
 Karni  Singhji,  Shri  (Bikaner)

 Raaliep.,  Nami  Chandra
 (Kotah)

 =

 Katti,  Shri  9,  A,  (Chikodi).

 Miayal,  Shri  Peresh  Nath  (Basichat—
 Reserved—Sch.  Castes).

 Kedaria,  Shri  Chhaganial  Madarihhat
 (Mandvi—Reserved—Sch.  Tribes).

 Keshar  Kumari,  Shrimati  (Raipur—
 Reserved—Sch.  Tribes).

 Keszhava,  Shri  N,  (Bangalore  City).

 Keskar,  Dr.  B.  ्य  (Musafirkbana).

 Khadilkar,  Shri  Raghunath  Keshav
 (Ahmednagar),,

 Bheadiwala,  Shri  Kanhajyalal  (Indore).

 Khan,  Shri  Osman  Ali  (Kurnool).

 Khan,  Shri  Sadath  Ali  (Warangal).

 Khan,  Shri  Shahnawaz  (Meerut).

 Khedkar,  Dr.  Gopalrao  Bajirao
 (Akola).

 Khimji,  Shri  Bhawanji  R.  (Kutch).

 Khuda  Buksh,  Shri  Muhammed
 (Murshidabad)

 Khwaja,  Shri  Jamal  (Aligarh).

 Kiledar,  Shri  R.  S.  (Hoshangabad).

 Kistaiya,  Shri  Surti  (Bastar—Reserv-
 ed—Sch,  Tribes).

 Kodiyan,  Shri  P.  K.  (Quilon—Reserv-
 ed—Sch,  Castes).

 Koratkar,  Shri  Vinayak  Rao  K.
 (Hyderabad).

 Kotoki,  Shri  Liladhar  (Nowgong)  ).

 Kottukapally,  Shri  George  Thomas
 (Moovattupuzha).

 Kripalani,  Acharya  J.  B.  (Sitamarhi).

 Xripalani,  Shrimet:  Sucheta  (New
 Delhi).

 Krishna,  Shri  M.  R.  (Karumnagar—
 Reserved-—Sch.  Castes).

 त्

 Hpr-eontd,

 Kethpn  Caandrs,  किप्फ,  Claleshsrag).
 Heishna  Bao,  Shi.  Mandali  Vaokaia.

 (Masulipatnam).

 Krishnaiah,  Shri  D.  Balarama  (Gudi-
 vada).

 Krishnamachari,  Shri  T.  T.  (Madras
 South)

 Krishnappa,  Shri  M.  च्  (Tumkur).
 Krishnaswamy,  Dr,  A.  (Chingleput).

 Kumaran,  Shri  M.  K.  (Chirayinkil).

 Kumbhar,  Shri  Banamali  (Sambal-
 pur—Reserved—Sch.  Castes).

 Kunhan,  Shri  P.  (Palghat—Reserved—
 Sch.  Castes).

 Kureel,  Shri  Baij  Nath  (Rae  Bareli—
 Reserved—Sch.  Castes).

 L

 Lachhi  Ram,  Shri  (Hamirpur—
 Reserved—Sch.  Castes).

 Lachman  Singh,  Shri  (Nominated—
 Andaman  and  Nicobar  Islands).

 Lahiri,  Shri  Jitendra  Nath  (Seram-
 pore).

 Laskar,  Shri  Nibaren  Chandra
 (Cachar—Reserved—Sch.  Castes).

 Laxmi  Bai,  Shrimati  Sangara  (Vicara-
 bad).

 M

 Mafida  Ahmed,  Shrimati  (Jorhat).

 Meahagaonkar,  Shri  Bhausaheb  Rao
 Saheb  (Kojhapur).

 Mahanty,  Shri  Surendra  (Dhenkana)).

 Mahendra  Pratap,  Raja  (Mathura).

 Masti,  Shri  Nikunja  Bibari  (Ghatal).

 Majhi,  Shri  Ram  Chandra  (Mayur-
 Diianj—Reserved—Sch,  Tribes).

 jthia,  Sardar  Suryt  Singh  (Tam-
 ‘aran),



 ot

 M—~contd,

 Malaviya,  Pandit  Govind  (Sultanpur).

 Malaviya,  Shri  Keshava  Deva  (Basti).

 Malhotra,  Shri  Inderjit  Lal  (Jammu
 and  Kashmir).

 Mallish,  Shri  U.  Srinivasa  (Udipi).

 Malvie,  Shri  Kanhaiyalal  Bherulal
 «Shajapur—Reserved—Sch.  Castes)

 Malviya,  Shri  Motilal  (Khajuraho—
 Reserved—Sch.  Castes).

 Manaen,  Shri  T.  (Darjeeling).

 Manay,  Shri  Gopal  Kaluji  (Bombay
 City  Central—Reserved—Scheduled
 Castes).

 Mandal,  Dr,  Pashupati
 Reserved—Sch.  Castes).

 Mandal,  Shri  Jailal  (Khagaria).

 Maniyangadan,  Shri  Mathew  (Kotta-
 yam).

 Manjula  Debi,  Shrimati  (Goalpara).

 Masani,  Shri  M.  हें,  (Ranchi—East).

 Masuriya  Din,  Shri  (Phulpur—
 Reserved—Sch.  Castes).

 Matera,  Shri  Laxman  Mahadu
 (Thana—Reserved—Sch,  Tribes).

 Mathur,  Shri  Harish  Chandra  (Pali).

 Mathur,  Shri  Mathura  Das  (Nagaur).
 Matin,  Qazi  8,  A.  (Giridih).

 Mehdi,  Shri  Syed  Ahmed  (Rampur).

 Mehta,  Shri  Ashok  (Muzaffarpur).
 Mehta  Shri  Balwantray  Gopalji

 (Gobilwad).
 Mehta,  Shri  Jaswant  Rai  (Jodhpur).

 Melte,  Shrimati  Krishna  (Jammu  and
 Kaasinnir).

 Meikote,  Dr.  G.  8.  (Raichur).

 Menon,  Dr.  K.  B  (Badagare).

 Moencn,  Stai  V.  K.  Krishna  (Bombay
 City  North).

 Menon,  Shri  £  1५  Nerayanenkutty
 (Mokendaperem).

 (Bankura—

 —contd.

 Minimata,  Shrimati  Agemades  Guru
 (Baloda  Bazar—Reserved--Sehk.
 Castes).

 Mishra,  Shri  Bibhuti  (Bagaha).

 Mishra,  Shri  Lalit  Narayan  (Sahbarsa).

 Mishra,  Shri  Mathura  Prasad  (Begu-
 sarai).

 Mishra,  Shri  Shyam  Nandan  (Jai-
 nagar).

 Misra,  Shri  Bhagwan  Din  (Kaisar-
 gan).

 Misra,  Shri  Raghubar  Dayal  (Bulsnd-
 shahr).

 Misra,  Shri  Raja  Ram  (Faizabad).

 Mohammad  Akbar,  Sheikh
 and  Kashmir).

 Mohan  Swaroop,  Shr  (Pilibhit).

 Mohideen,  Shri  M.  Gulam  (Dindigul).

 Mohiuddin,  Shri  Ahmed  (Secundera-
 bad).

 Morarka,  Shri  Radheyshyam  Ram-
 kumar  (Jhunjhunu).

 (Jammu

 More,  Shri  Jayawant  Ghanshyam
 (Sholapur).

 Mukerjee,  Shri  Hirendra  Nath  (Cal-
 cutta—Central).

 Mullick,  Shri  Baishnav  Charan  (Ken-
 drapara—Reserved—Sch.  Castes).

 Muniswamy,  Shri  N.  R.  (Vellore).

 Murmu,  Shri  Paika  (Rajmahal—Re-
 strved—Sch.  Tribes).

 Murthy,  Sbri  B.S.  (Kakinada—
 Reserved-—-Sch.  Castes).

 Murty,  Shri  M.  8,  (Golugonda).

 Musafr,  Giani  Gurmukh  Aingh
 (Amritsar).

 Muthukrishnan,  Shri  M.  (Vellore—
 Reserved—Sch.  Castes).



 eon
 Shri  9,  Thanulmgam  (Nager-

 Naidu,  Shri  R.  Govindarajalu  (Tiru-
 vallur).

 Naidu,  Shn  T.  D  Muthukumara-
 sami  (Cuddalore).

 Nair,  Shri  C.  Krishnan  (Outer  Delhi).
 Nair,  Shri  K.  7  Kuttikrishnan

 (Kozhikode)
 Nair,  Shri  ह:  K  Vasudevan  (Thiru-

 vella).
 Naldurgkar,  हल  Venketrao  Srini-

 wasrao  (Osmanabad).
 Nallakoya,  Shri  Koyilat  (Nominated—

 Laccadive,  Minicoy  and  Amindive
 Islands)

 Nanda,  Shri  Gulzarilal  (Sabarkantha)

 Nanjappa,  Shri  C  (Nilgiris)

 Naraindin,  Shm  (Shahjahanpur—
 Reserved—Sch,  Castes).

 Narasimhan,  Shri  ९.  R.  (Krishnagiri)
 Narayanasamy,  Shri  R  (Peryaku-

 lam)

 Naskar,  Shn  Purnendu  Sekhar  (Dia-
 mond  Harbour).

 Nath  Pai,  Shr:  (Rajapur)

 Nathwan,,  Shri  Narendrabha  क्
 (Sorath)

 Nayak,  Shr  Mohan
 Reserved—Sch,  Castes)

 Nayar,  Dr.  Susila  (Jhansi)

 Nayar,  Shn  V  P  (Quilon)

 Negi,  Shri  Nek  Ram  (Mahasu—
 Reserved—Sch.  Castes)

 Nehru,  Shri  Jawaharlal  (Phulpur)

 Nehru,  Shrumati  Uma  (Sitapur)

 Neswi,  Shri  T.  R  (Dharwar  South).

 0

 @Gaker  Lal,  Shri  (Motah—Reserved—
 Sch,  Castes).

 Qua,  Shri  Ghapshyam  Lal  (Zalawad).

 (Ganjam—

 (vil)

 Pedalu,  Shri  Kankipeti  Veeranna
 (Golugonda—Reserved—Sch.  Tri-
 bes).

 Padam  Dev,  Shri  (Chamba)
 Pahadia,  Shri  Jagan  Nath  Prasad

 Sawai  Reserved—Sch.

 Palaniyandi,  Shri  M.  (Perambalur).

 Palchoudhun,  Shrimati  Na  (Nabe-
 तेगा)

 Pande,  Shri  C.  D  (Naini  Tal)

 Pandey,  Shri  Kashi  Nath  (Hata).

 Pandey,  Shri  Sarju  (Rasra)

 Pangarkar,  Shm  Nagorao  Karojee
 (Parbhani).

 Panigra:,  Shri  Chintamam  (Puri).

 Panna  Lal,  Shri  (Faizabad—Reserv-
 ed—Sch,  Castes)

 Parmar,  Shri  Deenabandhu  (Udaipur—
 Reserved—Sch.  Tribes).

 Parmar,  Shri  Karsandas  Ukabhai
 (Ahmedabad—Reserved—Sch.  Cas-
 tes)

 Parulekar,  Shm  Shamrao  Vishnu
 (Thana)

 Parvati  Knshnan,  Shnmat  MM.
 (Coimbatore).

 Patel,  Shm  Nanubha  Nichhabhai
 (Bulsar—Reserved—Sch  Tribes).

 Patel,  Shri  Purushottamdas  R  (Meb-
 sana)

 Patel,  Shr:  Rejeshwar  (Hajipur)

 Patel,  Sushr:  Maniben  Vallabhabhal
 (Anand)

 Pati,  Shri  Balasaheb  (Miraj)

 Patil,  Shri  Nana  (Satara).

 Patil,  Shri  R.  D.  (Bhir)

 Pati,  Shn  SK  (Bombay  Clty
 South).



 >  pwy
 सपा,  Shri  Yitamrao  §=—- Laxman

 {Dhulia).

 Patnaik,  Shri  Uma  Charan  (Ganjam).
 Pattabhi  Raman,  Shri  ्  R  (Kumba- *  Wonam).

 Pillei,  Shri  8,  C.  C.  Anthony  (Madras
 Marth).

 Piviai,  Shri  P.  १  Thanu  (Tirunelvels)

 Pocker  Sahib,  Shri  B.  (Banjeri) ~
 Prabhakar,  Shri  Naval  (Outer  Delhi—

 Reserved—Sch.  Castes).

 Prag:  Lael,  Shri
 ed—Sch,  Castes)

 Prasad,  Shri  Mahadeo  (Gorakhpur—
 Reserved—Sch.  Castes).

 Prodhan,  Shri  Bijaya  Chandrasingh
 (Kalahandi—Reserved—Sch  Tribes)

 Punnoose,  Shri  P  T  (Ambalapuzha)

 (Sitapur—Reserv-

 Radha  Mohan  Singh,  Shri  (Balla)
 Radha  Raman,  Shri  (Chandni  Chowk)

 Raghubir  Sahai,  Shn  (Budaun)

 Raghunath  Singh,  Shri  (Varanasi)

 Raghunath  Singhj,  Shn  (Barmer)

 Raghuramaiah,  Shr  Kotha  (Guntur)

 Rahman,  Shn  M  Hifzur  (Amroha)

 Bai,  Shri  Khushwaqt  (Kher).

 Raj  Bahadur,  Shri  (Bharatpur)

 Rajendra  Singh,  Shri  (Chapra).

 ‘Raiiah,  Shri  Devanapall:  (Nalgonda—
 Reserved—Sch  Castes)

 Raju,  Shri  D  S.  (Rajahmundry)

 Raju,  Shri  Viysyarama  Gayjapath
 (Visakhapatnam)

 Rajyalaxmi,  Shmmat:  Lalta  (Hazan-
 bagh).

 ‘Ram  Garib,  Shri  (Bast—Reserved—
 Sch.  Castes).

 (viii)

 R~<contd,

 Ram  Saran,  Shri  (Moradabed),

 ganj).

 Ram  Subhag  Singh,  Dr.  (Gesargm).

 Ramkrishnan,  Shri  Peelamedu  Ran~-
 @aswamy  Naidu  (Pollach!).

 Ramam,  Shri  Uddaraju  (Nargsapar)..
 Ramanand  Shastri,  Swami  (Bara-

 banki—Reserved—Sch,  Castes).

 Ramananda  Tirtha,  Swami  (Auranga-
 bad).

 Ramaswamy,  Shri  S.  प  (Salem),

 Ramaswamy,  Shri  K  5  (Gobichetti-
 palayam).

 Ramaswamy,  Shri  Pub  (Mahbub-
 nagar—Reserved—Sch.  Castes).

 Ramaul,  Shn  S.  N,  (Mahasu).

 Rameshwar  Rao,  Shn  J  (Mahbub-
 nagar)

 Rampure,  Shri  Mahadevappe  Y.
 (Gulbarga)

 Ranbir  Singh,  Ch  (Rohtak)

 Rane,  Shri  Shivram  Rango
 (Buldana)

 Ranga,  Shri  N  G  (Tenal:).

 Rangarao,  Shri  M.  Sri  (Karimnagar).

 Rao,  Shr:  8  Rajagopala  (Srikaku-
 lam).

 Rao,  Shri  Devulapalh  Venkateswar
 (Nalgonda).

 Rao,  Shri  Etikala  Madhusudan  (Mah-
 bubabad).

 Rao,  Shri  P  Hanmanth  (Medak).
 Rao,  Shri  R  Jagannath  (Koraput).
 Rao,  Shn  T  B  Vittal  (Khammam)

 Raut,  Shri  Bhola  (Champaran—
 Reserved—Sch  Castes)

 Raut,  Shri  Rajaram  Balkrishne
 (Kolaba)

 Ray,  Shrimati  Renuka  (Malda).



 oa

 Reidy,
 Shri  R.  Lakshmi  Narasa  (Nel-

 4
 Reddy,  Shri  R.  Narapa  (Ongole). ro

 Reddy,  Shri  T.  Nagi  (Anantapur).

 Reddy,  Shri  EK.  V.  Ramakrishna
 (Hindupur).

 Reddy,  Shri  T.  N.
 (Rajampet).

 Reddy,  Shri  Vutukuru  Rami  (Cudda-
 eh).

 Roy,  Shri  Biren  (Calcutta—-South-
 West).

 Roy,  Shri  Bishwanath  (Salempur).

 Rungsung  Suisa,  Shri  (Outer  Mam-
 pur~—Reserved—Sch.  Castes).

 Rup  Narain,  Shri  (Mirzapur—Re-
 served—Sch.  Castes).

 .

 Vishwanatha

 8

 Sadhu  Ram,  Shn  (Jullundur—Re-
 served—Sch.  Castes).

 Sahodraba:  Rai,  Shrimat:  (Sagar—
 Reserved—Sch.  Castes).

 Sehu,  Shri  Bhagabat  (Balasore).

 Sehu,  Shri  Rameshwar  (Darbhange—
 Reserved—Sch.  Castes).

 Saigal,  Sardar  Amar  Singh  (Janjgir)

 Srisens
 डा  Shibban  Lal  (Maharaj-

 Salunke,  Shri  Balasaheb  (Khed).

 Shri  Sats  Chandra
 (Tamiuk).

 Semantsinhar,  Dr  N.  C.  (Bhubanes-
 war).

 Sembandam,  Shmn  K.R.  (Nagapat-
 tinam).

 Sexapath,  Shri  B.  त्  K.  (Namakkal).

 8-—~contd,

 EERE
 es,

 (Koraput

 Sankarapendian,  Shri  M.  (Tenkasi).
 Serdar,  Shri  Bholi  (Saharsa—Resery-

 ed—Sch.  Castes).
 Sarhadi,  Shri  Ajit  Singh  (Ludhiana),
 Satish  Chandra,  Shri  (Bareilly).
 Satyabhama  Devi,  Shrimati  (Nawada).
 Satyanarayana,  Shri  Biddika  (Par-

 vathipuram—Reserved—Sch.  Trih- es).

 Scindia,  Shrimati  Vijaya  Raje  (Guna).
 Selku,  Shri  Mardi  (West  Dinajpur—

 Reserved—Sch.  Tribes).
 Sen,  Shri  Asoke  Kumar  (Calcu

 North-West).  cca

 Sen,  Shn  Phani  Gopal  (Purnea).

 Serva:,  है"... ह  A.  Vairavan  (Tanjore).
 Seth,  Shri  Bishanchandar

 jahanpur).  (Shab

 —
 Manabendra  (Tebri  Garh-

 wal).

 Shah,  Shr:  Manubhai  Madhy.
 rashtra).

 ;  a  om

 Shah,  Shrimat:  Jayaben  Vajubhai
 (Girnar).

 Shakuntala  Devi,  Shrimaty  (Banka).

 Shankaraiya,  Shri  M.  (Mysore).
 Sharma,  Pandit  Krishna  Chandra

 (Hapur).

 Sharma,  Shri  Diwan  Chand  (Gurdas-
 pur).

 Sharma,  Shri  Hamsh  Chandar  (Ja-
 pur)

 Sharma,  Shr  Radha  Charan  (Gwa-
 hor)

 Shastri,  Pandit  Hiralal
 Madhopur)

 Shastri,  Shri  Lal  Bahadur  (Aljaha-
 bad).

 (Sawai



 8—<contd.

 Shestri,  Shri  Prakash  Vir  (Gurgaon).

 Shivananjeppa,  Shri  M.  K.  (Mandya).

 Shobha  Ram,  Shri  (Alwar).

 Shukla,  Shri  Vidya  Charan  (Baloda
 Bazar).

 Siddananjappa,  Shri  H.  (Hassan).

 Siddiah,  Shri  8.  M.  (Mysore—Re-
 served—Sch.  Castes).

 Singh,  Shri  Awadhesh  Kumar  (Kati-
 har).

 Singh,  Shri  Chandikeshwar  Seran
 (Sarguja).

 Singh,  Shri  Digvijiya  Narayan
 (Pupri).

 Singh,  Shri  Dinesh  Pratap  (Gonda).

 Singh,  Shri  Har  Prasad  (Ghazipur).

 Singh,  Shri  Kamal  Narain  (Shahadol
 —~Reserved—Sch.  Tribes).

 Singh,  Shri  Laisram  Achaw  (Inner
 Manipur).

 Singh,  Shri  Mahendra  Nath  (Maha-
 rajganj).

 Singh,  Shri  ह:  N.  (Chandauli).

 Singh,  Shri  Sinhasan  (Gorakhpur).

 Sinha,  Shri  Banarsi  Prasad  (Mon-
 डडा)

 Sinba,  Shri  Gajendra  Prased  (Pala-
 mau).

 Sinba,  Shri  Kailash  Pati  (Nalanda).

 Sinha,  Shri  Sarangdhara  (Patna).

 Simba,  Shri  Satya  Narayan  (Samasti-
 pur).

 fiaba,  डिच  Sstyendra  Narayan
 (Aurangabad).

 @inba,  Shrimati  Tarkeshwari  (Barb).

 Siva,  Dr.  M  द  Gangadbara  =  (Chit-
 toom—Reserved—Sch.  Castes).

 Sivaraj,  Shri  N.  (Chingieput—Reserv-
 ed—Eich.  Castes).

 (Aligarh—Re- fuatak,  Shri  Nardeo
 served-——Sch.  Castes).

 emani,  Ghri  ्.  D.  (Gauma).

 (x)

 6—contd,

 Sonawane,  Shri  Tayappa  (Sholapur—
 Reserved—Sch.  Castes)’.

 Sonule,  Shri  Herihar  Rao  (Nanded).

 Soren,  Shri  Debi  (Dumka—Reserv-
 ed—~Sch.  Tribes).

 Subbarayan,  Dr.  ह.  (Tiruchengods).

 Subramanyam,  Shri  Tekur  (Bellary).
 Sugandhi,  Shri  Murikeppa  Siddappa

 (Bijapur  North).

 Sultan,  Shrimati  Maimoona  (Bhopal).

 Supakay,
 Shri  Shraddhakar  (Sambel-

 pur).
 Sumat  Prasad,  Shri  (Muzaffarnagar).

 wami,  Shri  द  N.  (Chanda).

 Swaran  Singh,  Sardar  (Jullundur).

 Syed  Mahmud,  Dr.  (Gopalganj).

 T

 Tahir,  Shri  Mohammed  (Kishanganj).

 Tangamani,  Shri  K.  द  K.  (Madurai).

 Tantia,  Shri  Rameshwar  (Sikar).

 Tariq,  Shri  Ali  Mohammad  (Jammu
 ang  Kashmir).

 Tewari,  Shri  Dwarikanath  (Cachar).

 Thakore,  Shri  Motisinh  Bahaduraink
 (Patna).

 Theyar,  Shr  U.  Muthurmalings
 (Srivilliputhur).

 Thimmaish,  Shri  Dodda  (Kolar—Re~
 served—Sch,.  Castes).

 Thirumal  Rao,  Shri  के.  (Kakinada).

 Thomes,  Shri  A.  M.  (Ernakulam).



 ¥.-contd.

 Tiwari,  Pandit  Babu  Lal  (Nimar
 Shandwa).

 Tiwari,  Shri  Ram  Sahai  (Ehaju-
 vaho).

 Tiwary,  Pandit  Dwarka  Nath  (Kesa-
 ria).

 Tripathi,  Shri
 ¢(Unnao).

 Tula  Ram,  Shri  (Etawah—Reserved—
 Sch.  Castes).

 Tyagi,  Shri  Mahavir  (Dehra  Dun).

 Vishwambar  Daysl

 U

 Vike,  Shri  M.  G.
 ed—Sch.  Tribes).

 है...  Singh,  Shri  (Ghosi).

 Upadhyaya,  Pandit  Munishwar  Dutt
 (Pratapgarh).

 Upadhyaya,  Shri  Shiva  Datt  (Rewa).

 (Mandia—Reserv-

 v

 Vajpayee,  Shn.  Atal  Bihan.  (Balram-
 pur).

 Valvi,  Shri  Laxman  Vedu  (West
 Khandesh—Reserved—Sch.  Tribes).

 Varma,  Shri  B.  B.  (Champeran).

 Varma,  Shri  Manikya  Lal  (Udaipur)

 Verma,  Shri  Ramsingh  Bhai  (Nimar).

 (x)

 V——comtl,

 Vedakumari,  Kumari  M.  (Eluru).
 Venkatasubbeiah,  ह... है  Pendekanti

 (Adoni).

 Verma,  निधि  Ramji  (Deoria).

 Vijaya  Raje,  Shrimati  (Chatra).
 Vishwanath  Prasad,  Shri  (Azamgarh

 —~Reserved-—Sch.  Castes).

 Vyas,  Shri  Ramesh  Chandra
 wara).

 Vyas,  Shri  Radhelal  (Ujjain).

 (Bhil-

 w

 =  =  oe
 Shri  Narayan  Maniranji

 ‘Chhindwara—Reserved—Sch.  Tri-
 bes).

 Warior,  Shn  K.  K.  (Trichur).

 Wasnik,  Shri  Balkrishna  (Bhandara—
 Reserved—Sch.  Castes).

 Wilson,  Shri  John  N.  (Mirzapur).
 Wodeyar,  Shri  K.  G.  (Shimoga).



 (uit)

 LOK  SABRA

 है...  Speaker

 Shri  M.  Ananthasayanam  Ayyangar.

 The  00कबाईए >तिककनकेना,

 ह...  Hukem  Singh.

 Panel  of  Chairman,

 Pandit  Thakur  Das  Bhargava,  Shri  J.  M.  Mohammed  Imam.

 Shri  Upendranath  Barman.  Shri  C.  R.  Pattabhi  Raman.

 Shrimati  Renu  Chakravartty.  Shri  Jaipal  Singh.

 Secretary

 Shri  M.  N.  Kaul,  Barrister-at-law

 Business  Advisory  Committee

 Shri  M.  Ananthasayanam  Ayyangar—  Shrimati  Sucheta  Kripalani.
 (Chairman).

 Shn  M,  L.  Dwivedi.

 Sardar  Hukam  Singh.  Shri  Raghubir  Sahai.

 Pandit  Thakur  Das  Bhargava.  580  M.  Thirumala  Rao.

 Shri  Satya  Narayan  Sinha  Shri  Surendranath  Dwivedy.

 Shri  8.  R.  Rane.  Shr:  Braj  Raj  Singh.

 Shri  Shree  Narayan  Das.  Shm  Jaipel  Singh.

 Shri  K.  T.  K  Tangaman.  Shri  Shraddhakar  Supakar.

 Committee  of  Privileges

 Sardar  Hukam  Singh—(Chairman).  Shr  Sarangadhara  Sinha.

 Seri  Satya  Narayan  Sinha.  Shri  C  D.  Pande.

 Shri  Asoke  K.  Sen.  Shri  Hirendra  Nath  Mukerjee.

 Shri  8.  R.  Rane.  Shn M  है  Masan.

 Dr.  P.  Subbarayan.  Shri  Bimal  Comar  Ghose.
 Shri  Nem:  Chandra  Kaslwal  Shr:  Shraddhakar  Supekar.

 Shrimati  Jayaben  Vajubha:  Shah.  Thakore  Shri,  Fatesinhji  Ghodaser.

 डिगा,  ्,  M.  Wadiwa.



 (alii)

 Committee  on  Absences  ef  Siembers  from  the  sittings  of  the  House

 1  Mulchand  DUBe-.(Chabnan).  डि,  8.  L.  Chandak.
 1 ग  Shetttiniiie  Devt.  किले  KR.  Achar,
 शोल  द  4.  Geren.  Shri  Chintamani  Panigrahi.
 Sari  M.  Ayyakannu.  Shri  N.  है  Shanmuga  Gounder.
 Shri  Ram  Krishan  Gupta.  Shri  B.  C,  Mullick,
 Shri  8.  Hanada.  Shri  Harlth  Chitndra  Sturina
 Ghri  R.  S,  Ria.  Shri  Ignace  Beck.
 Shri  Bunjhattg  Sision.

 Committees  on  Estimates

 Sari  H.  C.  Dasappe—(Chairmas).  Shri  Surendranath  Dwivedy.
 Shri  ॥  फ्  Uikey.  Shri  P.  K  Deo.
 Dr.  Sushila  Nayar.  Shri  M.  Saenkarapandian.
 Shri  T.  N.  Viswanath  Reddy.  Shri  N.  R.  Ghosh.
 ता  Sunder  Lal  Shrimati  Renu  Chakravartty.
 Shri  T.  प्र,  Sonavane.  Shri  Jhulan  Sinha.
 Shri  Raghunath  Singh.  Shri  D,  A.  Katti.
 Sardar  labal  Singh.  Shri  ह  Nagi  Reddy.
 Shri  A.M  Tarly.  Shri  द  Hem)  Reddy.
 Shri S.  A.  Matin.  Shri  8  R,  Mahagaonkar.
 Shri  Hem  Barua.  Sardar  A.  S.  Saigal.
 Shri  Narendrabhai  Nathwani,  Shri  Dinesh  Singh.
 Shri  Rajeahwar  Patel.  Shri  M.  Muthukrishnan.

 Shrimati  Mafida  Ahmed  Shri  K.P.  K.  Nair.
 Shri  Mathura  Das  Mather.  Shri  C.  R  Basappa.

 Committee  en  Government  Assurances

 Pandit  Thakur  Das  Bhargava—  Shri  Naval  Prabhakar.

 (Chairthan)  Shri  Jaswantraj  Mehta

 Shri  Antivafh  Sinks  Shri  Motilal  Malviys.
 Shri  Bishwareth  Roy.  Shri  Kama!  Singh.
 Shri  2,  KX.  Vasudevan  Nair.  Shri  Atal  Bihari  Vajpayee.
 Shri  a  R.  Dusappi.  Shri  Ramji  Verma.

 Shei  P,  Gubblah  Ambalan.  Shri B.  8,  Das  Gupta.

 Sheiemati  है! उ  Paichoudhurl,  Shri  Genpati  Ram.



 {ziv)

 Comssiites  o®  Potitions

 Shri  Upendranath  Berman—  कल  A.  दि  Ghare.
 (Chairman).

 =  suet  Pramattinath  Banecies,
 Pandit  Jwala  Presad  Jyotishi.  Shri  ‘Pendekanti  Venkatasubbeiait.

 Shrimat!  Uma  Nehru.  Ch.  Pratap  Singh  Daulta.
 Pandit  Dwarka  Nath  Tiwary.  किल  0.  M.  Kedaria,
 Shrimati  Krishna  Mehta.  Shri  M.  K.  Shivnanjapga.

 Shri  MK.  M,  Abdul  Salam.  Shri  Ram  Chandra Majhi.
 Shri  Jiyalel  Mandal  Shri  Arjun  Singh  Bhadauria.

 Committees  on  Private  Members’  Bills  and  Resciutions

 Sardar  Hukam  Singh—(Chairman).  Shri  S.  A.  Agadi.

 Sardar  Amar  Singh  Seigal,  Dr.  Pashupat!  Mandal.

 Shri  Sunder  Lal.
 Shri  Nerendrabhai  Nathwani,

 Shri  Ram  Krishan  Gupta.
 Shri  8.  Easwara  lyer.
 Shri  Balasaheb  Patil.

 Shri  Birbel  Singh.  Shri  २,  Thanulingam  Nadar.

 Sari  Jhulan  Sinha.  Shri  Shraddhakar  Supakar,
 Shri  Yadav  Narayan  Jadhav.  डल  Shambhu  Charan.

 Committee  on  Public  Accounts

 Lok  Sabha

 Shri  Upendrenath  Barman—  Shri  S.  V.  Parulekar.
 (Chairman).  Shri  T.  R,  Neswi

 Shri  T,  Manaen,  Shri  Raghuber  Dayal  Misre
 Shri  M.  M.  Gandhi.  Shri  Radha  Raman.
 Pandit  Jwala  Prasad  Jyotishi  Shri  Aurobindo  Ghosal.
 हिल  Rameshwar  Sehu.  Shri  Yadav  Narayan  Jadhav.
 Shri  T.  Sanganna.  Shri  Jaipal  Singh,
 Shri  ्  8.  K.  Koratkar.  Shri  Shraddhbakar  Supakar,

 Rajya  Sabha

 Rajkumari  Amrit  Kaur.  Shri  Surendra  Mohan  Ghose.
 ह..'.... ढ  Amolakh  Chand.
 |... ह  ,  R.  Deogirikar.

 Shri  Rohit  Manushankar  Dave.

 सादा  S.  Venkataraman.  Shri  Jaswant  Singh.



 (xv)

 Corumaiites  on  Subordinate  Logisiation

 @eréar  Hukam  Singh—(Chairman).  Shri  Behadur  Singh,

 Ghri  Ghanshyamiet  Oza.  Shri  T.  N.  Viswanatha  Reddy.

 1... ह  Ajit  Singh  Sarhadi.  Shri  Kanheiyalal  Bherulal  Malvia.
 @ari  K.  S,  Ramaswamy.

 Sart
 कल,  ह.  Singh.
 Shri  N.  R,  Ghosh.  Shri  Mohammed  Imam,

 Shri  T.  C.  N.  Menon.  Dr,  A.  Krishnaswami.

 Shri  Satyendra  Narayan  Sinha,  Shri  L.  Achaw  Singh.

 General  Purposes  Committee

 Shri  M.  Ananthasayanam  Ayyangar—  Shri  S.  A.  Dange.
 (Chairman).

 =  Acharya  J.  B.  Kripalant.
 Serdar  Hukam  Singh.  Shri  Indulal  Kenaiyalal  Yajnik.

 1 ा  Upendranath  Barman.  Shri  Vijayaram  Raju
 Shrimati  Renu  Chakravartty.  Shri  P.  K.  Deo.
 कप  मर,  ९.  ‘Dasappa.  Shri  B.  K.  Gaikwad.
 Shri  U.  Srinivasa  Malliah.  Dr.  A.  Krishnaswamt.
 Shri  Mulchand  Dube,  Shri  J.  M.  Mohamed  Imam.
 Shri  Satya  Narayan  Sinha,  Shri  C.  R.  Pattabhi  Raman.

 House  Committees
 कल  U.  Srinivasa  Malliah—  Shrimati  Maimoona  Sultan.

 (Chairman).  Shrimati  Sahodra  Bai  Rai.

 Shri  A.  E.  T.  Barrow.

 Shrimati  Parvathi  M.  Krishnan.

 Shri  Khushwagqt  Rai

 Shri  Bhausaheb  Raosaheb  Mahagoan-

 Sari  S.  C.  Samanta.

 Shri  Digvijaya  Narain  Singh.
 Shri  Rajeshwar  Patel.

 कल  Maneklal  Maganlal  Gandhi.

 Shri  Missula  Suryanarayanamurti.  kar.

 Joint  Committee  on  Salaries  and  Allowsnces  of  Members  of  Parliament
 Lok  Sabha

 ह... स  Satya  Narayan  Sinha—  Shri  Raghuber  Dayal  Misra.
 ‘  ):

 Shri  Doraiswami  Gounder
 कील  U.  Srinivasa  Malliah.

 Shri  Diwan  Chand  Sharma.  Shri  Narayan  Ganesh  Goray.

 ्  Chapalakenta  Bhattacharyya.  Shrimati  Parvathi  M.  Krishnan.

 @eri  Kenhaiyalal  Khadiwals.  Shri  U.  Muthuramalinga  Thevar.



 Rajys  Sabha

 Shrimati  Ammu  Swarminsthea.  Dr.  8,  ह -  Dube,
 ‘Shri  Amar  Nath  Agarwal
 ह... ह  3868  ‘Roy  ‘Kaldor.  Shri  Pe  Govindss  Wall,

 heath

 Shri  M.  Ananthasayanem  Ayyangar—  Shri  Tyappa  Hari  Sonavane.
 2७४७७  Shri  Ghanshyam  Lal  Oza,

 Sardar  Hukam  Singh.  Shrimati  Uma  Nehru.
 Shri  Satya  Narayan  Sinha.  Shri  N.  Shimkeraiya,
 Pandit  Thakur  Des  Bhargava.  Shri  Purushottamdas  R.  Patel

 Shri  a  R.  Pattsbhi  Raman.  Shri  Amjad  All

 Shri  M,  Siva  Raj.  Shri  M.  R  Masani,
 Shri  Radhelal  Vyas.  Shri  T.  8.  Vittal  Reo.

 Joint  Committee  of  Offices  of  Prelit

 Lok  Sabha

 Shri  C.  R.  Pattabhi  Raman—
 “holesiin

 Shrimati  Uma  Nehru.
 (  ०.  ह...) ह  R.  ९.  Sharma.

 at  §  Ase
 Shri  Hirendranath  Mukerjee.

 Dr.  K.  8.  Menon.  Shri  H.  Siddananjapps.

 Shri  R.  R.  Morarka.  Shri  Satlyendra  Narayan  Sinha.

 Rajya  Sabho

 Diwan  Chaman  Lall.  Shri  Amolakh  Chand.

 Shri  द ५  S.  Avinashi  Lingam  Chet-  Dr.  Raj  Bahadur  Gour.

 ther.  Shri  Rajendra  Pratap  Sinha.
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 LOK  SABHA

 Monday,  November  16,  959/Kartika
 25,  1881  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mex  Spraxer  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Kashmir

 “1
 {

 Shri  N.  R  Muntswamy
 Shri  A  M.  Tarig

 Will  the  Prime  Minister  be  pleased
 to  state’

 (a)  whether  Government  of  India
 are  aware  that  in  the  Concise  Oxford
 Dictionary,  Kashmir  has  been  men-
 tioned  as  a  part  of  Pakistan  while  gv-
 ing  the  defim‘ion  of  Pakistan,  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  get  the  mistake  rectified’

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  All  Khan):  (a)  Yes,  Sir

 (b)  Our  High  Comnussion  in  London
 which  took  up  the  matter  with  the
 Clarendon  Press,  Oxford,  has  been
 informed  that  the  pubhshers  propose
 to  drop  this  particular  entry  in  the
 Dictionary  altagether

 Shri  N.  है.  Muniswamy:  May  I
 know  whether  it  hac  been  brought
 to  the  notice  of  Government  that  on2
 of  the  leading  papers  in  America,
 namely  the  New  York  Times  always
 shows  Kashmir  as  a  disputed  area  and
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 gives  a  novel  definition  of  Azad  Kash.
 mir  as  a  corner  of  Pakstan,  and  if
 80,  what  steps  have  been  taken  by
 Government  to  elumuinate  these  grand
 ideas  from  the  publications  of  thie
 paper  which  is  always  friendly  to-
 wards  India  except  perhaps  that  it  8
 the  other  way  about  when  it  comes
 to  Kashmir?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  We  cannot  control  private
 newspapers  or  periodicals  [If  a  Gov-
 ernment  is  responsible,  we  draw  the
 attention  of  that  Government  to  it.

 Shri  Raghunath  Singh:  May  J  know
 whether  the  circulation  of  the  book
 has  been  stopped  in  India  or  not?

 Shri  Jawaharlal  Nehru:  Which  book?

 Shri  Raghunath  Singh:  This  book,
 the  dictionary

 Shri  Jawakaria]  Nehru:  No,  it  has
 not  been  stopped  I  might  add  that
 the  Pakis‘an  Government  have  taken
 strong  exception  to  this  very  descrip-
 tion  because  Pakistan  has  been  de-
 scribed  as  part  of  Ind.

 Shri  A.  M  Tariq:  May  I  know  whe-
 ther  in  this  dictionary  the  definitien  of
 Palastan  has  been  given  in  such  a  way
 that  Kashmir  3s  also  part  of  Pakis-
 tan?  As  it  is  a  reference  book  being
 used  daily  for  official  and  non-official
 business,  35  :t  not  our  duty  to  stop
 this  book  from  circulation,  till  they
 make  corrections  in  this  regard?

 Shri  Jawaharlal  Nehru:  Ido  not
 think  so

 Shri  Tangsmani:  May  I  know  whe-
 ther  the  Commonwealth  publication
 known  as  The  Commonwealth  in  Brief
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 shows  Kashmir  es  a  separate  entity  be-
 longing  neither  to  Pakistan  nor  to
 India,  and  if  so,  what  steps  Govern-
 ment  have  taken  to  rectify  the  same?

 Mr,  Speaker:  How  does  that  arise
 out  of  the  main  question?  The  main
 question  only  refers  to  the  Concise
 Oxford  Dictionary.  The  hon.  Minis-
 ter  cannot  be  expected  to  know  every-
 thing  about  everything.

 संगला  बांच

 शची  प्रकाश  बीर  शास्त्री  :

 की  tte  Wo  wat  :
 २.

 हिम
 झरजित  सिह  सरहदो  :

 सरजू  पांडेय  :

 क्या  ब्यान  मंत्री  २  प्रगस्त,  १६५६८  के
 तारांकित  प्रदन  सलया  १६  के  उत्तर  के  सम्बन्ध

 में  यह  बताने  की  कृपा  करेंगे  कि

 (क)  पाकिस्तान  द्वारा  मगला  बाघ
 के  निर्माण  के  बारे  मे  सरकार  ने  सुरक्षा
 परियद्‌  को  कया  कोई  और  विरोध
 पत्र  भेजा  है;  भौर

 (ख)  यदि  हा,  तो  सुरक्षा  परिषद
 ने  उस  पर  क्‍या  कार्य  वही  की  है?

 भर  देशिक-कार्थ  उपसंत्री  (भीमती  लक्मी  मेनन):
 (क)  संयक्‍त  राष्ट्र  में  हमारे  स्थायी  प्रति-

 निधि  द्वारा  सुरक्षा  परिषद्‌  के  अध्यक्ष  को
 भेजे  सए  दो  पत्रो  की,  तथा  पाकिस्तान  के  उत्तर
 की  प्रतियां  सदन  की  मेज  पर  रख  दी  गई

 हैं  |  दिशिये  परिशिष्ट  भनुबध  सब्या  !]

 (ख)  हमारे  स्थायी  प्रतिनिधि  के
 पत्रों  की  प्रतियां  सुरक्षा  परिषद  के  श्रलेखो

 (डाकूमेंट्स)  के  रूप  में  परिषद्‌  के  सभी
 सदस्यों  के  पास  भेज  दी  गई  है

 Seme.  Mon.  Members:  May  we  have
 the  reply  in  English  also?
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 Shrimati  Lakshmi  Menen;  (a)  Copies
 of  two  letters  addressed  by  our  Per-
 manent  Representative  in  the  United
 Nations  to  the  President  of  the
 Security  Council  and  Pakistan’s  reply
 are  laid  on  the  Table  of  the  House.
 [See  Appendix  I,  annexure  No.  ye

 (b)  Copies  of  our  Permanent  Re-
 présentative’s  letters  have  been  dis-
 tributed  to  all  members  of  the  Security
 Council  as  Security  Council  documents.

 ef  प्रकाश  बीर  हात्त्री :  मे  यह  जानना

 चाहता  हु  कि  भारत  के  इतने  बड़े  मूमाग  पर
 जिस  का  प्रभाव  १२२  गावो  पर  पड़ेगा  अर

 एक  लाख  नागरिकों  के  जीवन  पर  जिसका
 प्रभाव  पड़ेगा,  श्रौर  क्या  कार्रवाई  की  जा

 रही  है?  एक  शोर  पाकिस्तान  के  साथ
 वित्तीय.  मामलों  पर  और  प्रन्य  सीमा  सम्बन्धी
 मामलो  पर  समझौते  की  चर्चा  चल  रही  हैं
 शौर  दूसरी  ध्ोर  इतने  बडे  बाघ  का  निर्माण

 हो  रहा  हैँ  कही  यह  उसी  प्रकार  का  समझौता
 तो  नही  हैँ  जिस  प्रकार  का  कि  चीन  में  पचशील
 का  हमार  साथ  किया  था  शौर  जिसको  भग
 करके  वह  हमार  इलाक  में  सड॒के  श्रादि, . ,
 Mr.  Speaker:  Order.  order  The

 hon  Member  must  only  ask  a  ques-
 tion  and  not  go  on  making  a  speech.
 I  do  not  think  the  hon  Member  has
 asked  any  question  at  all.

 Shri  Vajpayee:  May  9  know  whe-
 ther  this  question  of  the  construction
 of  the  Mangla  Dam  was  raised  at  the
 meeting  that  our  Ministers  held  with
 the  representatives  of  Pakistan  recent-
 ly,  and  if  so,  the  result  thereof?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharial
 Nehru):  No.  That  meeting  was  con-
 fined  to  discussion  of  border  issues  on
 the  eastern  side.

 of  rene  बीर  शास्त्री:  मे  यह  जानना
 चाहता  हू  कि  भारत  के  इतने  बड़े  भूभाय  पर
 इसका  प्रभाव  पड़ेगा  तथा  हमारे  विरोध  पत्रों
 के  बावजूद  भी  धभी  तक  निर्माण  कार्य  जारी  है,
 भारत  सरकार  इस  विषय  में  क्या  कर  रही

 9
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 की  जवाहरलाल  मेहर:  भारत  सरकार
 भो  कर  रही  हैं  उसकी  जानकारी  माननीय  सदस्य
 उन  खतूत  से  ले  सकते  है;  उनको  पढ़  कर
 से  सकते  है  जो  कि  मेज  पर  रखें  गए  हैं  1

 इस  मामले  के  दो  भाग  है,  दो  हिस्से
 ह  एक  हिस्सा  तो  यह  हूँ  कि  पाकिस्तान
 गबर्ममेंट  का  कुछ  करना  ऐसी  जमीन  पर
 जिस  पर  उसका  भ्राजकल  कब्जा  है  झौर
 जो  कि  भारत  की  हैँ  1  दूसरा  हिस्सा  यह  हैं
 जो  कि  इससे  भलग  है  कि  कोई  इस  किस्म  की
 तजबीज  नदियों  की  करना,  योजना  नदियों
 की  करना  ।  नदियों  की  योजना  तो  ग्रकसर

 होती  है  !  उसका  नतीजा  यह  होता  हैं  कि  कुछ
 गाव  पानी  के  नीच  झा  जाते  है  जिस  पर  हमेशा
 विचार  किया  जाता  है।  किस  तरह  से  किन्‍्ही
 लोगो  को  ही  ज्यादा  लाभ  हो  सकता  है,  श्गर

 यह  उसूल  बना तो  हमारी  कोई  नदी  की  योजना
 न  हो।  जहा  तक  पहले  भाग  का  सम्बन्ध  है,
 यह  बात  ठीक  हैं  कि  उनको  कोई  अविकार  नही

 कुछ  करने  का,  उस  जमीन  पर  जो  कि  भारत  की

 है  1

 श्री  सरजू  पांडेय  :  प्रगस्त  मे  एक  प्रदन
 के  उत्तर  में  यह  बताया  गया  था  कि  श्णर
 मगला  डेम  बन  गया  तो  १२२  गाव  डूब  जायेंगे
 झौर  एक  लाख  झादमी  बेधरबार  हो
 जाएंग।  मे  जानना  चाहता  हू  कि  उन  लोगों  को
 बसाने  के  बारे  म  क्या  सरकार  किसी  योजना  पर
 विचार  कर  रही  हैं?

 ली  जवाहरलाल  मेहरू  :  यह  सारी

 कारंबाई  पाकिस्तान  की  हकूमत  कर  रहो  है
 झौर  यह  भ्रजीब  बात  होगी  कि  पाकिस्तान  की

 हकूमत  के  काम  के  नतीजे  हम  बरदाश्त  करे

 पौर  हम  बसाये  उन  लोगो  को  जो  कि  वहा
 झलग  हो,  जो  वहां  बेघरबार  हो  ।

 Shri  D.  C.  Sharma:  May  २  know
 whether  this  dispute  will  be  referred
 like  the  canal  water  dispute  to  any
 international  agency:  like  the  World
 Bank,  so  that  it  may  be  solved
 amicably?

 Shri  Jawaharial  Nehra:  No;  not  in
 that  sense.  This  dispute  essentially  is
 a  part  of  the  Kashmir  dispute;  that  is
 a  part  of  Kashmir.  But  the  hon.
 Member  is  correct  in  thinking  that  it
 may  be  connected  with  the  canal  water
 issue.  In  that  sense,  there  is  no  ques-
 tion  of  any  dispute:  the  dispute  is
 about  Kashmir,  if  you  like.  The  other
 is  the  question  of  an  arrangement
 about  canal  waters,  about  which  we
 are  dealing  with  Pakistan.

 भरी  प्रकाश  बीर  शास्त्री  :  t  जानना
 चाहता  हूं  कि  श्रभी  भारत  के  प्रधान  मंत्री
 झौर  पाकिस्तान  के  राष्ट्रपति  के  बीच  जो

 मुलाकात  हुई  थी,  उसमें  जहा  और  बहुत
 सी  समस्याधोी  पर  विचार  हुआ  था  वहा  क्‍या

 मगला  डेस  के  बारे  में  भी  कुछ  शर्चा  हुई
 थी,  यदि  नहीं  तो  इस  आवश्यक  प्रश्न  के
 ऊपर  चर्चा  क्‍यों  नहीं  हुई?

 शी  अवाहरलाल  नेहरू  :  जो  मेरी

 मुलाकात  पाकिस्तान  के  राष्ट्रपति  से  हुई  थी
 उसमे  जहा  तक  मुझे  याद  हूँ  किसी  खास
 मसले  पर  बात  नही  हुई  थी  ।  झाम  बातें

 हुई  थी  भौर  कोई  प्रश्न  नही  था  कि  में  उनके
 सामने  उठाऊ  हर  एक  सवाल  शौर  उनका
 जवाबसलब  करू  |  वह  थोडी  देर  के  लिए
 कोई  एक  चल्टे  के  लिए  यहां  भा  कर  ठहरे
 थे  भौर  उनसे  कुछ  बातें  हुई  थी  I

 Shri  N.  BR,  Muniswamy:  May  I  know
 whether  Government  are  aware  that
 the  USA  has  offered  both  financial  and
 technical  aid  for  the  construction  of
 this  dam,  and  if  so,  the  reaction  of
 Government  thereto?

 Shri  Jawaharlal  Nehru:  I  have  just
 stated  in  reply  to  Shri  D.  C.  Sharma’s
 question  that  there  are  two  parts  of
 this  matter.  One  35  a  question  that
 arises  over  our  territory  in  Kashmir
 State  even  though  that  might  be
 occupied  by  Pakistan,  and  our  claim
 that  they  should  not  do  anything  ori
 the  territory  which  is  ours.  That  is
 one  question  which  is  part  of  the
 Kashmir  issue.
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 The  other  question  is  cannected  with
 the  canal  waters,  as  to  the  best  use
 that  might  be  made  of  canal  waters
 for  India  and  for  Pakistan.  In  that
 connection,  the  U.S,  Government  and
 the  World  Bank,  and  perhaps  vaiious
 other  governments,  are,  at  the  =  in-
 stance  of  the  World  Bank,  offering  con-
 siderable  sums  of  money  to  Pakistan.
 That  is  not  directly  our  concern—what
 money  they  offer  to  Pakistan  in  cun-
 nection  wi'h  the  development  of  theiz
 canal  system.

 Shri  Tridib  Kumar  Chaudhuri:
 May  I  know  if  the  22  villages  which
 are  likely  to  be  submerged  by  the
 construction  of  the  Mangia  Dam  are
 ali  in  Pak-occupied  territory  and  if
 any  portion  of  Indian-occupied  te:ri-
 tery  in  Kashmir  or  territory  which...

 Shri  Vajpayee:  We  are  not  ‘oc.up-
 ing’  any  territory  there.

 Shri  Tridib  Kumar  Chaudhuri:
 Territory  which  is  under  our  military
 occupation.  (Interruptions).

 Shri  Nath  Pai:  It  is  Indian  territory.

 Shri  Tridib  Kumar  Chandhuri:
 It  is  Indian  territory  but  occupied  by
 our  forces,  (Interruptions).

 Shri  Vajpayee:  No,  Sir.

 Shri  Tridib  Kamar  Chaudhari:
 Certain  pastions  are  under  our  oc-
 cupation.

 Shri  Nath  Pai:  It  is  defended  by
 our  forces.

 Shri  Tridib  Kumar  Chaudhuri:  |
 stand  corrected.  But  there  is  o  cer-
 tain  part  which  is  under  our  occups-
 tion.  Is  any  part  of  the  territory  of
 Kashmir  which  is  under  our  occupation
 likely  to  be  affected  by  the  construc-
 tion  ef  the  Mangla  Dam?

 Me,  Speaker:  Next  question,  There
 $  tao  much  of  assumpticn  in  the  ques-
 tion.

 NOVEMBER  4  900  8  8©  Oral:  Anewere  8

 Recruitment  of  Labour  in  Goreskhpur

 af
 Shri  Keshava:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 {a)  whether  it  is  a  fact  that  Gov-
 ernment  have  appointed  an  Informal
 Committee  to  go  into  the  question  of
 recruitment  of  labour  in  Gorakhpur;
 and

 (b)  whether  any  report  has  been
 submitted  by  the  said  Committee?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Yes

 (b)  No.
 Shri  Keshava:  May  I  know  ह  it  is

 not  a  fact  that  this  Committee  was
 appointed  in  pursuance  of  an  assur-
 ance  given  on  the  floor  of  the  Fouse?
 If  so,  what  is  the  reason  for,  and  signi-
 ficance  of,  makiog  it  an  Informal
 Committee?

 Shri  Abid  All:  First,  it  was  discssed
 in  a  meeting  of  some  MPs.  and  sub-
 sequently,  during  the  course  of  dis-
 cussion  here,  my  senior  colleague  an-
 nounced  that  some  MPs.  have  been
 invited  to  visit  the  camps.  Therefore,
 it  was  classified  as  an  Informal  Com-
 mittee,

 Shri  Panigrahi;  May  I  know  whe-
 ther  till  the  Report  is  submitted,  Gov-
 ernment  propose  to  set  up  any  &m-
 ployment  Exchange  there  for  re-
 cruiting  labour?

 Shri  Abid  All:  There  are  Employ-
 ment  Exchanges  already  there.

 Shri  Tangamani:  May  I  know  what
 are  the  terms  of  reference  of  this  Com-
 mittee?

 Shri  Abid  Ali:  There  should  be  no
 distinction  whatever  betwee  Gorakh-
 pur  labour  and  other  workers  at  work
 sites.  As  many  of  the  existing  facili-
 ties  as  possible  wiich  are  not  incon-
 sistent  with  the  above,  should  be  made
 available  to  future  recruits.  There
 should  be  security  of  employment  to
 the  existing  jabourers

 recruited
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 through  the  Gorakhpur  labour  or
 ganisation  even  after  the  abolition  of
 the  organisation.

 Shri  EN.  Pandey:  ts  :t  not  a  fact
 that  the  announcement  was  made  in
 the  House  about  the  constitution  of
 the  Committee  and  the  decision  to
 visit  the  camps  was  taken  m  the  firs:
 meeting  of  the  Committee”  If  so,  how
 ean  if  be  an  Informal  Committee’

 Shri  Abid  All:  It  has  been  termed
 as  informal

 Shri  S.  M  Banerjee:  I  wan:  to
 know  what  is  the  present  method  of
 recruitment  in  Gorakhpur  and  whe-
 ther  the  recruitment  centre  which
 was  existing  has  been  wound  up

 Shri  Abid  Ali:  There  35  a  recrut-
 ment  centre  Thcse  who  want  to  work
 in  coal-mines  ccome  there,  the  va-an-
 cies  available  are  offered  to  them  and
 the  number  of  required  workeis  ३58
 recruited

 Shri  Sinhasan  Singh.  May  I  know
 whether  the  Report  of  the  socalled
 Informal  Committee  will  also  be  treat-
 ed  as  informal  or  it  would  be  tasen
 into  consideration  formally  by  Cov-
 ernment?

 The  Minister  of  Labour  and  Em-
 ployment  and  Planning  (Shri  Nanda):
 When  I  announced  the  appointment  of
 sueh  a  Committee,  the  intention,  of
 course,  was  that  our  decision  woul:
 be  influenced  by  the  findings  of  that
 Committee

 Shri  8S.  C  Samanta:  When  this  re-
 erui'ing  agency  is  abolished,  will  any
 other  agency  be  set  up  for  recrwit-
 ment?

 Shri  Abid  Al:  The  Employment  Ex-
 changes  will  attend  to  that  work

 Shri  Tridib  Kumar  Chaudhuri:  May
 I  know  if  the  Government  of  Uttar
 Pradesh  hes  been  consulted  on  this
 matter  and  its  wishes  ascertained  in
 the  matter  of  recruitment  of  Gorakh-
 pur  labour  under  which  employment
 ‘wes  provided  to  a  large  number  of
 tebour  force  in  Gorakhpur  and  other
 districts  in  eastern  UP?

 Oral  Answers  36

 Shri  Abid  All:  Yes,  Sir

 Export  of  Iron  Ore  to  Czechoslovakia

 ,  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  refer  to  the  reply  given  te
 Starred  Question  No  i40  on  the  llth
 March,  959  and  state

 (a)  whether  negotiations  for  the
 supply  of  one  million  tons  of  iron  to
 Czechoslovakia  have  since  been  com-
 pleted,  and

 (b)  xf  so,  when  this  export  arrange-
 ment  38  proposed  to  be  implemented?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir

 (b)  Supphes  are  already  being
 made  -

 ihri  Panigrahi:  May  I  know  what
 is  the  quantity  which  has  been  nego-
 tiat.d  and  which  has  been  supplied
 so  far”

 Shri  Satish  Chandra:  One  million
 tons  1s  proposed  to  be  exported  to
 Czechoslovakia  in  1959-60  Out  of  that,
 363  lakh  tons  have  been  exported
 upto  Septembir,  299  lakh  tons  are
 likely  to  be  exported  upto  December
 and  about  338  lakh  tons  are  hkely  to
 be  exported  from  January  to  March
 960

 hri  Achar:  May  I  know  whether
 the  tron  ore  being  exported  to  Czecho-
 slovakia  is  through  the  west  coast  ports
 or  from  Orissa?

 Shri  Satish  Chandra:  Mostly  from
 west  coast  ports.

 थी  विभूति  मि्र  :  में  जानना  चाहता है
 कि  जब  ईन्दुस्तान  में  इतने  लोहे के  कारलाने

 हैं  तो  झायरन  झोर  को  हिन्दुस्तान  से  बाहर
 जेजते  की  क्‍या  क्‍झ्रावश्यकता  पड  गई।

 शभीशगीस  रन:  हिन्दुस्तान  में  भ्रायरन

 झोर  इ  ज्यादा  है  कि  बाहर  भेजने  से

 बढा के  कारञातों  के  लिये  कनी  नहीं

 पड़ेगी  ।
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 Shri  8.  C.  Samanta:  May  I  know
 ffom  which  mine  the  ore  will  be
 supplied?

 Shri  Satish  Chandra:  This  is  sup-
 plied  from  several  mines.  There  is
 the  high-grade  ore,  the  medium-grade
 ore  and  the  low-grade  ore.  It  has  to
 be  supplied  from  various  mines,  from
 Hospet,  Bellary,  and  from  other  areas
 The  supply  is  going  on  from  several
 areas,

 Shri  T.  B.  Vittal  Rao:  May  I  know
 if  the  ore  that  will  be  exported  to
 Czechoslovakia  will  be  mostly  from
 the  private  sector  or  will  the  public
 sector  also  participate  in  this?

 Shri  Satish  Chandra:  There  is  no
 private  sector  m  iron  ore  exports
 Exports  are  canalised  through  the
 State  Trading  Corporation.

 Shri  T.  B.  Vittal  Rao:  My  question
 is  whether  iron  ore  that  will  be  used
 for  export  through  the  agency  of  the
 STC  will  also  be  from  the  private
 sector.

 Shri  Satish  Chandra:  The  STC
 enters  into  contracts  directly  Mines
 are  owned  by  the  private  sector—
 mostly—and  the  exports  are  made  by
 the  State  Trading  Corporation

 Efficiency  Code

 +
 f  Shri  Pandit  D.N.  Tiwary:

 |  Shri  M.  L.  Dwivedi:

 5  Shri  Keshava: ७
 Dr,  Ram  Subhag  Singh:
 Shri  Rameshwar  Tantia:

 |  Shri  Hem  Barua:

 Will  the  Minister  of  Labour  and
 Euuployment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 employers’  reaction  to  the  proposed
 Efficiency  Code  formulated  and  cir-
 culated  by  Government  has  been
 generally  unfavourable;

 (b)  whether  any  discussions  about
 the  Code  were  held  with  the  em-
 ployers;  and

 {cy  if  s0,  the  resulte  of  the  discus-
 sions?
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 ‘The  Patliamentary  Secretary  to  the
 Minister  of  Labour  and  Eusployment
 and  Planning  (Shri  L.  N.  Mishra):  (a)
 and  (b).  Discussions  are  proposed  to
 be  held  shortly.

 (९)  Does  not  arise.

 Pandit  D.  N.  Tiwari:  May  I  know
 whether  Government  have  received
 the  reactions  of  mill-owners  or  em-
 ployers  to  this  proposal?  If  so,  what
 are  they?

 The  Minister  of  Labour  and  Em-
 ployment  and  Planning  (Shri  Nanda):
 This  is  at  a  very  rough  draft  stage—
 first  draft—and  it  was  communicated
 to  the  parties  for  their  reactions.
 Some  of  them  have  objected  to  some
 of  the  provisions;  some  of  them  feel
 that  possibly  it  is  premature.  But  we
 are  going  to  discuss  this  matter  to-
 morrow  with  the  representatives  of
 the  employers  and  later  on  with  the
 representatives  of  the  workers

 Pandit  0  N.  Tiwari:  May  I  know
 whether  this  matter  was  discussed  in
 the  National  Productivity  Council  at
 any  time”

 Shri  Nanda:  Yes,  I  also  spoke  to
 the  Council]  on  the  subject

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  the  employers  have
 submitted  any  alternative  proposal?

 hri  Nanda:  The  employers  have
 just  made  some  general  comments,
 but,  as  I  said,  we  are  going  to  discuss
 this  whole  matter  with  them  to-
 morrow

 Shri  8.  M.  Banerjee:  I  want  to  know
 what  is  the  definition  of  this  ‘efficiency
 code’,  and  whether  this  was  ever  dis-
 cussed  in  any  of  the  Labour  Confer-
 ences.  If  not,  why  not?

 Shri  Nanda:  It  was  mentioned
 generally  in  a  number  of  tri-partite
 meetings.  The  intention  to  make  such
 @  code  was  conveyed  to  the  members
 and  later,  &  draft  was  prepated,  which

 '
 is  now  being  circulated.
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 Shri  B.  HK.  Gaikwad:  Who  were  call-
 ed  on  behalf  of  the  employees  to  dis-
 cuss  about  this?

 Shri  Nanda:  The  representatives  of
 the  Central  organusations  of  the
 employees  who  attend  the  tripartite
 meetings.

 साइकिल  के  टायरों  व  ट्पूबों  का संभरण

 +

 के  J  fee  flo  ना०  लियारी  :

 गी  Ho  Mo  feat  :

 क्या  बाजिस्य तथा  उच्योग  मत्री  यह  बताने
 की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  हैं  कि  साइकिल
 टायर  व  ट्यूब  के  निर्माताभों  ने  कई  व्यापारियों
 को  कोटा दं  ना  बन्द  कर  दिया  है  ,

 (@)  यदि  हा,  तो  इसक  क्या  कारण

 है,  भौर

 (4)  सरकार  ने  इस  सम्बन्ध  में  क्‍या
 कार्यवाही  की  है?

 उद्योग  मंत्री  (भी  मनुभाई  काहु) :
 (क)  जी,  नहीं

 (ख)  श्र  (ग).  प्रश्न ही  नही  उठते।

 Pandit  0.  ए,  Tiwary:  May  I  know
 whether  any  complaint  has  been
 received  by  the  Government  that
 these  producers  indulge  in  black-
 marketing  and  send  their  goods  else-
 where?

 Shri  Manubhai  Shah:  The  position
 this  year  is  rather  on  the  happier  side
 As  against  the  internal  demand  of
 about  ३30  million  tyres  and  30  million
 tubes  the  production  is  going  up  to
 22  million  tyres  ang  .5  million  tubes
 and  we  have,  therefore,  earmarked  an
 export  quota  of  a  millon  tyres  and  a
 million  tubes,  There  is  no  question  of
 biackmarketing  in  cycle  tubes  and
 tyres,

 सेठ  क  सिंह  :  क्या  मंत्री  महोदय  को

 बायूम  है  कि  ट्यूब  भौर  टायसे  इस  कत

 बाजार  में  दुगनी  भौर  तिगुनी  कौमत  पर  बिक

 रहे  हैं।

 ली  अनुभाई  झाह:  यहां  पर  इस  समय
 साइकिल के  टायरों  व  ट्यूबों  की  बात  हो  रही
 हैं  जब  कि  मेम्बर साहब  का  मतलब  शायद
 जाऐन्ट  टायर्स  से  हैं  भौर  यह  ठीक  है  कि  उनके
 सम्बन्ध  में  जरूर  थोड़ी  सी  दिगकत  है।

 सेठ  गोबिम्द  दास:  प्रभी  मंत्री  महोदय
 ने  कहा  कि  हमारी  प्रावश्यकता  से  भ्रधिक
 अब टायर  झौर  टयूबस  बनने  लगे  हैं  तो  में
 जानना  चाहता हूं  कि  जो  भ्रधिक  बन  रहे
 है  उनको  क्या  कोई  बाहर  भेजने  की  व्यवस्था
 की  जायेगी  ?

 शनी  मनुभाई  साहु:  मेने  बतलायाकि
 एक  मिलियन  टायमें  और  एक  मिलियन
 ट्यूबों  को  एक्सपोर्ट  करने  की  हम  कोशिश
 कर  रहे  हे।

 बीएड  Plant  at  Rihand
 +

 f  Shri  Ram  Krishan  Gupta:
 |  Shri  Bhakt  Darshan:

 *4,  Shri  8.  M.  Banerjee:
 Shri  Panigrahi:

 {  Shri  Kalika  Singh:
 Will  the  Minister  of  Cemmerce  and

 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 873  on  the  28th  August,  959  and
 state:

 (a)  whether  negotiations  between
 Shri  0.  D.  Birla  and  M/s  Kaiser
 Engineers  of  U.S  A.  regarding  capital
 participation  and  technical  collabora-
 tion  for  the  Aluminium  Plant  at
 Rihand  have  since  been  finalised;

 (b)  if  so,  the  result  thereof;  and

 (९)  the  nature  of  steps  taken
 =

 far
 or  proposed  to  be  taken  for  setting  up
 this  Plant?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  A  state-
 ment  is  Iaid  on  the  Table  of  the  House.
 {Sea  Appendix  I,  annexure  No.  ah
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 Shei  Ram  Erishan  Gupta:  In  the
 statement,  it  is  sald  that  the  Corpora-
 tion  is  negotiating  a  dollar  loan  from
 the  Export  Import  Bank  of  US  May
 I  know  the  amount  of  loan  which  is
 sought  to  be  secured  from  the  Bank?

 है '. ट  Menubhal  Shak:  It  will  be
 about  20.20  million  doilara

 at  wer  बोग  में  यहू  जानना

 चाइता ह ूहू  कि  इस  सप्  (प्लाट)  को  लगाते
 के  लिए  केन्द्रीय  सरकार  उत्तर  प्रदेश  सरकार
 को  कुछ  सुविधाएं  देकर  सतोष  कर  लेना

 आहूती  है  शा  कोई  भर  प्रकार  का  नियन्त्रण

 व  प्रोत्साहन  देने  का  विधार  रखती  है?

 शी  मनुभाई  क्षाह:  इटस्ट्रीज  डेंवलपरभेंट

 कट्रोल  ऐक्ट  के  जितने  नियम  हे  उनके

 अचीन  सारी  इंडस्ट्रीज  इस  कढ़ी  में  चल  रही
 ह्।  उनके  सलावों  कोई  खास  सियन्‍्तरण

 महीं  है  t

 Shri  Tangamani:  May  I  know
 whether  the  Government  will  encour-
 age  the  participation  of  Kaisers  in  the
 equity  capital  also?  I  find  from  the
 statement  that  the  Birlas  will  have  to
 contribute  Rs  440  lakhs  and  the
 Kauers,  Rs  260  lakhs.

 Shri  Masubhai  Shah:  Yes,  Sir  25
 per  cent  equity  participation  by
 Messrs  Kaisers  of  the  United  States
 has  been  permitted  in  this  project

 डाक  हैं,  M.  Banerjee:  The  negotia-
 tions  have  now  been  completed  May
 iI  know  whether  a  copy  of  the  agree-
 ynent  or  8  gist  of  the  negotiations  will
 be  laid  on  the  Table  of  the  House  and
 whether  the  State  or  the  Central

 Shri  Maznbhai  Shah:  As  I  have  said
 extiter,  the  controls  under  the  Act

 euler  agremment  he  is  interested  in,

 the  broad  approval  of  the  Govaern-
 Ment  is  given  and  generally  agree-
 Ments  of  such  a  nature  are  not  dis
 Closed  untess  somebody  is  specially
 interested  in  a  particular  agreement.

 Shri  Tangamani:  May  I  know
 whether  this  aluminium  plant  which  is
 sing  to  be  set  up  will  be  completed
 by  the  end  of  the  Second  Pian?

 Shri  Manubhal  Shah:  It  cannot  be
 in  the  obvious  nature  of  things  It  is
 &  very  big  plant  which  will  take  at
 least  three  years  and  we  expect  the
 plant  will  be  completed  by  the  end
 of  the  second  year  of  the  Third  Pian.

 की  क  दर्शन  :  जिस  चाल  से  इसके
 करे  भें  बातचीत  कल  रही  है,  मे  बाभन  बाइक
 हैं  कि  गवर्तमेंट  को  कब  तक  अदा है कि है  कि
 इससे  उत्पादन  शुरू  हो  जायेगा?

 कौ  मनुभाई  शाह:  यह  तो  मेने  बताया
 कि  तीसरी  पंचवर्षीय  योजना  के  दूसरे  साल
 के पन्त  में  हमे  उसके  चालू होने  की  उम्मीद
 है भौर  काफी  तेजी  से काम  चल  रहा  है  ।

 Shrimati  Renu  Chakravartty:  What
 is  the  percentage  of  the  to  al  electri-
 city  capacity  of  Rihand  which  will  be
 utilised  for  this  plant  and  at  what
 Tate  would  it  be  given?

 Shri  Mannbhal  Shah:  Actually,  in
 the  frst  four  or  five  years  of  produc-
 tion,  it  may  be  about  30  per  cent  but
 later  on  7६  may  go  up  to  60—70  per
 cent.  One  does  not  know  how  far
 Rihand  will  further  be  developed.  So,
 the  percentage  cannot  be  ascertained
 from  now

 Puppetry  in  Film-making
 +

 {Shri  Subedh  Hansda:
 “8.  {  Shri  8.  0.  Samanta:

 Shri  g.  a  Majht:

 Will  the  Minister  of  Information  ह. ह
 Beoadeasting  be  pieased  ठ  vate:

 (a)  whether  it  is  q  fact  that  a  re-
 quest  was  made  to  the  Soviet  Union
 by  the  Government  of  India  for  giving
 training  facilities  to  Indians  In  ‘the
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 techniques  of  employing  puppetry  m
 film-making;

 (b)  if  so,  whe  her  this  request  has
 been  accepted  by  the  Soviet  Union,
 and

 (6)  whether  any  agreement  has  been
 reached  in  this  regard?

 The  Parliamentary  Secretary  to  the
 Minister  ef  Information  and  Broadcast-
 ing  (Shri  A.  C.  Joshi):  (a)  An  informa]
 enquiry  was  made  from  the  Govern-
 ment  of  the  USSR  whether  they
 would  be  able  to  provide  facil  :es  for
 the  training  of  some  staff  of  the  Films
 Division  and  Al!  India  Radio  in  the
 technique  of  puppetry

 (b)  The  Government  of  USSR  ex-
 pressed  their  willingness  to  consider
 the  request

 (ce)  No,  sir  No  proposal  for  train-
 ing  in  puppetry  is  being  considered  at
 present.

 Shri  8,  C.  Samanta:  May  I  know
 how  many  persons  are  going  to  be  sent
 abroad  for  this  purpose?

 The  Minister  of  Information  and
 (Dr.  Keskar):  It  was

 explained  earlier  that  we  have  at
 present  no  such  proposal  The  occa-
 sion  for  making  this  request  was  this
 When  a  delegation  had  gone  to  attend
 the  film  festival  in  Moscow,  m_  the
 course  of  a  visit  to  the  puppetry  sec-
 tion,  an  enquiry  was  made  casually.
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 (a)  the  nature  of  progress  made  80
 far  in  setting  up  the  Film  Institute;
 and

 (b)  when  it  will  start  functzonng?
 The  Parifamentary  Secretary  to  the

 Minister  of  Information  and  Broadcast-
 ing  (Shri  A  C.  Joshi):  (a)  and  (b)
 Suitable  accommodation  and  neces-
 sary  equipment  are  still  being  looked
 for  It  ७  difficult  therefore,  to  be
 precise  about  the  date  of  its  function-
 ing

 Shri  S.  C.  Samanta:  What  are  the
 instruments  that  are  not  available?
 For  the  last  one  year,  this  5  bemg
 discussed

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  I  had
 occasion  to  explain  before  that  foreign
 exchange  will  be  required  in  some
 quantity  m  order  to  get  equipment
 for  the  proposed  Film  Institute
 Originally  we  had  hopes  of  getting  a
 large  part  of  the  equipment  locally
 Now,  we  find  that  it  2s  not  possible
 to  do  so  Mainly  for  this  reason,  we
 have  not  been  able  to  make  a  start.
 We  are  trying  to  get  the  necessary
 equipment  either  by  buying  it  from
 some  of  the  existing  concerns  or,  ४
 necessary,  by  importing  them  If  we
 have  to  import  them,  it  is  posmble
 that  it  may  be  still  further  delayed

 Shri  Subodh  Blansda:  May  I  know
 whether  the  detarls  of  the  courses  and
 admissions  had  been  worked  out?

 Dr.  Keskar:  The  course  ७  practi-
 cally  ready  but  as  I  said  just  now,
 until  we  get  the  necessary  preliminary
 things  done,  we  do  not  want  to  pro-
 ceed  further

 Shri  D.  C  Sharma:  May  I  know  if
 the  Minister  can  give  some  firm  date
 by  which  the  institute  will  start
 functioning  because  it  has  been  on  the
 anvil  for  a  long  time?

 Dr.  Keskar:  No,  Sir  I  cannot  give
 any  firm  date

 Shri  Ansar  Harvani:  Has  any  sssist-
 ance  been  sought  for  this  from  the
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 UNESCO  and  if  any  help  has  been
 given,  what  is  the  nature  of  the  help?

 Dr.  Keskar:  UNESCO  has  given
 help  regarding  our  educational  TV
 unit  but  not  to  this  particular  project.

 Shri  S.  C.  Samanta:  As  the  accom-
 modation  is  not  available  here,  may  I
 know  whether  the  Government  is
 thinking  of  shifting  the  institute  to
 any  other  place,  where  accommodation
 may  be  available?

 Dr.  Keskar:  We  have  got  two  or
 three  alternative  sites  in  view.  The
 main  difficulty  will  not  be  about
 accommodation  but  about  equipment

 at  भक्त  दर्शन :  में  यह  जानना  चाहता
 हूं  कि  इस  फिल्‍म  इंस्टीस्यूट  को  चलाने  के

 लिए  जिस  तरह  की  व्यवस्था  फिल्‍म  डिवीजन
 की  की  गई  है  उसी  तरह  की  की  जायगी,

 दूंतयी  विभागीय  प्रबन्ध  होगा  या  कोई
 समिति  कायम  की  जायगी  और  जिसमें  कि
 गैर  सरकारी  विशेषजशों  का  भी  सहयोग  लिया
 जायगा?

 डा०  फेसकर  :  इसकी  वअ्यवस्था
 विभागीय  जरूर  होगी  सेकिम  कुछ  एक्स-

 पेसू  झवदय  लिये  जायेंगे  क्योंकि  इसमे

 ट्रेनिंग  भ्रौर  टेकनिकल  ट्रेनिंग  का  सवाल
 झाता  है।  पहले  तो  सोचा  गया  था  कि

 इक्विपमेंट  कम  होते  हुए  भी  काम  शुरू  कर
 दिया  आय  लेकित  जब  कोर्स  इसका  तंयार
 किया  गया  तो  मालूम  हुआ  कि  काफी

 इक्बिपमेंट  के  बिता  इसको  चलाना  सम्भव

 नहीं  है?

 मजीदी  पत्रकार  सज्री  सम्रिति

 +
 की  भक्त  बर्न  :

 j  थी  wo  बनी  :

 $१७.

 \

 पाणिप्रही  $

 शबी  tte  Wo  शर्मा  :

 थी  भधुसुदत  राव  :

 कया अत  और  रोजगार  मंत्री  १४  गक्‍्रगस्त,

 १६  2  के  तारांकित  प्रश्न  संख्या  vec  के
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 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  श्रमजीवी  पत्रकार
 समिति  की  सिफारिशों  को  कार्यान्वित  करने

 की  दिशा  में  विभिन्न  राज्यो ंमें  इस  बीच
 क्या  प्रगति  हुई  है  ;

 (ख)  क्या  सिफारिशों  को  लागू  गे
 करने  पर  किसी  समाचार-पत्र  संचालक  के
 बिर्द्ध  अरब  तक  कोई  कार्यवाही  की  गई  है;
 झौर

 (ग)  यदि  हां,  तो  किस  समाचार
 पत्र  के  विरुद्ध  और  किस  प्रकार  को  कार्ये-

 वाही  की  गई  है?

 असम  उपमंत्री  (भी  झाजिंद  झली)  :

 (क)  इस  सवध  में  यह  सूचना  सिली  हुँ  कि
 समिति  की  सिफारिशों  पर  बहुत  सी
 अखबारी  संस्थाधो  में  भ्रमल  हो  चुका
 ह

 (ख)  ऐसा  कोई  मासला  सरकार
 के  ध्यान  भें  नहीं  लाया  गया

 (ग)  ह 1... ह  नहीं  उठता  ।

 Shri  C.  K.  Bhattacharya:  Sur,  will
 the  reply  be  kindly  read  m  Enghsh
 also?

 Mr.  Speaker:  The  answer  may  be
 read  in  Enghsh  also

 hri  Abid  All:  (a)  From  the  avail-
 able  reports  it  appears  that  quite  a
 large  number  of  newspaper  establish-
 ments  have  already  implemented  the
 recommendations  of  the  Committee.

 (b)  No  such  case  has  been  brought
 to  our  notice.

 (९)  Does  not  arise.

 oft  wen बह  न:  क्या  केनदीय  सरकार  के
 ध्यान  में  यहू  बात  भ्रायी  हैं  कि  श्रमजीबी
 पत्रकारों  की  सम्रिति  ने  जो  सिफारिश  कौ

 थी  उसको  लागू  करने  के  बारे में  भमी  तक  बहुत
 से  राज्यों  में  कोई  भैशिभरी  नहीं  बभावी
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 गयी  है।  खासकर  बम्बई  झौर  परिचिमी
 बंगाल  में  तो  यहां के  मंत्रिमंडल  के  माननीय
 सदस्य  तक  इसका  विरोध  करते  रहें  हैं।

 ऐसी  दक्षा  में  क्‍या  केन्द्रीय  सरकार इस  बारे

 में  कोई  सख्त  कदम  उठाना  चाहती  है,  या  राज्य
 सरकारों  के  प्रतिनितियों  से  परामर्श  करके
 इसके  लिए  कोई  रास्ता  मिकालना  चाहती  है  ?

 शी  झाविद  झली  :  अहा  तक  हमे  मालूम
 हूँ  बग्बई  और  बंगाल  में  मी  उनके  ऊपर  भ्रमल
 किया  गया  है।  अगर  वहा  कोई  खार,  दिक्कत

 मालूम  हुई  हो  और  माननीय  सदस्य  या  कोई
 झौर  हमें  उसके  बारे  में  बतलाएगा  तो  उसके

 अनुकूल  मदद  दी  जाएगी  ।

 Shri  Joachim  Alva:  Is  Government
 aware  of  the  impending  strike  by  the
 Press  Trust  of  India  employees?  Does
 the  impending  strike  arise  out  of  the
 recommendations  of  the  Wage  Board
 Award?  May  J]  know  what  action
 Government  has  taken  in  hand  to
 settle  this  dispute  and  avert  the  strike”

 The  Minister  of  Labour  and  Employ-
 ment  and  Planning  (Shri  Nanda):  Sir,
 I  may  say  a  word  about  this  matter
 he,  the  strike  that  has  been  in  the
 offing.  We  are  going  to  meet  tomorrow
 the  representatives  of  both  the  parties
 to  dea!  with  this  matter,  and  I  hope
 something  may  be  done  to  avert  this
 strike.

 Shri  Ansar  Harvani:  Are  the  Gov-
 ernment  aware  that  a  number  of  news-
 papers  have  been  closed  down  and  a
 number  of  journalists  have  been  dis-
 missed  with  a  view  to  avoid  imple-
 mentation  of  the  Wage  Commuttee’s
 award?

 कौ  झाजिव  दली  जी  हा,  कुछ  बन्द

 तो  हुए  हैं।
 Shri  Muhammed  Elias:  Just  now

 the  hon.  Deputy  Minster  stated  that
 no  complaints  have  been  received  in
 the  Labour  Ministry.  We  ourselves
 have  personally  brought  many  such
 complaints  to  the  notice  of  the  Minis-
 try.  May  I  know  what  action  has
 been  taken  by  Government  on  those
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 complaints  about  the  non-implemen-
 tation  of  the  Wage  Committee's  award?

 Shri  Abid  Ali:  No  specific  complaint,
 as  the  hon.  Member  says,  has  been
 received;  but  it  should  be  appreciated
 that  this  subject  is  within  the  State
 sphere,  and  whenever  anything  of  that
 kind  is  received  we  send  it  to  the
 State  Government  for  taking  appro-
 priate  action.

 Shri  S.  M.  Banerjee:  I  want  to  know
 the  total  number  of  newspapers  who
 have  implemented  this  recommenda-
 tion,  the  number  of  those  who  have
 not  implemented  and  the  reasons  for
 the  same.

 Shri  Abid  Ali:  8  have  implement-
 ed,  one  has  partly  implemented  ५  and
 9  have  agreed  to  implement  it.

 Shri  B.  0.  Kamble:  In  his  main
 answer  the  hon  Deputy  Minister  said:
 “From  the  available  reports  it  appears”
 that  there  are  no  complaints  Will  he
 be  pleased  to  place  those  reports  on
 the  Table  of  the  House?

 r.  Speaker:  Order,  order;  m  that
 context  the  word  “reports”  has  got  a
 different  meaning  altogether

 aft  ब्रज  राज  सिह:  क्‍या  सरकार  को

 यह  पता  हैँ  कि  कुछ  समाचार  पत्रों  ने  नए
 नाम  से  समाचार  पत्र  निकालना  शुरू  कर
 दिया  है  जिससे  कि  सिफारिशों  पर  झमल
 न  किया  जा  सके।  क्‍या इस  स्थिति को  सुधारने
 के  बारे  में  कोई  कार्रवाई  को  जा  रहो  है  ?

 ओर  झाबिद  झली :  हो  सकता  है  कि  ऐसा
 हो,  लेकिन  इस  मामल  में  राज्य  सरकारें  प्रमल
 करती  हे।  इलाहाबाद  में  तो  हुआ  है  जो

 आनरेबिल  मेम्बर  भी  जानते  हें  t

 थ्री  क  राज  सिह:  भाप  क्या  कर  रहे
 है  उसके  लिए  ?

 Shri  Nanda:  ]  wish  to  point  out  that
 the  information  before  me  shows,
 although  it  reveals  that  there  has  been
 considerable  progress  फ  the  matter  of
 implementation  in  various  States  that
 this  progress  35  uneven.  And,  although
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 it  is  true  that  the  States  ere  responsi-
 ble  for  this  implementation  we  cannot
 feel  ourselves  entirely  absolved  from
 the  responsibility  of  doing  something
 about  the  matter.  I  feel  that  we  will
 have  to  take  up  this  question  soon,  in
 the  sense  that  if  at  an  early  stage  we
 do  not  find  that  practically  al]  the
 establishments  have  implemented  the
 recommendations  we  may  have  to
 consider  some  further  legislative  pro-
 vision  about  it.  I  find  that  there  was
 no  provision  for  penalties  for  non-
 implementation.  We  may  have  to  do
 something  about  that.  Also,  the
 current  procedure  under  the  Indus-
 trial  Disputes  Act  may  not  be’  entirely
 and  very  conveniently  applicable  to
 that,  and  something  will  have  to  be
 done  about  3t.

 Shri  Braj  Raj  Singh:  What  is  then
 being  done  in  the  Allahabad  case  for
 the  present?

 Shri  Nanda:  That  is,  I  think,  before
 the  Tribunal.

 Shri  Panigrahi:  May  I  know  the
 number  of  working  journalists  who
 have  been  dismissed  so  far  in  the
 different  States  and  the  number  of
 papers  which  have  been  closed  down
 with  a  view  not  to  implement  the
 award?

 Shri  Abid  Ali;  If  the  hon  Member
 gives  separate  notice  the  information
 will  be  obtained  and  supplied.

 किचिली:  Joachim  Alva:  Just  as  the
 Registrar  of  Newspapers  is  keeping  a
 record  of  existing  newspapers,  has
 Gevernment  got  a  record  of  the  news-
 papers  that  have  gone  to  the  wall  after
 the  Wage  Committce  submitted  its
 report,  especially  those  newspapers
 which  gave  a  good  fight  doring  the
 freedom  struggle  and  have  closed  down
 as  a  result  of  the  Wage  Committee's
 decision?

 @hel  Abid  AH:  Wa  have  a  rough
 jee  about  it;  the  hon.  Member  also
 sows

 थी  च्त्क्ते  दकेंन  :  मानतीय  मंत्री  जी

 ते  कहा  कि  इन  निर्णयों  को  कार्यरूप में  परिणत
 करने  का  भार  राज्य  सरकारों  पर  है।  लेकिन
 दिल्‍ली तो  सीधी  केन्द्रीय  शासन  के  भस्तगंत

 है।  क्‍या  वहा ंके  लिए  केन्दौीय  सरकार  ध्रपनी
 जिम्मेदारी  महसूस  करती  है  ?  यहां पर

 एक  प्रग्रेजो  दैनिक  पत्र हुँ  जो  कि  te  श्रेणी

 में  होना  चाहिए  लेकिन  बह  झपने  को  fe
 श्रेणी  में  समझता  है  जिससे  कि  कर्मेचारियों  को
 पैसा  न  देना  पड़े  -  क्‍या  इस  बारे  में  मी
 सरकार  कुछ  विचार  कर  रही  है?

 की  धाविंद  खली  :  माननीय  सदस्य
 झगर  इस  बारे  में  ज्यादा  सूचया  भौर  तफप्तील
 देंगे  तो  जरूरी  कारंग।ई  कर  दी  जाएगी  ।

 Shri  C.  K.  Bhattacharya:  Will  the
 hon.  Minister  kindly  state  who  is  the
 authority  to  decide  as  to  which  papers
 fall  m  which  class?

 Shri  Nanda:  If  a  dispute  ariscs  it
 can  go  before  the  machinery  under  the
 Industrial  Disputes  Act,  for  procedure
 of  conciliation  and,  later  on,  of  adjudi-
 cation  But,  as  I  have  pointed  out  a
 little  earlier,  I  do  not  think  this  is
 really  a  very  convenient  procedure  in
 this  case  and  we  are  thinking  of  doing
 something  about  this  matter.

 Shri  C.  K.  Bhattacharya:  I  want  to
 know  whether  this  question  can  be
 decided  before  a  dispute  arises
 betwcen  the  employees  and  the
 employers.  Is  there  any  authority  to
 decide  as  to  which  papers  fall  in  which
 class  even  before  a  dispute  arises  80
 that  there  is  no  dispute  at  all?

 Shri  Nanda:  That  is  part  of  the
 decision  as  to  what  paper  is  to  be  in
 what  class.

 Mir.  Speaker:  The  hon.  Member  is
 making  a  suggestion  that  even  before
 a  dispute  actually  arises  there  must
 be  some  authority  to  decide  this,

 Shrimati  Renu  Chakravartty:  The
 hon.  Member  wants  to  know  whether
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 there  is  any  machinery  for  the  cate-
 gorisation  of  the  newspapers.

 Shri  Nanda:  The  answer  to  that  has
 already  been  given.  There  should  be
 somebody;  we  will  do  something  about
 it.

 Shrimati  Renuke  Ray:  In  view  of
 what  the  hon.  Minister  has  said,  would
 he  consider  bringing  the  amending
 legislation  during  the  course  of  this
 session?

 Shri  Nanda:  Sir,  I  have  given  some
 inkling  of  what  we  propose  to  do
 about  the  matter.

 Shrimati  Renuka  Ray:  Would  be
 consider  doing  it  during  this  session?

 Shri  Nanda:  It  may  be  so,  if  the
 time  of  the  House  permits  such  a
 course.

 T.V.  Sets

 +
 Shri  Vajpayee:
 Shri  Assar;
 Shri  Muhammed  Ellas:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  the  mumber  of  television  sets
 installed  in  and  around  the  Capital  in
 furtherance  of  the  experimental  televi-
 sion  service  of  the  All  India  Radio;

 (b)  the  average  s'rength  of  the
 audience  that  attends  any  particular
 television  programme  of  the  All  India

 (९)  whether  Government  has  taken
 note  of  the  criticism  that  most  of  the

 arranged  are  too

 "Ww

 programmes
 ‘pedan'ic’;  and

 (a)  Government's  reactions  hitherto
 in  respect  of  the  experiment?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (9).  Twenty-one  television  sets  have

 the  Community
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 hoped  to  increase  the  number  of  sets
 to  about  60  soon.

 (c)  and  (d).  Government  has  seen
 some  press  criticism  about  these  pro-
 grammes.  However,  it  was  made
 Clear  at  the  very  outset  that  these
 programmes  are  predominantly  educa-
 tional  in  character  and  meant  for
 schools  and  community  centres.  In
 spite  of  this  explanation,  some  critics
 expect  the  programmes  to  be  of  an
 entertaining  type,  which  is  not  pos-
 sible  as  this  is  not  the  main  purpose
 for  which  the  unit  has  been  started.
 This  experimental  unit  also  hopes  to
 serve  the  purpose  of  assessing  the
 value  of  this  medium  for  educational
 and  cul‘ural  work.

 It  will  take  some  time  before  an
 evaluation  can  take  place  and  the
 work  of  this  programme  is  put  on  a
 stable  basis.

 Shri  Vajpayee:  Has  the  Government
 prepared  any  programme  for  the
 installation  of  TV  sets  in  other  cities
 of  India  as  well?

 Dr.  Keskar:  As  the  experimertal
 uni’s  range  does  not  go  beyond  5
 to  20  miles,  the  question  of  distribut-
 ing  the  sets  in  other  parts  of  the  coun-
 try  does  not  arise  for  the  present.

 Shri  Asmar:  May  I  know  whether
 the  Government  proposes  to  set  uo
 a  non-official  commi‘tee  to  suggest
 programmes  for  the  TV  sets?

 Dr.  Keskar:  These  are  not  general
 programmes.  They  are  meant  for
 schools  and  community  centres.  There
 is  a  committee  being  formed,  of  edu-
 cationists  and  people  connected  with
 community  work,  in  order  fo  help  in
 the  formulation  of  this  programme.

 Shri  Muhammed  Elias:  Just  now  the
 hon.  Minister  said  that  in  थी  commu-_
 nity  centres  television  sets  have  been
 installed.  May  I  know  what  policy
 has  been  adopted  by  the  Government
 to  choose  these  places  to  set  up  these
 television  centres?

 Dr.  Keskar:  That  is  done  by  a  com-
 mittee  of  the  All-India  Radio  officials
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 from  out  of  &  large  number  of  applica~
 tions  from  community  centres  in
 Delhi.  We  have  had  naturally  more
 applications  than  we  have  been  able
 to  satisfy  but  a  ‘list  has  been  prepared
 and  as  sets  come  in  they  will  be  given
 to  the  other  centres  in  the  order  of
 merit  which  has  been  prepared.

 Shri  Supakar:  What  is  the  total
 capita]  invested  and  what  is  the
 foreign  exchange  content  in  this  pro-
 gramme?

 Dr.  Keskar:  There  is  another  ques-
 tion  regarding  this,  but  I  may  inform
 the  bon.  Member  that  the  total  ex-
 penditure  is  round  about  Rs  yy  lakhs
 of  which  the  foreign  exchange  content
 would  be  less  than  Rs_  15,000

 Kirtinagar  Colony
 +

 Shri  D.  C.  Sharma:
 *12,  ८  Shri  Naval  Prabhakar:

 Shri  Bhakt  Darshan:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  772  on  the  24th  August,
 959  and  state  the  further  progress
 made  so  far  in  completing  the  deve-
 lopment  work  in  Kuirtinagar  Colony
 set  up  by  the  Rehabilitation  Housing
 Corporation?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  S.  Naskar):  The  balance
 of  work  in  respect  of  sewerage  is  ex-
 pected  to  be  completed  by  the  end  of
 the  current  year.  85  per  cent  of  the
 work  has  already  been  done.

 Skri  D.  C.  Sharma:  What  part  of
 the  total  funds  allocated  for  the  con-
 struction  of  this  colony  has  been  spent
 so  far  and  what  is  left  now  to  be
 spent?

 Shri  है  है.  Naskar:  The  construction
 work  and  other  works  like  the  laying
 of  roads,  water-supply,  etc.  were  done
 by  the  Corporation  which  is  just  look-
 ing  after  this  colony.  The  Govern-
 ‘ment  does  not  allocate  funds  directly.
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 भी  ह. 6  प्रभाकर:  क्‍या  मानभीय  मंत्री
 जी  यह  बताने  की  कपा  करेंगे  कि  इस
 कालोनी  को  कार्पोरेशन को  कब  तक  ,हैंढ
 झोबर  कर  दिया  जायगा?

 Shri  P.  8.  Naskar:  I  have  not  got
 the  information  with  me  at  the
 moment.

 Shri  Naval  Prabhakar:  rose—
 Mr.  Speaker:  The  hon.  Minister  has

 given  all  the  information  that  he  has
 in  his  possession  at  present.

 ी  भक्त बझग :  में यह  जानना  चाहता
 हैं  कि  यह  जो  मसला  बहुत  दिनों  से  चल  रहा  है,
 ॥ 002. ; अ  इञ्रफ्रे  1...  ड्  ग्य्ों  हो छाड़े  ?

 Shri  ह  8.  Naskar:  The  essential
 Services  have  not  been  unduly  delayed.

 ‘or  a  certain  technical  reason,  only
 ‘he  water-supply  and  the  sewage  could
 hot  be  completed  so  far,  but  I  can
 4ssure  the  House  they  are  likely  to
 he  completed  within  this  year

 Export  of  Dried  Prawns

 "14,  Shri  Kodiyan:  Wl]  the  Minister
 St  Commerce  and  Industry  be  pleased
 to  state:

 (a)  the  steps  taken  by  Government
 '  959  to  increase  the  export  of  dried
 brawns  to  foreign  countries;

 (b)  whether,  as  a  result  of  these
 Steps  export  of  dried  prawns  has
 Increased;  and

 (८)  if  so,  to  what  extent?

 The  Deputy  Minister  of  Commerce
 4nd  Industry  (Shri  Satish  Chandra):
 fa)  to  (c).  A  statement  is  laid  on  the
 Table  of  the  House.

 STATEMENT

 (a)  The  following  action  has  been
 taken  during  959  to  promote  exports
 S¢  dry-prawns  from  India:—~

 (i)  Dried  Prawns  are  exported
 from  India  mainly  to  Burme,
 Ceylon,  Mauritius,  Cube,  Malaya
 and  Hongkong—Burma  accounting
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 for  70  per  cent  of  the  total  ex-
 ports,  In  May,  ‘1959,  the  Burmese
 Purchase  authorities  suspended
 imports  from  India  due  to  slight
 increase  in  prices  Timely  inter-
 vention  by  Government  facilitated
 exports  for  the  time  being  and
 Jong  term  arrangements  are  being
 made  with  the  Government  of
 Burma

 (a)  Prawns  have  been  included
 in  the  schedule  of  :tems  available
 for  export  from  India  in  the
 various  trade  agreements  conclud
 ed  from  time  to  time

 (an)  Prawns  are  also  being  dis-
 played  in  the  various  exhibitions
 and  trade  fairs  held  abroad  from
 tume  to  time

 (iv)  A  Registered  Exporte:s’
 Association  is  being  formed  at
 Cochin  for  organising  the  expor*
 trade  on  sound  lines  and  regulat-
 ing  the  quality  of  dred  prawns
 exported

 (b)  As  a  result  of  these  steps  most
 of  the  accumulations  of  dried  prawns,
 lying  packed  for  Burma  have  since
 been  cleared  Although  the  result  of
 the  other  steps  mentioned  above  can-
 not  be  linked  up  directly  with  ex
 ports,  it  has  been  observed  that  ex
 ports  of  prawns  to  Ceyion,  Singapore,
 Hongkong  and  Mauritius,  which  nor-
 mally  import  prawns  m  dred  condi
 tion,  has  increased  during  the  current
 year

 (०)  No  separate  figures  for  dried
 prawns  exports  are  available  ‘Dried
 Prawns’  as  such  are  not  classified
 separately  in  the  Indian  Trade  Classi-
 fication  but  are  included  under  the
 head  “Prawns,  fresh,  chilled,  frozen,
 salted,  dried  or  simply  cooked”

 Shri  Kedlyan:  From  the  statement
 I  find  that  long-term  arrangements
 are  being  made  with  the  Government
 of  Burma  for  the  export  of  dried
 prawns.  I  want  to  know  the  total
 anual  quantity  of  dried  prawns  to
 be  exported  to  Burma  under  these
 long-term  arrangements.
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 Shri  Satish  Chandra:  Long-term  ar-
 rangements  are  under  contemplation
 A  delegation  came  from  Burma  recent-
 ly  and  had  discussions  at  Cochin  <A
 Prawn  Exporters’  Association  is  being
 organised,  and  long-term  arrange-
 ments  are  contemplated  They  have
 not  yet  been  finalised  The  trade  is
 in  private  hands  There  was  some
 difficulty  a  few  months  ago,  it  has
 been  got  over  for  the  time  being

 Shri  Kodiyan:  From  the  statement
 I  also  find  that  the  Burmese  pur-
 chasers  suspended  the  import  from
 India  in  May  this  year  due  to  a  slight
 Increase  In  price  I  want  to  know
 whether  the  Burmese  authorities
 finally  agreed  to  purchase  these  dried
 prawns  according  to  the  increased
 Price  or  at  a  slightly  decreased  price?

 hri  Satish  Chandra:  J  said  just  now
 that  in  the  month  of  May  there  was
 some  difficulty  The  Burmese  stop-
 ped  importing  dried  prawns  suddenly
 from  India  They  alleged  that  the
 prices  had  been  increased  by  our
 exporters  suddenly  and  they  could
 not  purchase  at  those  prices  The
 Government  of  India  intervened  8
 delegation  came  and  as  a  result  of  the
 delegation’s  visit  most  of  these  bag3
 of  dried  prawns  which  were  lying  at
 Cochin  port  had  been  cleared

 Shri  Tangamani  In  regard  to  item
 (6)  of  the  question  may  I  know  how
 much  of  dried  prawns  was  being  ex-
 ported  to  Burma?  I  want  to  know
 the  quantity  and  the  value

 Shri  Satish  Chandra:  I  have  not  got
 the  figure  for  dried  prawns  alone  In
 the  trade  classification  they  are  all  m-
 cluded  together  It  may  be  dred
 prawns,  fresh,  chilled,  salted  or  cook-
 ed  They  are  all  put  together  So,
 I  cannot  give  the  figures  separately  for
 dried  prawns

 Shri  Tangamani-  I  mean  the  prawn
 variety

 Shri  Satish  Chandra  They  are  al!
 included  under  a  single  head

 Shri  Tangamani:  The  main  umnporter
 from  India  was  Burma  and  owing  to
 certain  reasons  that  import  was
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 stopped.  That  is  why  3  was  interested
 te  know  the  quantity  which  was  being
 imported  by

 Mr.  Speaker:  The  hon.  Minister  has
 not  got  separate  figures  for  prawns,
 ete,

 Sari  Warlor:  How  much  stock  is
 lying  idle  at  Cochin  and  how  much
 is  expected  to  be  exported  to  Burma?
 How  much  does  Burma  expect  to  im-
 port  from  here?

 Shri  Satish  Chandra:  5,000  bags
 were  lying  at  Cochin  port  when  this
 dispute  arose.  4,000  bags  have  already
 been  cleared  and  1,000  bags  are  in
 the  process  of  being  exported  now  to
 Burma.

 Shri  Punnoose:  May  I  know  whether
 the  Government  have  made  any  effort
 to  find  fresh,  new  markets  for  these
 commodities  anywhere  else  and  with
 what  result?

 Shri  Satish  Chandra:  Dried  prawrs
 ore  exported  mostly  to  Burma  and
 Ceylon,  and  frozen  and  chilled  prawns
 go  to  the  United  States  and  Sweden.
 The  exporters  themselves  are  being
 organised  into  8  registered  association
 for  the  promotion  of  exports.  Govern-
 ment  will  extend  to  them  as  much
 help  as  possibie.

 Nuclear  Tests  in  the  Sahara

 Shri  erase:
 Shri  Sadhan  Gupta:
 Shri  Wartor:

 "25.  |  Shri  T.  है.  Vittal  Rao:
 Shri  Kediyan:
 Shri  Rameshwar  Tantia:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  any  representation
 qwes  made  by  India  to  France  on  the
 nuclear  tests  planned  by  France  in
 the  Sahara;

 (b)  whether  any  other  country  in
 the  African  continent  protested  or

 pope
 India’s  support  in  such  protest;

 (e)  if  a0,  the  attitude  of  the  Gev-
 ernment  of  Indie  to  such  a  request?

 The  Parliamentary
 Minister  of  External  Affairs  (Shri
 Sedath  Ali  Khan):  (a)  to  (c).  The
 question  and  the  draft  answer  have
 become  out-of-date  because  of  subse-
 quent  developments.  A  reaolution
 sponsored,  among  others  by  India  has
 just  been  passed  by  the  General  As-
 sembly  requesting  the  French  Govern-
 ment  not  to  proceed  with  the  tests.

 Shri  Narasimhan:  What  are  the
 prospects  of  the  proposed  tests  being
 abandoned?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nebrad.  Well,  that  is  anyonw's  esti-
 mate.  We  hope  they  will  be  aban-
 doned.

 Shri  Warior:  A  report  has  appeared
 in  the  press  that  the  French  Govern-
 ment  is  again  trying  to  have  their
 tests  in  Africa.  What  more  steps  can
 we  take  in  that  matter?

 Shri  Jawaharlal  Nehra:  We  have  no
 further  steps  in  view  at  the  present
 moment.  I  do  not  think  it  will  be
 necessary.

 Shrimati  Renu  Chakravartty:  May
 I  know,  in  this  resolution,  when  it
 was  adopted  in  the  General  Assembly,
 what  were  the  nations  of  Asia  and
 Africa  who  opposed  it?  Was  it  com-
 pletely  unanimous  from  the  point  of
 view  of  the  Afro-Asian  nations?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  The  resolution  was
 fully  supported  by  the  Asto-African
 countries.  There  was  another  resolu-
 tion,  milder  in  character,  which  was
 defeated.

 Broadcasting  Station  at  Darbhange
 *16,  Shri  Anirndh  Sinha:  चा  the

 Minister  of  Information  and  Bread-
 essting  be  pleased  to  state:

 (a)  whether  the  Government  of
 Bihar  have  forwarded  a  memorandum
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 ry  the  Centre  for  opening  a  broadcast-
 ing  station  at  Darbhangs;

 (b)  whether  Gevernment  have  con-
 sidered  the  proposal;  and

 te)  if  so,  the  decision  thereon?
 The  Parliamentary  Secretary  to  the

 Minister  of  Information  and  Broad-
 enating  (Shri  A.  C.  Joshi):  (a)  Yes,  Sir.

 (b)  and  (ce).  Darbhanga  receives
 good  reception  throughout  the  year
 from  the  20  KW  MW  transmitter  at
 Patna  and  the  local  talent  find  an
 adequate  outlet  through  the  Station
 at  Patna.  Moreover  there  is  no  scope
 for  additional  stations  in  the  plan  at
 present.  It  has  not  been,  therefore,
 possible  to  consider  the  proposal
 favourably.

 sh  झनियद्ध  सिह  :  क्या  मंत्री  महोदय

 को  इस  बात  का  ज्ञान हे  कि  वहां  के  सावेजनिक

 जीवन  में  मिथिला  को  सस्कृति  भौर  भाषा
 का  एक  खास  स्थान  है  भौर  इसका  केन्द्र

 दरमंगा  हैं  ?  यदि  हातो इन  बातो  को

 मद्देनजर  रखते  हुए  क्‍या  स्वतः  ही  भारत

 सरकार  वहा  रडियो  स्टेशन  खोलने  के

 दन  पर  विचार  कर  रहो  है?

 सूचना  भौर  ब्रसारस  मंत्री  (डा०

 केसकर)  :  मिथिला  का  वहा  की

 और  भारत  की  संस्कृति  में  बया  स्थान  है

 इसका  सरकार  को  काफो  जान  है  भौर  उस

 संस्कृति  क॑  लिए  जो  कुछ  हम  कर  सकते  है
 झवध्य  करेंगे  -  फिलहाल  पटना के  स्टेशन

 से  मिशिला  के  सांस्कृतिक  कार्यक्रमों  के  लिये

 जो  कुछ  हो  सकता  है  वह  किया  जाएगा  |

 लिया  स्टेशन  खोलने  के  आर  में  जो  कठिनाइया

 है,  व  यहां  बता  दीगई  हूँभौर  फिलहाल

 कोई  सवा  स्टेशन  खोलना  कठिन  है।
 खेकित  में  माननोग  सदस्य का  इस  तरफ

 ध्यान  दिल्लाता  चाहता हूं  कि  कार्यक्रम  बढ़ाने

 के  लिए  नया  स्टेशन  खोलने  की  जरूरत

 पनी  है  t  जो  पुराना  स्टेशन  है  जहां  से  कि
 सारे  मिविल्ा  के  लोग  कार्यक्रम  सुन  सकते

 है  यहां से  सी  सांस्कृतिक  कार्यक्रम  बढ़ाये

 या  eet  हैं  कौर  बढ़ाये  जामेंगे ।

 NILA)  LED—S

 ३4

 जौ  झनिवदध सिह सिंह  :  में  जानना  गाहता
 हैं  कि  कया  पटना  रेडियो  स्टेशन से  मैथिली
 भाषा  में  भी  कार्यक्रम  प्रसारित  किए
 जाते  हैं?

 डा०  केसकर  :  मैथिली  में  सांस्कृतिक
 कार्यक्रम  प्रसारित  होते  ह।

 शी  भीगनारायण  दास:  जबकि  तृतीय
 पंचवर्षीय  योजना  में  नए  ब्राडकांस्टिग  स्टेशन
 खोलते  के  सम्बन्ध  में  विचार  किया  जा  रहा
 है,  में जानना  चाहता  हू  कि  क्या  इस  पर  भो
 विचार  किया  जा  रहा  है?

 डॉ०  कसकर :  अगर  इसके  खिए  रुपया
 मिल  सकेगा  तो  इस  सम्बन्ध  में  विचार  करेगे  |

 tt  मसनपन  बजाल :  क्या  में  जान
 सकता  ह्  कि  नए  स्टेशन  खोलते  समय  किन
 किन  चीजों  पर  खास  तौर  से  विचार  किया  जाता

 हैं, कौन-कौन सी  चोजें  ध्यान  में  रखो  जाती

 हूँ?

 Bo  केसकर  :  इसका  जवाब  देने  में
 काफो  समय  लगेगा  ।  लेकिन  में  इतना

 माननीय  सदस्य  को  कह  सकता हूं  कि

 फिलहाल  कोई  नमा  स्टेशन  खोलते  को

 योजना  नहीं  है  v

 Wage  Boarg  for  Sugar  Industry
 +

 Shri  T.  है,  Vittal  Rao:
 Shei  Tangamani:

 Will  the  Minster  of  Labour
 ana Empieyment  be  pleased  to  refer

 the  reply  given  to  Starred  Question
 No,  3026  on  the  ist  September,  959
 and  state:

 (a)  whether  the  remaining  33  suger
 factories  have  since  implemented  the
 secommendations  of  the  Wage  Boerd
 for  the  award  of  interm  relief  to

 workers  in  Sugar  Industry;  and

 b)  if  not,  the  steps  being  taken  by

 Government  for  effective  implementa-
 tion  of  the  same?

 be  &
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 The  Parliamentary  Secretary  te  the
 Minister  of  Labour  and  Enyployment
 and  Planning  (Shri  L.  N.  Mishra):  (a)
 According  to  the  informatien  avail-
 able,  77  more  factories  have  started
 implementing  the  recommendation.

 (b)  Efforts  continue  to  be  made  by
 State  Governments  to  persuade  the
 remaining  facteries  also  to  implement
 the  recommendation.

 Shri  T.  B.  Vittal  Rao:  Out  of  the
 82  factories,  may  I  know  the  number
 of  factories  that  have  still  to  imple-
 ment  the  interim  award?

 Shri  L.  N.  Mishra:  25  factories
 have  implemented  and  I5  remain.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  the  Government  have  as-
 certained  from  the  mil-owners  the
 eeasons  for  not  implementing  this?

 Shri  L.  N.  Mishra:  It  is  expected
 that  most  of  the  factories  wil]  imple-
 ment  the  recommendations.  There
 has  been  some  delay.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  the  Wage  Board  has  indicated
 to  Government  as  to  when  they  will
 submit  their  final  award?

 Shri  L.  N.  Mishra:  Sometime  in
 September,  1960.

 Shri  Tangamani:  On  a  previous  oc-
 casion,  we  were  told  that  08  out
 of  40  factories  have  started  imple-
 menting  this.  Today  we  are  told  that
 १7  more  have  started  implementing  it.
 Are  we  to  take  it  that  325  out  of  40
 factories  have  already  implemented
 the  recommendations  contained  in  the
 interim  report  of  the  Wage  Board?

 Shri  L.  N.  Mishra:  Yes;  they  have
 started  implementing  the  recommend-

 Shri  8.  M.  Banerjee:  May  I  know
 whether  the  Wage  Board  has  collected
 all  evidence  and  if  so,  the  reason  for
 ज्  much  delay?  May  I  know  whether
 after  the  final  report,  it  will  be  im-
 plemented  from  a  back-date?

 Shri  L.  क.  ह... अ  It  is  difficult  to
 say  about  implementation  with  ret-
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 trogpective  effect,  They  have  collected
 the  evidence,  they  are  visiting  places
 and  they  expect  to  complete  the  re-
 port  by  September,  1960.

 Shri  8.  M.  Banerjee:  If  the  evidence
 has  been  collected,  why  should  there
 be  so  much  delay?

 Shyi  L.  N.  Mishra:  They  are  visiting
 a  number  of  places.  They  are  yet  to
 visit  some  places.  After  that,  they
 will  compile  the  figures  and  complcte
 the  report

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  the  Chairman  of  the  Wage
 Board  has  indicated  to  Government
 that  he  will  be  able  to  submit  the
 report  by  September,  960  or  is  it  the
 Government's  own.  idea?

 Shri  L.  N.  Mishra:  We  have  got
 information  that  they  will  submit  the
 report  by  September,  1960,

 The  Minister  of  Labour  and  Employ-
 ment  and  Planning  (Shri  Nanda):
 May  I  make  it  clear  that  when  we
 set  up  a  board,  we  do  not  control  its
 speed.  It  has  to  look  after  itself.  If
 it  wants  any  facilities  from  us,  we
 are  prepared  to  give  them  but  we
 cannot  tell  it  in  advante  that  it  must
 do  it  within  a  month  or  two  months.
 It  must  do  its  work  properly.

 Shri  T.  B.  Vittal  Rao:  It  is  more
 than  two  years  since  it  was  appointed.
 He  says  they  will  submit  the  report
 after  one  more  year.  We  would  like
 to  know  the  reason  for  the  delay.
 After  all  there  are  only  40  factories
 covering  2  laks  of  workers,

 Shri  Nanda:  There  are  representa-
 tives  of  workers  and  of  employers  and

 te  collect.
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 fave  not  implemented  the  interim
 award?

 Shei  L.  N.  Mishra:  Bihar  3,  Madhya
 Pradesh  l.  Madras  nil,  Orissa  ह  Uttar
 Pradesh  9  and  Punjab  L  total  I5.

 Shri  है,  N.  Pandey:  May  I  know
 whether  it  is  @  fact  that  the  delay  in
 submitting  the  report  is  due  to  the
 fact  that  they  have  to  enquire  int
 four  things,  viz,  wage  rates,  scales  of
 different  categories,  bonus  and  gra-
 tultyt?

 Shri  L.  N.  Mishra:  Yes.
 Residential  Fiats  in  Indra  Market

 4
 Shri  Amjad  All:
 Dr.  Gangadhara  Siva:

 १३8,  {  Shri  Arjun  Singh

 | gust  8.  A.  Mehdi:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No,  302  on  the  9th  Septem-
 ber,  959  and  state:

 (a)  whether  residential  flats  Nos.
 1,  8,  I5,  a,  22  in  Indra  Market  were
 released  from  auction  though  der-
 lered  unallottable;

 (b)  if  so,  the  reasons  therefor;  and
 (९)  whether  the  first  instalment  of

 cost  realised  from  these  flats  will  be
 returned  now  that  the  flats  had  been
 declared  unallottable?

 The  Deputy  Minister  of  Rehabiltta-
 tien  (Shri  2,  8,  Naskar):  (a)  and  (b).
 It  is  regretted  that  due  to  a  clerical
 error  in  the  reply  to  Starred  Ques-
 tion  No.  302  on  the  Sth  September,

 it  was  stated  that  only  one

 Nos.  I,  7,  8,  I6,  i,  a  22  an
 which  this  rebate  was  to  be  given  an

 (७)  The  first  instalment  will  not
 be  returned  eince  the  flats  are  now
 allottahle.
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 भ्री  झुन सिह सिह  भरौरिया  :  गया  में
 जान  सकता  हूं  कि  क्‍या  मानतीय  मंत्री
 महोदद  ने  प्रगस्त  महीने  में
 इंदिरा  माकिट,  सब्जी  मडी  के  बारें  मे  कोई
 झादेश  निकाल।  था  कि  सभी  फ्लेट  एलाड
 क्र  दिए  जाएं  ?

 Shri  P,  8.  Naskar:  No,

 क्री  जुन  सिह  भदोरिया  :  जवाद
 हल्दी  में  दिया  जाए

 भी  go  टोन  तास्कर  :  जी  नही  ।'

 भी  बाजुन सिह सिह  भदौरिया  :  गया  भाननीय
 मंत्री  जी  को  यह  मालूम  है  कि  £  सितम्बर,
 १६५६  को  जो  प्रश्त  का  उत्तर  दिया  गया  वा

 वह  शसी  नहीं  4

 ी पू०  शे०  सास्कर :  मेने  भोरिजनल
 जवाब में  यह  कह  दिया  हैँ  कि  क्वेरिकत
 एरर  से  ऐसा  हुआ  v

 it  झर्खुन  सिह  भदौरिया  :  क्या  मत्री

 महोदय को  मालूम  है  कि  एक  फ्लेट  नम्बर
 ६  जिस की  कीमत  १०,०६०  थी,  उसको
 एलीट  किया  गया  था,  यदि  हा,  तो  ऐसा

 क्यो  किया  र]

 शी पू०  Go  मास्कर :  १०,०६०  जिसको
 कीमत  होती  हैँ  बह  नान-एलादेबज  है  भोर
 १०,०००  तक  जिसको  कीमत  होती  है  वह

 एलाटेबल  होता  है।
 Dt,  Gangadbara  Siva:  When  the

 fiats  were  declared  to  be  auctioned
 and  unallottable  on  9th  May,  ‘1959,  l
 would  like  to  know  why  it  was  done.

 Shri  P.  8.  Naskar:  In  the  original
 answer,  due  to  a  clerical  error,  ४६  was
 anid  thet  one  flat  was  declared  allott-
 able.  We  have  corrected  it  and  now
 ‘we  find  that  8  flats  are  allottable

 Bogus  Registration  of  Plots

 “18,  Shri  Amjad  All:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 है. 2  Affairs  be  pleased  to  refer  to  the
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 given  to  Starred  Question  No.
 on  the  9th  September.  989  re-

 bogus  registration  of  plots  in
 the  ef  the  Settlement  Commi:
 sioner  (Government  Built  Property),
 New  Delhi  and  state  the  further  action
 taken  in  the  matter?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  ्,  8,  Naskar):  Steps  are
 being  taken  to  cancel  the  lease  deeds
 and  the  official  found  responsible  is
 being  prosecuted

 Shri  Amjad  Ali:  May  I  know  for
 how  long  this  process  of  bogus  re-
 gistration  38  hkely  to  continue”

 Shri  P.  S.  Naskar:  We  dea!  with
 cases  that  come  to  our  notice  imme-
 dately

 i

 News  Agencies
 +

 oz,  Shri  Tangamant:
 Shri  Radha  Raman:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  refer
 to  the  reply  given  to  Short  Notice
 Question  No  6  on  the  320  Septem-
 ber,  959  and  state:

 (a)  whether  the  applications
 receiveg  from  the  News  Agencies  for
 recognition  have  since  been  consider-
 ed;

 (b)  if  so,  the  decision  taken  there-
 on;  and

 (९)  the  names  of  the  News  Agencies
 which  have  been  granted  recognition?

 The  Minister  of  Information  and
 Broedeasting  (Dr.  Keskar):  (a)
 Only  two  applications  were  re-
 ceived  by  Government,  one  of
 which  has  been  withdrawn  for
 redrafting  according  to  the  conditions
 lald  down  by  Government.  The  other
 is  an  application  for  expansion  of
 service.

 (b)  and  (ec).  No  question  of  recog-
 nition  arises.  Government  has  only
 lad  down  conditions  for  the  simple
 purpose  of  granting  certsin  special
 facilities  for  communication,

 Shri  Tangamaai:  May  !  know  the
 names  of  the  news  agencies  which  have
 been  granted  recognition  by  the
 Government?  °
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 Shri  A.  ©.  Joshi:  I  require  notice

 for  this  question.

 eh  ware  fag:  क्‍या  पाशियामेंटरी
 सेक्रेटरी  महोदय  को  मालूम  है  कि  हिन्दुस्तान
 समाचार  समिति  हिन्दी  के  टेलिप्रिटर  की
 सरकार  से  कई  साजो  से  माग  कर  रहो  है,
 सरकार  के  पास  यह  मशीन  मौजूद  हूँ  भौर
 जो  शर्तें  सरकार  ने  निर्वारित  की  है  उत  को
 भी  समात्रार  समिति  पूरा  करती  है,  लेकिन
 उसको  टेलिप्रिंटर  नही  दिया  जा  रहा  हूँ  ?

 jhri  Raghunath  Singh:  What  is  the
 reply?  We  want  to  know  the  reply.

 Mr  Speaker:  The  Question  Hour  is
 over

 Shri  Braj  Raj  Singh:  May  I  submit
 that  this  is  a  way  of  evading  the  ques-
 tion?  This  should  be  allowed  to  be
 answered

 Shri  Muhammed  Elias:  With  regard
 to  the  adjournment  motion  that  we
 have  given  notice  of,  we  are  not  rais-
 ing  it  but  we  would  like  to  submit

 Mr.  Speaker:  Order,  order.  The
 hon  Member  should  not  interrupt  hke
 this  The  Question  Hour  is  over.  I
 can  only  say  that  hon  Ministers  should
 try  to  be  here  during  Question  Hour,
 unless,  of  course,  the  other  House  is
 also  sitting  Now  the  hon.  Parlia-
 mentary  Secretary  38  not  able  to
 answer  the  question  So,  I  expect,  and
 the  hon.  Members  here  expect,  the
 hon.  Minister  to  be  present  here  to
 answer  the  questions  and  not  to  create
 the  impression  that  there  38  anything
 to  be  avoided  or  evaded.  I  do  not
 think  such  allegations  ought  to  be
 made.  (Interruptions).  Order,  order.
 I  would  request  all  hon.  Ministers  to
 be  present,  as  far  as  possible.

 Shri  Tangamani:  The  last  question
 has  not  been  answered.

 Mr.  Speaker:  I  will  allow  this  ques-
 tion  another  time

 Shri  Vajpayee:  I  request  that
 Btarred  Question  No.  30  may  be  taken
 up  now.

 Mr.  Speaker:  Not  now.
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 indian  Trade  Agency  Building  in
 Tibet

 *13,  Shri  Ajit  Singh  Sarhadi:  Will
 the  Prime  Minister  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  326  on  the  6th  August,
 959  and  state  whether  any  progress
 has  been  made  in  the  construction  of
 the  Trade  Agency  Building  in  Igantse,
 Tibet?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  As  will  be  seen
 from  the  correspondence  released
 recently  in  the  Second  White  Paper,
 no  material  progress  has  been  made
 in  the  construction  of  the  Indian  Trade
 Agency  at  Gyantse.  Despite  repeated
 interruptions  in  work,  the  iocal  Engi-
 neer  has  been  able  to  start  construc-
 tion  of  a  few  servants  quarters  in  the
 old  Agency  Premises.

 Export  of  Manganese  Ore

 "28,  Shri  Damani:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  proposal  to  allow  additional
 quota  on  an  ad  hoc  basis  to  the
 Manganese  ore  exporters  with  a  view
 to  increase  the  export;  and

 (b)  if  so,  the  details  of  the  propo-
 sal?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Rebate  to  Displaced  Persons

 22,  Shri  Chani  Lal:  Will  the

 (a)  whether  Government  intend  to
 pey  rebate  to  those  displaced  peraons
 from  West  Pakistan  who  occupied
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 houses  in  urban  areas  but  had  been
 allotted  land  im  rural  areas  equal  to
 the  value  of  the  houses  to  which  they
 would  otherwise  have  bees  entitled
 in  rural  areas;  and

 (b)  if  so,  what  instructions,  if  any,
 have  been  issued  in  this  connection?

 The  Depaty  Minister  of  Rehabilita-
 tion  (Shri  P.  s.  Naskar):  (a)  The
 question  of  giving  rebate  to  the  dis~
 placed  land  allottees  in  the  rural
 areas  who  are  in  occupation  of  urban
 evacuee  houses  in  Punjab,  because  no
 house  could  be  allotted  to  them  in
 the  rural  areas  along  with  the  land,
 is  under  consideration.

 (b)  Does  not  arise.

 Export  of  Jute

 °23.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Commeree  ang  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 of  late  is  facing  serious  competition
 from  Pakistan  in  regard  to  jute
 exports  to  foreign  countries;  and

 (b)  if  so,  the  countries  where  the
 expory  of  Indian  jute  has  declined?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Exports  of  jute  sack-
 ings  have,  of  late,  declined.  Various
 factors  including  competition  from
 Pakistan  have  contributed  to  this
 decline.

 (b)  Australia,  West  Africa,  Belgium,
 Cuba,  Iran,  Burma,  East  Africa  and
 Peru.

 Central  Information  Service

 mm  Shri  त.  8.  S.  Bist:  Will  the
 Munster  of  Information  and  Broad-
 casting  be  pleased  to  state  the  pro-
 gress  made  in  the  formation  of  Cen-
 tral  Information  Service?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  (Keskar):  The
 recommendations  of  the  Union  Public
 Service  Commission  for  the  initial
 gradation  of  the  service  und  tr

 aa
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 of  the  Central  Informatio  ice
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 Rules  are  awaited.  It  is  hoped  to
 constitute  the  service  actively  on  the

 Will  the  Minister  of  Commerce  and
 industry  be  pleased  to  state:

 (a)  the  estimated  requirement  of
 electrolytic  copper  for  the  next  five
 years;  and

 (b)  the  existing  and  proposeg  indi-
 genous  capacity  for  the  period?

 The  Minister  of  Industry  (Shri
 Manubhai  Shri):  (a)  and  (b).  A
 statement  ७  laid  on  the  Table  of  the
 House.

 Sravement

 (a)  The  requirements  of  electrolytic
 copper  (including  those  for  manufac-
 ture  of  copper  conductors  and  thin
 gauge  wire  for  commercial  use  like
 zari-making  etc.)  only  for  the  coming
 five  years  are  estimated  as  under:—

 1959-60  abou’  30,000  tons
 1960-61  40,000  tons
 1961-02  (50/55,000  tons
 1962-63

 "  65,000  tons
 963-04—”  80/85,000  tons

 (b)  A  licence  under  the  Industries
 (Development  and  Regulation)  Act,
 95l,  for  the  manufacture  of  electroly-
 tic  copper  with  an  annual  installed
 capacity  of  8,400  tons  has  been  grant-
 ed  to  Mjs.  Indian  Copper  Corpora-
 tion,  Ghatsila  (Bihar).

 Indo-Pakistan  Border  Disputes

 NOVEMBER  i6,  wee  Wrieten  Answets

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  Joint  Communique
 issued  On  the  lst  September,  959  by
 him  and  the  President  of  Pakistan  at
 Palam  regarding  the  proposal  of
 holding  a  high-level  conference  on
 border  @isputes  and  state:

 (a)  whether  any  conference  has
 taken  place  between  the  representa-
 tives  of  India  and  Pakistan;  and

 (b)  if  so,  the  results  thereof?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  Yes,  Sir.

 (b)  A  statement  on  this  subject  is
 being  made  after  question  hour.

 727,  shri  Karni  Singhji:
 Shri  Bhanja  Deo:

 Will  the  Minister  of  Commorce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  264  on  the  9th  September,  4959
 and  state:

 (a)  whether  the  State  Trading
 Corporation  has  entered  into  any  ह...
 tracts  with  foreign  buyers  by  now  for
 export  of  salt;
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 (b)  if  0,  with  which  countries;

 (c)  whether  contracts  with  Indian
 suppliers  have  also  been  signed  by
 now;  and

 (a)  the  extent  of  increase  in  the
 export  of  salt  since  the  State  Trading
 Corporation  took  the  responsibility  for
 its  export?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.

 (b)  Japan.
 ६०)  Not  yet.

 (a)  Exports  of  ses  salt  are  canalized
 through  8.T.C.  Since  June,  1959.  The
 quantity  exported  during  June  to
 September,  959  was  ,0i,890  tons
 against  82,785  tons  exported  during
 June  to  September,  1958.

 Leang  Due  from  Displaced  Persons

 *28.  Shri  Ram  MSrishan  Gupta:
 Will  the  Minister  of  Rehabilitation

 mar
 Minority  Affairs  be  pleased  to

 te:

 (a)  whether  it  is  a  fact  that  huge
 amounts  as  loang  are  due  from  dis-
 placed  persons;

 tb)  if  so,  the  total  amount  due  so
 far;

 (c)  the  nature  of  steps  taken  or
 proposed  to  be  taken  to  recover  this
 amount;  and

 (da)  the  results  thereof?

 The  Deputy  Minister  of  Rehabilita-
 ffon  (Shri  P.  8.  Naskar):
 Eastern  Zone

 (a)  Yes.
 (b)  Rs.  20°95  crores  (including

 interest).
 (ce)  and  (da).  Steps  are  taken  by  the

 State  Governments  and  the  Union
 Territories  to  recover  the  loans  ac-
 cording  to  rules  in  force  in  the  res-
 pective  States.  In  cases  of  real  hard-
 ship,  penal  measures  are  not  taken,  as
 it  in  Hkely  to  retard  the  progress  of
 rehabilitation.  Recently  the  existing
 terms  ang  conditions  for  recovery  of
 loung  have  been  liberalized  and  it  is

 hoped  that  the  pace  of  recovery  would
 improve.

 Western  Zone‘

 (a)  and  (d).  The  information  is
 not  available  ang  it  is  felt  that  the
 time,  labour  and  expense  involved  in
 its  collection  will  not  be  commensu-
 rate  with  the  results  to  be  achieved.
 As  most  of  the  loans  are  being  ad-
 justed  as  public  dues  under  the  Com-
 pensation  Scheme,  the  amounts  due
 are  not  likely  to  be  “huge”.

 शिथ्यत  से  शाये  गर-तिव्यती  झरणार्यी

 5  +२९. जी  भक्त  इलग :.  गया  प्रयात मंभी
 ११  भगस्त,  १६५६  के  तारांकित  प्रश्न  संख्या

 २८६  के  उत्तर के  संबंध  में  यह  बताने  की

 कृपा  करेंगे  कि  तिब्बत  से  भाए  शरणाथियों
 में  जो  चालीस  गैर-तिब्बती  कारणार्यी  पाए
 गए  थे  उतकी  पहचान  शौर  उनके  पूर्व
 खरित्र के  आरे में  की  गई  जांच  का  क्‍या

 परिणाम  निकला  है  ?

 बंदेशिक-कार्य  मंत्री  के  सभा  सचिव

 (भी  साइत  झली  खां)  :  जांच-पड़ताल
 प्रभी  पूरी  नही  हुई  है।

 Indian  Delegation  for  participation  ta
 Chinae’s  Celebrations

 Shri  Vajpayee:
 Shri  Shree  Narayan  Das:

 *g0,<  Shri  Bibhuti  Mishra:
 4  Shri  N.  B.  Muniswamy:

 |  Sbri  Rameshwar  Tantia:

 Wull  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  China
 did  not  invite  any  official  delegation
 from  India  to  participate  in  the  decen~
 nial  celebrations  of  the  Chinese
 Republic;

 (b)  if  so,  India’s  reaction  to  this
 exclusion;  and

 (c)  whether  invitations  had  been
 issued  to  private  individuals  or  bodies?
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 Minister  of  External  Affairs  (Shri
 Sedath  Ali  Khan):  (a)  and  (b)  An
 invitation  was  received,  by  Govern-
 rent  on  the  27th  September  for  parti-
 cipation  in  the  National  Day  celebra-

 The  Parilamentary  Secretary  to  the

 vita

 tions  of  the  Chinese  Republic  on  Ist
 October.  Because  of  the  shortness  of
 time  as  well  as  for  other  reasons,  it
 was  not  possible  for  the  Govérnment
 of  India  to  accept  it

 (c)  Yes

 Aluminium  Plant  in  Salem

 Shri  T.  B.  Vittal  Rao:
 Shri  Tangamani:

 °3i,  <  Shri  Ram  Krishan  Gupta:
 Shri  N.  RB,  Muniswamy:
 Shri  Vidya  Charan  Shukla:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 907  on  the  28th  August,  859  and  state.

 (a)  whether  Government  hav  since
 examined  the  report  of  the  Italian
 firm  regarding  the  setting  up  of  an

 ne
 Plant  in  Salem  (Madras),

 (b)  af  so,  the  result  thereof?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  and  (b)  Based
 on  the  report  of  the  Italan  firm  an
 application  for  grant  of  a  licence  under
 the  Industries  (Development  &  Regu-
 lation  Act,  95l,  for  the  setting  up  of  a
 plant  to  manufacture  10,000  metric
 tons  of  aluminium  ingots  has  been
 received  from  Shri  R  Venkataswamy
 Naidu,  Coimbatore  The  Government
 of  Madras  have  recommended  the
 application  The  application  is  under
 consideration

 Forged  Passports

 |  Shri  J.  8.  8.  Bist:
 Shrimati  Da  Palchoudhuri:
 Shri  Ram  Krishan  Gupta:
 Shri  Halder:
 Shri  Kaltka  Singh:
 Shrimati  Mafida  Ahmed:
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 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  report
 that  36  persons  with  forged  Indian
 passports  tried  to  enter  the  UK.  ia
 the  third  week  of  October,  1959;

 (b)  whether  any  inquimes  have
 been  made  of  the  nationality  of  the
 holders  of  these  passports,

 (c)  whether  Government  intend
 launching  any  prosecution  against
 them,  the  travel  agencies  which  made
 arrangements  for  their  passage  and
 those  responsible  for  the  issue  of  these
 Passports;  and

 (d)  whether  there  is  any  plan  to
 tighten  the  measures  further?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  to  (c).
 Altogether  52  persons  were  detained
 by  the  British  authorities  on  the
 ground  that  the  passports  held  by  them
 were  forged  Ali  these  persons  were
 sent  back  to  India  by  the  UK.
 authorities  On  their  arrival  in
 Bombay  they  were  arrested  for  alleged
 offences  under  the  Indian  Penal  Code
 Enquines  into  their  nationality  as
 well  as  the  offences  with  which  they
 are  charged  are  proceeding  Police
 enquiries  are  also  proceeding  with
 regard  to  the  travel  agencies  and  any
 other  persons  who  may  have  been
 involved  in  the  preparation  or  the  use
 of  forged  documents

 (d)  Government  have  under  con-
 sideration  various  measures  designed
 to  prevent  travel  on  forged  passports
 and  i  particular  to  prevent  illegal
 emigration  to  the  UK  of  literate
 persons  not  conversant  with  English.
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 Mahatma  Gandhi’s  Samadhi  at
 Rajghat

 Shri  Ram  Krishan  Gupta:

 ry
 Shri  D.  C.  Sharma:
 Shri  Naval  Prabhakar:
 Shri  Bhakt  Darshan:

 ‘Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 08  on  the  ist  September,  I959,  and
 state:

 (a)  whether  Government  have
 scrutinsed  the  estimate  for  the
 Samadhi:  of  Mahatma  Gandhi  at
 Rajghat;

 (b)  if  so,  the  result  thereof;  and

 (c)  the  nature  of  steps  taken  so  far
 for  the  construction  of  the  Samadhi?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  and  (b).  The  estimate
 has  been  scrutimsed  and  sanctioned.

 (९)  Tenders  for  the  work  of  pile
 foundations  have  been  invited.  Detatl-
 ed  drawings  and  estimates  for  the
 other  parts  of  the  project  wil]  now  be
 prepared  by  the  Central  Public  Works
 Department  before  the  award  of  con-
 tracts  and  physical  commencement  of
 the  work.

 Radio  Station  in  Sikkim

 *.  Shri  J.  8.  s.  Bist:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  2069  on
 the  27th  April,  I959  and  state:

 (a)  when  the  radio  station  m
 Sikkim  35  likely  to  go  on  the  ar,

 (9)  the  languages  ४७  which  pro-
 grammes  will  be  broadcast,  and

 (६०)  whether  Government  have  any
 plans  to  establish  similar  radio  stations
 in  other  border  regions  such  as  in
 North  U.P.  and  Ladakh  or  to  beam
 special  programmes  for  these  areas  in
 their  local  languages  or  dialects?
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 The  Minister  of  Information  and
 (Dr.  B.  द  Keskar):  (a)

 and  (b).  Details  regarding  the  setting
 up  of  the  proposed  radio  station  in
 Sikkim  are  being  worked  out.  It  is
 not  possible  at  this  stage  to  indicate
 any  precise  date  for  its  completion  or
 the  composition  of  the  programmes.

 (c)  There  are  no  plans  for  establish-
 ing  ratho  stations  in  these  border
 regions  A  number  of  A.LR.  Stations.
 are  already  broadcasting  programmes
 for  the  border  regions.  It  38  proposed
 to  expand  them.

 Spun  Silk  Mill  in  Assam

 L  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  473  on
 the  ]4th  August,  959  and  state  the
 nature  of  progress  made  so  far  in
 establishing  a  Spun  Sik  Mil  in
 Assam?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  A  statement  is  given
 below:

 StaTemxnt

 3  Construction  of  buildings  at
 Jagi  Road  is  nearing  comple-
 tion.

 2  An  agreement  has  been  con-
 cluded  with  a  Japanese  firm
 for  the  import  of  machinery
 on  deferred  payment  basis.

 3  Arrangements  have  been  made
 for  procuring  machmmery  items
 available  in  India.

 4  Arrangements  have  also  been
 made  for  water  supply  and
 electneity.

 5.  The  State  Government  of  Assam
 have  decided  to  form  a  Private
 Limited  Company  under  the
 Indian  Companies  Act  with  an
 authorised  capital  of  Rs.  70
 lakhs  in  shares  for  running  the
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 Mill  The  Memorandum  and
 the  Articles  of  Association  of
 the  Company  are  being  fina-
 lised  by  the  State  Govern-
 ment.

 6.  Arrangements  are  also  being
 made  by  the  State  Govern-
 ment  to  obtain  the  services  of
 an  expert  from  Japan.

 The  mil)  is  expected  to  go  into  pro-
 duction  at  the  end  of  1960.

 Construction  of  Shops  and  Stalls  in
 Government  Employees  Colonies

 2.  Shri  Dhanagar:  Will  the  Minister
 of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 #tnment  propose  to  build  some  shops,
 stalls  and  flats  in  the  newly  built
 colonies  for  Government  employees
 in  the  South  of  Delhi;  and

 (b)  when  will  the  construction  be
 «completed?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.

 ‘Ohanda):  (a)  Yes.  Shops,  etc,  are
 Already  under  construction  in  a  num-
 ber  of  newly  built  colonies.

 (b)  Depending  on  the  number  of
 ainits  to  be  constructed  in  the  various
 colonies  and  the  dates  of  commence-
 ment  of  work,  the  construction  is
 expected  to  be  completed  between
 December,  i959  and  December,  1960.

 Export  Quotas  of  Ground-nat  जा

 3.  Shri  Pangarkar:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  the  total  quantity  of  groundnut
 oil  for  which  export  quotas  have  been
 fasued  by  Government  from  है (अ  April

 The  Députy  Minister  of  Ciciimeree
 and  Industry  (Shri  Satish  Chandra):
 (a)  No  specific  quantity  was  released.
 Those  established  shippers  who  have
 Utilised  the  allotments  made  to  them
 in  3958  are  granted  licences  equal  to
 their  quota  as  and  when  they  com-
 Plete  shipment.

 (b)  Madras,  Bombay,  Bhavanagar,
 Veraval,  Porbandar  and  Bedi  (Jam
 nagar)

 Employment  Opportunities  is
 Bombay  State  ‘

 ra  Shri  Pangarkar:  Will  the  Minister
 of  Labour  and  Employment  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  employ-
 ment  opportunities  in  Bombay  failed
 to  improve  during  the  year  1988-50;

 (b)  the  total  number  of  vacancies
 notified  in  public  sector  and  those  in
 private  sector  during  the  above
 period;  and

 (c)  the  number  of  industries  closed
 down?

 The  Deputy  Minister  of  Labour  (Shri
 Abia  Ali):  (a)  Employment  oppor-
 tunities  are  improving  but  such  im-
 provement  may  not  be  commensurate
 with  the  increase  in  the  number  of
 employment  seekers.

 (b)  Public  Sector  49,433
 Private  Sector  3,506

 Total  $2,939

 (ce)  Complete  information  is  not
 available.

 Unemployment  in  Bombay  State

 5.  Shri  Pangarkar:  Will  the  Minister
 of  Labour  and  Employment  be  pleased
 to  state:

 (a)  the  comparative  figures  of  the
 registered  unemployed  persons  during
 the  last  six  months  in  Bombay  State;

 (b)  the  number  of  unemployed
 graduates,  intermediates  and  matricu-
 lates  registered  during  the  same
 period;  and
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 (e)  the  facilities  available  for  train-
 ing  in  technical  and  vocational  sub-
 jects  to  fulfil  the  needs  for  skilled
 personne]  and  to  solve  the  unemploy-
 ment  problem  in  that  State?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  and  (b).  The
 information  is  given  in  statements  I
 and  II  below:—

 I.  No.  on  Live  Register  at  end  of
 the  month.

 Month
 Roster  2  a,
 the  month,

 w  (2

 7959

 April  1,74:736

 Mey  76747

 June  1,87,520

 July  3,95,tor

 August  199,709

 September  3,01,468

 i.

 CATBGORY  No.  on  the  Live  Register atend  ofeach  quarter,
 Marsch  =  June  September

 *s9  ३39  "59

 w@  (2)  ५3)  (9

 Matricolates  49,809  $8,003  60,694

 Tatermedzstes  2,326  3,203  3,399

 Gradustes  3887  ‘S014  ‘5999

 te)  At  present  there  sre  20  Indus-
 tris]  Tealning  Institutes  in  the  State
 of  Bombay  for  which  392  sests  in

 vocational  trades  and  8,028  seate  in
 technical  trades  have  been  sanctioned,
 under  the  Training  Schemes  for
 Craftsmen,  under  the  D.GR.  &  BE.
 Scheme.

 Production  of  Magnesia  Clinker

 6.  Shri  Vidya  Charan  Shnukia:  Will
 the  Minister  of  Commerce  and  Indas-
 tey  be  pleased  to  state:

 (a)  the  present  annual  production
 of  magnesia  clinker  in  the  country;

 (b)  how  much  of  :t  is  required  for
 internal  consumption;

 (c)  whether  it  ig  a  fact  that  there
 is  considerable  scope  for  the  export  of
 magnesia  clinker  to  Japan;  and

 (a)  sf  so,  what  steps  are  being
 taken  to  promote  its  export  to  Japan?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  About  47,000  tons.

 (b)  About  30,000  tons

 (c)  Yes,  Sir

 (a)  Exports  to  Japan  are  already
 improving.

 Manufacture  of  Cars,  Jeeps  and  Trucks

 *  4.  Shri  Anirudh  Sinha:  Will  the
 Munster  of  Cammerce  and  indestry
 be  pleased  to  state’

 (a)  the  number  of  cars,  jeeps  and
 trucks  produced  by  the  different  auto-
 mobile  manufacturers  during  2958
 upto  the  30th  September,  and

 (b)  the  percentage  of  indigenous
 components  used  by  different  units?
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 The  Minister  of  Industry  (ShriManubha  Shah):

 (a)  Cars  न  7  «+
 Jeeps  नि  नि
 ‘Trucks  (including  buses)

 Nos
 8080
 3942
 73673

 (6)  The  perce  itiges  of  indigenous  cofitent  in  the  (maim  models  of)  vehicles  produced  in  the
 country  are  as  follows:

 Name  of  the  Unit  Model  of  vehicle  Percentage  of  indigenous content

 hy  Mis
 Bincnssiae:

 Motors  Ltd;  (:)Hindustan  Ambassader  Car  4%

 ()Bedfored  Truck  Scheme  started  recently
 he  Ms  Premier  Automobiles  Lid.,  roy  Fiat'rr00”  car  6%

 (a)  Dod:  65°  W.B.
 re

 uN  2९  ton  I65°W.B,  ९५
 Ts

 5  62%

 3  M's  Stardard  Motor  Products  of  Standard  ‘0’  car  494% India  Ltd.,  Madras

 4  M's  Tat®  Locomutve  &  Engg.  Co.  Tata-Mercedes-Benz  oa OF
 Ltd.,  Bombey  r65"'W.B.  Truck

 eas

 5.  M/s.Ashok-Leyland  Ltd.,  Madras  Leyland  ‘Comet’  169”  62% W.B.  Truck  .
 2%

 6.
 is  Mohindra

 &  Mahindra  Ltd.,  Willys  Jeep  065%

 These  percentages  arc  worked  out
 by  comparing  the  C.LF.  price  of  the
 imported  components  (finished  and
 semi-finished)  with  the  ex-factory  cost
 of  the  vehicle  in  the  country.

 Lemon  Grass  Oil

 &  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Commerce  and  Indastry
 be  pleased  to  state:

 (a)  the  quantity  of  lemon  grass  ol
 exported  from  Kersla  during  1956-57
 and  ‘1987-58;

 (b)  the  price  prevailing  during  the
 same  period;

 ro}  whether  the  price  has  declined?

 The  Deputy  Minister  of  Commerce
 gud  Indnsiry  (Shri  Satish  Chanéir8):

 {a}  State-wise  export  figures  are  not
 available.  The  total  exports  from
 India  for  the  two  years  were  22.I0  and
 30°50  lakh  lbs.  respectively.

 (b)  1958-57  Rs.  69:50  per  6°5  ibe.
 1957-58.  Rs.  50°00  per  6°5  Ibs.

 (ce)  The  price  has  shown  sn  upward
 trend  in  1989,

 Industrial  Estate  at  Batals

 9  Shri  D.  oO.  Sharma:  Will  the
 Minster  of  Commerce  and  Industry  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  23  on  the  ard
 August,  959  and  state  the  up-to-date
 progress  made  in  constructing  build-
 ings  for  the  Industrial  Eetate  at  Batala
 in  district  Gurdaxpurt
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 The  Minister  of  Industry  (Shri
 Manabhai  Shak):  The  land  has  been
 taken  possession  of  for  Industrial
 Jistate  at  Batala.  The  site  plan  has
 been  prepared  and  the  Town  Planner
 js  making  the  layout  plan  of  the
 fstate  The  responsbilty  for  plan-
 ning  and  construction  of  Industrial
 Estates  33  that  of  the  State  Govern-
 taent.

 Tungsten  Carbide

 16.  Shri  D.  C.  Sharma:  Will  the
 Monister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  24  on  the
 $rd  August,  959  and  state  the  decision
 since  taken  on  the  schemes  for  the
 manufacture  of  tungsten  carbide  by
 private  entrepreneur?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  The  schemes  received
 were  considered  and  it  has  been
 decided

 (l)  to  grant  a  licence  to  one  new
 unit  for  the  manufacture  of  tungsten
 powder  (from  the  ore  stage)  tps  and
 tools  with  a  capacity  of  24  tons  per
 annum  capable  of  being  expanded  to
 60  tons

 (2)  to  grant  a  licence  to  an  existing
 unit  manufacturing  tungsten  carbide
 from  imported  powder  for  the  capa-
 aty  of  6  tons  per  annum  already
 achieved  by  it

 (3)  that  parties  undertaking  the

 processing  of  assembling|bracing  of

 tips,  could  do  so,  7  they  so  desired.

 Acquisition  of  Land  in  Lhasa

 ,  Shri  9.  0.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  47  on  the  3rd  August,  959  and
 atate  the  further  progress  since  made
 in  regard  to  the  proposal  to  acquire
 certam  lands  and  buildings  in  Lhasa
 (Tibet)?

 The  Prime  Minister  and  Minister  of

 External  Affairs  (Shri  Sawaharial
 Nekre):  The  land  has  since  been  taken
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 over  by  the  Chimese  Military  Control
 Cemmission  who  are  not  willing  to
 sell  it  The  proposal  has  therefore
 fallen  through.

 Indians  Arrested  by  Chinese

 BR  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  total  number  of  Indian
 citizens  arrested  or  held  in  custody  by
 the  Chinese  from  border  areas  of
 India  during  1959-60  so  far,

 (b)  the  steps  taken  to  get  them
 released,  and

 {e)  the  number  of  Indian  citizens
 still  in  Chinese  custody?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru).  (a)  So  far  as  we  know  about
 37  Indian  citizens  or  Indian  protected
 persons  are  detamed  by  the  local
 Chinese  authorities  in  Tibet.

 (b)  and  (c)  The  Government  of
 India  have  taken  up  the  question  of
 the  relase  of  these  persons  with  the
 Chinese  authorities  at  various  levels.
 All  possible  and  reasonable  steps  will
 be  taken  to  get  the  release  of  these
 arrested  persons

 Migration  of  Indians  from  Ceylon

 i8.  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state  the
 number  of  Indians  who  have  migrated
 from  Ceylon  to  India  since  June,  I8597

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharial
 Nehru):  2,622  Indian  nationals  ieft
 Ceylon  during  the  period  from  5
 June,  2959  to  30th  September,  1959,
 1,258  of  them  on  being  served  with
 quit  notices  by  the  Government  of
 Ceylon  and  1,364  voluntanly

 Atomic  Fuel  Fabrication  Plant

 wm  Shri  D.  0.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  refer
 to  the  reply  given  to  Unstarred
 Question  No  39  on  the  3rd  August,
 2989  and  state  the  latest  position  with
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 regard  to  the  setting  up  of  an  atomic
 fyel  fabrication  plant  in  the  country?

 The  Prime  Minister  and  Minister  of
 Extermal  Affairs  (Shri  Jawaharial
 Nehru):  Apart  from  a  few  minor
 finishing  items,  the  building  has  been
 completed,  All  the  equipment  has
 been  commissioned  and  tested  for  per-
 formance  under  continuous  produc-
 tion  scale  operations  and  sample  fuel
 elements  for  the  Canada-India  Reactor
 produced  in  the  plant  were  sent  to
 Atomic  Energy  of  Canada  Ltd,  on
 October  $,  1959,  for  irradiation  tests.

 Unemployed  Graduates  Registered
 with  Employment  Exchanges

 “BB  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state  the  number  of  un-
 employed  graduates  remaining  on  the
 Live  Registers  of  various  Employ-
 ment  Exchanges  in  India  as  On  the
 ist  September,  0597

 The  Deputy  Minister  of  Labour
 ह! '... ह  Abid  Ali):  43,909  as  on  30th
 September,  ‘1959,  This  is  the  latest
 quarterly  figure  available.

 Gos

 6,  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  number  of  displaced  families
 which  have  come  from  Goa  since  June,
 38989  due  to  conditions  prevailing
 there;

 (b)  where  they  have  been  settled;

 (c)  whether  Government  have
 rendered  any  financial  or  other  assist-
 ance  ४०  them;  and

 (d)  if  a0,  the  nature  thereof?

 The  Prime  Minister  and  Minister
 थी  Rxternal  Affairs  (Shri  Jawahsrial
 Nebru):  (a)  and  (b).  There  have
 been  no  reports  of  displaced  families
 having  come  from  Goa  since  June
 189  as  8  result  of  conditions  prevail-

 NOVEMBER  1  फेस.  Written  Annwure  9

 ing  there.  However,  some  individual
 Geans  including  five  political  prisoners
 released  by  the  Portuguese  authorities
 heve  reached  Bombay.

 (c)  and  (d).  Whenever  Govern-
 ment  are  approached  for  financial  or
 other  assistance  such  requests  are
 considered  sympathetically  and  such
 assistance,  as  is  possible,  extended.

 Industrial  Development  of  Dethi

 nM  Shri  1  C.  Sharms:  Will  the
 Minister  of  Commerce  and  Industry
 be  Pleased  to  state  the  total  amount
 spent  by  the  Central  Government  on
 the  industrial  development  of  Delhi
 duting  the  First  and  the  Second  Five
 yeer  Plan  periods  separately?

 The  Minister  of  Industry  (Shri
 waanubhai  Shab):  An  amount  of
 ns.  69°6]  lakhs  end  Rs.  14497  lakhs
 was  spent  by  the  Central  Government
 for  industrial  development  of  Delh:
 dvring  the  First  and  Second  Plan
 (3956—59)  periods  respectively,

 Industrial  Estate  at  Agra

 18  Shri  D  C.  Sharma:  Will  the
 Minster  of  Commerce  and  Industry
 be  Pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  22  on  the
 3rd  August,  १959  and  state  the  up-
 to-date  progress  made  in  the  cons-
 traction  work  of  Industrial  Estate  ai
 agra?

 The  Minister  of  Industry  (Shri
 wanubhai  Shah):  A  statement  is
 given  below:—

 STATEMENT

 The  Uttar  Pradesh  Government
 propose  to  construct  420  sheds  in  the
 Industrial  Estate  at  Agra.  The  cone-
 trvction  work  in  respect  of  3  sheds
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 stages  of  construction  the  details  of
 which  are  as  follows:—

 Units
 1  Foundation  ready  8
 2,  Plinth  level  8
 3.  Window  level  6
 4  Truss  level  34

 Agra  Electric  Supply  Co,  38  making
 arrangements  to  supply  360  kW  to  the
 Industrial  Estate  from  the  existing
 supplies,

 The  Executive  Engineer,  Local  Self
 Government  Engineering  Department,
 Agra,  ७  making  arrangements  for
 water  supply  Work  on  distribution
 system  end  over-head  tank  is  to  be
 started  shortly

 Import  and  Export  of  Cotton

 Shri  Shree  Narayan  Das:
 19.  Shri  Ram  Krishan  Gupta:

 Shri  Ajit  Singh  Sarhadi:
 (  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  whether  there  has  been  any
 shortage  in  cotton  supply  at  home
 during  959  so  far;

 (b)  2f  so,  the  extent  of  such  short-
 age  estimated,

 (c)  whether  as  a  result  of  such
 shortage,  there  has  been  any  libera-
 lisation  of  cotton  smports,

 (d)  ४  so,  the  extent  of  such  hbera-
 lisation  giving  the  value  of  :mports,

 (e)  how  these  imports  compare  with
 the  figures  of  the  previous  year,

 (f)  whether  the  shortage  of  cotton
 at  home  has  affected  the  export  pro-
 gramme  of  cotton;  and

 (g)  if  so,  the  extent  to  which  export
 would  be  affected?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  to  (g)  <A  statement
 giving  the  required  information  s
 given  below:

 62

 StaTemenr
 (a)  to  (e)  Scarcity  of  supplies  of

 cotton  might  have  been  felt  by  a  few
 mulls  on  account  of  a  small  carry-
 over  at  the  end  of  the  last  season  con-
 sequent  on  a  comparatively  low  ciop
 during  that  season.  This  scarcity  was
 to  a  certajn  extent  accentuated  m  the
 beginning  of  the  season  due  to  report-
 ed  failure  of  cotton  crop  in  certain
 areas  but  the  position  has  changed
 es  further  reports  about  cotton  crop
 during  the  current  season  are  not  dis-
 couraging  No  liberalisation  of  im-
 Ports  has,  therefore,  been  made  so  far
 Government  are,  however,  watch  ng
 the  s:tuation

 (f)  and  (g)  The  exports  had  in
 fact  increased  in  the  last  season.  The
 Position  for  the  current  season  can  be
 assessed  only  at  a  later  stage.

 Indian  Property  in  Ceylen
 20,  Shri  Ram  Krishan  Gupta:  Will

 the  Prime  Minister  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  265  on  the  4th  Sep-
 tember,  959  and  state  at  what  stage
 stands  the  question  of  claiming  ccom-
 pensation  on  account  of  damages  caus-
 ed  to  the  properties  of  Indian  nationals
 in  Ceylon?

 The  Prime  Ministery  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  The  question  of  claiming  com-
 Pensation  on  behalf  of  Indian
 nationals  oan  be  considered  only  if  the
 Government  of  Ceylon  decide  to  pay
 compensation  to  their  own  nationals,
 which  they  have  not  so  far  done

 Barter  Deal  with  U.5  A.

 2i.  Shri  Ram  Krishan  Gupta;  जाया
 the  Minister  of  Commerce  and  In-
 Gustry  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  88  on
 the  llth  August,  959  and  state  at
 what  stage  stands  the  barter  proposals
 for  US.  cotton  against  Indian  mica’

 The  Minister  of  Commerce  (Shri
 Kanungo):  The  barter  proposal  for
 US.  Cotton  against  Indian  mica  has
 been  rejected  since  American  Cottor
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 ie  already  being  imported  under
 PL.  480  Programme  and  mica  is  beinz
 exported  through  normal  trade

 channels,

 dustry  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  94]

 नन्द  the  Ist  September,  959  and  state:

 (a)  whether  the  negotiations  with
 Japan  for  shipment  of  bauxite  from
 India  have  since  been  concluded;  and

 (b)  if  so,  the  result  therof?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 Cay  and  ay.  Discussane  held  recent-
 ly  in  Japan  showed  that  there  is  no
 immediate  prospect  of  export  of  Indian
 Bauxite  to  Japan  for  the  Aluminium
 Industry.

 Surgical  Instruments  and  Appliances
 Shri  B.  C  Majhi:

 ms
 Shri  Subodh  Hansda:
 Shri  Ss.  ९४,  Samanta:
 Shri  Pangarkar:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  823  on  the  Srd  March,  3959  and
 state:

 (a)  the  recommendations  made  by
 the  Panel  for  Surgical  Instruments
 and  Appliances  in  its  report;  and

 (b)  the  steps  taken  so  far  to  imple-
 ment  the  same?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House.  [See  Appendix  I,  annexure

 No.  3).
 Chemical  Analysis  of  Ferro  Allvy

 (Shri  Subodh  Haneda:
 .  4  Shri  8.  C.  Samanta:

 ;  Shri  RB.  0.  Maghi:

 Will  the  Minister  of  Commerce  and
 Yndestry  be  pleased  to  state:

 (a)  whether  comments  on  the  draft

 stetdards  for  methods  of  chemicals
 anflysis  of  Ferro  Alloy  have  been
 received;

 (b)  if  so,  the  nature  of  the  com-
 ments  received;  and

 (०)  whether  any  further  comments
 ar€  necessary?

 The  Minister  of  Commerce  (Shri
 Kgtungo):  (a)  Yes,  Sir.

 (b)  and  (c).  The  comments  that
 have  been  received  are  with  a  view
 to  modifying  certain  methods  includ-
 ed  in  the  draft  standards.  These
 comments  will  be  examined  by  the
 Sectional  Committee  concerned  of  the
 Indian  Standards  Iustitution  scheduled
 to  meet  about  fhe  end  of  December,
 3959  or  early  in  January  1960,  before
 the  standards  are  finalised,

 Co-operative  Societies  in  Coa)  Fielas

 Shri  Snbodh  Hansda:
 25.¢  Shri  8,  0.  Samanta:

 Shri  R.  6  Majhi;
 Will  the  Minister  of  Labour  and

 Employment  be  pleased  to  state:

 (a)  how  many  Co-operative  Societies
 are  at  present  functioning  in  the  coal
 figids  of  West  Bengal;

 (9)  what  are  the  functions  of  ६808९
 gocieties;

 (०)  whether  any  grant-in-aid  =  is
 given  to  those  societies;  and

 (d)  if  so,  the  amount  of  grant-in-
 gid  given  uptil  now?

 The  Deputy  Minister  of  labour
 (Shri  Abid  Ali):  (a)  32,

 (b)  To  provide  loan  financer  and
 consumer  goods  to  members  at  reascn-
 aPle  rates.

 (९)  Yes.

 (d)  Upto  the  month  of  Setptember,
 1959,  a  sum  of  Rs.  604  has  been  paid.
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 ह...  of  Dummer  Bats

 oy
 {Se

 s.  C.  Samant:
 ) Shri  -

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state;

 (a)  what  us  the  yearly  consumption
 of  Damodar  Batu  (Dhupresin)  m  the
 country;

 (b)  how  much  has  been  imported
 during  the  last  three  years  (year-
 wise);

 (c)  whether  the  internal  resources
 have  been  fully  tapped,

 (a)  how  much  38  available  from
 the  Andaman  and  Nicobar  Islands;

 a
 (e)  whether  the  mmport  lence  for

 Gum  Arabic  has  been  tagged  together
 with  Dammer  Batu  Licence;  and

 rt)  if  so,  whether  in  this  process
 indigenous  Dammer  Batu  ४  facing  a
 crisis?

 Theo  Minister  of  Commerce  (Shri
 Kanungo):  (a),  (c)  and  (d),  Precise
 mnformati-~  is  not  available

 (b)  Dar--  sr  Batu  (Dhupresin)  is  not
 specificall)  own  in  the  Indian  Trade
 Classification  Import  of  resin  batu
 during  1957,  958  and  959  (January—
 July)  has  been  as  follows

 Year  Quantity  Value
 (in  cwrs.)  in  9co’  of  Rs.

 iy
 32,013  1481

 a
 Ganuary.July)

 ,

 (e)  Since  April—September,  959
 licensing  period,  Dammer  Batu  is
 shown  under  a  separate  item  vide
 S.  No,  (a)  m  Part  IV  of  the  Import
 Trade  Control  Schedule.

 {f)  Doss  not  arise  in  view  of  the
 Quswer  to  part  (९)  above.
 MT(AD  LED—4.

 (a)  whether  it  is  a  fact  thet  the
 work  of  remodelling  of  Tehar  Village on  Najafgarh  Road  in  Delhi  has  been
 started;  and

 (b)  what  will  be  the  cost  of  this  re-
 modelling?

 The  Deputy  Minister  of  Rehabilits-
 tion  (Shri  ह  8.  Naskar):  (a)  The
 Delhi  Development  Authority  is  do.ng
 that  work  We  are  informed  that
 engineering  survey  and  detailed  ext.
 mates  etc  have  been  compieted  by
 that  Authority  and  the  actual  deve-
 lopment  work  will  now  be  started.

 (b)  About  Rs  770  lakhs

 be  pleased  to  state

 (a)  whether  it  ws  a  fact  that  the
 Nangal  Fertilisers  Ltd.  have  submit-
 ted  a  report  to  Government  on  their
 negotiations  with  the  oi!  companies  on
 the  price  and  availabtli‘y  of  refinery
 genes  for  the  proposed  fertiliser  plant
 at  Bombay;

 (b)  ४  so,  the  salent  features  of  the
 report,  and

 (c)  the  action  taken  by  Government
 therean?

 The  Deputy  Minister  of  Commeres
 and  Industry  (Shri  Satish  Chandra):
 (a)  An  interim  इच्छा  nas  been  re-
 ceived  from  the  Hindustan  Chemicals
 and  Fertilisers  Limited

 (b)  Negotiations  have  not  sc  far
 been  finalised  and  it  will  be  premature
 to  disclose  information  on  the  subject.

 (c)  Does  not  arise.
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 Rehabilitation  of  Displaced  Persons
 i  UP.

 29  Shri  8.  M.  Banerjee:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state  the  amount  given  to  U.P.  Gov-
 ernment  during  1958-59  for  the  re-
 habilitation  of  displaced  persons  from
 East  Pakistan  in  U.P.?

 The  Deputy  Minister  of  Rehabllita-
 tien  (Shri  P.  ss  Naskar):  A  sum  of
 Rs.  lakh  was  sanctioned  during
 1958-59  for  the  rehabilitation  of  082
 agriculturist  families  from  East  Pakis-
 tan  in  U.P,  Of  these  592  families
 have  already  been  moved  to  the  re-
 habilitation  colonies.

 Tibetan  Buddhist  Monastery  in
 Jalpaiguri

 Shri  P.  C.  Borooah:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 Tibetan  Buddhist  Monastery  wil]  be
 set  up  in  Jalpaiguri  (West  Bengal);
 and

 (b)  if  so,  the  details  thereof?

 The  Prime  Minister  and  Minister
 ef  External  Affairs  (Shri  Jawaharia!
 Nekra):  (a)  and  (b).  There  is  no
 proposal  to  establish  a  Tibetan
 Buddhist  monastery  in  Jalpaiguri.  It

 however,  tv  convert  the
 Buxa  Tibetan  Refugee  Camp  in  West
 Bengal  into  a  permanent  place  of
 residence  for  about  2,900..  student
 Lamas  from  Tibet,  to  enable  them  to
 eontinue  their  religious  studies.

 Entry  of  Pakistanis  in  Jammu

 "2.  shri  है  0,  Borooah:  ‘Vill  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  three
 Pakistanis  entered  into  the  Indian
 territery  on  the  night  of  17/18  Sep-
 tember,  959  and  tried  to  take  away
 some  cattle  from  the  village
 Brambia  in  Deva  Batale  Area  about
 80  miles  West  of  Jammu;  and

 (b)  #  80,  है;  action  taken  in  the
 matter?

 The  Prime  Minister  and  Minisher
 of  External  Affairs  (Shri  Jewaharial
 Nehru):  (a)  On  the  night  of  Septem-
 ber  19/18  1989,  three  PAK/POK
 efviliang  carried  away  one  head  of
 cattle  from  village  Brambia  about  7
 miles  West  of  Akhnur  and  about  i)
 miles  on  our  side  of  the  cease-fire  line.

 (b)  The  villagers  chased  the  cattle
 lifters  and  recovered  the  cattle.  There
 were  no  casualties.

 Indian  Temple  at  Baku

 32.  Shri  P.  C.  Borocah:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  an  Indian  temple  at  Baku  in  the
 U.S.S.R.;  and

 (9)  if  so,  whether  there  is  any  pro-
 posal  to  trace  its  origin  and  history
 and  study  the  inscriptions?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  There  are  the  remains
 of  an  old  monastery  and  temple  at
 Baku.  Inscriptions  on  it  are  in  San-
 skrit,  Gurmukhi  and  Persian.  Travel-
 lers  have  described  it  as  “Ateshgah”
 or  a  temple  of  fire  worshippers.  It
 appears  that  there  was  an  Indian
 colony  at  Baku  in  the  old  days,  but
 it  has  not  been  proved  that  the  temple
 is  Indian  in  origin.

 (b)  There  is  no  proposal  for  further
 investigations  into  this  matter.  A
 summary  of  an  article  on  the  “History
 of  the  Temple  of  Fire-Worshippers  at
 Surakhan”  by  Madame  Ashurbeli  is
 placed  on  the  Table  of  the  House,  [See
 Appendix  I,  annexure  No.  4]  This
 gives  some  account  of  this  temple.

 शिमला  में  गर्मनेंट  क्ॉफ  इंडिया  1...
 की  गई  इमारत

 थी  ह, द  ह, ६  :
 शी  रामकुण्ण  धुप्त  :

 क्या  निर्माण,  1  और  संभरण  मंत्री

 यह  बताने  की  हृपा  करेंगे  किः

 (क)  क्या  दिमला  में  गबर्नमेंट  ors
 इंडिया  प्रेत  के  नये  भवन  के  निर्माण  की
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 योजना  को  प्रन्तिम रूप  दिया  जा  चुका  है;
 शौर

 ख)  यदि  हां, तो  उसका  कार्य  कब

 चमर  होगा  ?

 निर्माण,  aver  तथा  संगरण
 उपमंत्री  (जी  मिल  ge  wat):  (क)
 छकिमला  में  गवर्नमेंट  भाफ  इंडिया  प्रेस  के
 नये  भवन  के  निर्माण  की  योजना प्रमी  द्
 पसे से  नहीं  बनाई  जा  सकी  क्योंकि  इसके  लिये

 चुना  हुआ  स्थान  उपलब्ध  नहीं  हो  सका  है  ।

 ख)  सबाल  पैदा  ही  नहीं  होता

 शिमला  में  सरकारी  कर्मचारियों  के
 मिथास  स्थान

 थी  oer  देव  :
 थमी  रामकृष्ण  गुप्त  :

 क्या  लिर्माण,  बावास  और  संभरण  मत्री

 यह  बताने  की  कृपा  करेगे  कि:

 (क)  क्‍या  सरकार  को यह  जात  हूँ
 कि  दिमला  में  सरकारी  कमंचारियो  को
 विशेष  कर  उन  कर्मचारियों  को  जिन्हें  कम
 बेतन  मिलता  है,  आवास  की  बह  कठिनाई

 हो  रही  है  भौर  उन्हें  दफ्तर  पहुचने  के  लिये
 कई  मील  चलना  पड़ता  है,  और

 (ख)  यदि  हा,तो  सरकार  का  इस
 विषय  में  क्या  कार्यवाही  करने  का
 विचार  है  ?

 निर्माण,  झावास  तथा  संभरण  मंत्री

 फी  wo  qo  रेह्डी  )  (के)  नहीं।

 (ख)  सवाल  बैदा ही  नही  होता  t

 way  के  जूतों  का  झायात

 थ्बी  पका  देध 1
 शी  रामइृष्ण  गुप्त :

 क्या  बाणिण्व  तथा  उच्योष  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  १६५८  में  आपान  से  कितने

 मुस्य के  रबड  के  जूते  भंगवामे  गये;  भौर

 द,

 ३४.

 (श)  क्या  इस  आयात  को  रोकने
 तथा  स्वदेशी  उत्पादन  बढ़ा  कर  देश  की
 झावश्यकताशों  कोपूरा  करने  कौ  कोई
 योजना  है  ?

 चदोग  मंत्री  (शी  भभुभाई  शाह):

 (क)  १६५८  में  १०,०३१२०  मूल्य
 के  रबढ़  के  'छुटवीयर  श्ावात  किये  गये,
 जिनमें  रबड़  के  जूते  भी शामिल  हैं।

 (ख)  चालू  लाइसेंस  अवधि  में

 रबड़  वाले  बूटों  तथा  जूतों  के  श्रायात की की
 झनुमति  नहीं दी  गयी  है। देश  में  अब
 इनका  काफी  उत्पादन  हो  रहा  है  जिससे  न
 केवल  देश  की  झावद्यकताएं  ही  पूरी  हो  सकती

 है,  बल्कि  इन्हें  विदेशों  को  भी  भेजा  जा  सकता

 है।

 हिमाचल  प्रदेश  में  खादी  का  विकास

 शी  ्य  देव  :
 भी  रामकृष्ण  गुप्त  :

 क्या  बाणिल्य  तथा  उद्योग  मत्री यह  बताने
 की  कृपा  करेंगे  कि.

 ३६.

 (क)  खादी  में  विकास  के  लिये

 हिमाचल  प्रदेश  में  कितने  केन्द्र  काम  कर  रहे
 हैँ;  ौर

 (ख)  इन  केन्द्रों  में  कौन-कौन  सी
 चीजे  बनाई  जात॑  हूँ  ?

 उद्योग  मंत्री  (थी  मनुभाई  शाह)  :

 (क)  चौदह  केन्द्र 1

 (@)  इन  केंद्रों  में  (१)  पटुटू
 (२)  गुमदा  (३)  दुर्वीड  (४)  लोहिया
 (५)  कबल  (६)  नमदे  (3)  मफलर

 आदि  बनाये  जाते  हैं  t

 Automatic  Looms  for  Punjab
 37.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Punjab  Government  has  requested
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 the  Central  Government  for  provid-
 ing  500  automatic  looms  to  avert  a
 crisis  in  the  textile  industry  in
 Aaoritear;  .

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  thereon;  and

 (c)  the  total  expenditure  to  be
 incurred  on  that  account?

 The  Minister  of  Commerce  (Shri
 Kamango):  (a)  No  such  request  has
 been  received  from  the  Government
 of  Punjab.

 (b)  and  (c).

 Loans  to  Industries  at  Faridabad

 38.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  the  names  of
 the  Industnes  at  Faridabad  which
 have  taken  loans  from  the  Rehabili-
 tation  Ministry  and  the  conditions
 under  which  these  were  given?

 The  Minister  of  Industry  (Shri
 Manubbai  Shah):  A  statement  giving
 the  information  78  laid  on  the  Table

 Do  not  arise

 of  the  House  [See  Appendx  iL
 annexure  No.  5]

 Export  of  Fruits

 ज  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  259
 On  the  6th  August,  959  and  state’

 (
 been  taken  to  augment  export  of
 fruits  to  different  countries;  and

 (b)  if  so,  with  what  results?

 (9)  Beports  are  showing  an  upward

 Fitm  Workers

 4  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Labeur  and  Employment

 Written  Answers  7

 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  i48  on  the
 4th  September,  959  and  state:

 (a)  the  progress  made  in  regulating
 the  working  and  service  conditions  of
 film  workers;  and

 (b)  the  result  thereof?

 The  Deputy  Minister  of  Labeur
 (Shri  Abid  Ali):  (a)  and  (b).  As
 already  stated  the  Government  of
 Bombay  is  attending  to  this  matter.

 International  Film  Festivals  in

 4  Shri  9  C  Sharma:  Will  the
 Minister  of  Information  ang  Broad-
 casting  be  pleased  to  state  the  names
 of  Indian  films  that  were  gent  to
 International  Film  Festivals  held
 during  the  year  1989-60  so  far?

 The  Minister  of  Information  and
 Broadcasting  (Dr,  Keskar):  a  atate-
 ment  is  lai@g  on  the  Table  of  the
 House  (See  Appendix  I,  annexure
 No  6]

 Documentary  Films  on  Power
 Projects

 42  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  it  us  a  fact  that  (०४-
 ernment  have  decided  to  produce
 documentary  films  on  various  power
 projects  of  the  country,  and

 (b)  af  so,  the  broad  details  of  the
 programme?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Films
 on  power  projects  are  being  produced
 since  1949.  In  fact  they  form  an  im-
 portant  section  of  our  film  production.

 (b)  A  list  of  films  produced  already
 and  those  now  under  production  is
 placed  on  the  Table  of  the  House.
 {See  Appendix  I,  annexure  No,  7,}  श्र
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 ह... क  ह अ  Cotton  Blecegeeds

 f  Shrimati  Parvathi  Krishnan:
 ry  <  Shri  Nagi  Reddy:

 Shri  Warior:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state’

 (a)  what  was  the  total  quantity  of
 cotton  piece-goods  exported  in  968
 and  959  up-to-date,  and

 (b)  what  was  the  earning  there-
 from?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b)  The  quantity  and  value
 of  cotton  piecegoods  exported  from
 India  in  3958  and  during  January-
 July  959  were  as  follows

 Quantity  Value
 odo’  Yus)  (‘000’Rs  )

 १95७  616,740  45,48,86
 1959  (up  *०  the  end  of  July)  38,125  28,65,28

 Employees  State  Insurance  Scheme

 “  ी  Shri  Kunhan:
 |  Shri  T.  छ  Vittal  Rao:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state.

 (a)  the  progress  made  so  far  with
 Yegard  to  extension  of  medical  bene-
 fits  to  the  famulies  of  insured  workers
 under  the  Employees’  State  Insurance
 Scheme,

 (b)  when  the  scheme  is  likely  to
 be  extended  to  Ahmedabad,

 (c)  the  number  and  names  of  other

 (ad)  how  many  beds  have  been
 Teserved  an  the  various  sanatona  for
 TSB.  patients  covered  by  the  Scheme?

 (a)  The  State  Government  had
 decided  to  implement  the  Scheme  m
 Ahmedabag  during  the  Secona  Plan
 period,  but  no  target  date  has  been
 so  fer  fixed

 (c)  Medical  benefit  under  the
 Scheme  35  likely  to  be  extended  to

 Feroke  by  the  end  of  January,  1960.
 (d)  684

 San  Francisco  International  Flim
 Festival

 so  Shri  8  A  Mehdi:  Will  the
 Minster  of  Information  and  Bropd-
 casting  be  pleased  to  state

 (a)  whether  some  Indian  films  had
 been  entered  for  the  Third  Annual San  Francusco  International  Film Festival,  and

 (b)  if  so,  the  names  of  the  films?
 The  Minister  of  Information  and

 ea  nenting
 (Dr.  Keskar):  (a)  Yes,

 ir,

 (b)  qa)  Feature  fitm
 “Apur  Sansar”  (Bengal)

 (u)  Documentary  films
 Q)  “Radha  Knshna”  (English)
 (2)  “Taz  Mahal”  (English)

 Development  of  Hilly  Regions  of
 Panjab

 Shri  Hem  Raj:
 46  Shri  Daljit  Singh:

 Shri  8  C,  Samanta’
 [Shri  D.  0.  Sharma:

 Will  the  Minster  of  Planning  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  73  on  the  ह...
 August,  959  and  state

 (a)  whether  the  Pragramme  Adviser
 of  the  Planning  Commussion  has  since
 discussed  the  proposals  for  the
 development  of  hilly  regions  of
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 with  the  State  Government;

 (9)  if  so,  the  result  thereof?

 The  Deputy  Minister  of  Planning
 (Shri  a  N.  Mishra):  (a)  and  (b).
 The  Programme  Adviser  is  discussing
 the  proposals  with  the  Punjab  Gov-
 ernment  on  79४  November,  1959.

 Development  of  Toa  Industry  in
 Panjab

 a  Shri  Hem  Raj:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  the  money  spent  by  the  Indian
 Tea  Board  for  the  development  of  tea
 in  the  Punjab  and  Himachal  Pradesh
 in  the  years  from  4958  to  3958  year-
 wise,  as  well  as  item-wise;  and

 (७)  the  money  allotted  by  it  ‘for
 development  during  1959-60,  item-
 wise?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Nil.

 (b)  With  a  view  to  reorganising
 and  rehabilitating  the  tea  industry  in
 the  Punjab,  the  Tea  Board,  as  early
 as  1987,  agreed  to  render  financial
 assistance  for  the  setting  up  of  a  Cen-
 tral  Tea  Factory  in  Kangra.  The
 Government  of  Punjab  were  request-
 ed  to  draw  up  a  detailed  scheme  for
 the  purpose.  No  such  scheme  has  so
 far  emanated  from  the  State  Govern-
 ment.

 A  provision  of  Rs,  4  lakh  has  been
 made  in  the  sanctioneg  Budget  Esti-
 mates  of  the  Board  for  1959-60  for  the
 Project.

 In  the  meantime,  the  Director  of
 Production  Control  attached  to  the
 Tea  Board,  who  carried  out  an  inspec-
 tion  of  the  tea  industry  in  Kangra
 and  Himachal  Pradesh  in  February
 1999,  has  expressed  doubts  about  the

 areas  on  improved  and  upto-date
 methods  of  tea  cultivation.  The  post is  expected  to  be  filled  up  shortly,

 Match  and  कदा  Industries

 48,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Commerce  and  Industry be  pleased  to  state:

 (a)  whether  the  match  and  bidi
 industries  of  Tripura  have  sought  any
 protection  from  competition  of  pro- ducts  imported  from  outside:  and

 (b)  if  so,  whether  Government  pro-
 poses  to  give  them  any  such  protec-
 tion?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  and  (b),  Only
 one  unit  manufacturing  Safety
 Matches  in  Agartala  in  Manipur  State
 hag  represented  the  matter  and  the
 matter  is  under  consideration  of  the
 State  Administration.

 Palp  and  Paper  Mill  in  Asam
 49.  Shri  Basumatari:  Will  the  Minis-
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 (b)  if  9)  the  details  thereof;  and

 (९)  the  progress  made  so  far?

 The  Minister  of  Industry  (Shri
 Manubbai  Shah):  (a)  The  Govern-
 ment  of  Assam  have  not  submitted
 any  proposal  to  set  up  a  Pulp  and
 Paper  Mill  in  their  States;

 (b)  ang  (c).  Do  not  arise.

 House  Building  Co-operative  Societies
 in  Delhi

 Shri  x  B.  Malvia:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  lay  a  state-
 ment  showing:

 Fy
 {

 Shri  Radha  Raman:

 (a)  the  number  of  house-building
 co-operative  societies  that  exist  in
 Delhi  and  how  many  of  th  have
 acquired  lands  or  have  succeeded  in
 building  houses;

 (b)  the  facilities  Government  offer
 to  such  societies;

 (c)  whether  Government  have
 formulated  any  definite  scheme  to
 regulate  and  help  these  societies  ta
 function  on  healtheir  lines;  and

 (d)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Works,
 Bousing  and  Supply  (Shri  Anil  ह ज
 Chanda):  (a)  and  (b),  The  relevant
 information  ig  being  collected  from
 the  Delhi  Administration.

 (०)  and  (d).  Co-operative  societies:
 of  industrial  workers  with  incomes
 not  exceeding  Rs.  350  per  month  are
 eligible  for  the  grant  of  financial
 assistance  from  the  Central  Govern.
 ment  for  construction  of  houses  based
 on  28  per  cent  of  the  approved  cost
 238  outright  grant  and  65  per  cent  as
 long-term  loan.  Co-operative  socie_
 ties  of  persone  with  incomes  not  ex.
 ceeding  Rs.  800  per  month  are  also
 eligibie  for  grant  of  foan  assistance
 under  the  Low-Income  Group  Housing
 Scheme  for  construction  of  houses.
 Both  the  schemes  are  administered

 through  the  Delhi  Administration
 which  renders  necessary  assistance  to
 the  prospective  house-builders,

 ह...  of  Alr  Conditioning  Equipment
 Sl.  Shri  द  ह  Nayar:  Will  the

 (a)  whether  any  preference  is
 given  to  Hospitals  in  importing  air
 conditioning  equipment;  and

 (b)  if  so,  the  total  value  of  imports
 of  air  conditioning  equipment  for  use
 in  Hospitals  in  1958-59?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No,  Sir.

 (b)  Separate  figures  of  import  of
 alr  conditioning  equipment  for  use  in
 Hospitals  are  not  available.

 Migrations  from  Pakistan

 Shri  Daljit  Singh:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  number  of  applications  for
 mugration  certificates  received  during
 the  second  and  third  quarter  of  959
 in  the  office  of  the  Indian  Deputy  High
 Commissioner  in  Dacca;  and

 (b)  the  number  who  were  granted
 taigration  certificates  during  the  same
 period?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  and  (b).  The  figures
 requested  in  the  question  are  as
 follows:—

 and  =  3rd
 Quarter  Quarter

 (a)  Number  of  applications
 ved  ipP becer  3586  1844,

 (ii)  Number  of  migration
 certificates  issued  778  «=:  7035

 GidyNumber  of  persons
 covered  7759  2242

 Note:  Migration  certificate  is  issued
 in  favour  of  the  head  of  the  family
 only  and  not  for  each  individual
 member  of  family  separately.
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 References

 Caiclum  Carbide

 58.  Shri  ्,  ह  Nayar:  Will  the

 bide  when  the  three  Steel  Projects  in
 Sector  go  into  full  production? ‘Publi  Sec

 mated  to  be  20,000  tons.

 22.02  hrs.

 OBITUARY  REFERENCES
 Mr.  Speaker:  I  have  to  inform  the

 House  of  the  sad  demise  of  four  of
 our  friends,  namely,  Shri  K.  M.  Jedhe,
 Dr.  John  Matthai,  Syed  Mohammad
 Abmad  Kazmi  and  Rev.  व  J.  M.
 Nichols  Roy.

 Shri  K.  M.  Jedhe  was  a  sitting  Mem-
 ber  of  Lok  Sabha  from  the  Baramati
 Constituency  of  Bombay  State.  He
 was  also  a  member  of  the  former
 Central  Legislative  Assembly,  Con-
 stituent  Assembly  of  India  and  the
 Provisional  Parliament.  He  passed
 away  at  Poona  on  the  2th  November,
 i959,  at  the  age  of  63.

 Dr.  John  Matthai  was  a  member  of
 the  former  Legislative  Assembly  of
 India  in  the  years  9386  and  1946.  He
 ‘was  also  a  member  of  the  Constituent
 Assembly  of  India  and  the  Provisional
 Parliament.  He  was  Minister  for  In-
 dustry  and  Supply  in  the  year  1946-
 47,  Minister  for  Transport  and  Rail-
 ways  in  the  year  1947-48  and  Minis-
 ter  for  Finance  in  the  years  1948-50.
 He  was  Vice-Chancellor  of  the  Kerala
 University  at  the  time  of  his  death.
 He  passed  away  at  Bombay  on  the  2nd
 November,  959  at  the  age  of  73.

 Syed  Mohammad  Ahmad  Kazmi
 was  a  member  of  the  Provisional
 Parliament  and  the  First  Lok  Sabha.
 He  was  also  a  member  of  the  former
 Central  Legislative  Assembly  in  the

 NOVEMBER  18,  4809  Policemen  Killed  in  fo
 Simo-Indian  Border

 incident

 Years  984—45  and  of  the  Constituent.
 Assembly  of  India  in  the  years  198.
 50.  He  died  at  Allahabad  on  the
 20th  October,  3958  at  the  age  of  67.

 Rev.  J.  J.  M.  Nichols-Roy  was  a
 member  of  the  Constituent  Assembly
 of  India.  He  was  also  a  member  of
 the  former  Central  Legislative  Assem-
 bly  in  1946,  He  died  at  Shillong  on
 the  lst  November,  959  at  the  age  of
 73.

 We  deeply  mourn  the  loss  of  these
 friends  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  families.

 The  House  may  stand  in  silance  for
 a  minute  to  express  ite  sorrow.

 (The  Members  then  stood  in  silence
 for  a  minute).

 2.04  hrs,
 POLICEMEN  KILLED  IN  SINO-

 INDIAN  BORDER  INCIDENT

 Mr.  Speaker:  Acharya  Kripalani  and
 a  few  others  have  written  to  me  about
 a  reference  being  made  here  to  the
 death  of  several  policemen  in  Ladakh,
 who  have  been  killed  by  other  forces.
 Of  course,  we  all  honour  those  great
 men  and  may  their  souls  rest  in  peace.
 We  send  our  condolences  to  the  be-
 reaved  families.  But  such  incidents
 occur  constantly  and,  therefore,  it  is
 not  usual........

 Shri  Nath  Pai
 should  not  occur.

 (Rajapur):  They

 Mr.  Speaker:  If  there  is  a  fight  on
 the  border,  or  if  a  war  goes  on  where
 somebody  is  the  aggressor  and  some-
 body  dies,  we  cannot  go  on  referring
 to  them,  however  great  they  may  be.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  There  is  no  war.

 lost  their  lives  and  we  commend  their
 active  work,  But  I  would  only  urge
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 upon  hon.  Members  not  to  repeat
 mentioning  such  matters  here,  be-
 cause  many  such  things  may  happen.
 Fortunately,  nothing  more  is  happen-
 ing  there  at  the  moment.  Everyday
 we  cannot  be  bringing  up  here  such
 matters.  Then  it  will  alao  be  making
 invidious  distinction  between  one  and
 another  by  this  great  House.  Of
 course,  we  express  our  deep  sympath-
 ies  to  the  families  of  the  bereaved;
 certainly.  But,  let  it  not  be  repeated
 here  from  time  to  time.  That  is  all  I
 can  say.

 Shri  Nath  Pal:  We  should  ask  the
 Chinese  not  to  repeat  it.

 Mr.  Speaker:  For  the  present,  it  is
 done.

 32.06  hrs.

 MOTIONS  FOR  ADJOURNMENT

 SINO-INDIAN  BORDER  INCIDENTS

 Mr.  Speaker:  ]  have  received  notice
 of  some  adjournment  motions  on  var-
 ious  subjects.  There  is  one  by  Shri
 Mohan  Swarup,  saying—

 “great  anxiety  is  prevailing
 throughout  the  country  regarding
 undue  delay  on  the  part  of  Chinese
 Government  in  releasing  the  ten
 Indian  border  policemen......  ¥,

 They  have  now  been  released,  I
 think,

 4  eee  and  returning  the  nine
 dead  bodies  of  policemen  died  in
 the  barbarous  encounter  provoked
 by  the  Chinese  troops  in  Eastern

 near  Chang-Chenmo
 Valley.  It  is  gathered  that  the
 Chinese  Government  are  pressing
 the  captured  Indians  to  confess
 tmisconceived  facts  to  suit  their
 (Chinese)  false  claims  and  bad
 motives.”

 ‘That  is  out  of  date.  Then  there  is
 another,  saying:

 “That  Chinese  Armies  have  oc-
 cupled  two  thousand  square  miles
 of  our  territory......  a

 The  hon.  Prime  Minister  hes  inform-
 ed  me  that  he  will  make  a  statement regarding  the  Chinese  border  incidents.
 Let  us  hear  him.

 Acharya  Kripalani  (Sitamarhi):  I
 have  given  notice  of  an  adjournment motion  and  I  would  like  to  say  a  few words  on  that.

 Mr.  Speaker:  About  the  border  in-
 cidents?

 Acharya  Kripalani:  About  the  ad-
 journment  motion,  of  which  I  have given  notice,  with  your  Permission, Sir,  I  would  like  to  say  a  few  words before  the  Prime  Minister  says  any- thing.

 Mr.  Speaker:  Is  it  Necessary?  Let
 us,  first  of  all,  hear  him.

 Shri  Nath  Pai
 necessary.

 Shri  Frank  Anthony
 Anglo-Indians):  No.

 Mr.  Speaker:  What  I  feel  is  that nothing  will  be  gained  by  an  adjourn- ment  motion.  Certainly,  we  must  have a  regular  debate  on  this  matter.  After
 the  bon.  Prime  Minister  makes  8
 statement,  I  would  certainly  allow  it.
 It  is  a  very  serious  matter.  The
 House  and  every  hon,  Member  is  ex-
 ercised  over  this  question.  But  I  do
 not  think  every  hon.  Member  should
 be  allowed  to  speak  on  the  adjourn-
 ment  motion.  It  is  a  serious  matter
 and  the  House  has  taken  notice  of  it.

 Shri  Naushir  Bharucha  (East
 Khandesh):  Will  Government  under-
 take  to  have  a  regular  debate  on  the
 External  Affairs  Ministry?

 Shri  Braj  Raj  Singh  (Firozabad):
 Before  the  Prime  Minister  replies,  he
 must  know  what  the  adjournment  is
 about  and  what  our  views  are  in  the
 matter.

 Mr.  Speaker:  I  need  not  repeat  what
 the  adjournment  motion  is  to  the

 (Rajapur):  Very

 (Nominated
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 (ifr.  Speaker)
 House.  It  relates  to  the  border  in-
 eidents.  Everybedy  knows  it.

 Acharya  =  Kripalani:  My  adjourn-
 Zynent  motion  refers  to:

 “the  failure  of  the  Government
 to  take  prompt  and  effective
 action  against  unabashed  violation
 af  India’s  sovereignty  by  China
 on  2ist  October,  1089,  when
 ‘Chinese  troops  penetrated  deep
 into  Indian  territory  and  ambush-
 ed  our  Police  patrols  engaged  in
 their  normal  duties,  resulting  in
 the  death  of  nine  and  kidnapping
 of  ten  policemen,  which  failure
 has  caused  grave  sense  of  in-
 security  in  the  minds  of  the  public
 as  to  the  Government’s  ability  to
 maintain  the  integrity  of  our
 frontiers.”

 Sir,  I  have  been  to  the  frontier  and
 I  know  that  people  are  very  appre-
 hensive  of  what  is  happening.  They
 also  feel  that  the  Government  is  not
 taking  necessary  steps  to  put  a  check
 to  this  aggression.  I  have  further
 found  that  in  the  Kalimpong  area,
 many  Chinese  have  recently  opened

 As  Hon.  Member:  What?

 Acharya  Kripaiani:  Curio  shops.
 TI  have  also  found  that  in  the  Kalim-

 fpong  area,  many  Chinese  have  recent-
 jy  opened  curio  shops  in  the  villages
 where  there  can  be  no  possible  pur-

 whaser  of  such  goods,  nor  do  the
 foreign  visitors  go  to  those  parts  of
 the  country.  From  day  to  day  pro-
 paganda  is  being  carried  on  by  our
 Communist  friends  in  these  areas,
 telling  the  people  of  the  benefits  of

 Chinese  rule.  This  makes  our  people
 very  apprehensive  and  I  would  like
 to  know  what  steps  the  Government
 is  taking  to  see  that  all  these  activities
 are  promptly  put  a  stop  to.

 The  Prime  Minister  and  Minister
 of  External  AMairs  (Shri  Jawahariai
 Nehra):  Sir,  it  was  my  intention  to

 Yay  on  the  Table  cf  the  House  8  White
 गिव,  No,  2,  and  at  that  time  make

 -some  further  remarks.

 NOVEMBER  a)  »  for  Adjourament  किड!

 ह्य  Vajpayee  (Balrampur):  On  a
 point  of  order,  Sir.

 Mr,  Speaker:  There  is  no  point  of
 order.

 Shri  Vajpayee:  The  laying  of  the
 White  Paper  is  included  in  the  list  of
 business.  The  list  of  business  cannot
 be  entered  upon  unless  the  adjourn-
 ment  motions  are  disposed  of.

 An  Hon.  Member:  He  is  right.

 Shri  Vajpayee:  Let  the  hon.  Prime
 Minister  make  a  statement  and  the
 Adjournment  motion  be  disposed  of
 first.  Then  the  White  Paper  should
 be  laid  on  the  Table.

 Shri  Tyagi  (Dehra  Dun):  I  think  he
 is  right.

 Mr,  Speaker:  He  is  making  a  state-
 ment  in  reply  to  what  Acharya
 Kripalani  has  said.  So,  we  are  on  the
 adjournment  motion  now.  As  pert  of
 the  statement  he  may  file  this  paper
 and  when  we  come  to  the  other  item,
 viz.,  papers  to  be  laid  on  the  Table.
 I  will  say  that  this  hes  already  been
 done.

 Shri  Jawaharlal  Nehra:  I  was  not
 actually  going  to  put  in  the  paper
 now.  But  that  is  for  you  to  decide.
 It  is  immaterial  whether  I  do  it  now
 or  half  an  hour  later.  What  I  was
 saying  was  that  I  had  intended  mak-
 ing  some  submissions  to  you  and  to
 the  House  at  that  time.  But  since  the
 hon.  Member  opposite  has  put  forward
 his  motion  for  adjournment,  if  you
 will  permit  me  I  shall  more  or  lesa
 say  the  same  thing  now.

 This  motion  for  adjoyrnment  as
 well  as  a  large  number  of  others  all
 relate  to  these  border  incidents  and
 happenings  and  I  entirely  agree  with
 some  of  the  hon.  Members,  who  have
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 ehould  be  2  special  debate  on  this
 particular  matter  of  the  border  areas

 Shri  Braj  Raj  Singh:  This  evening?

 Seme  Hoa.  Members:  No

 Shei  Jawaharial  Nehra:  I  do  not
 ‘know  if  the  hon  Member  wants  to  sit
 tonight  for  it

 Shri  Braj  Raj  Singh:  The  adjourn-
 ment  motion  should  be  admitted  and
 a  debate  should  be  had  today

 Shri  Jawaharlal  Nehru:  I  was  go-
 ing  to  suggest  that  this  debate  should
 not  take  place  for  one  full  week  for
 the  reason  that  I  want  this  House
 to  have  all  the  papers  in  this  con-
 nection  There  the  debate  will  be  more
 fruitful  and  Government  will  have  the
 benefit  of  the  advice  of  this  House  on
 the  steps  which  it  has  taken  or  .n-
 tends  to  take

 Some  of  the  papers  are  going  to  be
 placed  before  the  House  when  I  place
 the  White  Paper  on  the  Table  of  the
 House,  but,  naturally,  events  take
 place  with  such  rapidity  sometimes
 that  one  cannot  keep  pace  with  them
 So,  the  latest  papers  are  not  included
 in  these  Some  have  appeared  in  the
 pubhe  press,  like  a  letter  addressed  to
 me  by  Premier  Chou  En-la:  Now,
 today  a  little  while  ago  an  answer  by
 me  to  Premier  Chou  En-lai  was  hand-
 ed  over  to  the  Chinese  Ambassador  in
 Delhi  to  be  forwarded  to  the  Chinese
 Prime  Minister  It  would  be  helpful,
 I  think,  that  the  House  should  know
 the  contents  of  this  reply

 Shri  Raghunath  Singh  (Varanasi)
 He  ४8  not  audible

 Shri  Jawaharial  Nehru:  It  would  be
 helpful  if  the  House  knew  the  con-
 tents  of  Government's  reply  to  the
 Chinese  Government's  letter.  But  it
 would  not  be  proper  for  me  to  publish
 the  letter  or  place  it  on  the  Table  of
 the  House  before  it  has  been  received
 by  Premier  Chou  En-lai.  That  is  not
 the  custom.  I  have  to  wait,  there-
 fore,  iH  it  is  received  by  him.  Then

 Z  should  gladly  plece  it  on  the  Table
 of  the  House  as  well  as  some  other
 papers.  The  House  will  then  be  in  a
 better  position  to  discuss  it  I  have
 no  objection  to  a  discussion  at  any
 time,  but  the  discussion  will  be  some-
 whet  inhibited  by  the  fact  that  an
 important  document  is  not  before  the
 House  That  is  my  only  difficulty  I
 was,  therefore,  going  to  suggest  to
 you,  Sir,  that  we  should  fix  a  date
 convenient  to  the  House  and  to  you,
 Sir,  but  allowing  adequate  time  for
 this  letter  to  be  delivered  there
 Then  .-.we  can  place  it  before  the
 House  and  other  papers  So,  my
 own  suggestion  would  be  to  have  the
 debate  early  next  week,  preferably  on
 Tuesday  next  week.  I  do  not  want
 at  the  last  moment  to  find  that  I  have
 not  got  the  papers  ready  which  I
 have  to  get

 Also,  on  Monday  the  other  House
 is  starting

 An  Hon.  Member:  Make  it  Wednes-
 day

 Shri  Jawaharial  Nehru:  and
 there  are  various  statements  and  other
 things  to  be  made  there—not  mn  this
 connection  but  other  matters.  So,  I
 was  thinking  that  Tuesday  might  be
 the  proper  day  for  :t  But  I  am  in  the
 hands  of  the  House  and  you,  Sr  I
 do  not  think  anything  will  be  lost  by
 having  a  full  debate  on  ths  early  next
 week,  while  something  might  be  lost
 by  our  trying  to  have  the  debate  be-
 fore  we  have  all  the  facts  before  us

 There  are  some  other  factual  matters
 m  this  connection  which  I  intended
 to  say  If  you  permit  me  I  shall
 state  them  now  It  is  not  merely  an
 answer  to  Acharya  Kripatani’s  motion,
 but  some  facts  and  statements  which
 I  wish  to  make,  most  of  which  are

 really  known  to  the  House  But  I

 thought  I  might  put  them  in  order

 Since  this  House  adjourned  at  the

 end  of  the  last  session  there
 a portant  and  tragic  incide

 the  ‘Ladakh  area,  which  incident  had
 occurred  om  October  al,  in  Chang
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 {Shri  Jawsharial  Nehru]
 Changmo  valley  resulting  in  the  death
 of  nine  members  of  the  Indian  Police
 fatrol  party  and  the  capture  of  ten
 members  of  the  party  by  the  Chinese
 forces.  Apart  from  this,  one  cinstable,
 Makhan  Lal  is  still  untraced  and  un-
 accounted  for.  The  news  of  this  in-
 cident,  as  the  House  knows  very  well,
 was  received  in  India  with  great
 surprise  and  resentment.  It  was  a
 matter  of  grave  concern  to  the  Gov-
 ernment  of  India.  A  ‘strong  protest
 was  lodged  with  the  Chinese  Govern-
 ment,  who  gave  a  different  narrative
 of  events  in  regard  to  this  incident.
 Thereafter,  the  Ministry  of  External
 Affairs  sent  a  long  note  to  the  Em-
 bassy  of  China  in  India  dealing  with
 this  incident  and  connected  matters
 in  some  detail.  All  these  papers  are
 given  in  this  White  Paper  which  I!
 should  subsequently  or  now  place  on
 the  Table  of  the  House.

 Subsequently,  a  letter  dated  7th
 November,  from  Premier  Chou  En-lai
 was  received  by  me.  It  has  not  been
 possible  to  include  this  letter  in  the
 White  Paper,  but  the  Chinese  Govern-
 ment  has  already  given  publicity  to
 it  and  it  has  appeared  m  the  Press.
 I  have  today  sent  a  reply  to  Premier
 Chou  En-lai  to  this  letter  through
 the  Embascy  of  China  in  India.  As  I
 have  said,  it  will  not  be  proper  for  me
 to  place  copies  of  this  reply  on  the
 Table  of  the  House  before  it  has  been
 received  by  Premier  Chou  En-lai.  I
 hope,  however,  to  do  so  within  a  few
 days.

 I  do  not  wish  to  discuss  at  this  stage
 the  contents  of  my  reply  as  it  would
 be  better  to  do  so  when  the  full  reply
 is  available  to  hon.  Members.  I  might
 mention,  however,  that  Premier  Chou
 ¥En-lai  had  made  certain  interim  pro-
 posals  with  a  view  to  eliminate  the
 possibility  of  any  border  clash  in
 future,  We  agree  that  it  is  highly

 ४882
 ‘public, 1 i  $  :

 to  be  impracticable.  We  have,  there-
 fore,  made  some  other  proposals

 Tisk  of  a  border  clash.

 Premier  Chou  En-lai  also  suggested
 in  his  letter  that  the  two  Prime  Min-
 isters  might  hold  talks  in  the  im-
 mediate  future  to  discuss  the  bound-
 ary  question  and  other  outstanding
 issues  between  the  two  countries,  I
 have  always  expressed  my  willingness
 to  discuss  any  matter  in  dispute.  But,
 if  such  a  meeting  is  to  bear  fruit,  as
 we  want  it  to,  we  should  first  con-
 centrate  our  immediate  efforts  at
 reaching  an  interim  understanding,  as
 suggested  Further,  some  preliminary
 steps  are  necessary  to  lay  the  found-
 ation  for  our  discussions.  It  should
 be  remembered  that  there  is  a  mass
 of  historical  data,  maps,  etc  in  con-
 nection  with  the  frontier.

 On  the  347  November,  the  Chinese
 authorities  handed  over  to  our  police
 officials  the  ten  prisoners  they  had
 taken  and  nine  dead  bodies  of  our
 men.  One  constable  named  Makhan
 Lal  is  etill  unaccounted  for  and  it  must
 be  presumed  that  he  has  also  died.

 According  to  earlier  reports,  we
 had  been  led  to  believe  that  Shri
 Karam  Singh,  Deputy  Superintendent
 of  Police,  had  been  killed  in  the
 course  of  this  clash.  This  report  has
 been  found  to  be  incorrect  as  he  is
 among  the  prisoners  returned  to  us.
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 Shri  Frank  Anthony:  May  I  seek
 clarification  on  one  point?  It  is
 rather  an  important  point.  I  do  not
 know  whether  the  Prime  Minister's
 attention  has  been  drawn  to  3t.  It  is
 a  news  items  in  the  Times  of  India
 of  i5th  November:

 “Shillong  Nov  14,  Seven  Tibetan
 traders  and  their  mules  blown
 up  by  mines  laid  by  Chinese
 troops  near  Longju.  Chinese
 are  planning  elaborate  defence
 of  Longju  the  Indian  outpost
 captured.  s

 Has  any  information  been  received?

 Shri  Jawaharial  Nehru:  I  have  seen
 this  :tem  in  the  newspaper.  We  have
 received  no  information  about  :t.  I
 have  become  shghtly  reluctant  to  ac-
 cept  news  unless  it  is  very  high.  Any-
 how,  I  am  enquiring  into  this  matter.
 It  is  difficult  to  enquire  as  to  what
 might  be  done  in  a  territory  on  which
 the  Chinese  forces  are  sitting.  Ob-
 viously,  we  cannot.  But,  such  enquir-
 ies  as  are  possible  are  being  made.

 Shri  Nath  Pal:  One  small  informa-
 tion.  There  are  reports  that  the  ten
 Indian  policemen  were  subjected  to
 interrogation  and  confessions  of  an
 implicating  nature  have  been  extort-
 ed  from  them.  Have  the  Goverament
 any  information  regarding  that  and
 whether  they  were  subjected  to  any
 such  itertogation?

 Shri  Jawaharlal  Nehru:  Yes.  Sir.
 Our  own  information  is,  and  in  fact,
 it  has  been  stated  by  the  Chinese
 Government  that  they  have  rece:ved
 statements  from  some  of  these  people,
 Indian  police  prisoners  with  them.
 That  means  that  they  must  have  been
 subjected  to  interrogation.  Otherwise.
 they  would  not  have  received  this
 statement.  We  have  not  received  any
 full  account  of  this  statement.  But,
 some  brief  accounts  have,  I  think,  ap-
 peared,  as  far  as  I  remember,  in  Hong
 Kong  or  somewhere,  and  we  have  also
 received  some  brief  accounts.  It  is,  I
 need  not  say.  a  very  deplorabi2  pro-
 cedure  to  interrogate  prisoners  of  this
 type.  May  I  add,  we  have  bee;  an-
 xious  naturally  to  get  a  full  report
 from  these  people  who  were  released
 the  day  before  yesterday,  especially
 trom  Shri  Karam  Singh.  But  we
 have  not  received  any  report  yet  from
 him,  because,  as  I  said  weather  condi-
 tions  are  bad  for  messages  to  be  sent.
 I  do  not  quite  know  how  severe  this
 frost-bite  from  which  he  is  suffering
 is.  Anyhow,  we  have  been  waiting
 for  a  report.  That  is  another  reason
 why  I  wanted  to  wait  a  little  while  to
 get  a  full  report  from  our  own  men
 there.

 Shri  Neushir  Bharucha:  May  I  know
 if  two  days  will  be  allotted  for  this
 debate?

 Mr.  Speaker:  We  will  consider.

 Shri  Goray  (Poona):  Arising  out  of
 the  information  given  just  now  by  the
 Prime  Minister,  I  would  like  to  know
 this.  A  statement  by  Dr.  Baliga  in
 Hong  Kong  said  that  Shri  Karam
 Singh  was  interrogated  ang  he  said
 that  when  they  were  embushed,  no
 mortars  and  bombs  were  used.  Was
 that  information  conveyed  to  the
 Prime  Minister  by  Dr.  Baliga  or  by
 anybody  else?

 Shri  Jawaharial  Nehre:  That  is  «
 statement,  I  believe,  made  on  फाल
 of  the  Chinese  authorities  that  लिक,



 Shri  Geray:  In  what  capacity  had
 Dr.  Baliga  gone  to  China  and  inter-
 viewed  Mao  Tee  Tung  and  Chou  En-
 lai?

 Shri  Jawaharial  Nehro:  A  private
 individual,  Dr.  Baliga,  as  a  large
 number  of  others  including  many
 Members  of  this  House  had  been  in-
 vited  to  go  to  participate  in  the
 Nationa)  Day  Celebrations  in  China
 on  October  ist.  But,  owing  to  these
 various  developments,  Dr.  Baliga  did
 not  think  it  5६  and  proper  for  him  to
 participate  in  them  and  did  not  go
 on  that  occasion,  but  went  subse-
 quentiy  about  some  weeks  later.  He
 went  naturally  as  a  private  citizen
 and  spent.  I  think,  l0  or  22  days
 there.

 Acharya  Kripalani:  For  sight-seeing?

 Shri  Jawahbarial  Nehru:  No  sight
 seeing  at  all.  He  is  a  very  eminent
 surgeon,  As  a  matter  of  fact,  the
 Chinese  Government  is  much  beholden
 to  him  for  his  work  as  a  surgeon.

 Shri  Naushir  Bharucha:  I  wanted  to
 know  whether  two  days  will  be  allot-
 ted.  The  Government  has  not  said
 anything  about  it.

 the  dead  bodies?

 An  Hon.  Member:  They  were  to  be
 presented  on  the  ३0  to  the  Prime
 Minister.

 Shri  Jawaharial  Nehru:  I  am  unable
 to  answer  that  ‘That  is  a  question
 which  must  be  addressed  to  the
 Chinese  Government.  How  am  49  to
 answer  that?

 Shri  Naushir  Bharucha:  My  question
 has  not  been  answered,  whether  two
 days  will  be  allotted.

 Shrimatt  Rennka  Ray  (Maida):  I
 wish  to  have  a  clarification.  The  hon.
 Prime  Minister  said  that  the  defence
 have  taken  over  the  control  of  the
 entire  border.  Does  it  include  the
 borders  of  Sikkim  and  Bhutan  for
 whose  defence  we  are  responsible?

 Some  Hon.  Members:  Sure,  sure.

 Shri  Jawaharlal  Nehru:  So  far  as
 Bhutan  is  concerned,  we  have  stated
 repeatedly  that  any  aggression  on
 Bhutan  would  be  considered  aggression
 On  India.  But  we  keep  no  forces  in
 Bhutan,  and  there  is  no  intention  of
 sending  any  forces.  It  is  for  the
 Bhutan  Government  to  decide  when
 and  what  kind  of  help  they  cequire
 from  us.  We  have  given  them  help
 in  the  way  of  training  sometimes.

 So  fay  as  Sikkim  is  concerned  of
 course  that  is  included  definitely  In
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 oar  immediate  lsbilities—protection
 I  mean.

 fitei  Ranga  (Tenali):  Would  Wed-
 mesday  suit  the  Prime  Minister  in-
 gteag  of  Tuesday?

 War.  Spesker:  He  has  already  said
 that  it  might  be  taken  up  next  Tues-
 day.  The  only  question  is  whether  it
 ghould  be  Tuesday  or  Wednesday.

 Shri  Ranga:  I  am  just  asking  whe-
 ther  Wednesday  would  suit  him.

 Shri  Frank  Anthony:  Wednesday  or
 Thursday.

 Mr.  Speaker:  They  want  to  know  if
 Wednesday  would  be  suitable.

 Shri  Jawaharlal  Nehru:  I  do  not
 mind;  if  the  House  prefers  Wednes-
 day.  We  can  have  it  on  Wednesday.
 There  is  no  special  astrological  signi-
 ficance  about  it.

 Mr.  Speaker:  Very  well.  So  far  as
 the  time  that  is  necessary  is  concerned,
 the  debate  will  start  on  Wednesday.

 An  Hon,  Member:  Not  Monday?

 Mr  Speaker:  Today  is  the  26th.  On
 the  25th  it  will  start.  Hon.  Members
 are  aware  that  the  time  that  is  neces-
 sary  is  always  decided  by  the  Business
 Advisory  Committee.  I  will  call  for  a
 meeting  and  then  it  will  decide.  In
 view  of  the  statement  of  the  hon.
 Prime  Minister,  this  cannot  be  dispos-
 ed  of  in  an  adjournment  motion  this
 evening  where  we  sit  only  for  a
 couple  of  hours.  Let  us  have  a  full-
 dress  debate,  as  the  hon.  Members
 are  anxious.  The  Hon.  Prime  Minister
 also  hes  never  said  that  it  is  not  a  se-
 rious  matter.  He  would  himself  like
 to  have  a  good  debate  on  this  matter.

 Seme  Hon.  Members:  Two  days?

 Mir.  Speaker:  The  Committee  will
 consider  that  matter.

 Yn  view  of  the  atatement  of  the  hon.
 Prime  Minister  I  do  not  think  it  is

 necessary  to  give  my  consent  to  those
 adjournment  motions.

 Shri  M.  Banerjee  (Kanpur):  What
 about  the  firing  in  Kanpur?  We  have:
 been  given  a  very  scanty  reply.

 Shri  Muhammed  Elias  (Howrah):
 The  hon.  Minister  of  Irrigation  is  going
 to  Jay  a  statement  with  regard  to  the
 floods  in  West  Bengal.  I  wanted  to
 known....

 Mr.  Speaker:  Order,  order.  Hon.
 Members  are  always  obstructive.  I
 have  already  intimated  him.  The  hon.
 Minister  for  Irrigation  will  certainly
 makes  a  statement  both  with  respect
 to  the  floods  in  Bengal  and  also  the
 floods  in  Orissa.  I  have  written  and  in-
 formed  him,  Why  should  he  be  an-
 xious  when  I  have  told  him  it  is  not
 necessary  to  bring  it  up  here?

 Yes.  Shri  Banerjee.  What  does  he
 want?

 Shri  8.  M.  Banerjee:  I  have  to  sub-
 mit  only  one  thing.

 Shri  Muhammeg  Elias:  In  view  of
 the  seriousness  of  this  flood  where
 five  million  people  have  been  affected.

 Mr.  Speaker:  Let  there  be  five
 hundred  thousand  people.

 Shri  Muhammed  Elias:  I  wish
 to  know  whether  the  House  would  be
 given  an  opportunity  to  discuss....

 Mr.  Speaker:  I  am  unable  to  say
 now.  He  will  make  a  statement  for
 the  time  being.  Let  us  see.

 Shri  Jagdish  Awasthi  (Bulhaur):  Oo
 a  point  of  order,  Sir.

 Mr,  Speaker:  Order,  order.

 Shri  है.  M.  Banerjee:  We  have  tabl-
 ध्दे  an  adjournment  motion  oo  this
 recent  Kanpur  firing  which  was  very
 unfortunate.  My  intention  was...-

 Mir,  Bpeaker:  Order,  order.



 notion  was  that  8  persons  including
 &  ten-year  boy  were  killed.

 Mr.  Speaker:  Order,  order.  I  am
 not  going  to  allow.

 Shri  8,  M.  Banerjee:  No  judicial
 enquiry  has  been  instituted  by  the
 State  Government.

 a  statement.  I  would  only  request  the
 Home  Minister  to  make  a  statement.

 Mr,  Speaker:  Will  the  hon.  Member,
 Shri  Banerjee,  resume  his  seat  or  not?

 थी  जगदीश  झबस्थी  :  सान  ए  प्वाइट
 च्ाफे  भाईर  सर  a  मैने  जो  कानपुर  की;
 पुलिस  फायरिंग  के  सम्बन्ध  में  भ्रपना  काम

 प्दोको  झथवा  स्थगन  प्रस्ताव  दिया  था  शौर
 उसके  लिए  झपने  जो  यह  लिख  कर

 भेजा ई  कि  वह  एक  स्टेट  सब्ज कट  है.  र
 निवेदन  यह  है  कि  जैसा  कि  मैंने  अपने
 ऐेडजोर्ननेंट  मोशन  में  दिया  है  कि  केन्द्रीय
 सरकार  का  गृहमत्रालय  एक  पुलिस
 केयरिंग  सर्कूलर  मेजता  हैं  भौर  उसकी  ही
 गाइडिएंस  में  जो  भीड  इकट्ठा  हो  जाती है
 उस  पर  फायरिंग  करते  है  भौर  इसलिए
 मेने  झपने  ऐडजोनेमेंट  मोशन  में  लिखा
 2:
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 Kanpur  resulting  in  the  death  of
 23  persons  and  injuries  to  several
 others.”

 Mr.  Speaker:  Order,  order.  I  am
 not  going  to  allow.  The  hon.  Member
 will  kindly  resume  his  seat,  than  I
 will  tell  him.

 I  am  really  surprised  at  this.  Again
 and  again  I  have  been  saying  it.  Even
 though  I  say  for  particular  reasons  I
 am  not  going  to  allow  an  adjournment
 motion  somehow  they  get  up  and  then
 go  on.  I  will  have  only  to  request
 them  hereafter  not  to  interrupt,  and
 if  they  do  interrupt,  most  unceremon-
 iously  I  will  have  to  ask  them  to  with-
 draw  from  the  House.  An  hon.  Mem-
 ber  comes  to  this  House  and  tables  an
 adjournment  motion.  He  is  not  satis-
 fied  with  what  I  have  said.  He  can
 persuade  me  later  on.  Or,  so  far  as
 this  matter  is  concerned  the  hon.
 Member  has  somehow  got  information
 that  in  pursuance  of  an  order  from
 the  Central  Government,  the  Home
 Ministry,  this  firing  in  Kanpur  result-
 ed  Copies  of  the  adjournment
 motions,  when  they  are  tabled  here
 are  sent  to  the  Minister  concerned,
 and  I  have  ascertained  thet  there  is
 no  factual  basis,  no  such  communica-
 tion  has  been  sent  at  all.  In  view  of
 that  merely  because  an  hon.  Member
 tables  an  adjournment  motion,  I  am
 not  going  to  allow,  or  give  consent
 to  it,  when  I  find  that  there  is  abso-
 lutely  no  factual  basis  for  it.  In  spite
 of  my  having  told  him  that  it  was  not
 so,  that  I  was  not  going  to  give  my
 consent,  the  hon.  Member  by  way  of  a
 point  of  order  raises  it  and  then  carries
 an.  There  is  no  meaning  in  it,  trying
 to  interrupt  the  proceedings.

 Shri  Jagdish  Awasthi:  The  police
 firing  has  become  an  all-India  ques-
 tion.

 Mr.  Speaker:  The  hon.  Members
 will  go  to  their  States.

 Shri  8.  M.  Banerjee:  Lighteen  people
 have  been  killed.
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 शी  अगदीस  प्रचस्थी  :  झष्यक  महोदय,
 में  निवेदन  बाकूंगा  कि  इलाहाबाद  में  जार

 व्यक्ति  मारे  गये  तो  वहां  की  फायरिंग  के

 सम्बन्ध  में  राज्य  सरकार  ने  न्यायिक  जांच

 का  आादेदा  दे  दिया  लेकित  यहां  कानपुर  में

 कुलिस  की  अंघाधुषर  गोली  से  २३  व्यक्ति

 सारे  गये  छेकिन  अभी  तक  कानपुर  की  पुलिस
 बायरिंग  के  सम्बन्ध  में  उत्तर  प्रदेश  खरकार
 के  मुल्य  मत्री  ने  कोई  न्यायिक  जांच  का

 झादेश  नहीं  दिया  है  ।

 ।  I  am  net  going  te
 alow.

 जी  ह... अ  (बाराबंकी  :  श्रीमान,  में

 हू  निवेदन  करना  चाहता  हूँ  कि  यह  को
 सरायर  प्रस्याय  की  बात  है  कि  देदा  में  गोली
 जले  ौर  यहूं  पर  उसकी  ष्क्चा  करने  को  भी
 इजाजत  ने  मिले  eee ee

 Mr.  Speaker:  I  shall  not  allow  him
 to  stay  and  make  any  more  state-
 ments  in  this  House.  He  is  interrupt-
 ing  constantly.  This  is  not  the  first
 time,  I  have  noticed  it  regularly.  He

 Shri  Jagdish  Awasthi:  No,  Sir.

 Mr.  Speaker:  He  must  withdraw
 from  the  House.

 att  अनदीश  अवस्थी  :  यहां  पर  पुलिस
 द्वारा  बलात्कार  होता  है,  गोलीकांड  होता
 है  भौर  च्न्य  जुल्म  होते  हैं  झेफित  हमें  उसके
 खिलाफ  भाव,ज  भी  नहीं  उठाते  दी  जाती  |

 “वह  कत्ल  भी  करते  हैं  तो  चा  मी  नहीं
 होती,  हम  भाह  भी  भरते  है  नो  हो  जाते  हैं
 बदनाम

 ह ' 2  Spealees:  Will  he  withdraw  of

 Sart  s.  M.  Banerjee:  Kanpur  was
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 (Shri  s  M.  Benerjee]}
 Was  converted  into  a  slaughter  house.
 Qaughter).  You  laught  at  your  own
 peril  You  are  criminals,  you  have
 murdered  people  and  you  are  laugh-
 ing.

 (Shri  S.  M.  Banerjee  then  withdrew
 हर  from  the  House).

 शी  थादव  :  यह  बहुत  ही  गम्भीर
 चटना  है  कि  २३  आदमी  पुलिस  फार्यारेग  से

 मर  जायं  शौर  उसकी  चर्चा  मी  न  हो  ।

 Mr,  Speaker:  Shri  Anthony.

 Shri  Braj  Raj  Singh:  I  may  be
 kindly  allowed  to  say  a  word.

 Mr.  Speaker:  I  have  calied  Shri
 Anthony.

 Shri  Frank  Anthony:  You  will  not
 be  able  to  hear  me  in  this  din.

 I  hed  submitted  an  adjournment
 motion  and  you  were  pleased  not  to
 give  your  consent.  I  bow  to  your
 ruling,  but  no  reason  was  assigned,  and
 I  would  ask  you  under  the  proviso
 to  rule  60(l)  to  give  the  reason
 because  apparently  you  have  accepted
 it  as  being  a  matter  of  urgent  public
 importance.  The  reason  is  that  J
 should  move  it  as  a  resolution  pre-
 sumably  as  a  matter  of  urgent  public
 importance,  but  no  reason  has  been
 assigned.  You  have  not  been  pleased
 to  give  any  reason  for  disallowing  it
 as  an  adjournment  motion.  I  would
 ask  you  to  please  read  it  to  the  House,
 as  it  is  an  important  matter,  I  submit
 with  respect,  and  to  give  the  reasons
 why  you  have  been  pleased  to  dis-
 allow  it  as  an  adjournment  motion.

 Mr.  Speaker:  The  hon.  Member  is
 coming  to  the  same  thing,  which  other
 hon.  Members  also  have  been  demand-
 ing  as  a  right.  There  is  no  meaning
 in  this.  It  is  open  to  me  to  say  that

 Shri  Frank  Anthony:  No.

 Mr.  Speaker:  ....or  a  number  of
 them,  and,  therefore,  suitable  action
 must  be  taken  agairist  them.

 Shri  Frank  Anthony:  That  was  not
 what  I  said.  What  I  said  was  that
 because  of  the  openly  treasonable
 policies  of  the  Communist  Party  in
 India  and  their  approval  of  Chinese
 aggression  and  invitation  to  the
 Chinese  to  commit  further  aggression,
 they  should  be  banned.

 Mr,  Speaker:  I  am  really  surprised
 at  this.  The  hon.  Member  has  been  a
 long-standing  Member  of  this  Parlia-
 ment.

 Shri  Frank  Anthony:  That  is  why  X
 am  asking.

 Mr.  Speaker:  But  this  is  a  reselu-
 tion.  Anyhow,  hon  Members  will
 judge  for  themselves  whether  it  is  a
 resolution  or  an  adjournment  motion.
 It  reads  thus:

 “That  in  view  of  the  increas-
 ingly  grave  threat  to  India’s
 security  by  the  Communist  Party
 of  India,  whose  openly  treasonable
 policies  and  utterances  are  an
 approval  of  Chinese  aggression  and
 an  invitation  to  further  aggres-
 sion,  the  Party  be  banned.”

 On  an  adjournment  motion,  the
 party  has  to  be  banned.  I  am  really
 surprised  at  this.

 Shri  Braj  Raj  Singh:  May  I  make
 one  small  submission?  With  respect
 to  firing,  there  has  been  a  definite
 policy  of  the  Government  here.  They
 have  been  advising  the  State  Govern-
 ments  as  to  how  firing  should  take
 place,  when  it  should  take  place,  and
 in  case  of  firing,  what  they  should  do
 and  so  on.  But  in  this  Kanpur  firing,
 that  has  not  been  observed.  As  a

 -matter  of  fact,  I  am  told  that  twenty-
 three  persons  have  been  killed.  So,
 they  should  take  note  of  this  and  do
 whatever  is  necessary.
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 जाए.  Speaker:  I  have  repeately  said
 ‘diet  the  matter  of  iaw  and  order  is
 entirely  in  the  hands  of  the  State  Gov-
 atniwpent.  There  are  Assemblies  there,

 ;and  there  are  Members  there  who  are
 representing  smaller  constituencies
 than  we  do  here.  If,  on  account  of
 any  particular  action  on  the  part  of
 the  Central  Government  or  at  the
 behest  of  the  Central  Government,
 anything  has  been  done,  then  that  is  a
 different  matter,  but  I  have  ascertain-
 ed  from  the  Central  Government  that
 no  such  circular  has  been  issued.  It
 may  be  unfortunate  that  these  inci-
 dents  have  occurred,  but  it  is  for  those
 hon.  Members  to  take  it  up  there.  We
 have  not  got  any  jurisdiction  over  it;
 we  cannot  clothe  ourselves  with
 jurisdiction  over  matters  over  which
 we  have  none.

 Shri  Braj  Raj  Singh:  But  the  Cen-
 tral  Government  could  advise  the  State
 Government.

 Mr.  Speaker:  No,  the  Central  Gov-
 ernment  have  no  jurisdiction.

 Shri  Braj  Raj  Singh:  May  I  submit
 that  es  a  mark  of  sympathy  for  those
 persons  who  have  been  killed,  I  and
 my  party  Members  withdraw  from  the
 House?

 (Shri  Braj  Raj  Singh  then  left  the
 House),

 Shri  P.  N.  Singh:  As  the  Union
 Government  have  failed  to  advise  the
 State  Government  to  institute  a  judi-
 cial  inquiry,  we  are  leaving  the  House
 in  protest.

 थी  यादव  :  भ्रभ्यक्ष  महोदय,  चूकि
 यह  बहुत  महत्वपूर्ण  प्रश्न  है  भौर  हमें  यहां
 पर  इसकी  ष्ब्चा  नही  करने  दी  जा  रही  है
 इसलिये  हम  भी  उसके  प्रोटेस्ट  में  वाकभाउट
 करते  हैं  a

 ५  (Shri  2,  N.  Singh,  Shri  Yadav  and
 डल  L,  Achaw  Singh  then  left  the

 House).

 nde  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ‘Wire  Parer  Il  Conranuna  Norss,
 MEMORANDA  AND  LETTERS  EXCHANGED
 हहाफ़ाइइल  THE  GOVERNMENTS  or  INDIA
 AND  CHINA  bURING  SEPTEMBEER-
 Novemmrr,  1959.

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nébrn):  I  beg  to  lay  on  the  Table  a
 copy  of  White  Paper  II  containing
 Netes,  Memoranda  and  letters  ex-
 changed  between‘the  Governments
 of  India  and  China  during  September-
 November,  1959.

 +  believe  euples  of  this  White  Papas
 ar¢  available  for  all  the  Members,  and
 arfangements  have  been  made  for
 distribution.  [Placed  in  Library,  See
 No.  LT~634  73).

 AMENDMENTS  TO  PuBLIC  PREMISES
 (Eviction  or  UNavtHontsxp  Occu-
 yants)  Res,  1958,

 The  Minister  of  Works,  Housing
 anf  Supply  (Shri  K.  c,  Reddy):  I
 beg  to  lay  on  the  Table,  under  sub-
 section  (3)  of  section  ३3  of  the  Public
 Premises  (Eviction  of  Unauthorised
 Occupants)  Act,  1958,  a  copy  of  Noti-~
 fication  No.  GSR.  205  dated  the  3ist
 October,  959  making  certain  amend~-
 mehts  to  the  Public  Premises  (Evic-
 tion  of  Unauthorised  Occupants)
 Rules,  1958.  [Placed  in  Library,  See
 No.  LT-2685/59].

 Su@arn  (Specrazn  Excise  Dury)  Onni-
 NANCE,  959

 She  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):  I
 beg  to  lay  on  the  Table  under  provi-
 sions  of  article  23  (2)  (a)  of  the
 Constitution  a  copy  of  the  Sugar
 (Special  Excise  Duty)  Ordinance,
 959  (No.  3  of  959)  promulgated  by
 the  Presiden$  on  the  25th  October,
 1988.  (Placed  in  Library,  See  No.
 LT-636/59}.
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 STATEMENTS  SHOWING  ACTION  TAKEN
 By  GOVERNMENT  ON  ASSURANCES,
 PROMISES,  AND  UNDERTAKINGS  ETC.
 GIVEN  BY  MINISTERS.

 Shri  Satya  Narayan  Sinha:  I  beg
 to  lay  on  the  Table  a  copy  of  each
 of  the  following  statements  showing
 the  action  taken  by  Government  on
 various  assurances,  promises  and
 undertakings  given  by  the  Ministers
 during  the  various  sessions  of  Second
 Lok  Sabha:—

 (i)  Supplementary  Statement
 No.  I  Eighth  Session,  959
 [See  Appendix  I,  annexure
 No.  8].

 Gi)  Supplementary  Statement
 No.  VIII  Seventh  Session,
 1959.  [See  Appendix  I,  an-
 nexure  No.  9].

 (iii)  Supplementary  Statement
 No,  ‘XII  Sixth  Session,  1958.
 {See  Appendix  I,  annexure
 No.  107.

 (iv)  Supplementary  Statement
 No.  XIV  Fifth  Session,  1953.
 [See  Appendix  I,  annexure
 No.  lj}.

 (v)  Supplementary  Statement
 No.  XXIII  Fourth  Session,
 1958.  [See  Appendix  I,  an-
 nexure  No,  12).

 (vi)  Supplementary  Statement
 No,  XXIII  Third  Session,  957
 [See  Appendix  I,  annexure
 No.  13].

 (vii)  Supplementary  Statement
 No.  XXIX  Second  Session,
 1957,  [See  Appendix  I,  an-
 nexure  No,  14).

 NOTIFICATIONS  UNDER  ESSENTIAL  COM-
 MODITIES  ACT

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 On  behalf  of  Shri  Kanungo,  I  beg  to
 lay  on  the  Table,  under  sub-section
 (6)  of  section  3  of  the  Essential
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 Commodities  Act,  1955,  a  copy  of  each
 of  the  following  Notifications: —

 (i)  SRO,  No.  005  dated  the  29th
 March,  ‘1957;  SRO  No.  7788
 dated  the’  Ist  June,  ‘1957;  SO.
 No.  337  dated  the  29th  March,
 3958  and  GSR.  No.  800  dated
 the  i3th  Séptember,  7958
 making  certain  further
 amendments  to  the  Cotton
 Control  Order,  1955;  [Placed

 in  Library,  See  No.  LT-644/
 59].

 (ii)  SRO  No.  386  dated  the  4th
 May,  957  making  certain
 further  amendment  to  the
 Cotton  Textiles  (Export
 Control)  Order,  1949;  and
 [Placed  in  Library,  See  No.
 LT-645/59].

 (iii)  SRO  No.  3334  dated  the  9th
 October,  957  making  certain
 further  amendments  to  the
 Cotton  Textiles  (Control)
 Order,  1948,  [Placed  in  Lib-
 rary,  See  No.  LT-646/59].

 AMENDMENTS  TO  COFFEE  RULES

 Shri  Satish  Chandra:  On  behalf  of
 Shri  Kanungo,  I  beg  to  lay  ०0  the
 Table,  under  sub-section  (3)  of  sec-
 tion  48  of  the  Coffee  Act,  1942,  a  copy
 of  Notification  No.  GSR.  039  dated
 the  2th  September,  1959,  making
 certain  further  amendments  to  the
 Coffee  Rules,  1955.  [Placed  in  Libr-
 ary,  See  No.  LT-647/59].

 SHIPPING  DEVELOPMENT  FunNpD  Com-~
 MITTEE  (EXECUTION  OF  CONTRACTS
 RULES.
 The  Minister  of  State  in  the  Minis-~

 try  of  Transport  and  Communica-
 tions  (Shri  Raj  Bahadur):  I  beg  to
 lay  on  the  Table,  under  sub-section
 (3)  of  section  458  of  the  Merchant
 Shipping  Act,  1958,  a  copy  of  the
 Shipping  Development  Fund  Com-
 mittee  (Execution  of  Contracts)
 Rules,  1959,  published  in  Notification
 No.  GSR.  99  dated  the  3lst  Octo-
 ber,  1959.  [Placed  in  Library,  See
 No.  LT-648/59].
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 following  papers:—
 (i)  Report  of  the

 Committee,  Parts  I  and  If,
 and

 at)  Government  Resolution  No.
 42-SSI(B)  (5)  (3.  dated  the
 24th  August,  1959,  [Placed
 in  Library,  See  No.  LT-649/

 fhe  Zable  8  copy  of  each

 Coir

 Ghri  Satish  Chandra:  I  beg  to  lay
 on  the  Table,  under  sub-section  (68)
 of  section  3  of  the  Essential  Commo-
 Gities  Act,  ‘1955,  a  copy  of  each  of  the
 following  notifications: —

 (i)  GSR  No.  0i  dated  the  3rd
 October,  1959;

 (Gi)  GSR  No.  02  dated  the  3rd
 October,  959  making  certain
 amendments  to  the  Textile
 (Production  by  Powerloom)

 Control]  Order,  1956;  and
 (iii)  GSR  No.  03  dated  the  3rd

 October,  959  making  certain
 further  amendments  to  the
 Cotton  Textiles  (Control)
 Order,  1958.  [Placed  im
 Library,  See  No.  LT-650/
 59].

 STATEMENT  SHOWING  ACTION  TAKEN
 OR  PROPOSED  TO  BE  TAKEN  ON  Con-
 VENTIONS  AND  RECOMMENDATIONS
 aporrsp  sy  ILO  ar  rts  4ist  (Mani
 Tmax)  Sessrow.
 The  Deputy  Minister  of  Labour

 (aril  Abiq  All):  I  beg  to  lay  on  the
 Table  a  copy  of  Statement  showing
 action  taken  or  proposed  to  be  taken
 by  the  Government  of  India  on  the
 Conventions  and  Recommendations
 afopted  by  the  International  Labour
 Conference  at  its  4ist  (Maritime)
 Session  held  at  Geneva  in  April-May,
 aE.  {Placed  in  Library,  See  No.  LT-
 308i7594.

 Shri  Abid  All:  I  beg  to  lay  en  the
 Table,  under  sub-section  (4)  of  sec-

 putes  (Central)  Rules,  1987: —

 (i)  GSR.  No.  5  dated  the  Vth
 October,  1959,  and

 (४)  GSR  No,  2262  dated  the  24th
 October,  1950.  ह. उ

 Library  See  No.  LT-652/59).

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  8.  Naskar):  I  beg  to  re-
 lay  on  fhe  Table,  under  sub-section
 (3)  of  section  40  of  the  Displaced
 Persons  (Compensation  and  Rehabi-
 litation)  Act,  ‘1954,  a  copy  of  Notifica-
 tion  No.  GSR.  896  dated  the  Ist
 August,  2950  making  certain  further
 amendments  to  the  Displaced  Per-
 sons  (Compensation  and  Rehabilita-
 tion)  Rules,  1955,  [Placed  in  Library,
 See  No.  LT-535/59).

 I  beg  to  lay  on  the  Table,  under
 sub-section  (3)  of  section  40  of  the
 Displaced  Persons  (Compensation  and
 Rehabilitation)  Act,  ‘1954,  a  copy  of
 Notification  No.  GSR.  089  dated  the
 26th  September,  959  making  certain
 further  amendment  to  the  Displaced
 Persons  (Compensation  and  Rehabili-
 tation)  Rules,  1955.  [Placed  in
 Library,  See  No.  LT-658/59).

 PRESIDENTS  ASSENT  TO  BILLS

 Secretary:  Sir,  I  lay  an  the  Table
 the  following  four  Bills  passed  by
 the  Houses  of  Parliament  during  the
 Jast  Seszion  and  assented  to  by  the
 President  since  a  report  was  last  made
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 to  the  House  on  the  2th  September,

 (i)  The  Kerala  Appropriation
 Bill,  1959,

 (2)  The  Appropriation  (No.  7)
 Bill,  ‘1959,

 (8)  The  Criminal  Law  (Amend-
 ment)  Bill,  1959,  and

 (4)  The  Travancore-Cochin  Vehi-
 cles  Taxation  (Amendment
 and  Validation)  छा,  1959.

 Sir,  I  also  lay  on  the  Table  copies,
 auly  authenticated  by  the  Secretary
 of  Rajya  Sabha,  of  the  following  four-
 teen  Bills  passed  by  the  Houses  of
 Parliament  during  the  last  Session
 and  assented  to  by  the  President
 since  a  report  was  last  made  to  the
 House  on  the  12th  September,
 1959:  coll

 (l)  The  State  Bank  of  Indu
 (Amendment)  Bill,  ‘1959,

 (2)  The  Kerala  Local  Authorities
 Laws  (Amendment)  _  Bill,
 1959,

 @)  The  Public  Wakfs  (Exten-
 sion  of  Limitation)  Bill,  1989,

 (4  The  Rosd  Transport  Cor-
 porations  (Amendment)
 Bill,  ‘1959,

 (6)  The  Employment  Exchanges
 (Compulsory  Notification  of
 Vacancies)  Bill,  1959,

 (6)  The  Wakf  (Amendment)  Bill,
 3959,

 (7)  The  Indian  Electricity
 (Amendment)  Bill,  1959,

 (8)  The  Banking  Companies
 (Amendment)  Bill,  3959,

 (9)  The  State  Bank  of  India
 (Subsidiary  Banks)  Bill,
 1989,

 (10)  The  Oil  and  Natural  Gas
 Commission  Bill,  1959,

 at
 é&

 (11) The  Ge  0  Savings
 Banks  (Amendment)  805
 1989,

 a)  The  Government
 Certificates  Bill,  1959,

 (18)  The  Public  Debt  (Amend-
 ment)  Bill,  1959,  and

 a4  The  Rajasthan  and  Madhya
 Pradesh  (Transfer  of  है...)
 tories)  Bill,  1959.

 PARLIAMENTARY  COMMITTEES—
 SUMMARY  OF  WORK

 Secretary:  I  beg  to  lay  on  the
 Table  a  copy  of  the  ‘Parliamentary
 Committees—Summary  of  Work’  per-
 taining  to  the  Eighth  Session  of  the
 Second  Lok  Sabha.

 ESTIMATES  COMMITTER

 Sncry-szconn  Rerort

 Shri  Dasappa  (Bangalore):  I  beg
 to  present  the  Sixty-second
 of  the  Estimates  Committee  on  the
 action  taken  by  Government  on  the
 recommendations  contained  in  the
 Forty-third  Report  of  the  Estimates
 Committee  (First  Lok  Sabha)  on
 Indian  Airlines  Corporation.

 (Hafiz  Mohammad  Ibrahim):
 In  my  statement  of  i2th  September,
 1959,  I  informed  the  House  that  a
 ton  gate  had  been  successful)
 ped  in  the  Cable  Gallery  gs  थ्

 I  E  H
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 Naval  Authorities  the  damaged  gate
 was  salvaged  and  another  gate  was
 put  in  position.  With  the  dropping
 of  this  gate  on  the  25th  October,  ‘1959,
 the  dewatering  operations  were  com-
 pleted.  An  examination  of  the  power
 plant  and  equipment  after  the  de-
 watering  operations  has  shown  that
 damage  to  the  power  house  equip-
 ment  which  was  previously  estimated
 at  Rs.  50  lakhs  is  not  likely  to  exceed
 Rs.  30  lakhs.  Erection  work  is  now
 in  full  swing.  The  power  house  is
 expected  to  be  ready  for  a  trial  run
 in  August,  1960,  while  electricity  will
 be  made  available  to  the  Nangal
 Fertiliser  Factory  in  September,  1960,
 as  scheduled.

 The  dewatering  of  the  Power  House
 ‘was  no  doubt  an  urgent  and  neces-
 sary  operation  on  the  successful  com-
 pletion  of  which  the  Project  Au-
 thorities  deserve  to  be  congratulated.
 But  the  main  problem  is  the
 choking  of  the  right  diversion  tunnel
 for  repairing  the  damaged  Hoist
 Chamber.  The  Bhakra  Board  of
 Consultants  met  again  in  the  last
 week  of  October  and  on  5th  Novem-
 ber  to  review  the  measures  proposed
 earlier  for  repairing  the  damaged
 Hoist  Chamber.  They  had  before
 them  the  reports  of  experts  who  had
 been  consulted  by  Mr.  Slocum  during
 his  recent  visit  to  USA  and  they  also
 had  the  benefit  of  the  advice  of  Mr.
 Dexheimer,  2  top-ranking  engineer  of
 USA  and  until  recently  Commissioner

 of  the  U.S.  Bureau  of  Reclamation,
 ave  who  had  been  specially  invited
 to  participate  in  their  deliberations
 and  advise  the  Project  authorities  on
 the  measures  to  be  adopted  to  repair
 the  damaged  Hoist  Chamber.  The
 Board  confirmed  their  previous
 advice  that  first  priority  should  be
 given  to  the  choking  of  the  right
 diversion  tunnel  at  the  upstream  end
 and  generaily  approved  of  the  steps
 taken  by  the  Project  authorities  in
 pursuance  of  their  recommendation
 to  dump  concrete  wire  crates  to  seal
 the  mouth  of  the  tunnel.

 The  dumping  of  crates  started  on
 the  ३00  October  with  the  help  of
 Army  engineers.  A  contingent  of  600
 men  under  the  command  of  a  Lieu-
 tenant  Colonel  is  now  engaged  on
 the  work,  which  is  expected  to  be
 completed  in  another  two  months  or
 thereabouts.  4000  crates  of  plastic
 concrete  and  more  than  700  pre-cast

 Sencrete
 blocks  have  already  been

 ped  and  the  work  is  proceeding
 satisfactorily.

 Although  no  definite  date  can  be
 given,  it  is  expected  that  the  choking
 operations  will  be  completed  by  April
 1960.  If,  as  we  hope,  the  operations
 are  successful,  by  that  date,  there
 will  be  no  appreciable  delay  in  the
 completion  of  the  Bhakra  Dam.

 Shri  Tyagi  (Dehra  Dun):  This
 statement  may  be  laid  on  the  Table.

 Mr,  Speaker:  How  long  ig  the  state-
 ment?  If  it  is  a  long  statement,  the
 Minister  may  kindly  place  it  on  the
 Table.

 Shri  A,  C.  Gaha  (Barasat):  Both
 the  statements  may  better  be  Iaid  on
 the  Table.

 Mr.  Speaker:  How  many  more
 pages  does  the  statement  contain?

 Hafiz  Mohammad  Ibrahim:  i}  pages
 more,

 Mr,  Speaker:  The  rest  of  the  state-
 ment  will  be  laid  on  the  Table
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 Shri  D,  C.  Sharma  (Gurdaspur):
 A  date  may  be  fixed  for  discussion
 of  the  statement  of  the  Minister.

 Mr,  Speaker:  That  is  not  done  now.

 Hon,  Members  have  been  very  an-
 xious  about  Bhakra.

 Shri  Tyagi:  We  read  it  immediately
 it  is  laid  on  the  Table.

 Mr.  Speaker:  Hon,  Members  ought
 not  to  be  impatient  like  this.  This  is
 a  serious  matter.  Hon.  Members
 tabled  some  adjournment  motions
 also  on  this.  Now  the  hon,  Minister
 wants  to  tell  the  House  what  steps
 have  been  taken.  I  am  really  sur-
 prised  that  hon.  Members  are  so  im-
 patient,

 Shri  Goray  (Poona):  We  cannot
 follow  the  hon,  Minister.

 Mr.  Speaker:  That  is  exactly  be-
 cause  hon.  Members  go  on  talking.

 Shri  Asoka  Mehta  (Muzaffarpur):
 We  are  keeping  quiet.  We  are  trying
 to  follow.

 Shri  Tyagi:  We  want  to  read  the
 statement.

 Mr,  Speaker:  In  the  case  of  a  big
 statement,  a  summary  aloné  may  be
 read  out  to  the  House  and  the  state-
 ment  kindly  laid  on  the  Table.

 Hafiz  Mohammad  Ibrahim:  I  lay
 the  rest  of  the  staternent  on  the  Table.

 Statement

 By  way  of  abundant  caution,  work
 on  certain  alternative  plans  for  re-
 pairing  the  Hoist  Chamber  are  also
 under  way  and  these  plans  will  be  put
 into  effect  only  if  the  degree  of  chok-
 ing  achieved  by  the  method  of  dump-
 ing  concrete  blocks  does  not  come  up
 to  our  expectations.

 The  total  expenditure  on  repairs
 upto  the  end  of  October  4959  was
 Rs.  4  lakhs.  Although  it  is  difficult
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 to  indicate  at  this  stage  a  precise
 estimate  of  the  cost  of  the  repairs,
 the  indications  are  that  the  total  cost
 will  not  exceed  Rs.  .2  crores.  This
 is  over.  and  above  the  expenditure
 that  would  normally  have  been  incur-
 red  on  the  plugging  of  the  Hoist.
 Chamber  and  the  right  diversion  tun-
 nel.

 In  my  statement  of  24th  August
 1959,  I  told  the  House  that  the  causes
 of  the  accident  could  700  be  ascertain-
 ed  until  the  mouth  of  the  right
 diversion  tunnel  was  closed  and  the
 water  drained  from  the  Hoist  Cham-
 ber.  The  Hoist  Chamber  is  still  full
 of  water  and  access  to  it  is  not  yet
 possible.  The  Enquiry  Committee  will,
 therefore,  have  to  wait  until  such  time
 as  the  operations,  now  under  way,  to
 plug  the  mouth  of  the  diversion
 tunnel  reach  a  stage  when  the  flow
 of  water  into  the  Hoist  Chamber  will
 be  effectively  checked.

 In  addition  to  the  normal  compensa-
 tion  admissible  under  the  Workmen’s
 Compensation  Act,  the  Punjab  Govern-
 ment  have  sanctioned  a  compensation
 of  Rs.  5000/-  for  the  family  of  each
 of  the  workmen  involved  in  this
 mishap.  ‘They  have  also  undertaken
 to  educate  their  children  upto  gradu-
 ate  standard  free  of  cost.  In  the  case
 of  a  Sectional  Officer  who  lost  his  life,
 the  Punjab  Government  have  sanc~
 tioned  a  compensation  of  Rs.  8000/-.
 As  he  was  not  entitled  to  any  com-
 pensation  under  the  Workmen’s  Com-
 pensation  Act,  the  Government  have
 under  consideration  the  question  of
 sanctioning  a  suitable  gratuity  in  his
 case.

 Reports  have  appeared  in  the  Press
 questioning  the  suitability  of  the  dam
 site,  the  wisdom  of  increasing  the
 height  of  the  dam  and  using  the  diver-
 sion  tunnel  with  the  adjunct  of  a  Hoist
 Chamber  for  regulating  the  supply  of
 water  for  irrigation  during  the  period
 of  construction.  The  decision  to  con-
 struct  the  dam  at  the  present  site  was
 taken  after  years  of  careful  thought
 and  investigation  and  after  consulting
 the  world’s  topmost  engineers  from
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 instead  of  the  regulating  arrangements
 being  8  permanent  feature,  they  were
 to  be  put  out  of  commission  as  soon
 as  the  dam  rose  to  a  sufficiently  high
 level  to  enable  the  second  tier  of  dam
 outlets  to  function.

 32.84  झला,

 STATEMENT  RE:  INDO-PAKISTAN
 CANAL  WATERS  DISPUTE

 Zhe  Minister  of  Irrigation  and
 Fewer  (Hafiz  Mohammad  Ibrahim):
 With  your  permission,  I  would  like  to
 lay  on  the  Table  of  the  House  a  state-
 ment  on  the  latest  developments  re-
 garding  the  Indo-Pakistan  Canal
 Waters  Dispute.

 Mr.  Speaker:  How  long  is  the  state-
 ment?

 Hafiz  Mehammad  Thrahim:  I}  pages.

 Sie,  Speaker:  It  may  be  laid  on  the
 Table.

 Hafiz  Mohammad  Ibrahim:  I  lay  the
 statement  on  the  Table  of  the  House

 Statement

 Ta  my  statement  of  1... छ  August  959
 on  @he  lads-Pakisian  Canal  Waters

 for  the  regulation  of  supplies  from
 the  Eas‘ern  rivers  during  the  transi-
 tion  period.

 Discussions  have  since  been  resum-
 ed  in  Washington  from  the  9th
 October  1959.  The  Heads  of  Agree-
 ment  formulated  in  London  and  cer-
 tain  other  Heads  of  Agreement  wor-
 ked  out  in  the  course  of  the  discus-
 sions  nm  Washington  are  now  being
 elaborated  into  the  text  of  an  Inter-
 national  Water  Treaty.  A  number  of
 Annexures  to  the  Treaty,  however,
 still  remain  to  be  worked  out.  These
 Annexures  will  cover  irrigation  and
 hydro-electric  uses  on  the  Western
 rivers  by  India,  arrangements  for  the
 regulation  of  supplies  of  the  waters
 of  the  Eastern  rivers  during  the  pro-
 posed  transition  period  of  0  years  and
 various  procedural  matters  pertaining
 to  arrangements  for  future  co-opera-
 tion  and  for  resolution  of  disputes,  if
 any,  that  may  arise  later  in  connec-
 tion  with  the  implementation  of  the
 Water  Treaty.



 #  a  satisfactory  settlement  of  this

 2255  hrs.

 STATEMENT  RE;  ACCIDENT  TO
 AGRA-ALLAHABAD  PASSENGER

 TRAIN

 The  Depaty  Minister  of  Rallways
 4Shri  Shahnawax  Khan):  I  regret  to
 apprise  the  House  of  an  unfortunate
 dead-on  collision  which  took  place  at
 Bidanpur  station  on  the  Allahabad-
 Kanpur  section  of  the  Northern  Rail-
 way  between  No.  2  AGA  Down  Agra
 Cantt.—Allahabad  Passenger  and  Up
 Ratlam  Goods  Special  train  on  20th
 October  1959.

 According  to  the  details,  No.  2  AGA
 Down  Agra  Cantt-Allahabad  Pas-
 wenger  train  was  to  be  received  on
 the  main  line  at  Bidanpur,  while  the
 loop  line  was  occupied  by  the  Up
 Ratlam  Goods  Special  train.  The  Pas-
 senger  train,  however,  came  on  the
 loop  line  instead  of  the  main  line  and
 collided  head-on  with  the  stationary
 Goods  train  at  about  20.0i  hours.  As
 a  result,  three  persons  including  a  rail-
 way  employee  were  killed  and  thirty-
 one  including  9  railway  employees
 injured.  Among  the  injured,  six
 Teceived  grievous  injuries  while  the
 remaining  sustained  simple  injuries.
 Medical  assistance  from  Railway,
 Civil,  Military  and  private  doctors  was
 immediately  rushed  to  the  site  of  the
 eccident,  Twenty-seven  of  the  injur-
 ed  were  subsequently  admitted  in  the
 Northern  Railwey  Hospital  and  the
 Motilal  Nehru  Hospital  at  Allahabad
 and  treated  there,  of  whom  22  have
 since  been  discharged  Of  the  five
 persons  still  in  hospitals,  the  condition
 of  one  of  them  is  stil!  serious.  The

 four  satis-

 The  Government  Inspector  of  Rafl-
 he

 who  in  the
 .

 concluded  his  .  Agvord- ing  to  his  =  4  he aceldent  has  been  due  to  failure  of human  element.  The  staf  at  fault  is being  suitably  dealt  with,
 Shri  P.  8,  Patel  (Mehsana): ‘was  one  accident  on  the  Werte  co

 way  ten  days  ago  at  Chhapi.  -How is  it  that  no  reference  is  made  in  the
 statement  to  that?

 Mr.  Speaker:  Only  when  there  is
 big  accident,  it  is  brought  to  the notice  of  the  House.  It  is  not  as  if every  small  accident  is  reported  to the  House.

 1257  hra.

 STATEMENT  RE:  INDO-PAKISTAN
 BORDER  CONFERENCE

 The  Deputy  Minister  of  External Affairs  (Shrimati  Lakshmi  Menon): The  House  is  aware  that  the  Prime
 Minister  of  India  met  the  President
 of  Pakistan  at  Palam  air  port  on
 September  ,  1959.  During  their  tatks
 it  was  agreed  that  a  high  level  con-
 ference  at  Minister  level  should  be
 held  to  discuss  the  disputes  and  inei-
 dents  on  the  Indo-Bast  Pakistan  border
 with  a  view  to  eliminating,  as  far  as
 possible,  the  causes  of  these  disputes
 and

 ied
 devising  procedures  for  ex-

 pedi  demarcation  of  boundaries
 and  for  dealing  promptly  with  any  dis-
 putes  and  incidents  that  may  occur.

 This  Minister-level  conference  was
 held  from  i5th  to  22nd  October,  1959;
 discussions  were  held  at  Daooa  from
 the  I8th  to  20th  October  and  at  Dethi
 on  other  days.

 T  am  taking  this  early  ह... .... ह
 ध्  place  on  the  Table  of  the  Hous

 uabody  oe
 documents,  which

 ema)  agreements
 pre  7

 nts  reached  at

 (i)  Copy  of  the  Joint  Commu.
 nique  issued  by  the  Governments
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 of  India  and  Pakistan  on  2th
 October,  1959;

 (8)  Copy  of  the  agreed  decisions
 and  procedures  to  end  disputes
 and  incidents  along  the  Indo-East
 Pakistan  border  signed  by  the
 Secretaries  of  the  two  Govern-
 ments;

 (iii)  Copy  of  the  Ground  Rules
 formulated  by  the  Military  Sub-
 Committee  of  the  Indian  and
 Pakistan  Delegations  and  other
 detailed  arrangements  arrived  at
 to  maintain  peaceful  conditions
 along  the  Indo-East  Pakistan  bor-
 der  areas;  and

 (iv)  Copy  of  letters  exchanged
 between  the  Secretaries  of  the  two.

 ernments  on  the  further  fol-
 low-up  of  transit  and  visa  facilities
 and  promotion  of  trade  between
 West  Bengal  and  East  Pakistan.

 The  principal  features  of  these
 agreements  are:

 (i)  Pakistani  authorities  with~-
 draw  from  the  portion  of  Tuker-
 gram  taken  over  by  them  last
 year.

 (ii)  Government  of  Pakistan
 drop  their  claim  to  the  villages
 in  the  Kushiyara  river  region.

 ie  i  egies
 of  India  agree

 opt  a  8)  boundary  in
 the  Patharia  Forest  Reserve  region
 so  that  the  current  afficulties  of
 the  residents  of  East  Pakistan  re-
 garding  supply  of  bamboo,  and
 small  timber  are  remedied  and
 there  is  no  dislocation  in  the  life
 of  the  border  population  This
 rationalization  of  the  boundary

 pole
 give  to  East

 poner
 about ve  square  miles  of  the

 Patharia  Forest  Reserve  proper and  about  five  square  miles  to  its

 for  tion  work, for  orderly  exchange  of  territorial
 following  completion

 Border  Conference

 of  demarcation  and  for  mainten-
 ance  of  peace  in  the  border  areas
 so  that  there  is  no  dislocation  in
 the  life  of  the  population  of  these
 border  areas.

 (v)  Re-affirmation  by  both  Gov-
 ernments  of  their  determination  to
 implement  the  Nehru-Noon  Agree-
 ment  in  full  and  to  devise  legal
 and  other  procedures  necessary
 for  expeditious  implementation.
 Necessary  preparatory  studies  for
 implementation  of  the  various
 items  of  the  Nehru-Noon  Agree-
 ment  will  be  undertaken  by  both
 Governments,  though  field  opera-
 tions,  in  connection  with  the  im-
 plementation  of  that  Agreement,
 will  have  to  await  the  advice  of
 the  Supreme  Court  on  the  refer-
 ence  made  to  them  and  the  enact-
 ment  of  necessary  legislation  in
 accordance  with  the  advice  of  the
 Supreme  Court.

 The  distinguishing  feature  of  this
 conference  has  heen  the  spirit  of
 mutual  accommodation  in  which
 agreements  have  been  reached  by
 negotiation.  This,  to  my  mind,  is  the
 best  guarantee  of  effective  implemen-
 tation  of  these  agreements  By  both
 sides.

 The  implementation  of  the  agree~
 ments  has  already  begun.  The  Pakis-
 tan  authorities  are  withdrawing  this
 morning  from  the  part  of  Tukergram
 occupied  by  them.

 Shri  Panigrahi  (Puri):  As  a  result
 of  these  adjustments,  what  78  the  total!
 mileage  of  area  which  has  been  given
 to  Pakistan  and  what  is  the  total
 muleage  of  area  we  have  got?

 Mr.  Speaker:  Is  it  possible  to  say
 what  exactly  is  the  area  we  have  gain-
 ed  and  what  we  have  lost?

 Shrimati  Lakshmi  Menon:  I  have
 already  indicated  it

 Nehra):  There  are  no  absolute  figures
 about  it.  It  cannot  easily  be  maasur-



 Shri  Jawaharlal  Nehru:  I  think  it
 might  be  said  that  the  disputes  on
 the  eastern  border  have  deen  settled
 —the  whole  matter  in  connection  with
 Tripura.

 Shri  Achar  (Mangalore):  Is  it  only
 a  part  of  Tukergram  or  the  whole  of
 i  which  has  been  vacated?

 Sarl  Jawaharlal  Nehru:  Only  a
 small  part  was  in  their  possession—
 about  200  acres.  The  rest  was  always
 in  our  possession.  They  are  vacating
 that  area.

 Shri  Tyagi  (Dehra  Dun):  How
 many  square  miles  is  the  area  which
 is  now  going  to  he  passed  on  to  Pak-
 istan  according  to  this  agreement?

 Mir.  Speaker:  That  has  been  asked.
 Shri  Tangamani  (Madurai):  May  I

 1  whether  the  boundary  has  been
 ansaycated?  On  a  previous  occasion,
 we  were  told  that  in  this  area  the
 boundary  was  yet  to  be  demarcated
 and  some  miles  were  also  given.

 ir.  Speaker:  He  asks  whether  in
 pursuance  of  this  agreement  the
 boundary  ig  being  demarcated.

 Shri  Jawaharial  Nehru:  Yes,  Sir.  It
 is  going  to  be  demarcated.

 i956,  be  extended  upto  the
 day  of  the  first  week  of  the  next
 session.”

 INDIAN  PENAL  CODE
 MENT)  BILL*

 The  Minister  ef  Home  Affairs  (Shri
 G.  B.  Pant):  Sir,  I  beg  to  move  for
 leave  to  introduce  a  Bill  fur‘her  to
 amend  the  Indian  Penal  Code.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Indian  ह: .! ह  Code”.

 The  motion  was  adopted.

 Shri  G.  B.  Pant:  Sir,  I  introduce  the
 Bill.

 (AMEND-

 CONSTITUTION  (EIGHTH  AMEND-
 MENT)  BILL*

 The  Minister  of  Home  Affairs  (ihei
 6.  B.  Pant):  Sir,  I  beg  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Constitution  of  India,

 Mr.  Speaker:  The  question  is:

 *Published  in  the  Gasette  pf  India  Extraordinary,  Part  H-—Section  a,
 Gated  16-11-1989.
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 “That  leave  be  granted  to  intro-
 duce  a  WM  further  &  amend  the
 Gonsiitution  of  Indie.”

 ‘She  motion  was  adopted.

 Shei  G.  ft  Fant:  Sir,  ]  introduce  the
 Bat.

 HAJ  COMMITTEES  BILL*

 The  ६.  Minister  of  External
 Afislvs  (Shrimati  Lakshmi  Menon):
 Gir,  I  beg  to  move  for  leave  to  intro-
 duce  a  Bill  to  establish  a  Committee
 im  the  Port  of  Bombay  for  assisting
 Muslim  pilgrims  to  Saudi  Arabia,
 Syria,  Iraq,  Iran  and  Jorden  and  for
 matters  connected  therewith.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  establish  a  Commit-
 tee  in  the  Port  of  Bombay  for
 assisting  Muslim  pilgrims  to  Saudi
 Arabia,  Syria,  Iraq,  Iran  and
 Jordan  and  for  matters  connected
 therewith.”

 The  motion  was  adopted.
 Shrimati  Lakshmi  Menon:  Sir,  I

 introduce  the  Bill.

 1406  hrs.

 ARMS  BILL—contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  Datar
 on  the  lst  September,  1959,  namely:—

 “That  the  Bill  to  consolidate  and
 amend  the  law  relating  to  arms
 and  ammunition,  as  reported  by
 the  Joint  Committee,  be  taken  into
 consideration.”

 खिल  Datar  may  continue  his  speech.
 Shri  U.  ९,  Patuaik  (Ganjam):  Sir,

 Yast  session  a  number  ef  amendments
 ‘were  moved  by  us  but  they  have
 ‘apeed.  They  have  not  yet  been  mov-
 ry  By  some  of  us.  We  have  given

 consideration  during  the  last  session
 and  I  had  just  begun  when  it  was
 adjourned  to  this  session.  I  will  be
 brief  so  far  as  the  main  points  are
 concerned.

 I  had  already  pointed  out  that  the
 Government  were  anxious  to  sponsor
 a  Bill  in  accordance  with  the  as
 surances  given  on  two  or  three  occa-
 sions.  The  hon.  Member,  Shri  Pat-
 naik,  head  brought  forward  a  Bill  as
 early  as  954  and  the  Government  had
 promised  to  took  into  the  whole  mat-
 ter  and  to  have  it  examined  by  the
 State  Governments.  We  got  the  views
 of  the  State  Governments  and  after
 examining  them  we  placed  before  this
 House  a  Bill  which  was  referred  to  the
 Joint  Committee  of  both  Houses  of
 Parliament.  We  have  now  the  advant-
 age  of  a  number  of  improvements
 made  by  the  Joint  Committee.  It  is
 in  this  background  that  the  present
 Bill  has  to  be  taken  into  consideration.

 '  “SBxgblighed  in  the  Gasette  of  India  Extraordinary,
 ated  16-11-1959.
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 respect  of  arms  other  than  fire-arms,
 normally,  we  will  find  that  no  licence
 is  necessary  at  all.  But  when  there
 are  extraordinary  circumstances  and
 it  becomes  necessary  for  the  Govern-
 ment  to  regulate  the  use  and  exercise
 of  such  arms,  then  only,  power  is
 taken  to  meet  the  extraordinary
 situation  created  by  such  circum-
 stances,  which  need  not  be  detailed
 here.  Though  it  is  called  Arms  Bill,
 this  Bill  normally  deals  with  the  fire-
 arms,  their  use,  transfer,  purchase,
 etc.

 Secondly,  we  have  made  it  possible
 त  certain  cases  for  the  citizens  of
 India  concerned  to  possess  arms  of
 certain  type  for  crop  protection  or
 other  bona  fide  use.  The  Joint  Com-
 mittee  dealt  with  this  question  and
 certain  very  important  amendments  of
 a  far  reaching  character  were  accept-
 ed  and  therefore,  the  Bill,  as  reported
 by  the  Joint  Committee,  constitutes  a
 considerable  improvement  upon  what
 it  was  originally  when  it  was  intro-
 duced.

 A  number  of  hon.  Members  in  both
 the  Houses  as  also  in  the  Joint  Com-
 mittee  made  a  point  that  often,  there
 were  long  delays  in  the  grant  of  such
 licences  and  that  they  were  not  good.
 It  has  now  been  made  clear  that  there
 ought  to  be  expeditious  disposal  of  all
 applications  for  the  grant  of  arms
 licences.

 Then,  as  you  will  find,  an  appeal

 é#ation  for  holding  arms  will  be  given
 ‘but  when  there  are  higher  interests,
 when  the  interests  of  the  country
 require  otherwise,  when  in  public
 ‘interests  it  would  not  be  proper  to

 through  the  whole  affair  and
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 .Under  the  existing  law,  as  it
 been  for  a  number  of  years,  you
 find  that  every  year  a  licence
 required  to  be  taken.  We  have
 raised  the  period  to  three  years
 the  purpose  of  preventing  inconve-
 nience  and  hardship  to  the  persons
 who  desire  such  licences.  Normality,

 granted  for  a  smaller  period,  but  the
 prescnbed  period  is  the  normal  period
 for  which  a  licence  should  be  requir-
 ed  and  a  licence  would  be  granted.

 I  may  also  point  out  here  that  so  far
 as  domestic  weapons  are  concerned,
 they  are  entirely  exempted  from  the
 definition  of  the  word  “arms”  as  it  has
 been  given  in  the  present  Bill,  the
 Arms  Bill.  Thus  we  have  kept  the
 weapons  used  for  domestic  purposes
 out  of  this  Bill;  they  are  completely
 excluded

 Arms  other  than  fire-arms  do  not
 generally  requre  a  licence  except
 when  there  are  extraordinary  circum-
 stances  requiring  the  exercise  of  हुश्न
 cial  powers  for  regulating  the  use  of
 arms.  I  might  point  out  here,  again,
 briefly,  that  ordinarily  it  78  only  fire-
 arms  that  come  within  the  purview  of
 the  present  Bill;  that  is,  you  will  find
 a  great  improvement  so  far  as  the
 powers  to  be  used  under  this  Bill  are
 concerned.

 Then  I  would  pass  very  briefly  over
 the  various  improvements  effected  in
 the  provisions  of  the  Bill.  In  clause  3,
 you  will  find  that  the  word  “prohibit.
 ed”  has  been  defined  as  including  also
 bombs,  grenades  etc.  That  was  sug-
 gested  by  a  number  of  hon.  Members

 also  for  bona  fide  use.

 re



 was  Arms  Bil  =  KARTIKA  26,  68i  (SAKA)
 In  clause  4,  है.  will  find  the  excep-

 fional  circumstances  to  which  I  have
 made  a  reference.  They  have  been
 noted  down  there  and  it  has  been
 stated  that  even  under  exceptional
 circumstances,  the  arms  to  which  this
 particular  clause  has  to  apply  have  to
 be  specified.  It  was  pointed  out  during
 the  discussion  in  the  Joint  Committee
 that  this  would  have  very  wide  reper-
 cussions  and  any  weapon  that  may
 not  have  been  ordinarily  intended  to
 be  brought  under  regulation  was  like.
 ly  to  be  brought  under  regulation.
 Therefore,  it  was  considered  advisable
 by  the  Joint  Committee  that  before
 the  powers  under  clause  4  were  used,
 the  weapons  to  which  the  regulation
 or  the  restrictions  were  to  apply  had
 to  be  specified  in  the  notification  itself.
 That  has  been  accepted.

 There  are  subsequent  clauses  where
 the  word  “conversion”,  which  was  not
 there,  has  been  put  in.  “Conversion”
 is  the  use  of  a  weapon  for  a  purpose
 other  than  the  one  originally  intend-
 ed.  That  was  a  slip,  an  inadvertent
 slip,  and  that  has  been  made  good  now
 and  the  word  has  been  used  wherever
 it  was  considered  necessary.

 There  is  also  the  provision  for  the

 various  States  I  have  found  that  iden~
 tification  marks  have  to  be  put  in  and
 they  are  not  to  be  erased.  That  has
 been  made  clear  now.  A  longer  period
 has  also  been  given,  because  it  is
 Quite  likely  that  after  the  Act  comes

 t©  one  year  at  the  desire  of  the  Joint
 members.

 Then,  in  certain  cases—you  will
 kindly  clause  9—arms  were  to  be

 The  originally  fixed  has  been
 brought  from  8  years  to  I6
 ह... है  In  clause  9()  (a),  it  has  been
 he
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 “Notwithstanding  anything  in
 the  foregoing  provisions  of  this
 Act,—

 (a)  No  person,—

 (i)  who  has  not  completed
 the  age  of  sixteen  years....”

 Originally  the  period  was  3298  years.
 We  have  now  reduced  it  to  6  years  at
 the  desire  of  a  number  of  associations.
 and  also  some  hon.  Members.

 You  will  also  find  that  sub-clause
 (2)  has  been  specifically  added  which
 says:

 “Notwithstanding.  anything  in
 sub-clause  (i)  of  clause  (a)  of
 sub-section  Q,  @  person  who  has
 attained  the  prescribed  age-limit
 may  use  under  prescribed  condi.
 tions  such  fire-arms  as  may  be
 prescribed  in  the  course  of  his
 training  in  the  use  of  such  fire-
 arms.”

 By  addition  of  this  sub-clause,  you
 will  find,  training  has  been  facilitated.

 Se  far  as  clause  0  is  concerned,
 sub-clause  (b)  hes  been  purposely
 added  with  a  view  to  make  it  possible
 for  a  bona  fide  tourist  to  bring  to  India
 his  own  arms  in  reasonable  quantities.
 The  explanation  also  makes  it  clear
 that  ordinarily  the  period  would  be
 six  months.

 I  would  now  invite  the  attention  of
 the  House  to  clause  13.  It  is  one  of
 the  important  clauses  where  it  has
 been  made  possible  for  people  to  get
 arms  as  a  matter  of  course.  I  would
 invite  the  attention  of  the  House  to
 sub-clause  (3)  where  it  is  said:

 “The  licensing  authority  shall
 grant.....”

 The  wording  may  be  noted.  Then  it
 says:

 “a  leence  under  section  3  where
 the  licence  is  required—”,

 Then,  in  sub-clause  8(a)  (i),  it  is  said
 “for  a  smooth-bore  gun  for  protectiorr
 or  sport  or  in  respect  of  a  nmiuzsie
 loading  gun  to  be  used  for  bona  fide
 crop  protection:”.  This  provision  was
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 tbbise  that  thete  words  should  be already  there.  It  has  now  been  fur-
 ther  made  clear  that  if  the  weapon  added  and,  therefore,  theix  suggsdiions
 that  was  allowed  generally  was  not  have.  been  noted.

 pone  ef  crop-protectiont  in  any  locuitty,  _T  Weld  met  again  refer  to  clnase  38
 dm  that  case,  it  would  be  open  to  the  which  apres  F Merron  <

 three  years
 Neensing  authority  to  grant  a  licence  which  ure’  the.  Heenae.

 ‘  been  no  change  except  the  putting  in thas  been  purposely  introduced,  be-  of  the  eet cause  when  the  Bill  was  under  con-  rest  of
 ‘words

 1  aa  safety”
 sideration  by  the  Joint  Committee  chapter
 2  npmber  of  hon,  Members,  including  सर

 would,  therefore,  invite  his  attention
 to  the  proviso  which  says:

 “Provided  that  where  having
 regard  to  the  circumstances  of  any
 ease,  the  licensing  authority  is
 satisfied  that  a  muzzle  loading  gun
 ~will  not  be  sufficient  for  crop  pro-
 tection,  the  licensing  authority
 many  grant  a  licence  in  respect  of
 any  other  smooth  bore  gun  as
 aforesaid  for  such  protection,....”
 हैं  now  pass  on  to  clause  14,  Clause

 34  ts  of  &  usual  nature,  because  there
 ‘woukl  be  circumstances  under  which
 &  Heence  will  have  to  be  refused.  I
 ‘would  not  make  further  reference  to
 this  except  to  point  out  that  in  sub-
 clause  (2)  (b)  (i)  (3),  it  is  said:  “to
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 in  clause  19(2),  we  have  added:

 “may  require  him  to  give  his
 name  and  address  and  if  such
 officer  considers  it  necessary,”

 and  then  the  words  “seize  from  that
 person  the  arms  or  ammunition  which
 he  is  carrying”  are  put  in.  These  are
 the  two  healthy  precautions  that  have
 been  laid  down.  If,  for  example,  8
 man  has  certain  arms  without  a
 Ucence,  but  if  he  gives  the  names  and
 addresses,  that  might  be  one  circum-
 stance  to  be  taken  into  consideration,

 Rey

 ma

 wh

 2 him
 3

 ग्

 ll

 it  स्ट

 t

 ्र

 rT

 द
 5  :

 द्

 é

 i

 |

 a

 ज

 fF

 ae
 st  ६

 to

 gé  ei  i!
 है

 |



 ४.  deme  Bitz

 Then,  in  sub-clause  21,  the  period
 has  been  increased  from  I5  days  to
 30  days.  About  the  offences,  may  I
 point  out  that  the  extent  of  sentence
 that  hes  been  attached  to  the  dif.
 ferent  offences  depends  upon  the
 mature  and  the  gravity  of  the
 offences.  Therefore.  different  sen-
 tences  have  been  provided  for  the
 different  categories  of  offences

 I  would  also  invite  the  attention  of
 the  House  to  clause  25(b)  which

 says:

 “acquires,  has  m  his  possession
 or  carries  in  any  place  specified
 by  a  notification  under  section  4
 any  arms  of  such  class  or  des-
 cription’  as  has  been  specified  in
 that  notification,”

 I  have  made  a  reference  to  :t  on  an
 earler  occasion.  Therefore,  for  the
 Teasons  stated,  :t  has  been  repeated
 here  In  respect  of  all  those  offences
 which  have  been  referred  to  in  the
 earher  section,  naturally,  no  refer-
 ence  was  formerly  made  to  conver-
 sion,  and,  therefore,  the  word  “con.
 version”  had  to  be  introduced  in  qa
 number  of  sub-clauses  in  clause  25.
 You  will  find  that  the  period  varies
 and  the  highest  penod  that  has  been
 found  necessary  to  be  prescribed  is
 seven  years  under  clauses  26,  27  and
 28.  There  has  been  a  slight  amend-
 ment  to  clause  29  It  says:

 “Whoever  purchases  any  fire
 arms  or  any  other  arms  of  such
 class  or  description  as  may  be
 prescribed  or  any”  etc.

 Again,  the  need  to  prescribe  the  par-
 tienlar  category  of  arms  has  been
 repeated  here  also.  Clause  3]  may
 kindly  be  noted.  Whenever  an
 offence  is  repeated,  then  the  repeti-
 tion  of  such  an  offence  increases  the
 magnitude  of  that  offence  and,  there-
 fore,  the  punishment  has  to  be  doubled.
 Under  clause  St,  it  is  said:

 “Whoever  having  been  convicted
 of  an  offence  under  this  Act  is
 again  convicted  of  an  offence
 tinder  this  Act  shall  be  punishable
 with  double  the  penalty  provided
 for  the  latter  offence.”

 747  (Ai)  LS.—6
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 It  is  hoped  that  the  offence  at
 and  at  his  risk,  will  be  repeated  only
 twice  and  not  more.
 foreign  Acts,  I  have  found  that  they
 have  further  added  that  in  case  an
 offence  is  committed  for  the  third
 time,  the  punishment  shall  be
 merely  double  but  treble  of  the  origi-
 nal  punishment.  But  here  we  believe

 मर  i  ef  the

 one  repetition  of  the  same  offence  has
 been  provided  for  with  an  enhanced
 punishment  or  sentence.

 J  would  then  invite  the  attention  of
 the  House  to  clause  $3  which  deals
 with  offences  by  companies.  The  pro~ viso  is  there  for  the  purpose  of  giving
 relief  to  those  persons  or  granting
 exemptions  to  those  persons  from
 criminal  hability  where  they  them-
 selves  were  not  aware  of  the  circum-
 stances  under  which  the  companies had  to  carry  out  certam  requirements of  the  Act.  The  proviso  reads  thus:

 “Provided  that  nothing  contain.
 ed  in  this  sub-section  shall  render
 any  such  person:  liable  to  any
 punishment  under  this  Act  if  he
 Proves  that  the  offence  was  com-
 mitted  without  his  knowledge  »
 etc.

 Without  his  actual  knowledge,  if  some
 offence  has  been  committed  by  a
 director  or  an  officer,  then  this  par- ticular  person  against  whom  a  charge has  been  laid,  as  a  member  of  the
 company  or  as  an  employee  of  the
 company,  can  prove  his  complete  ab-
 sence  of  knowledge  and  that  he  exer-
 cised  all  diligence  to  prevent  com-
 mission  of  such  an  offence  after  it
 came  to  his  notice.  Therefore,  these
 two  salutary  safeguards  have  been
 provided  in  the  interests  of  those  who
 were  ignorant  but  who  took  all  neces-
 sary  precautions  to  prevent  the  com-
 mission  of  such  an  offence.

 Then  I  pass  on  to  chapter  VI.  १
 would  here  invite  the  attention  of  the
 House  to  clause  $5.  There  also  there
 was  considerable  discussion,  and  it  was
 felt  that  all  persons  in  joint  occupation



 ton  were  satisfied  with  the  improve-
 ment  that  was  suggested  by  me  before
 the  Joint  Committee.  I  would  read  it

 how  to  a  large  extent  provision  has
 been  made  for  the  purpose  of  protect-
 ing  those  persons  who  had  nothing  to
 60  with  it  during  joint  occupation.
 Clause  35  reads  thus:

 “Where  any  arms  or  ammunition
 in  respect  of  which  any  offence
 under  this  Act  has  been  or  is  being
 committed  are  or  is  found  in  any
 premises,  vehicle  or  other  place  in
 the  joint  occupation  or  under  the
 joint  control  of  several  persons,
 each  of  such  persons  in  respect  of
 whom  there  is  reason  to  believe
 that  he  was  aware  of  the  existence
 of  the  arms  or  ammunition  in  the
 premises,  vehicle  or  other  place
 shall,  unless  the  contrary  is  proved,
 be  Hable  for  that  offence.  ..”

 Normally,  as  you  are  aware,.  under
 the  penal  law,  when  a  certain  offen-
 sive  article  is  found  with  a  person,  he
 ig  normally  liable  to  punishment,  but
 when  there  is  joint  occupation,  in  that
 case,  according  to  the  provision  in  the
 Arms  Bill,  what  was  done  was  this.
 When  certain  offensive  articles  are
 found  from  a  vehicle  or  any  other
 place  or  premises,  all  the  members  m
 general  occupation  were  to  be  held
 liable,  unless  one  of  them  proved  that
 he  was  not  aware  of  it  and  hence
 entitled  to  exemption  on  the  ground  of
 bona  fide  ignorance.  It  was  considered
 that  before  any  such  presumption  is
 drawn  against  him,  the  officer  must
 further  find  out  whether  there  is  rea-
 ह... उ  0  believe  that  he  was  aware  of
 the  existence  of  the  arms  or  ammuni. tion.
 clause  has  been  intercepted  here  bet-
 ‘ween  the  finding  of  arms  in  the  place

 '  NOVEMBER  18,  1050  ह... ड  BIR  739

 Of  yenerai  occupation  of  mary  people
 ang  the  drawing  of  an  adverse  infer-
 ence  against  him,  viz.,  exercise  of  dis~
 cretion  by  the  magistrate  concerned  in
 Te@hect  of  whom  there  is  reason  to
 believe  that  he  was  aware  of  the
 existence  of  the  arms  and  ammuni-
 tion’  So,  this  has  been  purposely
 introduced  with  the  object  of  prevent.
 ing  any  hardship  to  the  persons  who
 are  not  aware  of  it.  The  authorities
 concerned,  who  have  to  deal  with  this
 must  have  some  reason  before  them  to
 believe  that  he  was  aware  of  the
 exigtence  of  the  arms  and  ammunition
 m  the  premises.  Only  then  the  court
 will  proceed  against  him  as  a  matter
 of  presumption.  Still,  it  is  open  to  the
 defence  to  prove  the  contrary.  Two
 safeguards  are  introduced.  No  pre-
 sumption  can  be  drawn  against  him
 unless  in  the  opinion  of  the  officer
 concerned,  there  was  reason  to  believe
 that  he  was  aware  of  the  existence  of
 the  arms.  If  he  comes  to  the  conclu-
 sion  that  there  was  no  such  reason,
 naturally  he  would  be  protected.
 These  great  safeguards  have  been
 introduced  for  the  purpose  of  prevent-
 INE  persons  from  being  made  liable
 under  clause  35  as  a  matter  of  course.

 So  far  as  rule-making  power  is  con-
 cerned,  I  would  invite  attention  to
 Clause  44(3),  according  to  which
 whenever  rules  are  made,  they  have
 to  he  placed  before  the  Houses  of  Par-
 liament.  Formerly  a  certain  period
 had  to  be  completed  within  one  session.
 But  oftentimes,  it  was  very  difficult.
 Now,  it  has  been  stated  that  this  period
 need  not  be  completed  in  one  session,
 but  it  might  be  completed  in  more
 sessions  of  Parliament  than  one.  The
 new  formula  generally  accepted  in
 this  connection  is  this:

 “Every  rule  made  under  this
 Section  shall  be  laid  as  soon  as
 May  be  after  it  is  made  before
 @ach  House  of  Parliament  while  it
 is  in  session  for  a  total  period  of
 thirty  days  which  may  be  compris-

 e  session  or  in  two  succes.
 i
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 thereafter  have  effect  only  in  such

 nulment  shall  be  without  prejudice
 to  the  validity  of  anything  pre-
 viously  done  under  that  rule.”

 So,  the  privilege  of  making  changes
 in  the  rule  or  cancelling  the  rule
 altogether  vests  in  Parliament  It  is
 the  duty  of  Government  to  place  the
 rules  for  30  days  by  counting  the
 periods  of  the  two  sessions  together
 So,  a  very  healthy  practice  is  being
 developed  in  this  connection  and  that
 has  been  followed  in  this  respect  as
 well

 In  the  last  clause,  nothing  very
 serious  has  been  done  except  that  in
 clause  45(b)(iit),  the  following  has
 been  added:

 “or  by  any  member  of  such
 other  forces  as  the  Central  Gov-
 ernment  may,  by  notification  in
 the  Official  Gazette,  specify”  etc

 So,  you  will  find  that  a  large  num-
 ber  of  very  welcome  departures  from
 the  original  provisions  or  improve-
 ments  have  been  made  in  the  provi-
 sions  of  this  Bill.  So  far  as  the  dis-
 senting  notes  are  concerned,  I  need
 not  say  much  except  to  point  out  that
 at  least  two  or  three  hon.  Members
 have  gracefully  accepted  the  position
 that  there  has  been  a  considerable  im-

 Bill
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 cases  where  hon.  Members  may
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 security  and  public  interest  have  also
 to  be  taken  into  account.  I  submit
 that  on  the  whole  we  have  here  an
 improved  edition  of  the  Bill,  which
 was  good  enough,  but  in  view  of  the
 innumerable  suggestions  made  by  hon.
 Members,  we  have  to  a  very  large
 extent  succeeded  in  improving  the
 provisions  consistently,  as  I  stated,
 with  the  over-riding  reasons  of  public
 interest  and  public  safety.  I  hope  the
 improved  Arms  Bill  be  approved  of
 by  hon.  Members.

 Mr.  Speaker:  Motion  moved:

 “That  the  Bill  to  consolidate  and
 amend  the  law  relating  to  arms
 and  ammunition,  as  reported  by
 the  Joint  Committee,  be  taken  into
 consideration.”

 There  are  no  motions  for  further
 reference  to  a  Select  Committee.  There
 are  some  amendments  to  individual
 clauses.

 Some  Hon.  Members  rose—

 Mr.  Speaker:  Hon.  Members  who
 have  orginally  participated  in  the
 discussion  should  wait.

 Shri  Naashir  Bharucha  (East  Khan-
 desh):  Otherwise  the  business  will  col-
 lapse  today

 Shri  D.C.  Sharma  (Gurdaspur):
 Kindly  note  down  the  names.

 Mr.  Speaker:  I  need  not  note  down
 the  names.  As  and  when  hon.  Men
 bers  stand,  I  will  call  them.

 Shri  D.  0.  Sharma:  What  is  the  hme
 allotted?

 Shri  Datar:  4)  hours.

 पंडित  ठाकुर  दास  ार्गष  (हिंसार)  जनाब

 स्पीकर  साहब,  म  उन  भ्रशखास में  से  हूं,
 जिन्होंने  इस  बिल  को  उ्वायंट  कमेटी  को

 भेजे  जाने  के  मुताल्लिक  बहस  में  श्रपनी

 कांट्रीव्यूशन  करने  के  लिये  चेयर  से  खास

 इजाजत  ली  थी  ।  इस  वक्‍त  मैं  ज्यादा  वक्‍त

 नही  लूगा,  क्‍योंकि  में  जानता  हूं  कि  हमारे

 पास  सिर्फ  साढ़े  चार  घंटे  बचत  हैं  शौर

 बहू  निहायत  इस्पार्टेन्ट  बिस  है  ।
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 [पंडित 5  क्र  दाह  मा्गेब]

 हमारे  होम  मिमिस्टर  साहब  ने  बड़े  करना  चाहता  हूं  कि  उनको  पस्लिक  ह... ...

 चोर  शोर  से  इस  बात  की  सिफ़ारिश  कौ  है  की  जो  |...  है,  शंस  के  लिये  थी  शिवर

 कि  यह  हाउस  इस  बिल  को  मास  ले  इसमें  कोई  पावरिंग  पैशन  है,  उस  की  बजह  से  इस

 शक  नहीं  है  कि  इस  बिल  के  बारे  में  उन्होंने  बिल  में  ऐसी  चौडें  ष्ा  गई  हैं,  जो  कि  नहीं

 जो  ब्लेम  किया  है  कि  पहुले  बिल  के  मुकाबले  झानी  चाहियें  थीं।  हिन्दुस्तान सारी  दुनिया
 में  यह  बड़ी  भारी  इम्प्रूवर्मेंट  है,  में  इसको  से  ज्यादा  पीस-सर्विग  मुल्क  है।  युनाइटेड
 मानने  के  लिये  तैयार  हूं  ।  चन्द  बातों  में  नेशम्थ  ने  करार  दिया  है  कि  इस  मुल्क  में  कम
 फ़िलवाके बढ़ी  मारी  इम्बूबमेंट हुई है. हुई  है  जौर  से  कम  जरायम  होते हैं  |  यहां  के  लोग

 मिनिस्टर  साहब  ने  उनका  जिक  किया  है,  निहायत  पीस-लगिग  हैं,  बढ़े  डालर  है
 इसलिये  मैं  उसको  रिपीट  नहीं  करना  चाहता  और  एगरेबान  करना  नहीं  जानते  ।  बहुत

 हूं  -  इस  बिल  में  जो  दफ़ा  १३  का  प्राविद्धन
 किया  है,  वह  उस  वादे  के  मुताबिक  ही  है,
 जो  कि  मिनिस्टर  साहब  ने  किया  था।  लेकित

 मुझे  यह  कहने  में  डरा  भी  ताम्मुल  नही  है  कि
 इस  सिलसिले  में  हमें  जो  उम्मीदें  थी  कि
 किस  तरह  का  झाम्ड  एक्ट  हिन्दुस्तान  में
 बनवाया  जायेगा,  वे  पूरी  नहीं  हुई  हैं  भौर  हमें
 सख्त  मायूसी  हुई  है  ।

 पहली  गवर्नमेंट  ने  झाम्द्ध  एक्ट  बना  कर
 सारे  हिन्दुस्तान  को  एक  तरह  से  डिस-प्रा्म
 कर  दिया  था  |  उसके  बारे  में  और  क्रिटि-
 सिज्म  को  छोड़  कर  महात्मा  जी  की  क्रिटि-

 सिज्म तो  हाउस  के  हर  एक  मेम्बर  को  भालूम
 है  कि  यह  ब्लैकेस्ट एक्ट  है।  महात्मा जी  ने
 अंगरेख  के  हाथ  गवेमेंट को इस बारे को  इस  बारे
 में  चिटृठी  लिखी  थी,  जिसमें  वह  जिक्र  किया
 गया  था  कि  दत  एक्ट  के  ज़रिये  हिन्दुस्तान
 को  इमैस्कूलेट  कर  दिया  गया  है,  उसकी
 स्पिरिट  को  मार  दिया  है,  हिन्दुस्तान  में  एक

 ऐसी  फ़िडा  पैदा कर  दी  है,  जिसमें  लोग
 इृधिदारों के  इस्तेमाल  को  मूल  जायें।  आजादी
 मिलने  के  दस  बरस  बाद  हमें  यह  उम्मीद  थी

 कि  | |  जो  बिल  बताया  आयेगा,  वह  लिग्ररल
 होगा ।  मैं  मानता  हूं  कि  यह  बिल  लिबरल
 है,  लेकिन वह  उतना  लिवरल  नहीं  है,  जितना
 ॥.  हम  उम्मीद  करते  थे  |  झानरेबित
 सभिनिस्टर  साहब  ने  यह  दुरुस्त  फ़रमाया  है
 कि  बह  खिल  सिधरत  है,  सेकिन  में  भज

 एक्ट  बनाने  की  हरगिज  जरूरत  नहीं  थी।
 दर-झस्ल  एक  ऐसे  मुल्क  में,  जो  स्ियों  के
 बाद  झाज़ाद  हुआ  है,  झाम्जे  का  रखता  एक
 फडामेंटल  राइट  होना  चाहिये  था  t  यह
 बात  मैंने  पहले  भी  प््जे  की  थी 1  मैं  उसकी
 बजूहात  में  इस  वक्‍त  नहीं  जाना  चाहता हूं  ।
 गो  कि  यह  कास्टीव्यूशन  में  दर्ज  फंडामेंटल

 राइट्स  में  दाखिल  नही  है,  लेकिन  फिलवाके

 यह  हर  हिन्दुस्तान  का  फंडामेंटल  राट  है
 कि  वह  ाम्ई  रख  सके  ।  मैं  यह  भी  भज
 करना  याहता  हू  कि  सारे  फ़डामेंटल  राइट्स
 कास्टीज्यूशन  में  दर्ज  नही ंहैं  बोट  करने

 का,  स्टैंड  करने  का  राइट  बिल्कुल  फंडामेंटल  है,

 लेकिन  वह  कास्टी  अ्यूशन  में  दर्ड  नही  है।  पीनल

 कोड  सारे  मुल्क  का  कानूग  है  शौर  एक
 पुराना  कानून  है  |  उसका  दफ़ा  ह ह  में

 हर  दास्स  को  यह  हक  दिया  गया  है  कि  कह
 अपने  जिस्म  भौर  दूसरे के के  जिस्म  को,  झपनी
 प्रापर्टी  भौर  सैर  की  प्रापर्टी  को  ब्या  सके  t
 अगर  उसको  यह  हक  दिया  गया है,  तो  उस

 हक  को  इस्तेमाल करने  के  खरिये भी हो भी  तो
 उसको  दिये  जाने  चाहिये  ।  हससिये
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 को  बचा  सके  ।  यह  तभी  मुमकिन  है,  झगर

 my  सपने  पास  झार्म्ड  cr  ak  ।  इस  के
 सिये  वाद्धेसानेकासूस  के  एक  बड़ी  बजह
 दी  थी  ।  उन्होंने  लिखा  था  कि  हिन्दुस्तान
 एक  ऐसा  मुल्क  है,  जिसमे  इस  तरह  के  बाकयात
 हुये  है  कि  लोग  जुल्मों  को  सहते  है,  खबर-
 इस्तियों  को  सहते  हैं  धौर  &  इतने  झाज़ाद

 नहीं  हैं  कि  वे  धपने  |...  को  बचा  सकें  i  इसलिये

 हम  उनको  विलायत  से  ज्यादा  सेल्फ-डिफ़ेंस
 का  राइट  देते  हैं।  यह  बजह  थी,  जिसकी
 बिना  पर  उन्होने  हिन्दुस्तान  को  इतना  बढ़ा

 राइट  दफ़ा  ९६  के  मातहत  दिया  ।  इस  दफ़ा
 के  होते  हुए  प्राज  भाग्डं  एक्ट  के  जरिये  लोगों
 को  झाम्ड से  महरूम  करना  भौर  ऐसे  लिमि-

 टेशम्ड  रखना,  जिस  से  वे  सरीहीं  तोर  पर  बाम्बां
 को  फ़ायदा  न  उठा  सकें,  जायज  नहीं  है  t
 सवनेमेंट  इस  बिल  में  ऐसे  प्राविजन  रखती

 कि  यहां  पर  किसी  भो  शख्स को,  जो  कि

 आाम्य  लेना  चाहे,  लाइसेंस  लेन ेमे ंकोई  मुश्किल

 ने  होती  ।  खसूसन उन  भाम्डं को  जो  कि
 फायर-आम्ड  की  डेफ़िनीसन  में  नही  ति,
 झाम्श  में  नहीं  दालिल  करना  चाहिये  या  t
 गवर्नेमेंट  ने  इस  बिल  का  नाम  फ़ायर-प्राम्डं
 बिल  के  बजाय  भाम्द  बिल  रखा  है,  लेकिन
 इसमें  सद  शरायत  फायर-पाम्ड  के  मुताल्लिक
 -  लेकिन  में  ह: (ह  करता  चाहता  हू
 कि  बेहतर  होता कि  दफा  ४  को  किसो  तरह
 से  क्षे  कर  दिया  जाता  भौर  गवर्नमेंट  के
 पास  ऐवसोल्यूट  पावर  न  होती  ।  दफा  ४  में
 लिखा  है  कि  स्पेसिफ्राइड  सकंमस्टासिज
 में  गवर्नमेंट  नोटिफ़िकेशन  जारी  करेगी,
 लेकिन  उसमें  यह  दर्ज़  नहीं  है  कि  वह  नोटि-
 फ़िकेसन  किस  भरसे  के  लिये  जारी  रहेगी  ।
 झगर  एक  दफ़ा  नोटिफ़िकेशन  बारी  हो  जायें,

 तो  मुझे  ताज्जुब  नहीं  हीगा  कि  बह  कभी  भी

 नें  हूटावा जाये.  a  हर  मुल्क  में  गवर्नमेंट

 ऐसी  ही  है,
 जैसी

 कि  हमारे  मुल्क में
 है।  हर

 एक  गवर्जमेंट  पीस  झौर  पब्लिक  सेफ़टी

 ऋहती  है  |  में  यह  चाहता  हूं  कि  मबनेमेट

 1... $  एक  देम्दोरेसी  पीरियट  के  लिखे  हुक्म

 Arme  Bill  7338

 जारी  कर  सके  Whe  उस  पीरिव्ट  के  बाद  वह
 ड्रम  झपने  भाप  रौलेक्स  हो  जाये  ।

 186  hrs.

 (Sanmaatr  डागए  CuHaxravanrry  in  the
 Chair}.

 ऐसा न होने न  होने  पर  हालत  यह  होती  है  कि  कोई

 नोटिफि  कैशन  जारी  कर  दिया  जाता  है
 झौर  बरसों  तक  उसको  हटाने  को  जरूरत
 नहीं  महसूस की  जाती  है।  में  तो  यह  समझता
 हैं  कि  गवर्नेमेंट  का  कड  यह  होना  चाहिये
 था  कि  वह  इस  मुल्क  में  चीप  मैन्यूफ्ेक्बर
 झाफ़  आम्ड  कराती  ।  झगर  किसी  मुल्क  में
 झाम्ड  मौजूद  नहीं हैं,  तो  प्रगर  सारे  कानूनो
 को  भी  ह्ढा  दिया  जाये,  तो  लोग  झाम्ड
 लेंगे कहा  से  ?  गवर्नमेंट ने  प्ा्म्श  का  मैन्यु-
 फ्रैक्चर  बन्द  कर  दिया  है  जब  लोगों  को
 आाम्ज  मिलेंगे  ही  नही,  तो  वें  किस  तरह  से
 उनका  इस्तेमाल  सीखेंगे  भौर  भपनी  पौर
 दूसरों  को  हिफ़ाद्धत  भौर  प्रपनी  भौर  दूसरो
 की  प्रापर्टी की  हिफ़ाड़त  करेगे  ?  गवर्नमेंट
 को  खुद  प्राम्ज  का  मेन्यूफ़ेक्चर  करना  चाहिये
 था,  ताकि  सब  लोग  सहुलियत  से  उनको

 ले  सकते  ।  झाज  चीन  ने  हम  पर  हमला  किया
 है  ।  में  समझता  है  कि  प्रगर  हमारे  यहा
 झाम्ड  एक्ट  न  होता,  तो  पाज  लीनियो को
 हम  पर  हमला  करने  को  हिम्मत  न  होती  ।
 आज  यह  समझ  में  झाता  है  कि  हमने  बारह

 झाम्द्ध  एड  एम्युनीक्षन  नहीं  हैं,  उसमे  यह
 कहना  कि  ध्ार्म्ड  ण्क्ट  ऐसा  है,  बैसा  है,

 फ़िजूल  है  t  गवर्नेमेंट  अपने  जिम्मे  &  कि  यहा
 पर  झाम्द  एंड  एम्युनीक्षन  सस्ते  पेदा  किये
 जाये  भौर  वह  लोगो  को  इस  काबिल  बनामें
 कि  &  उनको  हासिल  कर  सके  भौर  उनको

 इस्तेमाल  करना  सीख  सके  ।  मुझे  याद  है  कि

 १६४७-४८  में  इस  तरह  को  मूवमेंट  चसी

 थी  कि  वार  प्राविसेश  में  राइफ़ल  बलब्द



 i339  arms  BE  है... ' '.. “औ  ry  2960  drm  Bong

 [पिंडित  छाकर  बास  रच]

 शर  की  गई  मीं
 t  दर  टिस्ट्रिक्ट में  के  शुरू  हैं  कि  यह  चीज  रिकर  नहीं  होगी  बर  ऐसी

 की  गईं  थीं,  लेफकित  १६४८  के  बाद  जब

 कश्मीर का  झगड़ा  खत्म  हुआ,  तो  सब  मामला

 खत्म हो  पास  ।  धाज  देश  भर  में  कोई
 मूवमेंट नहीं  है  .  लेकित  में  समझता हूं  कि
 झाज  देश  में  इस  प्रकार कौ  फिया  है  जिसमें

 कि  यह  खरूरी  है  कि  हर  एक  के  on  fete
 ाफ  दी  कंट्री  के  लिये  झाम्स  मौजूद  होने
 चाहिये  ताकि  चक्त  जरूरत  वहु  उनका
 इस्तेमाल  कर  सके  ।  झाम्स  की  दो  तरह  से
 जरूरत  पड़ती  है  ।  इनकी  जरूरत  न  सिर्फ
 परसन  भौर  प्रापर्टी  से  लिपे  ही  होती  है

 बल्कि  मुल्क  को  हमले  से  बचाने  के  लिये  भी

 इनकी  बरूरर  पढ़ती है  |  कोई  भी  मुल्क
 उस  बचत तक तक  सेफ  नहीं  हो  सकता  है  जब  तक
 कि  वहां  पर  रहने  वाले  लोग  कंट्री  को  सेव
 करने  के  लिये  भाम्स  का  इस्तेमाल  करने
 के  काबिल त  हो  ।  मुल्क  की  रक्षा करना  हर

 एक  का  पहला  फर्ज  है  भौर  इसके  लिये  महू
 जरूरी  है  कि  लोग  पूरी  तरह  के  भाग्ड  हो
 ताकि वे  इस  काम  को  पूरा  कर  सकें  1  प्गर

 आप  पार्म्स  नहीं  देत ेहै  तो  यह  काम  नही  हो
 सकता  है  3

 शे  स्विटजरलैंड  जाने  का  मौका  मिला
 था  यहा पर  म॑  इस  बात  को  सुन कर  हैरान

 रह  गया  कि  ग्रेट  वार  में  किसी  मुल्क  ने  उसकी

 तरफ  प्रांखे  उठा  कर  नही  देखा  भर  न  ही
 उसके  पास  कोई  रेस्युलर  भार्मी  थी  केकित
 फिर  भी  चौबीस  चदे  के  भ्रन्दर  पाच  लाल
 अर्द  धौर  भौरतें  भपने  हाथों  में  हथियार
 लेकर  देश  की  रर्का  के  लिये  मौजूद  वीं  ।

 में  समक्षता हूं  कि  भगर  लोगों  के  पास  हथियार

 होते  तो  जो  सूरत  जम्मू  और  काइमीर में पैदा में  पैदा

 हुई  है  भौर  नेफ़ा  में  हो  रही  है  वह
 पैदा

 न
 होती  भौर  चीन  की  यह  हिम्मत  न  होती

 फि  वह  हमारी  तरफ  पाख  उठा  कर  देख  सके  ।

 हो  शकता  है  कि  हस  मसले  का  हल  एक  दो
 we  में  निकल  शाये,  इसका  कोई
 कसना  ही  जाये  लेकिन  ताहम  चबा  गारंटी

 बात  फिर  कभी  नहीं  होगी  /  में  समझक्षता

 हूं  कि  बड़ी  लिवरल  प्राविजंस  इस  एक्ट  के

 अन्दर होनी चाहिये थीं होती  चाहिये  थीं।  इसके  बन्दर  होता  यह
 चाहिये  था  कि  चीप  झाम्स  या  तो  मैन्युफैश्चर

 किये  जायेंगे  या  फिर  इस|  तरह  के  ाम्खे
 के  मैन्युफैक्दर  को  एनकरेज  किया  जायेगा  ।
 या  तो  इस  तरह  के  भाम्स  लोगों  को  बनाने
 की  इजाजत  दी  आयेगी  शौर  अगर  ऐसा  नही
 किया  गया  तो  गवर्नमेंट दि  खुद  इनको  बनायेगी
 धौर  रीजनेबल  प्राइस  पर  लोगों  को  देवी
 ताकि  लोग  उनको  रख  सके  बौर  वक्‍त  जरूरत
 उनका  इस्तेमाल  कर  सकें  /  अबतक  aE

 नही  होता  है  तब  तक  भाप  कुछ  भी  इसमें  रखें
 में  सन्तुष्ट  नहीं  हो  सकता  ।

 हमारे  देश  में  पीसफुनी  लोग  रहते  हैँ
 भौर  झापको  कोई  डर  नहीं  होना  चाहिये  t
 में  समझ  सकता  हू  कि  जो  भी  एंडमिनिस्ट्रेटर
 होता  है  उसको  देखना  होता  है  कि  पीस  एंड
 ध्ाइर  कायम  रहे  शोर  इसको  कायम  रखने
 की  उसकी  पूरी  जिम्मेदारी  होती  है  भौर
 उसका  दिमाग  भी  बसा  ही  होना  चाहिये
 जसा  कि  झापका  है।  में  भापकी  इस  बात  की
 कदर  करता  हूं,  में इसको  एप्रशियेट  करता

 हैं।  लेकिन  मे  समझता  हू  कि  झापका  दिमाथ
 भी  साफ  होना  चाहिये  ।  झापको  भी  ६... अ
 समझना  चाहिये  कि  हम  बहुत  गैसफुल  हैं,
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 बस्पुपीक्थर  हों  शौर  लोगां  को  रिड्यूस्ट
 देट्स पर पर  मिल  ।

 जब  में  इस  बिल  की  प्राविजंंश्ध  को
 देखता  हूं  तो  म॑  यह  कहे  बर्गर  नहीं  रह  सकता

 हूं  कि  ये  बहुत  हाक  है।  में  देखा  करता  था
 कि  पोलिटिकल  मोटिव  की  बिना  पर  लोगो
 को  इस  आर्म्स  एक्ट  के  तहत  सात-सात  साल
 की  कद  की  सज़ा  दे  दी  जाया  करती
 थी।  अजीब  प्राविजस  पहले  एक्ट  में  थी  t

 मुझे  दुख  के  साथ  कहना  पडता  है  कि  उन
 आविजस  को  इसमें  इम्पोर्ट  कर  दिया  गया
 है  शौर  इसमें  भी  सात-तात  साल  की  कैद
 की  संज्ञा  मामूली  बातो  के  लिये  प्रावाइड
 कर  दी  गई  है।  दफा  २५  से  जहा  से  श्राफेंसिस
 एड  पेनेलिटीज  शुरू  होती  है  वहा  दो  तरह
 की  सजायें,  दूसरी  सजाझो  के  प्लावा,  बताई
 गई  हूँ  ।  एक  के  लिये  तीन  साल  की  सजा
 प्रोवाइड  की  गई  है  और  दूसर  के  लिये  सात
 साल  की  t  भगर  कोई  भ्रपने  पास  हथियार
 रखता  है  और  उसको  छिपाने  की  कोशिश
 करता  है  ता  उसको  तीन  साल  की  कैद  की
 सजा  दी  जा  सकती  है  भोर  अगर  कोई  भ्रन-

 लाफुल  परपज्ध  के  लिये  रखता  है  तो  सात
 साल  तक  की  कैद  की  सज़ा  हो  सकती  है  t
 झाप  यह  भी  जानते  है  कि  ज्वायट  आक्यूपेशन
 पर  सँकडो  मुकदमात  हुये  हैं  ।  कई  बाम्ब
 कैसिस  हुये  हूँ  ।  भ्रलीपुर  केस  बहुत  मशहूर
 केस  हुआ  है  ।  एक  कुनबे  के  घर  में  यह  चीज
 थाई  गई  भौर  उसने  कह  दिया  कि  हम  नही
 जानते,  ज्वायट  आक्यूपेशन  में  यह  चीड़
 झाती  है।  यहां  पर  चार  भाई  ी  रहते  हैं,
 बाप  भी  रहता  है।  यही  बात  लाहोर  केस
 में  हुई  -  बाद  में  चल  कर  कानून  ने  करार
 दिया  कि  हैड  अाफ  दी  फैमिली  जिम्मेदार
 है  झौर  पहली  प्राविज़न  को  बदल  दिया  ।

 पहले  जो  बेनिफिट  झाफ  डाउट  एक्यूज्ड
 को  दिया  जाता  था  उसको  भी  झब  सझत
 किया  जा  रहा  है  ।

 में  | . अ  करना  चाहता  हू  कि  जितनी
 अाषियंत्र  इस  में  रखी  गई  हैं  दे  शव  की  सब

 वकान,  Bill  342

 पुराना जो  एक्ट  था,  उस  में  से  ग  करके
 रखदी  गई  हूँ  ।  पुराने  एक्ट  को  तो  पुरानी
 ग्रकनेमेंट  ने  अपने  गज  के  लिये  बनाया  था  भौर

 यह  समझ  में  झा  सकता  था  वह  चाहती  थी

 कि  देश  दइद्मेस्कूलेट  हो  जाए  भर  उसको

 लोगों  से  डर  था।  भाज  हमको  लोगो  से  डर

 नहीं  होना  चाहिये।  प्गर  कोई  पादमी  हमला

 करता हूँ  तो  करोड़ों  ादमी  ऐसे  होंगे जो
 गवर्नेमेंट का  साथ  दगे  ।  में समझता हू  कि  इस
 गवर्न॑मेंट  की  मेंटेलिटी  में  और  झोल्ड  गवर्नमेंट
 की  मैटेलिटी  में  रात  दिन  का  फक  होना
 चाहिए  था।  लेकिन  वह  बदलती  हुई  मेंटेलिटी
 आज  इन  प्राविजज़  में  रिफ्सलेक्टिड  नही  है  1
 में  समझता  हु  कि  अगर  आप  श्राम्स  एक्ट  की
 प्राविजज़्  को  सख्त  रखेंगे  डिटरेंट  रखेंगे  तो  भाष
 नये  कानून  की  जो  युटीलिटी  है,  उसको  ही  खत्म
 कर  देंगे।  इस  वास्ते  म॑  कहना  चाहता  हू  कि

 जहा  आपने  सात  साल  की  सज़ा  रखी  है
 उसको  घटा  कर  तीन  साल  कर  दीजिये  शौर
 जहा  तीन  साल  की  रखी  हैँ  , उसको  घटा  कर

 एक  साल  कर  दिजिये।  श्गर  ऑापने

 बहुत  ज्यादा  रेस्ट्रिक्शस  रखी  तो  ज्यादा  जरा-
 यम  होगे  और  अगर  कम  रेस्ट्रिकशस  रखी  तो
 कम  जरायम  होगे  |  उस  सुरत  मे  ज्यादा
 जरायम  नही  हो  सकते  t  एक  तरफ  तो  भाज
 आप  कहते  हैं  कि  ऑ्ा्म्स  ले  जामो,  इनको  रखो

 लेकिन  साथ  ही  साथ  यह  अखत्यार  भी  पुलिस
 वालो  को  देते  है  कि  कहींकोई  मिल  जाए  जो

 कि  भाग्स  ले  जा  रहा  हो  भौर  परपज  झापने

 स्पेसीफाई  नहीं  किया  है,  तो  वह  कह  सकता

 है  कि  प्रनलाफुन  परपज  के  लिए  ले  जा  रहा  था
 और  वह  इस  बिना  पर  उस  से  उसी  वक्‍त

 उसका  नाम,  बाप  का  नाम  पूछ  कर  झामें  को

 सीख  कर  सकता  है  चाहे  वह  झादमी  गलती

 करे  झौर  जाहे  गलती  न  करे,  दोनो  ही  सूरतो
 में  न्ार्म  को  सीज़  किया  जा  सकता  है।  इस

 तरह  का  सख्त  प्रखत्यार  झाप  पुलिस  को  देने
 जा  रहे  है  ।  तो  मेँ  अर्ज  करना  चाहता  हूँ  कि

 इस  में  जो-ओ  नाजायड़  रेस्ट्रिक्दस  शाप  लभा
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 रह ेहै,  उनको  धाप  1...  दें।  दूसरे  सिखा है  इस  में  में  समझता  हूं  कि  स्वर  कोई
 प्रक्टस  की  तरह  से  यह  एक्ट  भी  होना  चाहिए  |  केस  होंगे  तो  बहुत  ण  होंगे  4  पब्लिक  पेफटी

 झाप  इस  में  मुलज़िम  पर  यह  जिम्मा

 डालय जा  रहे  हूँ  कि  पर्डन  प्राफ  प्रूफ  उस  पर
 हो  भौर  बहू  ध्पनी  बात  को  साबित  करे।

 इस  तरह  की  चीज़ें इस  में  रखना  जायज  नहीं
 है।  मैंने  बहुत  से  कानून  देखे  हैं  पीनल  कोड
 में  कॉमेशन  श्राफ  प्राफेंसिस  में  दफा  ४४  शौर

 हि ८ ह  जाब्ता  फौजदारी  में  है  भौर  भी  है  जिन  में
 कहा  गया है  कि  किसी  को  पता  हो  कि  जुर्म
 हो  रहा हूँ  तो उसका  फर्ज  हो  जाता  है  कि  वह
 इतिसा  दे  1  इस  में  भाप  लिख  रहे  हैँ  कि  किसी
 को  पता  हो  झौर  वह  उसको  जा  करके  इत्तिला
 ने  दे  तो  बह  खूद  मुजरिम हो  जाएगा  में  मानता

 हुं  कि  ऐसे  जरायम  हैं  जिन  के  भ्रन्दर  इस  तरह
 की  प्राविजंड  का  होना  जरूरी  हो  सकता  है
 लेकिन  इस  तरह  के  कानून  में  इस  तरह  की

 चीजें  रखना ठीक  नही  हैँ  ।  ये जरायम ऐसे  नही
 हैं  कि  इस  तरह  की  प्राविजंज  रखी  जाएं  1  फर्ज

 कीजिये  कि  एक  घर  के  भ्न्दर  एक  भाई  देखता

 है  कि  उसके  बडे  भाई  ने  बिना  लाइसेंस  के

 पिस्टल  रखी  हुई  है  तो  क्या  आपका  मतलब  यह
 है  कि  बह  जाए  और  जा  कर  के  अपने  भाई  को

 पकड़वा दे  ?  इस  बास्ते  में  कहता  हूं  कि  इस
 कानून  को  इतना  सख्त  नहीं  बताया  जाना

 अआहिए  ।

 हमारे  मिनिस्टर  साहेब  ने  कहां  हैं  कि  वह

 इजाजत  देंगे,  वह  हुक्म  देंगे,  कि  हर  एक
 झादमी  को  लाइसेंस  मिले  ओर  इस  गज  से

 उन्होंने  कहा  है  कि  उन्होंने  इस  बिल  में  बैल

 जान्ट  के  लफूज  रखे  है  1  यह  बात  तो  ठीक  है  t

 आपने जो  यह  लिखा  है  कि  7  घोल is

 gpod  reson  he  shall  be  granted
 Moence.  aq  ठीक  है।  भ्रापने जो  यह  लिखा

 है  कि  to  be  of  unsound
 इक  पर  भी  मुझे  ज्यादा  एतराज़  नहीं  है  in  लेकिन
 जो  लाव  से  यह  पृथ्लिक  सेफ्टी  भौर  पब्लिक

 सिफ्योरिदी  |.  हो  हो  9  दिया  थाएं  यह

 भाप  ने  बचाई,  पब्लिक  पीस  आपने  बचाया
 फिर  झौर  क्या  बजह  रह  गई  कि  उसको  साइ-
 संस  न  दिया  जाए  सिवाय  इस  के  कि  जैसे
 परे  लायक  दोस्त  कहते  है ंकि झपर  कोई  दूसरी
 पार्टी  का  होगा  तो  उसको  लाइसेंस  देते  ह...

 एतराज़  किया  जावा  करेगा  पब्लिक  सेफठी
 की  गज  से  नदीं,  पब्लिक  पीस  एंड  प्रार्डर  की

 बजह  से  नहीं  बल्कि  इस  वजह  से  कि  (ए)  भौर

 (बी)  इस  या  उस  पार्टी  से  ताल्लूक  रखता है
 इस  वास्ते  उसको  लाइसेंस  न  दिया  जाए  +

 क्योकि  यह  झादमी  या  वह  प्रादमी  tte  सी०
 या  थानेदार की  झ्रांखों  में  खटकता है  इस  गास्ते

 उसको  लाइसेंस  न  दिया  जाए  |  जब  शाप

 एबसोल्यूट  राइट  हर  एक  को  देते  है  लिबरल

 हो  कर  प्राप  यह  चीज़  करते  है,  देशवासियों  पर

 ढ्र्स्ट  करते  है  तो  फिर  क्यो  झाप  इस  तरह  की
 चीज़  लिख  देते  है  कि फार  एनी  रीज़न  पभ्न-
 फिट  फार  लाइसेंस,  उसको  न  दिया  जाए  में

 समझता  हू  कि  इस  तरह  की  चीज़  को  हटा  दिया

 जाए  ।

 में  यह  भी  चाहता  हु  कि  लाइसेंस  लेते  में

 कोई  दिक्कत  न  हो  ।  में  जानता  हू  कि  किस

 तरह से  लाइसेंस  दिये  जाते  है  ।  क्ायद  उसका

 हमारे  होम  मिनिस्टर  साहव  को  पता  नहीं  है  t

 इसको  दे  ते  वक्‍त  यह  कहा  जाता  1  कि  स्माल

 सेविंग  सर्टिफिकेट्स में  रुपया  दे  दो,  रेडकास

 में  चनदा दे  दो  ।  एक  जमाना था  जब  कि  लाइ-
 सेंस  देते  |  गवर्नर से  हाथ.  जब  मिलाया
 जाता  या  तो  यह  एक  स्त  रहती  थी  कि  डिप्टी
 कमिश्मर  को  पचास  रुपये  दिये  जायें  भौर  वह
 पचास  रपये  बसूल  किया  करता  था  जैसे  कि

 गबनेर से  हाथ  मिलाने  से  हाथ  में  गर्मी  mdr
 हो  शाज  भी  लाइसेंस देते  वक्‍त  इसने में
 धाता  है  कि  बहुत  सी  जगह  बन्दे  क्सूल  किसे
 बाते  हूँ  ।

 यह  बिलकुश  प्रधायथ  है।  यह  साप  के  ड्््य
 मे  नहीं  हुआ  ,  चार  के  1... इ  के  वहीं  ge,
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 fern  फैक्ट  यही  है  कि  यह  होता  है  .  भाप  का
 बोसीयर  ऐसा  होगा  चाहिय  कि  हर  शास्स को को
 झासानी से  लाइसेंस  मिल  जाने  t  पहले यह
 बीज  सब  इन्सपेक्टर क॑  पास  भेजी  जाती है
 ताकि  लाइसेंस दन  से  पहले  वह  रिपोर्ट  करे  ।

 पहले  wa  इन्स्पेक्टर की मुट्ठी की  मुट्ठी  गरम  की  जाती

 है,  फिर  एस०  डी०  1.1  क  पास  जाती  हैं,

 डिस्ट्रिक्ट  मैजिस्ट्रट  के  पास  जाती है,  फिर  उस
 के  कक्‍्लकों  के  पास  जाती  है  ।  बड़ी  मुप्किल
 से  लाइसेंस  मिलता  है।  भाप  ने  क्या  जराय

 र्क्स  हें  हमारे सामने  जिस से  पता  चले कि
 जो  मुट्ठी को  शीज  करने  का  तरीका  होता  है
 उस  में  कोई  रुकाबट  झाई  है  या  नहीं  ।  झगर
 झाप  को  प्रानी  ही  चीज  रखनो  है
 तो  उस  से  कोई  फायदा  नहीं  हैं।

 इस  लिये  बेहतर होता  अगर  झ्राप  यह  रखते

 कि  झगर  दो  महीने  के  ध्न्दर  यह  सब  चीजें  सत्म
 नहीं  जाती  तो  लाइसेंस  दे  दिया  जाएगा

 यहां  पर  शैल  ग्रान्ट ”  के  अल्फाज  होने
 चाहियें  .  भाप  इस  के  लिये  कोई  मियाद  मुकरंर
 कर  दीजिये,  दो  महीने,  तीन  महीने,  जिसक
 बाद  लाइसेंस  दे  दिया  जायगा  ।  यह  चीज

 बहुत  जरूरी  है,  बिना  इस  क॑  लाइसेंस  न  देने
 बराबर  होगा  क्योंकि  इन्कवायरीज  तोछ:  महीने

 भाठ  महीने  तक  चलती  रहेंगी  ।  इस  लिये में
 अर्ज  करूंगा  कि  जहां  तक  यह  सवाल  है,  भाज
 कल  के  तरीको को  खत्म  हो  जाना  भाहिये।

 इस  के  भलावा  इस  क॑  प्रन्दर  एक  खास
 दफा  रक्खी गई है. गई  है  कि  अगर  किसी  को  लाइसेंस
 नहीं  दिया  जायगा  तो  उस  की  वजूहात  दी

 जायेंगी  कि  लाइसेंस  क्‍यों  नहीं  दिया  गया  i

 e  इज  ह्वेरो  गुड  भ्राइडिया, ललित  [५]  सो
 बेडर ।  धानरेवल  मिनिस्टर  साहब  ने  लाइ-

 खंड  देने  बाली  चारिट  का  एक  तरह  से  हाथ

 बॉँध  दिया  i  यह  बिल्कुल  सही  चीज  है,  लेकिन

 शाव में यह भी में  यह  भी  रक्खा है कि है  कि  बजूहात  नही  भी
 वी  जा  सकती  हैं।  इस  वात  की  इजाजत  देते
 |,  उस  का  मुह  भी  रोक  दिया  है  उस  के
 ऊपर  पकर्मेंट  गे  एक  डाट मी भी  सगा  दी  है  कि

 अंगर  ऐसी  बनूझत  हें  जो  कि  पष्लिक  इंटरेस्ट
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 के  खिलाफ है  तो  उसको  लाइसेंसिंग  भ्रथारिटी
 नहीं  भी  लिख  सकती  हैं  1  प्रादमी  को  पा  ही
 द ज  चल  सके  कि  उस  के  खिलाफ  क्‍या  बात  है
 जिस से  कि  उसे  साइसेंस नहीं  मिला  7  जिस

 ब्ादमी  को  पता  ही  न  फले  कि  उस  के  खिलाफ
 क्या है.  तो  वह  प्रपील  क्‍या  करेंगा  ?  जब  श्राप
 इस  चीज  को  रखते  हैं  तो  इस  को  फूल  प्रूफ
 रखिये  ।  हर  अथरिटी  को  लिखन  के  लिये

 मजबूर  कीजिये  कि  क्या  वजूहात  है  ताकि जो  भी
 शल्स  चाहे  वह  भ्रपील में  ज।  सके  भर  पूछ  सके
 कि  वजहात ठीक  हैं  य।  नही  पौर  प्राया  उस  से
 पब्लिक  इंटेरेस्ट  सफर  करेगा  या  नहीं  ।  अगर
 कोई  भादमी  सराब  है  तो  उसे  खराब  लिखा
 जाना  चाहिये ताकि  और  लोगों  को  कल  झाये
 कि  |...  वजह  से  उसे  लाइसेंस  महीं  दिया  गया
 झौर  वह  अपने को  रिफार्म कर  सके  लेकिन
 उन  को  अपने  को  रिफ में  करन  का  सौका
 देंने कं  बजाय  झ्राप  उन  क॑  रास्ते  में  रुकावट
 हालत हैं,  और  बह  रुकाबटें भी  एसी  कि  जिन

 की  किसी  को  पता  भी  न  चल  सके  ।

 ह  hres.

 इस  की  झपील  किस  को  की  जायेगी,
 श्राप  इस  में  मी  कुछ  रिफार्म कर  दीजिये  t  झाप
 ने  दरअसल  जो  चीज  उठाई  है  शौर  जिस  के
 लिये  पाप  रायइटली  क्रेडिट लेते  हे  कि  भ्राप
 ने  लाइसेंस  के  मामले  को  बहुत  लिबरलाइज  कर
 दिया  है,  वह  लिबरलाइजेशन  कम्प्लीट  नहीं
 होगा  जब  तक  झाप  ऐसा  रक्खेंगे  कि  सिवा

 एग्जिक्यूटिय  आफिस  के  कोई  भ्रपील  को

 सुन  नहीं  सकेगा  ।  जब  प्राप  लाइसेंस  देते  हे
 झगर  उस  स्टेज  झाप  झाप  ऐसा  नहीं  कर  सकते
 कि  जुडिशल  झाफिसर्स  को  फें  तो  में  पर्चर्ज
 करता हूं  कि  अपील के के  बास्ते तो कम तो  कम  से  कम  उसे
 रखिये  वहां  पर  ऐसा  भी  अफसर  होगा  जिस
 का  फर्ज  होगा  कि  बह  पब्लिक  सेफूटी  की  तरफ
 ध्यान  क्ले,  से  नहीं  चाहता  कि  भाप  सारी
 जगहों  पर  जुडिशल  आफिसर्स  को  ही  रक्खें,
 लेकित  जहां  तक  पीस  का  सवाल है,  जहां
 पर  चाप  सिर्फ  एन्यिक्यूटिय  भ्राफिसर्स  ही  न
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 रक्खें,  कुछ  जुडिशल  आफिससे  भी  रक्‍लें
 साकि  जो  भसली  मतसद  है  वह  पूरा हो  सके

 झाप  ने  जहां  पर  एक्सेप्शन्स रक्‍्खें  हैं  उन
 में  भज्दों  की  उज़  १८  बरस  से  १६  बरस  कर
 दी  है|  सो  कार  सो  युद्ध  मगर  इस  को  शोर

 अच्छा  नहीं  कर  सके  ताकि  बच्चे  शुरू  से  उस
 का  फायदा उठा  सकें।  धाप  ने  जहां  रियायत
 दी  हू  वहां  स्पेसिफाइड  झा्म्स  के  लिये  ही
 इजाजत दी  है।  इन  'रेस्ट्रिक्ान्स को भौर कम को  झौर  कम
 कर  सक  तो  अच्छा है  लड़कों को  भोर  भच्छा

 आर्कस  बैन  बनाने  के  लिये  भाप  इस  को  १४
 अरस से  कर  देते तो  भर  भच्छा  होता  ।

 जिन  लोगो  को  झाप  ने  एक्सेप्शन  किया  है

 उन  में  आप  ने  दो  तरह  के  प्रादमी  एक्खें ॥
 एक  तो  वहू  जिसे  सजा  हुई  है  भोर  एक  वह
 जिसको  १०७  या  ११०  में  बाड़  एग्जिक्यूट
 करना  पड़ा हो  ।  मेरी  नोटिस  में  शोर  बहुत  से

 नलोगों  की  नोटिस में  कई  लोग ऐसे  भाये  हैं  जिन
 का  १०७  पौर  ११०  में  च।लान  हुआ  है  भौर
 जिन्हें सजा  भी  हुई  है।  वह  सारे ऐमे  नही  होते
 जिन के  लिये  कहा  जा  सके  कि  यह  आार्म्म  रखने

 के  काबिल नही  है  ०७  में  सजा  होती  है  |

 दोनों  पाटियां  डरती  है  कि  दूसरी  पार्टी  वाले

 हमें  मारेंगे  भौर  डर  रखते  हुए  भपनी  हिफ़ाजत
 के  वास्ते  भ्रगर  कोई  झाम  रखता है  तो  उस  को

 ११०  में  कर  दिया  जाता  है  ।  लेकिन  दोनों  ही
 डर  रखते  हैं  दूसरी  पार्टी  को  जिस  ने  बाड़

 दिया  है,  जिस  से  भाप  ने  जमानत  नी  है,  उसे

 ाप  एसेस्कुलेट  कर  देते  हैं  श्रौर  वह  भपनी

 दिफाजत  नहीं  कर  सकेगा  ।  मेरी  राय  में  ऐसी
 कोई  बीज  नहीं  होनी  जाहिये  t  यह  ठीक  चीज

 नहीं है  जिस  में  किसी  को  नुक्सान  होता  हो  ।

 चक  के  पास  हथियार है,  दूसरे  के  पास  नहीं  है

 हो  दूसरे  के  पास  भी  हाययार  होना  चाहिये  जो

 नक  उस  का  चेक  है।  यह  चेक  दोनों के  पास

 होता  चाहिये  ।  इसलिये  १०७  जित  के  खिलाफ

 है  उस  को  भी  इस  के  अन्दर  साना  चाहिये

 मैं  ने  यह  थोड़ी  सी  पीये  ्र  बिल  के  बारे

 में  भर  की  है|  इन  के  खिये  मैं  ने  धर्मेंडमेंट्स
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 भी  विये हैँ  हैं।  जिस  क्त  प्रमेंटमेंट्स मूव  होते
 उस  बक्र  मैं  उत  के  बारे  में  पच  करूंगा  ।

 भ्रालिर  में  में  यही  र्  करूंगा  कि  भौर
 सब  चीजों को  छोड़  कर  में  जिस  पर  सब  से
 ज्यादा जोर  देता  हूं  वह  यह  है  कि  भाष  इस  के
 झन्दर  शफारें  प्ले  या  ते  रक्‍्सें,  लेकिन  नाउ
 कर  दें  कि  गवर्नेमेंट  ऐसा  हस्तजाम  करेगी  कि

 इस  देश में  चोर  प्राम्सं बन  सके  ।  वह  उस  को
 इतने  सस्ते  कर  देगी  कि  हर  एक  मामूली  भादमी
 उन  को  ाव्डेन  कर  सकेगा  और  उन  ो  लेने
 के  बाद  कुछ  सिकयोर  हो  सकेगा  ।  शार्म्स  का
 रखना  प्रपने  पर  भरोसा  व  खुददारी
 सिलाता  है  भोर  बहादुरी  का  प्रहसास  कराता
 है  इसलिये  नेशनल  कैरेक्टर  को  मड़बूत  बनाने
 में  मदद  देता हैं  i

 Shri  U.  Cc  Patnaik:  Madam  Chais-
 man,

 Mr.  Chairman:  Before  the  hon.
 Member  begins  to  speak,  I  would  re-
 quest  hon,  Members  to  try  to  finish
 their  speeches  within  20  minutes.
 There  are  a  very  large  number  of
 Members  who  want  to  speak  and  there
 are  a  large  number  of  amendments,  I
 will  take  the  opinion  of  the  House  a
 little  later  as  to  how  long  they  want
 to  take  in  a  general  discussion  and  on
 the  amendments.

 Shri  Datar:  The  amendments  have
 been  received  only  just  now.  We
 might  take  up  the  clause  by  clause
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 Mz.  Chairman:  After  5  o'clock  to-

 morrow  according  to  the  old  alloca-
 time.  If  we  continue  the

 general  discussion,  I  think  we  would
 yl  R

 fore,
 wil}
 with  the  amendments.

 Shri  Raghubir  Sahai  (Budaun):  I
 would  like  to  submit  that  while  it  is

 number  of  amendments  that  were

 some  200
 amendments  had  been  received.  As
 Shri  U.  C.  Patnaik  drew  the  attention
 of  the  Speaker  this  morning,  all  these
 amendments  would  be  tabled  perhaps
 tomorrow

 Shri  Datar:  Some  have  already  been
 tabled.

 Shri  Raghubir  Sahai:  But,  we  should
 bear  in  mind  that  the  number  of
 amendments  tabled  last  time  was  very
 large.  We  should  expect  the  same
 number  of  amendments  this  time
 also.  It  would  be  very  necessary  to
 extend  the  time  for  consideration  of
 all  these  amendments  and  also  for  the
 general  discussion  of  this  Bill,  I
 would  submit,  with  your  permission,

 general
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 id  this  1...  (i)  the  formation  of
 Rome  guards  snd  Village  guards;  (i)

 Bul.  As  you  will  remember,  during
 he  first  Lok  Sabha,  we  were  crying

 Roarse  about  certain  home  defence
 and  we  were  all  the  time

 Ueging  that  our  foreign  policy  should
 b,  based  on  a  strong  Home  organis-

 About  two  years  ago,  they  started
 Teorganisation  of  the  Home  guarde,
 They  brought  the  Home  guard  Com-
 Mandant  from  Bombay  to  reorganise
 Lin  the  whole  country.  Of  course,

 they  say  that  in  order  to  fight  floods,
 and  other  things,  they  are  reorga-

 Niging  the  Home  guards.  Still,  it  is  an
 Slganisation  worth  while  having  in
 the  country  and  extending  72४  from
 Bombay  and  from  its  partial  existence
 ay  West  Bengal  to  the  rest  of  the
 Sbuntry,  Because,  in  the  westem
 Sbuntries,  you  know,  the  Home  defence
 ०  covil  defence  is  called  the  fourth
 8mm  of  defence  and  very  great
 Smphasis  is  being  laid  thereon.
 I  is  being  co-ordinated  with  the
 defence  organisation,  though  under
 the  Home  Ministry.  We  are  glad  that
 १६९०  all,  in  spite  of  speeches  on  prin-
 “iples  and  policies,  our  Home  Ministry
 has  come  to  organise  Home  guards  in
 Sur  country  also,

 Then  comes  the  Rifle  association.
 %ou  may  remember,  Madam,  during
 the  first  Lok  Sabha,  we  had  passed  a
 Tesolution  here  by  unanimous  consent,
 Thoved  by  60  or  70  Members  that  Rifle
 Associa’  tions  have  to  be  developed  and
 *ncouraged  in  this  country.  Of  course,

 wre
 are  not  very  happy  that  it  is  not

 Ministry  have  been  taking  steps  te
 Organise  that  movement  and  it  is  pro-
 Sressing  satisfactorily  though  slowly.

 Thirdly,  about  the  Arms  Bill,  ¥t  is
 ti,  old  Arms  Act  of  ‘1862,  slightly

 in  878  which  has  been  con-"
 in  this  country  all  these  twelve
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 ‘years  after  freedom.  ‘We  moved  cer-
 ‘tain  Bilis  and  other  resolutions  in  this

 amend  the  ald  Arms  Act  so
 cF
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 ,  and  we  are  now
 bring  it  in  conformity  with

 India  and  the  requirements  of
 nation.  Hence,  we  should
 it  really  to  fit  into  a  free  coun-

 juirements.
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 Bill  has  come  again  in  the  name
 Arms  Bill.  Ours  is  the  only

 tions,  on  various  types  of  arms  like
 swords,  knives,  daggers,  bows  and
 atrows  and  ali  that.  No  other  country
 in  the  world  has  got  an  Arms  Act,  at

 the  Government  have  not  been
 to  show  us  any  other  country,

 other  instance  where  you  have  an
 Arms  Act  extending  over  knives,
 arrows  and  all  that.  We  are  told  that
 ours  ig  in  substance  a  fire-arms  Bill,
 but  that  it  has  got  some  special  pro-
 visions  for  other  arms,  I  am  very
 sorry  to  say  that  it  is  not  so.  The  hon.
 Minister  has  not  been  quite  correct
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 out  with  it  becomes  an  offence,

 I  can  very  well  understand  the  Gov-
 ernment  saying  that  in  certain  troubl-
 ed  areas  going  out  with  a  knife  or  &
 dagger  or  with  an  axe  or  with  a  spear
 or  with  something  else  is  an  offence.
 They  can  say  that.  They  can  say  that
 very  well  under  the  Criminal  Proce-
 dure  Code  or  the  Police  Act  or  by
 some  other  Act,  but  they  need  not
 insert  that  in  an  Act  like  the  Arms
 Act.

 You  wmagine  the  difficulty  of  that
 area.  Government  notifies  in  the
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 use  them.  In  other  countries  except
 only  one,  there  is  not  even  registra-
 tion  for  these  things.  But  here  in  our
 country,  of  course  during  British  rule
 there  was  a  sort  of  uncertain  regula-
 ‘tion  here  and  there.  In  certain  States
 they  were  free,  in  certain  States  there
 was  some  prohibition  or  some  licence
 was  required  for  an  air  weapon  which

 zat  the  shortest  range,  could  pierce  five
 ह... , 1. ह  or  so.  Now  we  have  got
 it  as  a  general  rule  and  we  have  got
 to  take  out  a  licence,  We  cannot  all
 become  members  of  rifle  organisations,
 so  we  have  got  a  difficulty  there.

 Then  the  main  difficulty  about  arms
 which  has  been  pointed  out  by  the
 hon.  Member  who  preceded  me_  is
 about  the  unavailability  of  arms,  He

 shee  suypertad  and  tery  ong  faye
 gested,  that  the  Home  Ministry  should
 in  co-ordination  with  the  Defence
 Ministry  and  the  Industries  Ministry
 see  that  weapons  and  ammunition  are
 produced  in  this  country.  There  is  no
 meaning  in  your  telling  the  country
 that  you  have  relaxed  all  the  provi-
 sions  of  the  Arms  Act  because  about
 a  couple  of  years  ago  you  introduced
 some  ban  or  limitation  on  the  import
 of  firearms  and  ammunition,  with  the
 result  that  today  the  value  of  a  gun
 which  was  costing  Rs,  80  to  Rs.  00
 three  or  four  years  ago  ig  now  costing
 Rs.  400  to  Rs,  500.  Ordinary  न्12  bore
 ammunition  which  was  costing  about
 Rs,  I5  to  Rs.  20  per  hundred  in  those
 days  is  costing  about  Rs,  300  to  Rs.  20
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 we  do  not  get  the  ammumition  and
 Oth,  for  the  same.  This  is  the  most
 important  thing  in  considering  this
 Bil,  and  we  have  been  urging  upon
 the  Home  Ministry  to  exercise  its
 influence  with  the  Commerce  and
 Industry  Ministry  and  the  Defence
 Ministry  to  see  that  these  are  produc-

 in  large  quantities  in  this  country
 8nq  made  available  to  the  people  at
 cheap  rates,  and  pending  our  manu-
 facture  and  availability  of  these  things, to  allow  people  to  import  arms  and
 8Mmunition  from  outside.  The  limi-
 tation  on  arms  and  ammunition  has
 betome  a  really  great  handicap  to  the
 COuntry.  So,  that  is  a  very  important
 १७९६  which  should  be  given  some
 attention  by  the  Home  Ministry  also.

 "hen  £  come  te  the  appcoach  of  the
 Hone  Ministry  with  regard  to  the
 Atins  Act.  On  the  whole  they  have
 MA&de  it  easy  for  us,  easier  than  before, tO  get  arms  and  ammunitions,  though
 PFactical  difficulties  make  it  impossi-
 ble  for  that  easiness  to  come  into
 effect.  I  would  submit  that  it  is  not
 8  broper  attitude  on  the  whole,  For
 iMStance,  see  the  punishment  clauses.

 le  Ministry  has  made  it  very  diffi-
 cult  altogether  for  everybody  to  have

 firearm  or  the  weapon.  If  a  man
 has  got  a  prohibited  weapon  like  a
 Military  weapon  or  8  machine-gun  and
 all  that,  then  the  punishment  for  him
 फ  the  same  as  for  violations  with

 mer
 to  ordinary  weapons  or  even

 weapons.

 So,  what  we  have  been  urging  on
 the  Ministry  is  that  they  chould  take
 ®  practical  view  of  the  Bill  and  see
 that  our  real  purpose,  which  is  the

 purpose  of  everybody,  is  ful-
 filled,  namely  that  people  who  violate
 the  rules  and  laws  relating  to  serious
 Weapons  should  be  given  greater  pun-

 t,  while  those  who  commit
 SThalier  or  minor  mistakes  should  be
 &ven  a  lower  punishment.  To  pro-
 Vige  for  the  same  punishment  for
 €Verybody,  for  the  bomb-thrower,  the
 Gacoit  with  all  sorts  of  weapons,  the
 Siti-socia]  elements  with  their  wea-
 PGns  etc,  and  for  the  ordinary  person
 43  reatly  unfortunate.  Some  sort  of
 Practical  notice  has  to  be  taken  of  the
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 Commuttee  appears  to  have  some  sort
 of  a  soft  corner  for  the  dacoits  and  the
 gangsters  than  for  the  common  man

 The  same  punishment  has  been
 presembed  in  both  the  cases  When
 We  pointed  this  out  in  the  Joint  Com-
 mittee  and  we  wanted  that  certain
 offences  should  be  meted  with  higher
 Punishments,  the  hon  Mumuster  was
 not  willing,  he  thinks  that  the  same
 punishment  of  three  years  would  do
 for  the  dacoits  as  well  as  for  the  ordi-
 nary  man,  for  the  man  commutting
 Offences  and  depredations  with  dan-
 gerous  weapons  and  for  those  commit-
 tang  ordinary  violations  It  is  really
 unfortunate  that  Government  have  not
 agreed  to  our  suggestion

 Thirdly,  I  would  submit  that  we
 should  approach  this  subject  as  well
 as  the  other  two  subjects  which  I
 referred  to  in  the  beginning  of  my
 speech,  not  with  a  negative  outlook
 but  with  a  positive  outlook  I  strong-
 ly  feel  that  our  shikaris  and  our  rifie
 club  members  and  our  precision  shoot-
 ers  will  be  a  sort  of  necessity  to  the
 country  and  in  times  hke  these,  they
 would  certainly  be  of  great  use  We
 should  approach  this  question  from  the
 point  of  view  of  security  and  national
 necessity.  That  being  the  case,  I
 would  urge  the  hon,  Minister  to  see
 that  we  not  merely  take  a  negative
 view  of  these  Arms  laws,  but  we  take
 &  positive  view  and  utilise  all  of  them
 through  other  organisations  or  by
 some  sort  of  amendment  to  the  law
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 try  The  same  5  true  of  the  members
 of  the  mile  organisations  or  the  mem:
 bers  of  the  national  home  guards  orga.
 nisations  They  also  could  be  very
 useful  to  us  in  times  of  need,  We
 should  not  think  of  these  three  orga-
 nisations  with  this  idea  that  they  ारा
 be  increasing  or  promoting  some  sort
 of  war  psychosis  in  the  country.  It
 is  not  a  question  of  any  war  psychosis
 at  all  Some  of  our  people  are  very
 much  perturbed  that  these  organisa-
 tions  will  promote  war  psychosis,  but
 T  feel  that  instead  of  promoting  any
 war  psychosis,  these  will  help  us  very
 much,  these  will  help  our  country  by
 promoting  defence-mindedness

 So,  I  would  urge  upon  Government
 particularly  those  Members  why  are
 m  control  of  our  nation,  to  look  at  it
 not  from  the  war  psychosis  point  of
 view  but  from  the  national  defence
 point  of  view

 Shri  D  V,  Rao  (Nalgonda)  The
 Bill  that  has  emerged  from  the  Joint
 Committee  as  a  result  of  their  delibe-
 rations  is  neither  satisfactory  nor
 improved,  the  earlier  approach  that
 was  there  m  the  orginal  Act  of  878
 has  not  changed  It  ts  a  fact  that
 certain  provisions  in  relation  to  hicens-
 ing  or  some  other  things  have  been
 liberalised,  but  that  does  not  consti-
 tute  any  fundamental  departure  from
 the  old  Act.

 It  33  known  to  everybody  that  the
 previous  Act  was  meant  to  disarm  the
 nation  and  to  inculcate  a  spirit  of  help-
 lessness  in  our  nation  That  was  the

 As  long  as  our  Government  approach
 these  problems  from  the  pomt  of  view
 of  law  and  order,  and  they  look  at  the
 whole  issue  from  the  mentality  or  out-
 look  of  law  and  order,  they  camot
 liberally  arm  our  people  either  for  our
 national  defence  or  for  enabling  the
 individuals  to  protect  their  properties,
 lives  or  crops  or  other
 that  a  departure  from  the  earlier

 on
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 of  Government  when  enacting  this
 measure,  But  we  find  that  there  is

 changes,  and,  therefore,  there  is  less
 to  agree,  as  far  as  this  Bill  is  concern.
 od,

 Now,  coming  to  the  Bill  itself,  this
 Bill  is  called  the  Arms  Bill  But,  as
 the  hon.  Minister  has  explained,  except
 firearms,  other  arms  are  not  dealt  with
 in  this  Bull,  either  in  respect  of  licens-
 ing  or  in  respect  of  other  things  But,
 af  that  be  the  purpose  of  the  Bull,  then
 Government  should  have  devoted  the
 whole  of  this  Bill  only  to  firearms
 But  that  has  not  been  done

 Besides,  we  find  that  the  provisions
 whuch  are  meant  in  respect  of  firearms
 are  also  applicable  in  respect  of  other
 arms,  that  is  the  ordinary  types  of
 arms

 In  our  country,  backward  as  we  are,
 the  common  people  use  ordinary  types
 of  arms  for  their  daily  purposes  For
 instance,  a  wood-cutter  uses  an  axe,
 which  is  an  implement  which  helps
 him  to  earn  his  hvelihood.  A  profes-
 monal  shikari  uses  a  muzzle-loading
 gun  or  an  ordinary  type  of  gun;  that
 ts  his  source  of  livelihood.  For  a
 Peasant,  a  gun  is  necessary  to  protect
 lus  crops,  Therefore,  when  the  ques-
 thon  of  using  arms  or  weapons  comes,
 the  two  things  should  not  be  mixed  up,
 namely  the  question  of  law  and  order,
 and  the  carrying  on  of  one's  profession
 to  earn  one’s  livelihood

 In  the  defizution  clause,  3६  has  been
 stated  that  arms  meant  or  solely
 designed  for  domestic  or  agricultural
 purposes  do  not  come  within  the  defi-
 nition,  But  what  are  the  arms  which
 are  solely  meant  for  agricultural  or
 domestic  purposes?  It  may  be  that

 are  one  or  two  of  that  type.  But
 sa  are  others  which  can  be  used  for

 purposes  other  than  domestic  or  agri-
 cultural  as  well.  For  instance,  a  sickle
 which  is  used  for  agricultural  purposes

 ®en  be  used  for  other  purposes  as  well.
 Therefore,  it  is  very  difficult  to  draw
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 a  line  between  weapons  which  are
 used  for  different  purposes,  There-
 fore,  this  sort  of  definition  does  not
 help  us,  as  far  as  liberalisation  is  con-
 cerned.  In  fact,  this  definition  can  be
 misused,  and  can  be  applied  to  any
 weapon  or  any  instrument  which  is
 necessary  for  the  people  to  carry  on
 their  advocations  of  life

 My  proposal  is  that  this  Bull  should
 be  confined  to  firearms  only  Why?
 Because  the  other  arms  are  such  that
 they  cannot  come  within  the  purview
 of  this  Bull,  nor  can  they  be  tackled
 with  the  help  of  this  Bill  Of  course,
 firearms  are  supposed  to  be  a  bit  dan-
 gerous  Therefore,  they  have  to  be
 regulated,  and  they  can  be  regulated,
 In  other  countries  also,  we  have  such
 legislation  through  which  the  use  of
 firearms  has  been  regulated.  There-
 fore,  as  I  saad,  this  Bill  ought  to  have
 been  confined  to  firearms  only,  It  was
 unnecessary  and  uncalled  for  to
 include  ordinary  weapons  and  ordi-
 nary  arms  also  within  the  scope  of  this
 Bi

 Even  in  regard  to  firearms,  there  are
 two  types  One  ४5  the  higher  type  of
 firearms  which  are  definitely  danger-
 ous  and  which  need  to  be  regulated.
 But  there  also  some  harmless  firearms.
 hke  air  guns  or  some  muzzleloading
 guns,  which  are  used  for  daily  crop
 protection  or  some  such  things,  They
 are  not  so  dangerous  or  harmful  as
 the  higher  type  of  firearms  hke  nfles
 and  other  things  Therefore,  to  treat
 all  these  types  of  arms  on  par  is  not
 necessary  and  not  justified.  This
 aspect  has  to  be  considered.

 The  third  thing  that  I  want  to  point
 out  75  regarding  the  provisions  about
 Ucensing  There  are  some  provisions
 relating  to  refusal  of  lcence  The
 licensing  authority  has  the  nght  to
 refuse  a  licence  in  the  name  or  for  the
 reason  of  public  safety  or  public  peace,
 When  this  is  the  case,  I  do  not  think
 that  anybody,  about  whom  the  licens-
 ing  authority  hag  no  good  opinion,  can
 get  a  licence.  Ths  25  quite  unneces-
 sary  because  when  there  25  some  dan-
 ger  to  public  peace  and  tranquillity,
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 the  licensing  authority  has  the  power,
 according  to  this  Bill,  to  revoke  or
 suspend  licences.  When  such  is  the
 position,  what  is  the  necessity  of  re-
 fusing  a  licence  under  the  pretext  or
 for  the  reason  of  public  safety  and
 public  peace?  There  is  no  euch  neces-
 sity.  When  the  danger  is  there,  they
 can  as  well  revoke  or  suspend  licences.
 Therefore,  both  these  provisions
 together  restrict  the  giving  of  licences
 and  use  of  arms  by  the  people  m
 general.

 Then  there  is  another  thing  in  the
 Bul,  The  possession  of  arms  and  the
 use  of  arms  have  both  been  confused
 Bvery  citizen  of  India  should  have  the
 right  to  possess  a  fire-arm  which  he
 can  keep  in  his  house  and  use  when
 meceassary.  For  this,  there  should  be
 no  licence,  permission  or  anything  of
 the  sort  required.  If  there  are  certain
 tugher  types  of  arms,  Government  may
 ask  for  information  They  can  be
 regulated  by  the  issue  of  licence  also.
 But  so  far  as  ordinary  types  of  arms
 are  concerned,  there  should  be  no  per-
 mission  required,  The  Government
 ean  ask  for  information  about  those
 arms,  if  any  such  arms  are  kept.  But
 so  far  as  possession  is  concerned,
 everyone  should  have  the  mght  to  have
 Such  fire-arm,  As  regards  carrying  it
 and  using  it  for  certain  other  purposes,
 Government  can  insist  on  permission
 tbemg  obtained.  But  here  even  pos-
 session  without  licence  35  also  a  crime,
 not  to  talk  of  using  it  or  carrying  it.
 Therefore,  I  suggest  that  the  right  of
 possession,  which  ig  not  there  in  the
 Bill,  should  be  embodied  in  :t.

 As  regards  other  ordinary  types  of
 arms  like  daggers,  swords  etc.,  there
 उ  ho  necessity  for  licensing.  But  ५ .. अ
 ernment  visualise  an  extraordinary
 situation  when  they  think  that  there
 @hould  be  licensing  and  some  regula-
 tion.  But  it  often  happens  that  when
 such  an  extraordinary  situation  arises,
 whruly  elements,  who  have  some  types
 of  weapons  with  them,  legally  or  ille-
 ally,  attack  ordinary  persons
 their  household  properties  and  they
 aii  not  have  anything  with  which  to
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 defend  themselves.  The  police  force
 or  whatever  protective  force  may  be
 there  may  be  less  in  number  and  they
 have  no  defence  for  themselves.  They
 are  attacked  and  there  will  be  none

 Therefore,  it  38  also  harmful  to  the
 citizens  even  in  extraordinary  circum-
 stances  to  deprive  them  of  weapons
 when  anti-social  elements  will  be  hav-
 ing  all  types  of  weapons,  sometimes
 even  higher  type  weapons.  These
 anti-social  elements  can  loot  law-abid-
 ing  citizens  or  do  anything  with  them.
 Therefore,  the  provision  shod  be
 changed  in  such  a  way  that  in  tumes
 of  need  all  these  people  who  have  to
 defend  their  life  and  properties  against
 anti-social  elements  are  given  the  right
 to  possess  weapons  which  they  would
 like  to  have,  at  least  the  ordinary  type
 of  weapons  which  should  not  be
 brought  under  the  system  of  licensing
 and  so  on

 There  are  certain  provisions  relating
 to  the  arrest  of  some  suspected  per-
 sons  supposed  to  be  carrying  arms.
 They  are  also  very  sweeping  and
 harmful  ‘There  is  a  provision  in  the
 Bill  which  says  that  if  a  person  carries
 any  type  of  arm,  even  a  sword  or
 dagger  or  axe—anything  of  the  sort—
 and  if  any  pubhc  servant—even  a
 railway  employee—suspects  that  it
 can  be  used  for  legal  pur-
 poses,  the  Iatter  has  powers  to
 arrest  him  We  cannot  expect  that
 each  and  every  government  employee
 or  public  servant  knows  fully  well
 the  provisions  of  the  law  that  we  are
 going  to  enact.  It  is  in  very  rare
 cases  that  he  can  take  a  correct  déci-

 “sion  or  can  judge  things  properly
 Therefore,  it  is  impossible  for  him  to
 decide  whether  a  certain  weapon  iz
 catried  for  illegal  purposes.  Hence  to
 empower  him  to  arrest  such  a  person
 means  that  there  will  be  no  $
 for  ordinary  persons  who  possess
 atins  for  theniselves.
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 So  I  suggest  that  such  sweeping

 | ayo
 should  be  removed.  There

 certain  categories  of  officials—-the
 ordinary  police  and  the  railway
 police—who  are  there.  They  can  take
 charge  of  this  sort  of  such  function.
 To  extend  it  to  others  also  is  quite
 unjustified  and  st  cannot  be  imple-
 mented  in  favour  of  the  people.  There
 is  every  possibility—and  it  is  also  a
 fact—of  such  a  power  being  misused.

 There  is  a  provision  that  if  a  person
 Possesses  some  arm  and  some  other
 person  knows  that  he  is  going  to  use
 it  for  illegal  purposes,  the  other
 Person  will  also  be  guilty  and  pro-
 secuted.  What  is  this?  There  are
 big  buildings  in  towns;  there  are  joint
 families.  There  are  so  many  com-
 panies  and  so  on.  How  3s  it  that  the
 authorities  come  to  know  that  a  parti-
 eular  person  knows  that  some  other
 person  is  going  to  use  his  arm  illegal-
 ly?  Now,  this  person  is  made  to
 prove  that  he  does  not  know.  It  78
 not  necessary  that  the  police  should
 prove  the  case  but  the  accused  in  the
 ease  should  prove  that  he  does  not
 know.  This  is  a  very  bad  thing  and
 goes  against  justice  and  the  interest
 of  the  people.  Again,  when  there  5
 some  punishment  given  or  when  a
 licence  33  refused,  the  appeal  cannot
 be  made  to  the  judiciary  If  the
 District  Magistrates  or  some  other
 executive  authority  is  made  to  go  into
 these  cases,  certainly  they  will  go  into
 these  cases  with  the  law  and  order
 mentality  and  as  long  as  this  menta-
 lity  “as  there  no  justice  will  be  done
 to  any  eitizen.  So,  the  judiciary
 should  hear  the  appeals  and  give  ४5
 judgment  in  these  cases.

 This  Bill  exempts,  under  clause  45,
 certain  persons  from  obtaining  a
 licence.  What  is  the  need  for  that?
 It  may  be  for  the  sake  of  doing  their
 public  duties.  But  why  not  the
 licensing  authority  give  licences

 pberally
 and  in  almost  all  the  cases?

 ust  like  the  other  citzens,  the  public
 servants  can  also  get  a  licence.  They
 should  not  be  exempted.

 5  ह:  the  end,  I  will  bring  to  the  notice
 ef  the  House  that  some  of  these  fire-
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 arms  are  being  misused,  say,  when
 the  elections  are  held  im  the  villages
 or  when  there  are  land  disputes.  The
 rich  and  influential  elements,  possese-
 ing  these  fire  arms  terrorise  the
 people.  (An  Hon.  Member:  Not  the
 communists?)  Communists  would  not
 have  any  hcence  for  the  arms;  it  ws
 generally  known.  Therefore,  you
 need  not  be  afraid  of  that  aspect  of
 the  thing.  The  whole  difficulty  comes
 from  the  other  end.  These  landlords
 and  the  other  influential  elements  are
 terrorising  others  and  in  a  way  they
 are  bringing  these  arms  into  politics.
 Repeated  representations  go  in  vain
 and  the  authorities  do  not  take  proper
 action  to  prevent  these  things.  The
 arms  are  meant  for  a  different  pur-
 pose  Why  should  they  come  in
 elections?  So,  it  should  be  made
 strictly  binding  on  the  part  of  the
 licensees  that  they  should  not  use
 them  except  for  the  specific  purposes
 for  which  they  are  permitted  to  be
 used.  In  these  respects,  the  Bill  is
 not  satisfactory.  That  is  why,  mspite
 of  the  long  process  of  deliberation  in
 the  Jomt  Committee,  good  number  of
 members  of  the  Joint  Committee
 differed  from  the  Bull  and  had
 appended  munutes  of  dissent.  The
 Minister  had  not  taken  care  to  listen
 to  these  objections  by  the  Members
 and  therefore,  this  Bull  does  not
 fundamentally  depart  from  the
 former  one  There  is  still  t:me  and
 the  Minister  should  go  through  the
 amendments  and  accept  a  good  num-
 ber  of  them  so  that  the  Bill]  may  be
 useful  to  the  people

 Shri  Malchand  Dube  (Farrukha-
 bad):  Madam,  the  British  did  a  marvei
 that  after  War  of  Independence  in
 1857,  the  disarmed  the  people.
 There  was  the  old  Arms  Act  and  that
 was  4  novel  method  of  disarming  the
 entire  veople  of  a  country  That
 Arms  Act  m  one  way  or  another  has
 taken  us  for  about  one  hundred  years
 and  we  have  got  so  used  to  it  that  wa
 do  nét  even  now  want  to  change  it
 so  that  arms  may  be  available  to
 every  individual  who  wishes  to  have
 them  Somehow  or  the  other.  restric-
 tions  are  there  This  Bill  is  an
 improvement  on  the  present  Act  astd
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 still  it  does
 not  go  far  enough.  obtaining  a
 licence,  the  difficulties  that  arise  are
 manifold.  If  a  person  applies  for  a
 Keence,  in  my  part  of  the  country,
 the  District  Magistrate  sends  it  to  the
 Sub-divisional  Magistrate  who  sends
 it  to  the  tehsildar  and  then  to  the
 Xanungo  and  so  on  it  goes  to  the
 Patwari.  That  is  one  line.  The
 @econd  line  is  that  it  goes  to  the
 Superintendent  of  Police  and  then  to
 his  Deputy,  Circle  Inspector  and  then
 Sub-Inspector  and  so  on.  It  takes
 months  before  the  final  report  is
 Placed  before  the  District  Magistrate.
 When,  after  all  these  troubles,  the
 final  report  goes  before  the  District
 Magistrate,  he  may  say  that  the  case
 is  not  genuine  and  so  it  is  rejected  or
 something  of  that  kind  happens.  If
 many  deserving  cases,  the  licence  is
 refused.  I  do  not  see  any  change  in
 this  in  the  present  Bill,  Under
 clause  13,  it  is  entirely  in  the  discre-
 tion  of  the  District  Magistrate  to
 make  some  kind  of  an  enquiry.  How
 48  that  discretion  to  be  exercised?
 There  ought  to  be  some  change  in  this
 so  that  a  person  mv  be  able  to  get  a
 firearm  without  much  difficulty.  For
 that  reason,  I  would  suggest  that  the
 Minister  should  add  a  proviso  to
 clause  18(2)  that  if  a  person  applying
 for  a  licence  files  an  affidavit  that  he
 does  not  suffer  from  any  of  the  dis-
 qualifications  provided  in  clause  9,  he
 should,  as  a  matter  of  course,  get  a
 licence  which  should  be  given  forth-
 with,  I  moved  that  amendment  dur-
 ing  the  last  session;  I  have  given
 notice  of  that  amendment  now.  I
 hope  the  hon.  Minister  will  take  that
 into  consideration.  The  difficulties
 that  an  individual  experiences  in
 getting  a  licence  will  mostly  be
 obviated  by  this  kind  of  amend-
 ment.  There  must  be  a  certain
 amount  of  discretion  with  the  District
 Magistrate  but  even  that  has  to  be
 exercised  reasonably.  He  is  obviously
 in  a  position  to  know  every  citizen  of
 the  district.  So,  if  the  man  files  an
 affidavit  as  mentioned  by  me.  there
 should  he  no  difficulty  in  granting
 him  «  cence.

 NOVEMBER  28,  ‘t600  Armes  Bill  304

 There  is  one  other  point  that  I  wish
 to  emphasise.  If  a  fire-arm  is  found
 in  a  house  without  a  licence,  the  BiD
 provides  that  a  very  adult  member
 living  in  that  house  will  he  deemed
 to  be  guilty  of  that  offence.  That,  हैं
 think,  is  an  obvious  injustice  and
 would  cause  hardship  in  many  cases.
 For  instance,  a  boy  or  some  junior
 member  of  a  family  may  somehow  or
 other  obtain  a  smal!  pistol  of  38  bore
 or  32  bore  and  keep  inside  bhoose  or
 some  other  secret  place  in  the  house
 so  that  others  may  not  see  it.  Other
 members  of  the  family  may  not  even
 know  about  it.  According  to  the
 present  law  if  something  contraband,
 banned  arms  or  anything  prohibited
 is  found  in  a  house  the  presumption
 is  that  only  the  person  who  is  in
 possession  of  it  would  be  punished.  If
 it  is  a  big  thing  like  a  big  gun,  8
 spear  or  something  like  that,  which
 cannot  be  concealed  in  any  small
 piace  so  that  others  cannot  see  it,  it
 can  be  seen  by  others.  If  it  is  a  small
 pistol  or  a  smal}  gun  which  the  boy
 keeps  in  a  secret  part  of  the  House,
 others  may  not  know  at  all.  There-
 fore,  to  punish  the  entire  family  for
 such  an  act,  I  hope,  would  be  rather
 unjust.  १4  would,  therefore,  suggest
 to  the  hon.  Minister  to  take  that  into
 consideration  and  see  that  only  the
 guilty  are  punished  and  not  the
 innocent.  The  presumption  should
 have  some  limits  even  in  this  matter,
 that  is  all  what  I  have  to  say.

 Shri  P.  KE.  Deo  (Kalahandi):
 Madam  Chairman,  from  the  State-
 ment  of  Objects  and  Reasons  as
 shown  in  the  Arms  Bill  as  introduced,
 I  find  that  the  purpose  is  two-fold:
 firstly,  to  liberalise  the  licensing  pro-
 vision  and,  secondly,  to  reduce  _  the
 inconvenience  to  the  public  to  the
 minimum  while,  at  the  same  time,
 keeping  in  view  the  overall  demands
 of  public  security  and  maintenance  .
 of  public  order.

 As  far  as  the  Bill  is  concerned,  os
 it  has  emerged  from  the  Joint  Com,,
 mittee,  though  there  has  been  slight
 improvement,  I  personally  feel  ‘that
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 it  does  not  fulfil  those  two  purposes
 .for  which  the  Bill  has  been  intro-
 duced.  It  is  far  from  satisfactory,
 ,end  I  personally  feel  that  it  is  a
 carbon  copy  of  the  antiquated  Indian
 Arms  Act,  ‘1878.  The  Indian  Arms
 Act  of  878  is  a  manifestation  of  the
 imoverialist  policy  inspired  by  a  spirit

 _@f  tear  and  distrust  of  the  then
 British  Government.  So  the  whole
 purpose  at  that  time  was  based  on
 that,  and  lest  there  may  be  a  repeti-
 tion  of  857  they  wanted  to  make  the
 Arms  Act  as  rigorous  as  possible.

 44.53  hrs.

 [Mr.  Derury-Speaxer  in  the  Chair.)

 At  the  same  time,  we  have  seen
 that  inspite  of  the  rigours  of  the  Act
 there  have  been  many  cases  of  violent
 activities  of  the  anti-social  elements
 who  have  not  only  used  these  fire-
 arms  but  also  hand-bombs,  bren  guns
 ete.  for  committing  serious  offences
 and  inflicting  various  injuries  on  the
 innocent  people.

 I  feel,  Sir,  that  the  whole  policy  of
 arms  administration  should  be  view-
 ed  from  a  different  perspective.  After
 all,  India  has  become  independent
 and  that  lurking  sense  of  suspicion  or
 lack  of  faith  of  the  admunistration
 among  the  people  should  not  be  there.
 Free  India  should  forsake  that  legacy
 of  the  British  Government  and  the
 Government  should  trust  the  Indian
 people.  Trust  is,  after  all,  bilateral.
 Trust  begets  trust,  they  say.  There-
 fore,  unless  the  Government  trust  the
 people  how  can  they  expect  the  peo-
 ple  to  trust  the  Government?  This
 question  has  to  be  examined  from
 that  point  of  view.

 Now,  coming  to  the  definition  of
 arms,  the  definition  clause  says  that
 all  sharp-edged  articles  are  included.
 Even  a  penknife  could  be  defined  as
 #  arm.  You  know  very  well,  Sir,
 that  the  Sikhs  have  been  carrying
 kirpans  which  is  a  very  sharp
 weapon.  I  do  not  think  they  have
 been  harmful  to  the  society.  As  a
 matter  of  fact,  the  Secretary  of  the
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 Home  Department,  Government  of
 Punjab,  while  giving  evidence  before
 the  Joint  Committee,  clearly  stated
 that  carrying  of  kirpans  by  the  Sikhs
 has  not  adversely  affected  the  law
 and  order  situation  in  that  State.  The
 Gurkhas  have  been  carrying  khukries.
 In  their  case  also  it  has  not  been  a
 menace  to  the  society.  Therefore,  it
 is  not  possession  of  any  sharpe-edged
 weapon  that  will  affect  the  law  and
 order  situation.  On  the  other  hand,
 we  have  seen  that  acid  bulbs  and
 soda  water  bottles  have  been  often
 used  for  violent  activities  in  riots  of
 the  kind  that  we  had  in  Bengal  etc.
 Soda  water  bottles  and  acid  bulbs  are
 cavable  of  doing  more  harm  than
 kirpans  or  khukries,  I  would  not  be
 out  of  place  to  mention  here  the  dis-
 graceful  incident  that  took  place  on
 the  3th  of  this  month  in  my  State,
 at  Cuttack.  While  the  Union  Home
 Minister  was  there  the  Utkal  Sam-
 melan,  which  is  of  a  representative
 character  of  all  Oriyas,  submitted  s
 memorandum  for  the  integration  of
 certain  outlying  Oriya  tracts.  After
 the  Home  Minister  gave  an  assurance,
 some  of  the  Communist-sponsored
 crowd  demonstrated  in  front  of  the
 Home  Minis‘er’s  car.  They  started
 pelting  stones  and  brickbats  and
 damaged  the  glass  pane  of  the  car.
 They  put  all  of  us  to  utter  shame.  It
 was  most  fortunate  that  timely  action
 was  taken  and  tear-gas  was  used
 before  the  actual  breakdown  of  law
 and  order.  By  citing  this  incident,  I
 beg  to  impress  upon  this  House  that
 even  brickbats  and  stones  are  capable
 of  doing  more  harm  than  kirpans  and
 knifes  which  have  been  included
 under  the  definition  of  arms  in  this
 Bill.  This  Bill  provides  for  the
 licensing  of  smal]  toys  and  small  air
 guns  and  pistols.  They  do  not  use
 any  catridges,  they  use  only  pellets
 and  no  explosive  substance  is  there.
 It  is  operated  by  compression  of  air
 and  by  the  action  of  springs.  I  do  not
 think  that  these  air-guns  and  pistols
 should  at  all  have  licences.  In  the
 United  States,  I  find  that  even  fire-
 arms  which  are  of  0.22  bores  and
 emalier  bores  are  not  required  to  be
 under  any  licence.  Therefore,  there
 is  absolutely  no  reason  to  make  this
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 Act  in  free  India  so  rigorous  and  pro-
 wide  that  licences  are  required  for  all
 sherp  things  and  even  small  knifes.

 In  this  armament  race  that  is  taking
 place  between  the  various  countries
 in  the  production  of  atom  bombs  and
 hydrogen  bombs,  I  do  not  think  we
 can  compete  in  that  race.  Our  main
 strength  is  India's  manpower.  If  we
 want  to  defend  India  we  shall  have
 to  equip  every  individual  in  this
 country  with  some  kind  of  arms.  [If
 ene  could  afford  it  one  should  possess
 it,  if  not,  one  should  be  trained  to
 operate  a  rifie  for  self-defence.  This
 whould  form  the  second  line  of  India’s
 defence.  I  fully  agree  with  the  senti-
 ment  expressed  by  my  hon.  friend,
 Shri  Patnaik,  that  there  should  be  a
 ttet-work  of  these  rifle  clubs,  rifle
 estociations  and  that  there  should  be
 ‘target  practice  in  the  villages,  occa-
 gional  shooting  competitions  and  peo-
 ple  should  be  made  defence  minded.
 i  further  urge  that  Government
 should  consider  the  question  of  hav-
 ing  compulsory  military  training.

 45  hrs.

 Sir,  the  defence  of  India  has  to  be
 considered  from  the  present  aspect
 and  the  attitude  of  our  unfriendly
 neighbours.  It  is  high  time
 that  we  start  conscription  in
 the  Siates  in  right  earnest.
 The  various  items  of  military  training
 given  in  the  schools  are  far  from  ade-
 quate.  The  NCC  cadets  who  pass  out
 should  be  given  a  licence  to  possess  a
 firearm.  The  licences  as  envisaged
 in  this  Bill  are  of  three  categories:
 firstly,  for  self-defence;  secondly,  for
 sports,  and  thirdly,  for  protection  of

 So  far  as  self-defence  is  con-
 cerned,  I  think  self-defence  is  a  fun-
 damental  right.  Though  self-defence
 das  not  ben  defined  as  e  fundamental
 right  in  our  Constitution,  it  has  been
 fully  guaranteed  in  the  Indian  Penal
 Code.  If  somebody  attacks  one,  one
 has  got  every  right  to  defend  cieself,
 and  I  think  there  should  be  no  res-
 triction  in  the  case  of  self-defence  and
 licences  for  self-defence  should  be
 freely  given  when  they  are  applied
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 for,  especially  in  those  areas  whieh
 are  invested  by  dacoits  as  in  the  bor-
 der  districts  of  the  States  of  U  é

 fire-arms  for  self-defence  and  they
 should  be  freely  given.

 Coming  to  sporta,  I  personally  feel
 that  so  far  as  licences  for  sports  are
 concerned,  there  must  be  some  res-
 triction,  and  the  bores  which  should
 be  used  for  specified  games  should  be
 properly  defined  and  specified,  In  this
 connection,  I  find  that  there  has  been
 @  misuse  of  the  licences  in  this  regard.
 Though  this  country  has  got  a  won-
 derful  wild  life,  and  is  full  of  wild
 games,  they  are  being  depleted,  For
 the  preservation  of  wild  life,  of
 course,  some  specified  steps  are  to
 taken.  You  know  fully  well  how
 poaching  is  taking  place  in  a  large
 scale  in  the  areas  bordering  forests.
 Even  in  those  local  markets  venison  is
 cheaper  than  mutton.  There  has
 been  wanton  slaughter  of  wild  life
 and  that  has  been  responsible  for  the
 extinction  of  some  of  our  very  rare
 species.  It  is  a  matter  of  great  con-
 cern  that  some  of  our  rare  game  like
 the  lion,  one-horned  rhinoceros,  wild
 buffalo  and  cheetah  are  in  the  process
 of  extinction.  They  should  be  pre-
 served  and  the  licences  for  guns  for
 the  purpose  of  sport  should  be  very
 carefully  given.

 So  far  as  the  misuse  of  sport  licence
 is  concerned,  I  would  like  to  say  one
 thing  in  this  connection.  Sometime
 back,  during  last  June,  I  shot  a  man-
 eater,  a  tiger,  which  was  responsible
 for  killing  about  360  people.  But  J
 found  that  it  was  e  very  old  tiger  and
 had  many  old  injuries  due  to  the  L.G.
 and  buck  shots  in  the  body.  The  buck
 shots  are  not  capable  of  killing  the
 tiger;  they  are  simply  capable  of  in-
 juring  a  tiger.  There  were  many
 oher  old  injuries  with  gangerene  on
 the  body  of  the  tiger  and  so  it  wae
 not  capable  of  catching  wild  Hfe,
 which  is  the  usual  prey  of  «  tiger.  In-
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 stead,  it  used  to  go  to  the  villages  end
 Kill  people.  Therefore,  some  restric-
 fons  are  tobe  made  in  the  matter  of
 @iving  licence  for  sport.  Heavy  bore
 fifles  are  also  used  for  shooting  a  tiger.

 So  far  as  crop  protection  is  con-
 ¢erned,  I  would  like  to  say  that  the
 licences  should  only  be  given  at  the
 time  of  cultivating  and  harvesting
 the  crops.  After  the  harvest  the
 licences  should  be  withdrawn  and
 those  who  hold  licences  for  crop  pro-
 tection  should  be  asked  to  deposit
 their  arms  in  the  various  panchayat
 offices  or  in  the  various  police  stations.
 They  should  be  required  to  take  the
 firearms  only  at  the  time  of  cultiva-
 tion.  That  will  go  a  long  way  in
 stopping  poaching.

 Regarding  the  lengthy  process,—
 with  all  the  paraphernalia  attached  to
 it,—that  is  being  experienced  in  get-
 ting  a  licence  and  the  issue  of  a
 licence,  I  shall  be  failing  in  my  duty
 if  I  do  not  make  a  reference  about  it.
 Now,  the  procedure  is,  when  an  appli-
 cation  is  made,  it  is  forwarded  to  the
 local  police  for  investigation.  I  feel
 that  in  most  of  these  cases,  those  re-
 ports  are  based  on  political  considera-
 tions.  There  have  been  cases  of  peo-
 ple  belonging  to  various  opposition
 parties  experiencing  difficulties,  The
 licences  are  not  freely  given  to  them
 and  various  objections  are  raised.  I
 feel  that  instead  of  the  local  police
 being  asked  to  enquire  into  the
 matter,  the  local  panchayats  should  be
 asked  to  have  a  say  in  the  matter,
 and  on  the  recommendation  of  the
 panchayats  these  licences  should  be
 freely  given,  and  the  licences  should
 be  issued  by  the  SDO.  Now,  the  Dis-

 free  India  has  got  much  more  work  to
 60  than  the  issue  of  licences.  He  is

 _already  asked  to  supervise  our  deve-
 fopment  works  and  do  so  many  other
 things.  It  would  be  relieving  him  of
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 power  is  delegated  to  the  various  sub-
 divisional  magistrates.

 With  these  remarks,  I  feel  that  the
 Arms  Bill  needs  various  improve-
 ments  which  should  be  effected,  and  I
 close.

 Shri  Raghubir  Sahai:  Mr.  Deputy-
 Speaker,  I  was  a  Member  of  the  Joint
 Committee.

 Mr.  Deputy-Speaker:  He  ought  to
 have  told  us  earlier!

 Shri  Raghubir  Sahai:  I  had  sub-
 mitted  a  Minute  of  Dissent  also.  But,
 all  the  same,  I  feel  that  this  is  a  very
 liberal  measure  for  which  I  congra-
 tulate  the  Government.  I  think  after
 its  emergence  from  the  Joint  Com-
 mittee  the  provisions  have  still  become
 better.

 I  may  give  two  or  three  instances
 by  way  of  illustration.  In  clause  8,
 the  words,  “for  purposes  of  sport”
 have  been  deleted;  thereby  the  scope
 of  the  Bill  has  been  extended.  Now,
 it  will  cover  all  bona  fide  use  of  arms
 including  sport  as  well.  Similarly,  in
 clause  4,  in  cases  of  emergency  it  has
 been  provided  that  the  notification
 will  specify  the  categories  of  arms  for
 which  licences  would  be  required.
 Otherwise,  in  the  absence  of  that  pro-
 vision.  the  whole  thing  was  very
 vague.

 Similarly,  in  clause  1B,  it  has  been
 provided  that  if  the  licensing  author-
 ity  feels  satisfied  that  for  crop  pro-
 tection,  the  granting  of  a  smooth  bore
 gun  was  necessary,  it  may  be  granted.
 Otherwise,  only  a  ‘muzzie-loading
 gun  could  be  had.  Lastly,  in  clause
 35,  a  very  salutary  provision  has  now
 been  made.  In  the  case  of  joint  con-
 trol  or  occupation  action  would  be
 taken  only  against  those  in  respect  of
 whom  there  was  a  reason  to  believe
 that  they  were  aware  of  the  existence
 of  arms  or  ammunition  in  the  premis-
 es  unless  the  contrary  is  proved.  In
 the  absence  of  such  a  provision,  the
 entire  onus  of  proof  was  on  those  who
 had  been  accused  ef  the  offence  of
 joint  possessien.  Now,  the  burden



 १0  Arms  ”

 {Shri  Raghubir  Sahei]
 of  proof  has  been  shifted  to  the  pro-
 secution.  Thus,  I  feel,  is  a  very  salu-
 tery  provision,

 From  all  these  illustrations  which  I
 submit  are  not  exhaustive,  we  will
 have  to  come  to  the  conclusion  that
 the  spirit  of  those  who  have  sponsor-
 ed  the  Bull  is  very  laudable  and  it  hus
 to  be  welcomed,

 I  feel  that  there  are  some  who  are
 yet  dissatisfied  with  the  Bull  as  would
 apear  from  the  many  Minutes  of  Dis-
 sent  that  have  been  appended  to  the
 Bull,  and  from  some  of  the  speeches
 that  were  made  this  morning,  like  that
 of  our  revered  fnend,  Pand:t  Bhar-
 gava  I  would  come  to  that  aspect  a
 little  later

 I  want  to  examine  the  provisions  of
 this  Bill  from  the  point  of  view  of  the
 objectives  mentioned  in  the  State-
 ment  of  Objects  and  Reasons,  where
 it  is  said:

 “The  present  Bill  seeks  in  the
 main  to  liberalise  the  licensing  pro-
 visions  and  to  reduce  the  incon-
 venience  to  the  minimum,  while  at
 the  same  time  keeping  in  view  the
 overall  demands  of  public  security
 and  the  maintenance  of  public
 order”

 I  do  not  think  anybody  would  dis-
 agree  with  any  of  these  laudable
 objectives,  but  we  have  to  see  how  far
 the  objectives  have  been  carried  out
 in  the  provisions  of  the  Bil]  The  re-
 duction  of  inconvenience  to  the  pub-
 Hic  to  the  mimimum  is  the  crux  of  the
 whole  thing.  At  the  present  day  we
 feel  that  a  law-abiding  person  or  a
 peace-loving  person  is  to  put  to  more
 harassment  and  a  lot  of  trouble  in
 securing  a  licence,  while  one  who  is
 not  80  disposed  can  very  easily  get  a
 licence.  I  would  like  to  draw  the
 attention  of  the  hon  Minister  to  this
 aspect.  He  should  see  that  by  enact-
 ing  this  measure,  the  difficulties  of
 law-abiding  persons  im  securing
 licence  ere  reduced  to  the  minimum.
 Some  hon.  Members  heve  drawn
 attention  to  the  present  day  practice

 NOVEMBER  i6,  3959  Armes  Bill  372%

 In  UP.,  when  an  application  for  4
 licence  33  given,  it  goes  to  the  Dis-
 trict  Magistrate  He  sends  it  to  the
 tehsildar;  then  it  goes  to  the  police
 and  to  the  SDO  for  reports.  I  do  not
 object  to  the  application  being  sent  te
 the  various  dignitaries  for  such  in-
 formation  as  they  deem  necessary,  but
 83  I8  very  clear,  it  takes  a  lot  of  time.

 Shri  Braj  Raj  Singh  (Firozabed):
 And  money  also

 Shri  Raghub.r  Sahai:  I  will  come
 to  that  I  want  that  thus  sort  of  haras-
 sment  should  be  avoided  and  also
 unnecessary  wastage  of  time,

 It  is  very  necessary  that  :mportant
 particulars  should  be  mentioned  in  the
 application  and  they  should  be  ans-
 wered  by  the  applicant  But  as  re-
 marked  by  Shr:  Moolchand):  and  as
 mentioncd  in  my  minute  of  dissent,
 along  with  the  application,  an  affida-
 vit  may  be  filed,  and  that  should  be
 sufficient  for  licensing  authorities  to
 come  to  a  conclusion  either  this  way
 or  that  way  If  those  particulars  are
 answered  m  that  affidavit  and  thereby
 the  hcensing  authority  feels  satisfied,
 the  licence  should  be  granted  forth-
 with  In  case  a  wrong  paerti‘ular  has
 been  stated  in  the  application  and  an
 affidavit  has  ben  given  to  that  effect,
 the  remedy  38  guite  clear  By  subse-
 quent  enquiry,  if  the  licensing  au-
 thority  comes  to  the  conclusion  that
 the  statement  :s  false,  he  can  be  haul-
 ed  up  under  section  82  or  193,  ILP.C.
 as  the  case  may  be  and  the  arms
 given  to  him  can  be  confiscated  By
 this  the  grant  of  licence  would  be
 made  speedy  The  hon  Minister  has
 himself  admitted  that  the  licence
 should  be  expeditiously  given  ह...
 sion  should  be  made  in  the  rules  and
 regulations  whereby  this  expeditious-
 ness  is  guaranteed

 I  do  not  object  to  the  application
 going  to  the  tehsildar,  the  SDO  or  the
 police  But  as  has  been  remarked
 and  as  pointed  out  in  my  dissenting
 minute,  an  apphcant  for  licence  is  re-
 quired  to  pay  for  so  many  funds.  The
 funds  may  be  for  laudable  objects,
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 but  he  is  required  to  pay  money  under
 @  sort  of  coercion  and  compulsion  He
 may  not  be  in  a  position  to  pay  the
 amount  which  the  tehsildar,  the  SDO
 ar  the  police  demand,  but  still  he  has
 @  pay.  I  have  got  such  cases  before
 me.  When  all  the  demands  have
 teen  satisfied,  still  the  District  Magis-
 trate  in  his  own  whim  rejects”  the
 application,  nobody  knows  for  what
 reason.  This  practice  ought  to  be
 changed  Why  cannot  the  application
 be  sent  to  the  gaon  sabha’?  They  are
 dhe  persons  directly  concerned  with
 law  and  order  They  know  the  ante-
 cedents  of  the  man  So,  the  gaon
 sabha  should  be  consulted  I  will
 agree  to  the  condition  that  if  by  two-
 thirds  majority  the  gaon  sabha  recom-
 mends  the  grant  of  a  ficence,  that  re-
 commendation  should  have  weight
 with  the  licensing  authority

 How  to  ensure  expeditiousness?
 *  Today  the  hcensing  authority  is  sup-

 posed  to  be  the  District  Magistrate
 and  the  appellate  authority  is  the
 Divisional  Commissioner  In  a  divi-
 alon,  there  are  six  or  seven  districts
 and  everybody  who  feels  a  sort  of
 gmevance  that  his  application  has
 been  rejected,  has  to  go  to  a  far  off
 district  and  file  his  appeal  before  the

 *  Divisional  Commissioner  In  order  to
 expedite  the  grant  or  otherwise  of
 this  application,  the  SDO,  the  man  in
 charge  of  the  division,  should  be  con-
 sidered  fit  to  be  licensing  authorrty  If
 he  rejects  the  application,  the  appli-
 cant  should  file  the  appeal  before  the
 District  Magistrate  Thereby,  he  will
 save  himself  from  the  trouble  of  in-

 *  curring  the  expenses  of  going  to  an-
 other  district  and  a  lot  of  worry  So,
 in  the  rules,  a  provision  should  be
 made  that  the  licensing  authority
 should  be  the  SDO  and  the  appellate
 authority  should  be  the  District  Ma-
 g@istrate

 I  do  not  agree  with  those  who  like
 ythat  the  appellate  authority  should  be

 @  judicial  authority  After  all,  law
 and  ortler  us  a  matter  to  be  dealt  with
 by  the  executive  We  have  to  im-

 the  executive  and  see  that  the

 matter  should  not  be  entrusted  ४०  the
 judiciary.

 Shri  Braj  Raj  Singh:  What  ७  the
 harm  in  that?

 Shri  Raghabir  Sahai:  My  time  is
 short.  The  hon  Minister  said  that  in
 deciding  these  applications,  lot  of  time
 38  taken  I  should  lke  that  a  time-
 hmit  As  fixed  Before  the  Jomt  Com-
 mittee  one  of  the  Home  Secretaries—
 I  wil]  not  mention  his  name—went  so
 far  as  to  say  that  the  application
 should  be  finally  decided  within  one
 month  I  may  not  agree  with  that
 view  Let  it  be  decided  within  three
 months  A  time-limit  should  be  set
 at  any  rate  and  it  should  not  be  left
 to  the  discretion  of  the  licensing  au-
 thority

 Public  securrty  and  maintenance  vf
 public  order  38  a  very  important  con-
 sideration  which  should  be  kept  m
 mind  before  considermg  the  provi-
 sions  of  this  Bill  It  35  an  open  secret
 that  unauthorised  arms  are  spread
 all  over  the  country  and  are  being
 misused  Look  at  the  number  of  seri-
 us  crimes  mn  the  countryside  Look
 at  the  number  of  crimes  that  are
 bemg  committed  mn  railway  trains
 Now,  are  we  going  to  shut  our  eyes
 to  all  that?  Then  the  hon  Members
 say  that  licences  should  be  granted
 freely  I  differ  from  them

 Mr  Deputy-Speaker.  Why  should
 he  take  :t  to  the  panchayat  then?

 Shri  Raghuobir  Sahai.  For  their  re-
 commendation

 Mr,  Deputy-Speaker  If  all  the
 members  of  the  panchayat  apply  for
 licence,  there  would  always  be  two-
 thirds  majority

 Shri  Raghobir  Sahai:  I  would  not
 hke  to  join  issue  with  you,  Mr  De-
 puty-Speaker,  but  that  5  my  view
 The  recommendation  of  the  panchayat
 s  not  the  final  word  =  It  rests  with
 the  heensing  authority  either  ४0  ac-

 cept  the  recommendation  or  to  reject
 it  Therefore,  I  feel  thet  under  the

 prevailing  conditions  of  hw  and
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 order  it  would  not  be  proper  to  make
 the  distribution  of  lecences  free.

 There  was  one  comment  by  my  hon.
 fmend,  Pandit  Bhargava  that  very
 severe  sentences  have  been  imposed
 under  some  of  the  provisions  of  this
 Bill  Here  I  would  hke  ६०  invite  your
 attention  to  the  fact  that  itis  only
 under  clause  27,  which  relates  to  the
 possession  of  arma  for  unlawful  pur-
 poses,  a  sentence  of  seven  years  has
 been  provided  In  the  UK  Act,
 from  which  we  have  derived  a  lot  of
 mspiration,  for  this  very  offence  they
 have  provided  a  sentence  of  fourteen
 years  So,  under  these  circumstances,
 @  sentence  of  seven  years  38  not  too
 ‘noth.

 Coming  to  the  last  point,  IJ  would
 submit  that  I  quite  agree  wrth  those
 friends  of  mine  who  plead  that  in  the
 dacoit  infested  areas  and  the  border
 areas  which  are  open  to  incursions  by
 Pakustan  and  other  countries,  licences
 should  be  freely  and  hberally  distn-
 buted  among  those  who  are  rehable
 and  law-abiding

 Lastly,  I  understand  that  up  to  this
 tume  ex-servicemen  have  been  given
 the  privilege  of  holding  fire-arms
 without  paying  any  tax  __siI  learn  that
 only  since  the  last  two  or  three  years
 a  levy  of  Rs  5  has  been  made  obli-
 gatory  on  them  for  holding  a  revolver
 or  pistol  I  plead  that  they  should
 be  exempted  from  this  also

 Shri  Naushir  Bharucha:  While  I
 must  admit  that  this  Bill,  as  it  85
 emerged  from  the  Select  Committee
 has  undoubtedly  shown  mprovement,
 unfortunately,  2  does  not  meet  with
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 qhat  in  a  state  of  affairs  where  defence
 go  isolated  villages  ५  almost  impossi+
 ple,  when  police  protection  cannot  be

 ven,  it  is  very  necessary  to  encour
 ese  formation  of  what  is  known  ह. उ
 dvillage  defence  parties”.  In  some
 villages  in  Bombay  it  is  bemg  done,
 and  done  sucessfully  It  is,  there-
 gore,  necessary  that  there  should  be  #
 pberal  issue  of  fire-arms  in  all  such
 cases

 It  has  been  pointed  out  by  some  of
 qpe  previous  speakers  here  that  there
 w  &  possibility  of  misuse  of  fire-arms,
 qhat  possibility  always  exists,  As  I
 smd  on  a  previous  occasion,  @  certain
 amount  of  risk  has  got  to  be  taken.
 हु  am  not  one  of  those  who  believe
 qnat  with  the  liberahsation  of  licences
 there  is  gomg  to  be  a  very  heavy
 yncrease  m  the  incidence  of  crime,  nor
 g°  I  believe  that  there  will  be  an
 apuse  of  fire-arms  to  such  an  extent
 af  not  to  justify  the  policy  which  we
 gfe  advocating  In  some  respects,
 some  abuses  are  bound  to  occur  But
 tgday  the  position  is  thst  those  who
 afe  bent  on  having  unantnorised  arms
 manage  to  secure  these  arms,  where-
 af  the  genuine  people  who  require

 nm  for  their  self-defenre  find  st  dffi-
 cult  to  obtain  them  And  I  am  not
 prepared  to  concede  that  the  changes
 made  by  the  Select  Comnuttee  are  of
 sych  a  nature  as  to  simplify  the  pro-
 cedure  of  procuring  fie  arms  by

 gnumely  interested  parties  So,  I
 eyomit  that  it  is  very  necessary  that
 the  Policy  that  we  adopt  in  this  res-

 pect  should  be  very  liberal
 Times  are  fast  coming  when  a  nation,

 which  has  become  independent,  has  to
 gevise  its  own  ways  of  defending
 spe  various  parts  of  its  frontiers
 yer  instance,  today  i$  may  be  neces-
 awry  to  organise  a  particular  type  of
 agtence  in  NEFA  area—let  us  assume
 got  the  time  beng  In  the  NEFA

 the  terrain  such  that  most
 ef  the  costly  modern  weapons  such  as
 avti-aircraft  guns  and  tanks  are  abso-
 twtely  useless  and  only  small  guns,
 gge-arms  and  eammunitions  can  be,
 used.  So,  it  is  very  necessary  that
 ov?  people  must  be  habstuated  to  the
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 है... अ  of  small  fire-arms,  and  that  can
 be  done  only  if  smal]  fire-arms  are
 supplied  to  people  in  order  to  make
 them  habituated  to  their  use.  That
 will  be  our  third  line  of  defence.  So,
 from  that  point  of  view  also,  I  would
 @ay  that  a  liberal  policy  would  be
 more  than  justified,  If  the  country’s
 population  in  times  of  emergency  is  to
 act  as  a  third  line  of  defence,  apart
 from  providing  individual  self-defence
 and  defence  against  wild  animals,  it
 is  necessary  that  fillip  should  be  given
 to  the  manufacturers  of  fire-arms,
 which  can  be  done  only  if  there  is  an
 extensive  use  of  fire-arms.

 Unfortunately,  several  undesirable
 features  have  been  left  in  the  Bill  by
 the  Select  Committee,  some  of  which
 have  already  been  pointed  out.  Arms
 have  been  defined  to  include  swords
 and  daggers.  As  has  been  pointed
 out  very  ably  by  my  hon.  friend,  Shri
 Patnaik,  hardly  any  country  exists
 where  sharp-edged  weapons  are  re-
 garded  as  equivalent  to  fire-arms  and
 so,  far  from  liberalisation,  it  seems
 that  the  definition  of  “arms”  contracts
 the  privilege  of  people  who  carry
 arms  like  swords  or  daggers.  Also,  it
 is  very  surprising  that  though  the
 fact  was  pointed  out  that  the  definition
 of  “fire-arms”,  as  it  stands,  would
 include  air  pistols  and  air  guns,  which
 are  comparatively  harmless,  still  it
 has  not  been  properly  amended.

 What  is  more  surprising  is  thet
 extraordinary  powers  have  been  given
 in  clause  4  of  the  Bill,  as  it  has
 emerged  from  the  Select  Committee,
 under  which  it  has  been  left  open  to
 the  authorities  to  prescribe  that
 certain  categories  of  weapons  shal]  be
 prohibited  from  being  carried  by
 people  in  case  of  emergency.  I  quite
 eoncede  the  point  of  view  of  the
 suthorities,  who  being  responsible  for
 the  maintenance  of  law  and  order,
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 not  sufficient  provisions  alrea

 our
 ‘Gtate—I  remember  well—during  the
 @eys  of  the  communal  riots  even  pen-
 Kalves  were  probibited.  I  cannot
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 imagine  a  more  drastic  restriction  op
 the  liberty  of  the  subjects  than  the
 restriction  on  carrying  even  ordinary
 pen-knives.  If  that  power  already
 exists,  I  do  not  see  why  this  additional
 power  under  the  Arms  Act  should  be
 provided,  I  submit  that  this  is  un-
 necessary  and  this  may  be  used  by
 authorities  merely  on  panic  and  with-
 out  sufficient  consideration;  there  is  no
 sufficient  safeguard  against  the  abuse
 of  this  power  by  the  authorities.

 I  also  welcome  the  reduction  in  age
 limit  and  further  desirable  changes
 that  have  been  made.  But  these  are
 changes  in  the  matter  of  procedure.
 No  doubt,  these  are  improvements,  but
 these  are  changes  in  the  matter  of
 procedure.  The  substantive  provision
 of  the  Bill  remains  exactly  as  it  was.
 Even  the  scheme  of  the  Bill,  as  it
 stands,  is  that  first  there  is  a  blanket
 ban  on  use  or  carrying  of  arms  of  all
 types.  Then  gradually  that  ban  is
 relaxed  in  certain  cases.  Certain  re-
 laxation  has  been  permitted.  But  if
 you  turn  to  clause  I4,  you  will  find
 that  a  very  vast  power  has  been  given
 for  rejecting  an  application,  viz.,  if  the
 authority  feels  that  for  any  reason  the
 applicant  is  unfit  for  a  licence  under
 this  Act  he  may  reject  the  applica-
 tion.  That  virtually  takes  away  every-
 thing  that  has  been  granted  under  the
 Act

 Who  is  going  to  be  the  ultimate
 judge  of  a  satisfactory,  proper  or  ade-
 quate  reason  for  rejection  by  the
 licensing  authority?  No  court  will  at
 all  interfere  in  the  exercise  of  ad-
 ministrative  discretion  of  a  licensing
 authority,  Therefore  the  sum  total  of
 the  Bill  comes  to  this  that  while  on
 paper  it  may  sound  that  the  policy  of
 issuing  fire-arms  has  been  very  con-
 siderably  liberalised,  in  practice  it
 may  work  out  to  this  that  a  few  more
 ficences  than  the  existing  ones  may  be
 fmaued  subject  to  a  very  close  scrutiny
 by  the  Police  and  other  authorities.
 Barring  that,  in  the  general  condition
 there  will  be  no  change  whatsoever.

 As  I  eaid,  I  was  looking  upon  this
 Act  for  liberalising  the  issue  of  arms
 for  the  reason  that  our  people  must
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 become  defence-minded  not  merely  in
 the  matter  of  individual  defence  but
 even  in  the  matter  of  the  country’s
 defence,  Today  our  people  are  un-
 habituated  to  arms.  I  think  I  men-
 tioned  an  illustration  before  this
 House  of  one  case  in  Bombay  where
 a  Justice  of  the  Peace  got  a  licence
 for  a  revolved  and  when  he  was  asked
 by  a  friend  as  to  where  his  revolver
 was  he  said  that  he  had  deposited  it
 in  the  safe  deposit  vault  of  the  Central
 Bank  because  it  was  too  dangerous  a
 weapon  to  be  kept  at  home.  That  is
 our  mentality  and  that  mentality  re-
 quires  to  be  completely  changed.

 Today  we  are  faced  with  aggression
 by  China.  Let  us  hope  that  this
 aggression  does  not  take  any  serious
 turn.  But  does  anybody  think  that  if
 this  aggression  assumes  very  huge
 proportions,  the  Army  will  be  ade-
 quate  to  cope  w'th  it  without  the
 active  co-operation  of  people  trained
 in  the  use  of  fire-arms?  No,  it  is  not.
 Let  us  understand  that  our  Army  is
 too  small  compared  to  the  continental
 armies.  Let  us  understand  that  our
 auxiliary  force  is  extremely  small.
 Therefore  a  third  line  of  defence  has
 got  to  be  created  and  that  third  line
 ig  the  people  defending  their  own
 villages  and  homes  against  external
 aggression,  This  was  the  point  of
 view  which  I  had  in  mind  when  I  said
 that  there  should  be  considerable
 liberalisation  of  the  issue  of  fire-
 arms.  But  I  am  sorry  to  say  that  the
 Bill  does  not  go  far  enough  to  meet
 the  paint  of  view.

 Mr.  Deputy-Speaker:  I  might  tell
 House  that  we  had  originally  fixed
 hours  for

 at  है  px.  So,  4]  minutes  would  be
 left  for  tomorrow.

 ।  Braj  Raj  Singh:  It  is  very  im-
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 at  lenat  three  hours,  making  it  eight
 hours,

 An  hon.  Member:  By  two  hours.

 Mr,  Deputy-Speaker:  We  have  re-
 ceived  about  a  hundred  amendments
 and  we  are  still  receiving  more  of
 them.  Therefore  greater  attention
 shall  have  to  be  paid  to  the  amend-
 ments  than  to  the  general  discussion,
 So,  all  the  time  that  has  to  be  extend-
 ed  must  go  to  those  amendments  and
 not  to  the  general  discussion  which
 we  had  last  time  also  and  we  are
 having  today  also,  I  propose  that  we
 might  conclude  the  general  discussion
 today  and  carry  on  with  the  amend-
 ments  and  the  clause-by-clause  con-
 sideration  tomorrow.  The  extension
 that  the  hon.  Members  have  in  view
 would  be  given,  certainly.  We  will
 see  that  enough  time  is  given  to  it
 That  will  be  all  right,  I  suppose.

 Shri  Datar:  Am  4  going  to  reply  to-
 day  or  tomorrow’

 Mr,  Deputy-Speaker:  I  shall]  request
 him  to  reply  today.

 Shri  Braj  Raj  Singh:  He  may  be
 asked  to  reply  tomorrow,

 Mr.  Deputy-Speaker:  We  have  just
 now  decided  that  we  will  conclude
 the  general  discussion  immediately.
 After  that  should  it  be  objected  to?

 Shri  Sinhasan  Singh  (Gorakhpur):
 His  reply  is  not  included  in  it.

 Mr.  Deputy-Speaker:  I  suppose  hon.
 Members  shall  be  able  to  conclude
 their  remarks  within  ten  minutes.

 Shri  Warior  (Trichur):  When  the
 Chair  suggests  genera)  discussion,  we
 mean  discussion  by  hon.  Members  and
 not  the  hon.  Minister.  The  hon.
 Minister  ig  excluded  from  it.

 Mr.  Deputy-Speaker:  Inside  the
 House  the  presiding  officer  should  be
 given  more  credence.
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 शो  प०  Wie  बारू्याल  (  बीकानेर-

 रक्षित-झनूसूचित  जातियां  )  उपाध्यक्ष

 सहोदय,  में  इस  आम्स  बिल  का  समर्थन  करता

 हैँ  ।  प्राज  तक  जो  आस  के  लाइयेंस  देते  की
 पढ़ति  रही  है  उस  में  बहुत  से  इस  देश  के  नाग-
 रिक  साइमेंस  लेने  की  हार्दिक  इच्छा  रखते  हुए
 भी  उस  से  बंचित  रह  जाते  हैं।  भ्रमी  तक  जो

 लाइतेंस  मिलते  थे  वह  बडे  बडे  जागरदारों,
 वैसेबालों  भौर  हबेलियो  के  रहने  वालों  को  ही
 मिलते  थे  1  में  यह  कोई  भालोचना  करने  के
 लिये  नही  कह  रहा  हू  क्योकि  उनके  पास  पैसा

 होता  था  और  उन  को  जान  माल  को  खतरा

 रहता  था  शायद  इसी  बिना  पर  उनको  लाइसेंस
 मिलता  रहा  होगा।  जहा  तक  भ्राम  जनता  को

 लाइसेंस  देते  का  सवाल  है  मेरा  निवेदन  है  कि
 में  राजस्थान  के  उस  प्रात्त  से  श्राया  ह हु  जिसकी
 कि  सीमा  पाकिस्तान  से  लगनी  है  शौर  यह
 बात  किर्स।  से  छिप्री  हुई  नही  हैं  किए  और  चायें
 दिनो  झलबारो  में  खबरें  छपती  रहती  हैं  कि
 शजस्थान  जिसकी  कि  सीमा  पाकिस्तान  से
 लगी  हुई  है  तो  पाकिस्तान  के  लुटेरे  सीमा
 पार  कर  के  भारत  स्थित  प्रदेश  में  भा  जाते  हैं

 ,  भौर  लुटेरे  हथियारबद  होते  है  जब  कि  हमारें
 निवासी  बिला  हथियार  होते  है  बौर  वे  लुटेरे
 उनके  भवेशी  आदि  चुरा  कर  जबरदस्ती  सन
 कर  ले  जाते  हैं।  इसलिए  केवल  उनको  अपनी
 रक्षा  करने  में  असमर्थ  बनाने  के  लिए  ही  नहीं
 बल्कि  झाज  देश  की  जैसी  स्थिति  हैं  उन  में  देश
 की  भाजादी  को  सुरक्षित  रखने  के  लिए  भी  यह
 झावदयक  हो  जात!  है  कि  हम  अपने  देश  वासियो
 को  हथियारों  के  लाइसेंस  देकर  उनको  अपनी
 रण्झ्ा  और  देश  की  रक्षा  करने  के  काबिल
 बनायें  ।  यह  ठीक  है  कि  हम  गाथी  जी  के  भन्‌-
 यावी  है  धौर  पूज्य  बापू  के  बताये  हुए  मार्ग  पर
 ध...  बाले  हैं  शौर  हुम  भहिसा  में  विश्वास

 द्ल्ब्ते  है,  इतना  सब  कुछ  होते  हुए  भी  में  यह
 मानता  हूं  कि  हर  देंश  के  नागरिक  को  लाइसेंस
 देने  में  हमें  किसी  बात  को  हिचकिचाहट  नहीं

 होनी  चाहिए  भौर  सरकार  को  इस  मामले  में
 किसी  प्रकार  का  कोई  सदेह  नही  होना  चाहियए:
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 में  तो  यह  भी  कहुगा  कि  हमारे  जो  स्कली
 छात्र  हैं  उनको  भी  डमी  राइफतरों  द्वारा  किसी

 हद  तक  मिलेटरी  ट्रेनिंग  देनी  चाहिए  भौर
 यदि  ऐसा  किया  गया  तो  हम  रे  देश  के  नवयुवक
 और  देश  वासी  अपने  देश  की  हिफाजत  के  लिए
 किसी  भी  सकट  काल  4  समय  में  काम  झा
 सकते  है  ।

 में  आपका  थोड़ा  सा  ध्यान  टोपीदार

 बदू  को  की  ओर  दिलाना  चाहता  ह  जोकि  बारूद
 से  चलती  है  भौर  जिसको  कि  राजस्थान  में
 टोपीदार  बदूक  कहते  है  -  उस  बदक  क  झयवा
 तलवार  का  पहले  कोई  लाइपेंस  नहीं  था
 लेकिन  अब  उसका  भी  लाइमेंस  लेना  अनिवाये
 कर  दिया  गया  है।  ग्रामीय  लोग  इन  के  लिए
 लाइसेंस  प्राप्त  करने  के  लिए  २०,  रे०  और
 ३०  मील  चल  कर  आते  है  शौर  उनको  कायदे
 से  जार  झाने  भौर  एक  रुपय,  अर्थात्‌  सवा
 रुपया  देते  पर  लाइपेंस  मिलना  चाहिए  लेकिन
 उनको  बडी  दिक्कत  का  सामना  करना  पढ़ता

 है  और  बीस  बस  चवकर  लगाने  पड़ते  हैं  और
 कई  तारीखें  पड  जाती  है  और  उनको  बार  बार

 बुला  कर  परेशान  किया  जाता  है  ।  में  चाहता  हू
 कि  इस  के  लिए  उनको  परेशान  न  किया  जाय
 और  उनको  दारू  से  चलने  वाली  बदकों  का
 लाइवेंस  मिलने  में  कोई  दिक्कत  नहीं  होनी
 चाहिए  ।

 यहा  पर  कुछ  साथियों  ने  सुझाव  दिया  है
 कि  लाइसेंस  ग्राम  पचायतों  द्वारा  दिये  जाने

 चाहए  शौर  यह  किसी  हद  तक  ठीक  भी  हो
 सकता  है  क्योंकि  हम  सत्ता  का  विकेन्द्रीकरण
 करने  जा रहैं  धौर  अधिक  से  अधिक  हम  डेमो -
 क्रेसी  को  पनपाना  चाहते  हैं  ।  ले|कन  वर्तमान
 पंचायतों  की  जो  हालत  है  उसे  में  सरोषजनंक

 नहीं  समझता  भर  उस  में  पार्टी  बाजी

 चलती  है  धौर  वहा  पर  गरीब  झादमियों  को

 न्याय  मिलने  वाला  नही  है  ।  प्रौर  इस  लिए  में

 इस  बात  का  समर्थन  नही  करता  कि  पंचायतों

 द्वारा  लाइसेंस  [दिये  जाय  t  में  समझता  हु  कि

 मह  जिम्मेदारी  का  काम  हैं  प्रौर  यह  डिस्ट्रिकूट

 मजिस्ट्रेट  के  ही  पू  होना  चाहिए  ।  मुझे  दुःख  के
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 साथ  यह  कहना  पड़ता  है  कि  भाज  भी  जो  लाइ-
 सेंस  दिये  जाते  हैं  वे  पोजीशन  शौर  स्टेटस  को
 देख  कर  दिये  जाते  है।  में  चूंकि  एक  मिलेटरीमैन

 रहा  हूं  इसलिए  मुझे  हथियारों  से  मोह  है  भौर
 मेरी  इच्छा  हुई  कि  मै  मी  हथियार  का  लाइसेंस
 प्राप्त  करूं  चूकि  में  शेडयूल्ड  कास्ट  का  था  भौर

 जहां  पर  यह  जाति.  पांति  का  प्रतिबब  चलता
 शा  और  यह  देखा  जाता  था  कि  उसकी  क्‍या
 पोजीशन  झथवा  स्टेट्स  है  शौर  जब  मैंते  पालि-
 यामेंट  का  मेम्बर  होते  हुए  लाइसेंस  की  भर्जी  दी
 तो  मैं  ही  जानता  हू  कि  मुझे  लाइसेंस  कितनी

 भुष्किल  से  मिला  है  1  शझब  भाप  समझ  सकते  हैं
 ह  जब  पालियामेंट  के  मैम्बर  को  हथियारों
 का  लाइसेंस  मिलने  में  इतनी  दिक्कत  झाती  हो,
 बारह  बोर  की  गन  मामूली  जानवरों  शेर  वगैरह
 का  शिकार  करने  के  ही  काम  में  झा  सकती  है

 तो  जब  पालियामेंट  के  मेम्बरों  को  भी  उस
 के  लिए  लाइसेंस  प्राप्त  करने  में  दिक्कत  पड़  हो
 सो  गरीब  आदमियों  की  क्या  हालत  होती  होगी।
 बहुत  से  झादमी  मेरे  पास  भाते  हैं  भोर  कहते  हूँ
 कि  उन्हें  डाकुओ  का  इर  है  इसलिए  उनको
 आम्स  का  लाइसेंस  दिया  जाय  लेकिन  इस  बिना
 पर  कि  उनके  पास  इतनी  जायदाद  नहीं  है,
 इतनी  जमी «  नही  है  भौर  उनकी  इतनी  क्वा-
 लिफिकेशंस  नही  हैं  इसलिए  उनकी  ऐप्लीकेशस
 रिजैक्ट  कर  दी  जाती  है  t  में  समझता  हु  कि

 स्वतंत्र  भारत  के  नागरिक  के  लिये  यह  इंसल्ट
 है  ।  भाज  कोई  भी  नीचा  और  ठ्चा  नही  हूँ
 हम  सब्‌  समान  है  और  इसलिये  में  चाहता  हू  कि

 लाइसेंस  देने  में  ज्यादा  उदारता  से  काम  लिया
 जाय  शौर  सवको  समान  भाव  से  लाइसेंस  दिया
 नाय  शौर  नाइमेम  देते  बक्स  एक  सर

 क्मादा  कंटेगरी  न  बनाई  जाय  |

 सकली  खात्रों  को  डमी  बदक  क्वारा  मिलेटरी

 ड्रेनिंग  देने  की  भ्रोर  झवध्य  ध्यान  दिया  जाय  |

 हो  सकता  है  कि  इसका  एजुकेशन  मिनिस्ट्री  से

 सम्बन्ध  हो  लेकिन  मैं  चाहता  हूं  कि  हमारे

 & ह  मंत्री  महोदय  इस  भोर  ध्यान  दें  तो  ज्यादा

 शग  होगा  1  में  चाहता  हूं  कि  शाम्से  खाइसेंस
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 देने  में  जो जाति  पांति  का  भेद  भाव  बर्तों
 जाता  है  वह  आज  के  युग  में  भ्रनुचित  है  भौर
 कोई  व्यक्ति  केवल  जाति  से  दी  कायर  झयवा
 बीर  नहीं  हो  जाता  शौर  में  वाहूंगा  कि  हर
 व्यक्ति  को  मौका  दिया  जाय  कि  वह  भागे  बढ़े
 भौर  वह  अपनी  रक्षा  झौर  भपने  देंदष
 की  आावयाता  पड़ते  पर  रहता  कर
 सके  ।  बिना  किसी  जाति  पांति  मेद  के  हर  एक
 दाख्दा  जो  कि  ट्रेनिय  लेना  चाहें,  उनको  भ्रवसर
 दिया  जाय।  इसलिए  में  होम  मिनिस्टर  साहब
 से  निवेदन  करूंगा  कि  भाज  जो  लाइसेंस  देने
 में  प्रतिबंध  लगाये  हुए  है  उनको  ढीला  भोर
 खत्म  किया  जाय  शौर  लाइसेंस  देने  की  व्यवस्था
 सरल  की  जाय  ताकि  लोगो  को  बिना  किसी  भेद
 भाव  के  समान  रूप  से  लाइसेंस  मिल  सके  ।  यह
 ही  सकता  है  कि  जिनको  लाइमेंव  मिलें  उन  में
 से  कोई  डाक  हो  श्रौर  वह  उसका  गलत  प्रयोग
 करे  और  इसी  तरह  कोई  लाइमेंत  पाने  वाला
 क्रिमिनल  ट्र  इब्स  का  भी  हो  सकता  है  भौर

 जाहिर  है  कि  उस  हद  तक  नुक्सान  होगा
 लैकिन  भ्राम  तौर  से  हमारे  देश  का  फायदा  होने
 वाला  हैं  in  बस  मुझे  यही  निवेदन  करना  था  I

 Shri  D.  0.  Sharma:  Mr.  Deputy-
 peaker,  I  welcome  this  Bill  and  I

 think  that  the  provisions  of  this  Bill
 have  been  liberalised  in  some  ways
 and  in  certain  respects.  I  congratu-
 late  the  Ministers  and  the  Members
 of  the  Joint  Committee  for  having
 brought  about  these  liberal  changes.

 But,  after  reading  this  Bill  and  the
 minutes  of  dissent,  appended  to  this
 Bill,  I  asked  myself  one  question.
 what  is  the  motivating  force  of  this
 Bill?  To  tell  you  the  plain  truth,  this
 Bill  reminds  me  of  a  very  antiquated
 goint  family  house  which  an  enterpris-
 ing  son  whitewashes  without  touching
 the  basic  structure  or  the  foundations
 ef  that  house  The  house  remains  as
 before....

 Shri  Braj  Raj  Singh:  Bven  after
 whitewashing?

 Shri  D.  C.  Sharma:
 acquires  a  new  look  of  a  very  super-
 ficial  Kind,  this  Bill  िक,  no  doubt,
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 a  modern  look.  But,  ३4  must  say  that
 #his  modern  look  ॥  not  even  skin
 deep.

 What  w  the  problem  before  us?  I
 think,  people  carry  arms  as  a  matter
 ef  social  prestige.  Somehow,  carrying
 ef  arms  is  connected  with  wealth,  with
 privilege,  with  agricultural  property,
 with  official  position,  with  hereditary
 privileges.  That  has  been  the  story
 of  arms  in  our  country  all  these  years
 We  are  now  living  in  free  India.  I
 should  have  thought  that  this  old
 motive  force  should  have  been  done
 away  with,  But,  I  think,  though  this
 Bill  is  put  in  a  new  bottle,  the  con-
 tents  of  the  bottle  remain  eas  before

 Shri  Braj  Raj  Singh:  Why  do  you
 welcome  :t?

 Mr.  Deputy-Speaker:  He  is  wel-
 eoming  the  bottle  and  not  the  con-

 ,  tents

 Shri  D.  C.  Sharma:  According  to
 me,  this  Bill  should  have  served  two
 purposes  In  the  first  place,  it  should
 have  put  the  fear  of  law  into  the
 hearts  of  those  who  carry  unlicensed
 arms  or  who  have  ammunition,  which
 has  no  licence.  This  Bill  should  have
 been  a  source  of  dread  to  the  smug-

 lers  of  arms  and  smugglers  of  ammu-
 mition,  This  Bill  should  have  tried  to
 frighten  as  much  as  possible  the
 dacoits  and  robbers  This  छा  should
 have  done  something  to  reduce,  I
 should  say,  the  desperate  actions  and
 acts  of  anti-social  forces  I  think  thas
 Bill  is  going  to  do  nothing  of  the  kind
 Again,  this  छा]  should  have  given  a
 feasonable  chance  of  getting  a  licence
 for  arms  to  any  citizen  of  India
 irrespective  of  his  caste  or  creed  or
 social  position  or  monetary  posses-
 sions  Does  it  do  that?  I  do  not
 think  it  does  that.

 T  look  at  this  Bill  from  the  context
 of  my  constituency,  a  border  area,  I

 .
 “

 the  people  that  we  were  going  to :  se  the  Arms  Act.  Do  you  think

 ्र

 the  people  living  in  the  border
 are  going  to  get  licences  now
 easily  than  before?  Certainly

 My  constituency  is  one  where
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 agricultural  lands  are  subjected  to  the
 depredations  of  wild  animals,  The
 wild  animals  are  ferocious  Of
 course,  some  kind  of  provision  hus
 been  made  that  they  can  get  arms
 Do  you  mean  to  say  that  a  farmer
 livig  in  a  very  remote  place  is  going
 to  have  any  benefit  out  of  this?
 Certainly  not  The  agriculturist  38
 not  going  to  benefit  by  it  The  border
 people  are  not  going  to  reap  any
 benefit  out  of  it.  The  smugglers  will
 have  a  golden  time  as  before,  because
 there  ४5  nothing  mm  this  Bill  which  can
 check  it.

 At  the  same  time,  I  find  that  there
 ४  a  wave  of  lawlessness  sweeping
 over  the  world  now  and  India  3s  a
 part  of  the  world  I  read  about  two
 days  ago  m  one  of  the  daily  papers
 that  a  gentleman  walked  into  e  house
 and  sht  the  throat  of  a  child,  and
 there  was  a  murder  committed,  In
 my  old  constituency,  Hoshierpur,  a
 murder  was  committed  m  the  tram,
 There  are  80  many  murders  commit-
 ted  in  the  railway  tram  So  many
 dacoities  take  place  in  the  train  In
 spite  of  the  great  enthusiasm  of  oux
 people  and  our  colleagues,  that
 murder  has  remained  untraced  for  so
 many  months,  What  I  mean  to  say
 is  that  the  law  and  order  situation  m
 our  country  is  not  as  desirable  as  't
 should  be  People  are  not  safe  when
 they  travel  People  are  not  safe
 when  they  are  in  their  homes
 People  are  not  safe  when  they  go
 about  in  the  bazaar  When  the  law
 and  order  situation  is  hke  this,  &
 should  have  thought  that  in  the  name
 of  the  phrase  which  has  been  quoted
 so  often  in  this  Bill  ‘public  peace  and
 safety’  this  Bill  should  have  been  so
 framed  as  to  make  is  possible  for  any-
 body  to  get  a  licence  Here  is  my
 hon  fmend  who  preceded  me,  &
 Member  of  Parliament,  who  was  tell-
 ing  &  tale  of  woe  when  he  wanted  to
 get  a  licence  It  shou'd  have  been
 possible  for  any  citizen  of  India  to  get
 a  licence  Perhaps,  the  fee  for  licence
 may  be  prohibitive,  the  price  of  arms
 may  be  prohibitive,  the  cost  of  ammu-
 nition  may  be  prohibitive  All  these
 things  are  there.  Therefore,  I  would
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 gay  that,  in  this  Bull,  there  should
 have  been  made  a  provision  for  giving
 what  I  call  collective  licences,  for
 instance,  a  collective  licence  to  the
 peopie  of  a  village  in  the  border  area,
 a  collective  licence  to  the  people  of
 a  locahty,  a  collective  licence  in  cer-
 tain  extes  and  certain  localities.  If
 you  are  afraid  of  giving  licence  to
 individuals  for  the  reason  that  :t  will
 be  abused,  I  do  not  see  any  reason  why
 you  should  not  adopt  the  system  of
 giving  collective  licences  to  persons
 who  want  to  defend  themselves,  de-
 fend  their  homes  and  hearths  when
 things  are  bad  I  beheve  this  35  what
 is  required.

 I  want  to  say  a  few  words  about
 the  licensing  authority  We  talk  of
 democratic  decentralisation,  and  I  am
 very  happy  about  that  We  talk  of
 @evolution  of  authority  and  respons
 tihty  and  all  that  I  think  of  there  is
 one  thing  in  which  we  require  this
 kind  of  devolution,  3६  9  in  respect  of
 this  Bull,  You  want  everybody  to  go
 to  the  District  Magistrate  or  some
 hig-up  in  the  official  cadre  I  think
 that  it  is  not  possible  for  every  one  to
 run  up  to  the  district  town  and  try  to
 get  a  licence  So,  I  would  say  that
 so  far  as  this  thing  5  concerned,  we
 should  try  to  delegate  the  authontv
 to  lower  people

 Another  point  ४  this  I  think  we
 should  have  made  a  distinction  bet-
 ween  two  kinds  of  fire-arms  There
 are  fire-arms  carried  by  some  persons
 Of  course,  they  can  sport  those  fire-
 arms  for  aught  I  care  But  there  ere
 also  some  persons  who  want  to  keep
 fire-arms  in  their  homes  for  proper
 purposes.  Therefore  these  two  kinds
 of  fre-arms  should  have  been  dis-
 tinguished  There  should  have  been
 @  distinction  between  those  who  sport
 their  guns  and  those  who  want  to
 make  use  of  them  whenever  there  is
 need  for  that  I  think  that  should
 have  been  done,  and  I  am  sorry  that
 that  has  not  been  done,

 The  proof  of  the  pudding  lies  in  the
 eating.  Whatever  Bills  we  may  pass,
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 whatever  provisions  may  come  inw
 being  ultimately  the  proof  of  them
 will  lie  in  the  adminmstration  of  those
 Acts.  I  have  asked
 question:  has  the  implementation  of
 this  Bill  been  rendered  more  easy

 sions  in  this  Bill  which  will  not  prove
 as  vexatious  to  people  as  they  were
 before,  which  will  not  create  as  many
 hurdles  in  their  way  as  before?  I  put
 myself  this  question,  and  the  answer
 is  that  though  we  have  made  certam
 liberal  provisions  in  this  Rhill  the  im-
 plementation  of  this  Bill  38  going  to
 be  in  no  way  easier  than  before,  in  no
 way  swifter  than  before,  in  no  way
 more  in  the  interests  of  the  people
 than  before  I  know  the  Bull  will  be

 An  Hon  Member.  How  do  you

 Shri  D  C  Sharma:  You  will  vote
 for  this,  and  I  will  vote  for  it.

 An  Hon.  Member:  You  will  have  to

 Shri  D  0  Sharma  |  will  do  so  with
 a  heavy  heart

 Shri  Braj  Eaj  Singh.  That  you  al-
 ways  do

 Shri  ७,  C.  Sharma:  for  I  eee
 that  this  Bill  has  neither  increased
 the  defence  potential  of  my  country,
 nor  has  given  to  the  needy  pecple,
 needy  in  terms  of  arms,  a  kind  of
 charter  that  they  can  get  arms  easily
 for  the  protection  of  their  hearths  and
 homes,  for  the  defence  of  their
 country  and  for  the  defence  of  ali
 those  values  for  which  we  stand

 Shri  P.  R.  Patel  (Mehsana)  It
 rather  pains  me  to  say  that  mm  the
 twelfth  year  of  our  independence  our
 Home  Minister  has  come  out  with  this
 Bul

 The  Britishers,  the  foreigners,  had
 guch  an  Act,  the  Arms  Act,  because

 cause  they  wanted  that  the  people
 should  no  rise  against  their  rule,  है.
 wes  with  that  view  that  the  Arme  Act
 was  gifed  to  the  people  of  he  country
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 a  ७  result  of  the  mutiny  of  1857.

 Sven  in  the  days  of  the  British  rule,
 we  people  complained  against  this
 Act.  I  know  many  Congressmen  then
 maid  openly  that  this  Act  should  be
 repealed.  I  only  quote  Mahatmaj:.
 He  said:

 “Among  the  many  misdeeds  of  the
 British  rule  in  India,  history  will
 Jook  upon  the  Act  depriving  the
 whole  nation  of  all  armg  as  the
 dlackest.”

 Now,  let  us  compare  the  Act  passed
 by  the  Britishers  with  the  present  one.
 What  is  the  difference  between  the
 xwo?  ‘There,  carrying  arms  without
 licence  was  prohibited.  Here  also
 without  a  licence  nobody  can  carry  or
 keep  any  arms.  There,  a  District
 Magistrate  issued  the  licence,  at  his
 discretion.  Here  also  the  same  proce-
 dure  ig  to  be  followed.  What  is  the
 difference?

 Let  me  say  this,  that  ए  those  days
 when  the  Arms  Act  was  put  into  force,
 the  Government  had  the  same  type  of
 arms  as  the  people,  because  at  that
 time,  only  muzzle-loading  guns  and
 such  types  of  weapons  were  available
 with  the  ruling  Government  and  the
 people  also  had  the  same  type  of  wea-
 pons,  and  before  that  Act  every  citizen
 of  the  country  had  freedom  to  carry
 and  keep  any  number  of  arms  he
 liked.  That  freedom  was  taken  away
 by  the  Britishers.  Now,  in  these  days
 of  the  sputnik  and  atomic  bombs  and
 90  many  other  higher  types  of  wea-
 pons,  what  is  a  muzzle-loading  gun?—
 I  ask  the  hon.  Minister.  Is  it  not  a
 tey  compared  to  other  weapons?  And
 he  desires  to  restrict  even  this  toy.  He
 Goes  not  like  these  muzzie-loading
 guns  being  kept  outside  the  purview
 of  the  law,  I  am  sorry.

 He  desires  and  often  says  that  they
 “wannot  keep  police  in  every  nook  and
 sorner  for  the  protection  of  the  people,
 that  they  cannot  keep  police  on  every
 farm  for  the  protection  of  the  crovs,

 wad  at  the  same  time  he  !s  not  pre-
 bared  to  allow  people  to  keep  arms
 fer  their  protection  and  the  protection
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 of  the  crops.  He  says  he  has  libera-
 ped  the  whole  Aci,  but  I  fail  to

 tat  is
 t  how  he  has  liberalised  it.

 at  is  there  which  would  be  suffi-

 a
 ent  to  give  that  credit  to  the

 ister?

 i¢  bre.

 There  also,  in  the  days  of  the  Bri-
 ro  they  allowed  Meuipers  of  the
 gen  Assembly  to  keep  ainiy  and  20

 cence  was  necessary.  They  were
 exempted  under  section  27  of  the  Act

 it  exists  today.  But,  after  the
 achievement  of  Independence,  our

 ‘feseny  Government,  3  mean  the  Gov-
 efnment  that  came  into  power  atier

 »  PERTIGEL Wiiia  “SKERT  wo
 that  was  given  to  the  Members  of  the
 central  Legislative  Assembly  and  the
 yocal  Assemblies.  १  usk  whether  they

 not  in  a  position  to  trust  even  the
 yiembers  of  the  Parliament  and  the
 giate  Legislative  Assemblies.  I  ask
 pon.  Members  whether  it  would  not  be
 proper

 to  exempt  at  least  the  Mem-
 pers  of  the  Parliament,  at  least  the
 plembers  of  the  State  Legislative

 ssemblies,  and  at  least  the  presi-
 ents  of  the  local  bodies  and  munici-

 pilities  They  exempt  Govoernme:t
 Alicers,  but  they  hesitate  to  exempt
 ghe  pepole's  leaders.  This  is  too  much
 pa  democracy.

 Here,  let  me  say  onc  thing.  The

 piilitary,  no  doubt,  defends  the
 qgountry.  And  our  military  is  strong

 ough  to  face  any  country.  I  am
 are  of  it.  But  they  fight  on  the

 ttle  field.  Actually,  !t  is  the  people
 who  defend  the  country.  If  we  look

 [०  our  history.  what  do  we  find?  A

 pattle  was  fought  at  Panipat.  A  ruler
 gas  defeated,  and  the  people  then

 gecepted  the  enming  ruler.  Why  did
 qnev  do  so?  They  did  so  because  they

 ad  no  interest  or  rather  they  were

 pot  trained  to  defend  the  country.

 I  would  desire  that  in  this  country
 rvone  above  the  age  of  sixteen

 ould  be  trained  to  defend  himself,
 ad,  if  necedsary,  his  country.  The,
 rmyv,  no  doubt,  will  fight.  but  every

 yrdividual  village  shou'd  be  a  terror

 we  any  invader.
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 {Shri  2.  BR.  Patel]  the  Additional  Magistrate,  Ahmedabad,
 1903  bre  along  with  two  or  three  other  persons.

 And  how  abruptly  he  was  inauilted?
 (Panorr  Taaxun  Das  Baanava  in  the  So  the  mentahiy  of  the  Magistrates  &

 Chair.)  the  same  There  is  absolutely  mo

 But  what  do  we  find  cn  the  border?
 An  Army  is  coming,  or  rather  ten  or
 Afteen  soldiers  are  comuig  and  captur-
 ing  our  village,  and  we  are  smply  cry-
 ing  That  is  because  wo  did  not  allow
 our  people  to  keep  arme  We  did  not
 train  our  people  to  use  atms  The
 result  is  that  just  a  hancful  of  soldiers,
 that  is,  ten  or  fifteen  mili‘ary  men
 eome  and  capture  our  village  and  our
 territory.

 I  am  of  the  opinion  that  if  a  village
 were  to  be  attacked  by  any  foreign
 power,  as  long  as  there  38  one  soul
 living  in  that  village,  the  village
 eannot  be  captured  by  the  out-
 siders  or  by  the  aggressors  That
 should  be  the  spirit,  and  that  should
 be  the  kind  of  traming  But  whar  55
 our  Home  Mimister  doirg  by  mc.ans  of
 this  Bill  He  has  just  put  a  very  good
 sari  on  the  old  dame,  thats,  the  Arms
 Act  of  the  Britishers  What  is_  the
 change  that  he  has  made?  The  same
 oid  spirit  is  there,  and  that  spirit  was
 not  to  give  arms  to  the  people  Hcre
 aiso,  the  same  spirit  is  there,  namely,
 not  to  give  arms  to  the  people

 I  say  that  there  must  be  some
 difference  between  a  popular  gov-
 ernment  and  a  foreign  ruler  A
 popular  government  shehid  be  very
 eager  to  see  that  eveily  citizen  is
 trained  to  use  arms,  and  every  eitiven
 lg  mmdful  to  use  it  for  the  defence  of
 his  self  and  his  country  But  what  do
 we  find  here?  The  hon  Minister  savs
 that  he  is  liberalising  the  provisions,
 and  that  the  magistrates  wil]  :scue  the
 lieences  liberally  Sur.  I  know  the
 megistrates  and  their  mentality  There
 is  absolutely  no  change  in  their  menta-
 lity  In  the  days  of  the  Britishers,  the
 district  magistrates  were  there,  today
 also,  the  same  magistrates  are  there
 I  ran  just  give  one  instance  Some
 dayt  back,  an  hon  Member  of  this
 House  Shei  K  UU  Parmar  had  some
 work  in  Ahmedabed  and  he  went  to

 change.  It  is  said  that  these  people
 will  issue  lcences  bLberally  I  sm
 sure  they  will  not.  ‘

 An  Hen  Member:  He  was  not  a
 Congressman

 Shri  P  RB,  Patel:  So  I  would  ह
 gest  that  unless  a  man  is  held  to  be
 an  enemy  of  the  country  or  has  had
 some  association  with  a  foreign  coun-
 try  or  foreign  rule  or  he  38  a  man  who,
 if  given  any  firearm,  would  misuse  it,
 —in  which  case  licence  can  be  refused
 —in  all  other  cases,  it  should  be  the
 privilege  of  one  and  all  to  get  a  licence
 to  keep  arms  We  can  have  ordinary
 restrictions  But  instead  of  that,  what
 ig  the  restriction  that  is  put  here?  ७
 the  District  Magistrate  thinks  so,  he
 may  refuse  to  issue  a  licence,  and  in
 ‘public  interest’,  he  may  not  give  the
 reason  even

 In  these  days  of  democracy,  thw
 type  of  thing  in  our  statute-book
 does  not  give  credit  to  us  I  would
 humbly  request  the  hon  Minister  to
 reconsider  this  Bill  Specially,  Y
 would  request  him  to  consider  my  re-
 quest  on  behalf  of  the  farmers  We
 desire  that  there  should  be  more
 product  on,  we  deure  that  there  should
 be  more  foodgrains  Unless  farmers
 are  able  to  pro‘ect  their  crops,  how
 can  we  get  more?  He  says  that  for
 pro‘ection  the  farmers  w'll  get  muzzle
 loading  guns  Nice!  Suppose  two
 thieves  come  I  am  a  farmer  watch-
 आह  mv  crop  I  fire  the  muzzle  loading
 gun  Then  should  I  just  put  my  heaé
 beore  them  to  be  butchered?  What
 should  I  do?  Why  should  farmers  be
 not  given  the  latest  type  of  guns,
 breech-loading  guns  or  even  riftes?
 What  is  the  harm?  This  distrust  of
 the  farmers  is  distruet  of  the  natian
 They  are  the  people  who  will  give
 therr  life  for  any  small  piece  of  land
 I  know  in  old  days—we  alto  heard

 ‘

 stories  from  our  ancestors—that  for  ay
 piece  of  lend  they  fought  and  gave,



 693  Arme  BR  =  KARTIKA  yt  (8AKA)

 are
 in  their  honour.  Do  we  desire  these
 things  again  in  our  country?  But  we
 ६. “2  that  they  should  not  have  these
 firearms  If  we  do  not  give
 firearms,  when  will  they  learn  to  use

 So  I  again  request  the  Minister  to
 reconsider  the  matter  and  meke  this
 BL  a  liberal  one  which  would  give
 eredit  to  our  independence.  This  is
 the  twelfth  year  of  our  independence.
 and  ]  should  not  remind  him  that  we
 are  living  in  the  twelfth  year  of  our
 independence.

 ली-  qq  देव  (चम्बा)  :  समापति  जी,

 थ्ूरे  ८०  सास  के  बाद  हमारे  देश  ने  इस  पर

 पुनः  विचार  किया  है  कि  झपनी  रक्षा  के
 लिये  अपने  देश  म॑  अस्त्र  दास्त्र  को  विधि-

 चूवक  किस  प्रकार  चलाया  जाये  ।  इसके
 लिये  मे  गृहमंत्रालय  को  बधाई  देता  हू  ।

 इससे  पहले  हमारे  देश  में  ऐसी  कोई
 व्यवस्था  नहीं  थी  झोर  हालात  भी  ऐसे  नहीं
 थे  ।  देख  के  धन्दर  जो  भी  देशवासी  था
 किसी  भी  झापत्ति  के  समय  वह  शस्त्रास्त्र

 इसलिये  इस्तेमाल  करता  या  कि  जो  धामक

 है  उसे  पूरी  तरह  सबक  सिखलाया  जाये  |

 किन्तु  झाज  व्यवस्था  कुछ  भौर  है  जिसके
 कारण  यह  साइतेंस  की  व्यवस्था  की  जा

 रही  है।  में  कुछ  बातें  इसके  सम्बन्ध  में  कहना
 चाहता  हूं  t

 पहली  बात  यह  है  कि  इसमें  जो  दास्त्रो
 की  परिभाषा  की  गई  है  बहू  सब  जगह  एक

 ही  तरह  से  इस्तेमाल  नहीं  होनी  चाहिये
 बल्कि  देश  काल  के  भ्नुसार  होनी  चाहिये  1

 जैंसे  कि  हिमाचल  प्रदेश  का  पहाड़ी  इलाका

 है.  जहां  पर  चास  काटने  का  क्षस्त्र,  लकड़ी
 :  काटने  का  शस्त्र  एक  ही  तरह  का  होता  है।

 अंगर  उसके  लिये  किसी  प्रकार  की  साइतेंस
 है... / 3  CAD  LSD
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 की  व्यवस्था  की  जायेगी  तो  उससे  किसानों
 के  लिये  महान  झापत्ति  होगी  t  इसी  तरह  से
 फायर  आाम्स  के  बारे  में  है  1  जहां  लक
 जानवरों  से  कृदि  की  रका  का  सम्बन्ध  है
 बह  मजिल  खोडिग  गन  से  ठीक  तरह  से  नहीं
 हो  सकते  ।  यदि  राछ  झा  जाये  भौर  मेरे
 पास  मजिल  लोडिंग  गन  हो  तो  में  एक  फायर
 तो  कर  सकता  हूं  लेकित  भगर  फिर  भी
 'रीख  मेरे  ऊपर  हमला  करता  है  तो  में  प्रपनी
 ररझा  नहीं कर  सकता  |  तो  इस  प्रकार  के
 इलाकों  में  ऐसे  फायर  ाम्स  की  दाश
 होनी  चाहिये  जिनसे  कि  श्र  दमी  रीछ  से,
 सुभर से  भोर  इसी  प्रकर  के  दूसरे  जानवरों  से

 खेती  बाड़ी  की  भौर  भ्पनी  भी  रक्षा  कर  सके  |

 शक  बात  इसके  सम्बन्ध  में  में  प्रौर  कहना
 चाहता  हूं  a  wit  देश  के  झन्दर  कई  स्थानों
 से  दास्त्ास्त्र  धाते  हें  7  देश  के  भन्दर  कोई
 एजेंसी,  चाहे  बहू  सरकार  की  हो,  होनी  चाहिये
 जिसके  द्वारा  लोगों  को  सब  प्रकार  के  शस्त्रास्त्र
 प्राप्त  हो  सकें  ।  झगर  एसी  व्यवस्था  नहीं
 होगी  ौर  देश  के  अन्दर  बाहर  से  दास्तरास्त्
 झाते  रहेंगे  तो  किसी  भ्रापति  के  समय  देश
 के  झन्दर  जो  विशेष  प्रकार  की  विचारधाश
 बाल  सोम  है  बह  झगड़ा  खढ़ा  कर  सकते  हैं।

 हमारे देश  में  बहुत  समय  से  कुछ  लोन
 एग्जेम्प्ट है  जिनके  पास  शस्त्र  मोजूद  हैँ
 जिनकी  कोई  गिनती  नहीं  है  ।  कई  मौकों

 पर  ढाकु्ों  के  पास,  चोरो ंके  पास  भौर  देश
 के  प्रन्दर  उबल  पुथल  करने  वालों  के  पास

 इस  किस्म  के  |...  पाये  जाते  हैं।  में  चाहता

 हूं  कि  देश  के  अन्दर  भाम्स ेके  लाइसेंस से

 कोई  एम्जेमी्ट न हो 1 न  हो  ।  यहां  एक  बुजुर्ग ने
 कहा  कि  जो  एम०  एल०  ए०  हैं  या  एम०
 पीज०  है  गा  प्रेसीडेंट  हैं  उनको  एम्जेम्प्ट

 किया  जाना  चाहिये  ।  में  समझता  हूं  कि
 किसी के  सिये  भी  एग्जेम्प्शन नहीं  होना  चाहिये
 झौर  देश  में  सब  धार्म्स  की  गिनती  होनी

 चाहिये  ताकि  प्रगर  किसी  वक्‍त  आपत्ति

 झाजाय तो  हम  सार  दस्भास्त्र  की  गिनती

 रख  सकें  शौर  उतको  नजर  में  रख  सकें
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 [भी  ह. .. द  दे]
 शौर  उस  समय  जो  प्रपनी  देशभक्ति  दर्शानां
 चाहते  हों  उसको  झ्र  दें  शौर  जो  लोग
 देश  क्ति  नही  दर्शा  सकते  उन  लोगो  से  हम
 अस्त  झ्ासानी  के  साथ  ले  सके  और  एकत्र
 कर  सके  ।

 लाइसेस  के  सम्बन्ध  में  यहां  पर  बहुत
 कहा  गया  है  |  यह  कहा  गया  कि  लाइसेंस
 के  सम्बन्ध  में  बहुत  सख्ती  है  t  में  इसके
 सम्बन्ध  सें  तीन  बातें  कहना  चाहता  हूं  ।

 लाइसेंस  देते  समय  घन  का  सवाल  नही
 होना  चाहिये  बल्कि  पात्रता  का  सवाल  होता
 लाहिये  ।  यह  देखा  जाना  चाहिये  कि  कौन
 उसका  पात्र  है  t

 हमारी  शिक्षा  सैस्थाधों  में  एन०  सी  ०  सी ०
 और  ऐसी  दूसरी  संस्थाभधो  को  जो  फामर
 झाम्ज  इत्यादि  का  प्रशक्षण  दिया  जा  रहा

 है,  उसके  लिये  उनको  लाइसेंस  देने  में  हर
 प्रकार  की  सुविधा  होनी  चाहिये  ।  इसके
 अतिरिक्त  जो  हमारे  सीमावर्ती  प्रदेश  है,
 उनको  लाइसेंस  फ्री  मिलना  चाहिये  और

 फायर-साम्ज  के  मिलने  में  सबसिडी  मिलनी

 चाहिये  शौर  उन  सब  लोगा  का  सुसज्जित
 किया  जाना  चाहिये,  ताकि  वे  प्रापत्ति  के

 समय  देश  की  रक्षा  कर  सके  |  अगर  वहा
 पर  सौ  पुलिस  के  झ्रादर्मी  हो,  तो  हजार  हमारे
 नौजवान  वहा  पर  हो,  जो  यह  समझें  कि  हम
 झपने  देश  की  खुद  रक्षा  करेंगे  1  भ्रगर  कोई

 पहलवान  सामने  से  भा  रहा  हो  और  उसके

 मुकाबले  में  कोई  पिस्तौल  वाला  खड़ा  हो
 जाये,  तो  उसके  सामने  पहलवान  ठ्ढा  हो
 जाता  है।  अगर  हमारे  लोगो  के  पास  शस्त्रास्त्र

 होंगे,  तो  उनका  साहस  और  उत्साह  द्विगींगत

 हो  जायेगा  t  प्रंगरेज़  तो  हमको  निरस्त्र

 क्रके  गुलाम  रखता  चाहते  थे  ।  स्वतंत्रता

 मिलने  के  बाद  तो  लोगो  को  बास  वस्त्र  उपलब्ध

 करने  भआाहिये  ।  स्वतंत्र  देश  में  यह  नहीं

 होगा  चाहिये  कि  सोगो  को  भाग्य  मे  मिले  t

 wt  को  पूरी  तरह  से  सुसज्जित  करना

 आहिये,  ताकि  वे  देश  की  रक्षा  कर  सकें  ।
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 हम  किसी  को  मारया  नहीं  भाहते  हैं,  खेकित

 हम  मरना  सी  नही  चाहते  हैं।  भ्राज  कोई  भी
 देश  बेबसी में  मरना  नहीं  चाहता  है।  भगर
 कोई  हमको  मारना  चाहता है।  तो  कम  से  कम

 हम  उसको  सबक  सिखाने  का  प्रयत्न  तो  करें-..

 यह  हमारी  पुरानी  प्रथा  रही  है।  फायर
 झाम्ज  के  लाइसेन्स के  मिलने  में  जितनी  मी

 सुधि  गें  हो  सकें,  ने  होनी  चाहियें।  हिमाचल
 प्रदेश  में  इस  काम  के  लिये  शिमला  धाना
 पडता  है।  झगर  किसी  को  चीनी  के  इलाके:
 से  झाना  पड़े,  तो  उसको  दो  सौ  मील  का
 रास्ता  तय  करना  पढ़ता  है  ।  नजदीक  के
 कर्मचारियों  को,  जिन  जिन  को  यह  अधिकार
 दिया  जा  सकता  है,  उनको  लाइसेंस  देने  का
 अधिकार  दिया  जाना  चाहिये  ।

 देश  में  जितनी  अ्रवाछ्धनीव  सस्थायें  हैं,
 जिन  लोगो  को  देश  की  विदचार-मारा  से,
 देदा  के  शासन  से,  देश  से  प्रेम  गही  हे,  उस  की

 इन्टेगरिटी  से  प्रेम  नही  2,

 एक  सामनीय  सबस्प  कोन  है  ?

 थमी  पर  देव  में  चाहता  हू
 कि  ऐस  लोगों  के  लिये  स्टेंडिग  भार  होना
 चाहिये  कि  उनको  आम्ज  का  लाइसेंस  नहीं
 मिलना  चाहिये  t  wet  एक  बुजर्ग  ने  कहा
 कि  सब  एम०  पीज०  शौर  एम०  एल०  एज०
 शौर  जे  जिडेंट्स  को  मिलना  चाहिये,  क्योकि

 इलैक्शन  भौर  सिलेक्शन  किसी  एक  विचार-
 शारा  का  नही  है।  झाज  चीन  और  हमारा
 झगडा  है  |  कुछ  साल  पहले  चीन  में  हमारे
 साठ  सतर  झादमी  होगे,  जब  कि  अाज
 तिक  तीस  चालीस  आदमी  है।  इसके  मुकाबले
 में  चीन  के  हमारे  यहा  लगभग  तीस  हजार
 आदमी  है  t  इसी  तरह  पाकिस्तान  के  भी  होंगे
 भौर  दूसरे  देशों  के  भी  होगे  |  कोई
 किती  तरफ  देखने  वाला  है,  कोई  किसी  तरफ़
 देखने  वाला  है।  भगर  हम  इस  विवक  थें

 सत  नही  रहेंगे,  वो  हम  सब--हमारे  लीडर

 भी  शौर  झन्य  लोग  भी--जेकती  शौर  बेवसी
 में  प्रपनी  नर्दतें  कटदा  सकते  हैं  भौर  re
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 बतो  अपने  देश  पर  हमला  करने  वालो  को
 बरकत  ही  कहूंगा---हमको  हानि  पहुंचा  सकते

 हैं।  इसलिये  म॑  चाहता  हू  कि  ऐसे  लोगों  को

 पूरी  तरह  से  बैन  किया  जाये  ।

 जो  लोग  नाजायश्,  प्रनुचित  तौर  पर,
 बिना  विधि  विधान  के  धस्त्रास्त्र  रखते  हैं,
 उनके  लिये  जो  दण्ड  रखा  गया  है,  वह  कम

 है।  लाइसेंस  पूरी  तरह  स  दिये  जाने  चाहिये,
 इस्त्रास्त्र  सबको  मिलने  चाहिये,  लेकिन  प्रगर
 कोई  नाजायज़  तौर  पर,  कायदे-कानून  के
 खिलाफ़  दास्त्रारत्र  रक्षता  है,  तो  वह  देश  के
 प्रति  विरोश्च-भावना  रखता  है  और  उसको

 बड़ी  से  बड़ी  सजा  मिलनी  चाहिये  ।

 इन  शब्दों  के  साथ  समार्पात  जी,  में
 आपको  धम्यवाद  देता  हू  कि  शप्रापने  मुझे
 समय  दिया  ।

 Shri  L.  Achaw  Singh  (Inner  Man-
 pur):  Mr.  Chairman,  Sir,  this  Bill,
 as  it  has  emerged  out  of  the  Joint
 Committee,  has  got  a  number  of  con-
 troversial  clauses.  By  reading  the
 large  number  of  minutes  of  dissent  an
 impression  has  been  created  in  our
 minds  that  the  Committee  has  not  been
 able  to  come  to  some  working  agree-
 ment  regarding  these  controversial
 clauses.  The  British  enacted  this  law
 on  arms  80  years  back  just  to  disarm
 India  and  the  Indians  in  the  interests
 of  the  British  colonial  power.  Now,  it

 dure  adopted  is  still  irksome  and  dila-
 tory.  The  licensing  is  left  to  the
 whims  and  caprices  of  the  licensing

 guthority.  The  right  to  bear  and
 ‘carry  arms  is  an  inviolable  right,  and
 the  different  countries  have  more
 Wheral  provisions.  They  do  not  impose
 9  many  restrictions  as  regards  the
 We  of  arms,  In  Canada,  for  example,
 i  i  |
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 quired  to  be  registered  and  shot-guns
 and  rifles  which  are  meant  for  sport-
 ing  purposes  are  exempt  from  registra-
 tion.  A  hunting  licence  is  necessary
 only  during  closed  seasons.

 In  the  United  Kingdom  also,  the
 gun  licences  and  the  game  licences
 are  merely  taxes,  and  anyone  who
 applies  for  them  can  go  to  the  post
 office  and  have  the  registration  made.

 Certain  changes  have  been  made  in
 the  Bill.  They  are  welcome,  but
 then  the  basic  approach  has  not  at
 all  changed.  The  same  sense  of  fear,
 distrust  and  suspicion  which  has  in-
 spired  the  original  Act  is  still  work-
 ing  in  the  mind  of  the  hon.  Home
 Minister.  It  is  a  fact  that  law-abid-
 ing  citizeng  find  it  very  difficult  to  get
 arms  and  to  have  licences,  But,  in
 spite  of  these  rules  and  Acts,  we  find
 that  dacoits  and  anti-social,  anti-
 national]  elements  are  in  possession
 of  the  latest  types  of  weapons  and
 also  firearms  and  service  revolvers  of
 military  type.

 I  strongly  feel  that  the  rigours  of
 the  Arms  Act  should  be  taken  away
 and  all  those  who  require  arms  for
 self-defence  should  be  given  the
 licence  without  any  difficulty.  We  are
 free  now,  and  people  should  be  train-
 ed  freely  to  use  firearms  so  that  in
 the  case  of  any  emergency,  we  can  cal!
 them  up  and  utilise  their  services
 effectively.

 I  would  humbly  submit  that  gun
 licences  should  be  issued  as  in  the  case
 of  the  United  Kingdom,  by  way  of
 collecting  revenue,  by  way  of  taxes
 only,  and  anyone  who  requires  arms
 should  be  given  licences  freely  with-
 out  any  police  enquiry  or  without  any
 encumbrance.

 I  would  like  to  deal  with  some  of  the
 clauses  of  the  Bill.  The  definition  of
 arms  is  too  wide.  It  includes  all
 sharp-edged  and  deadly  weapons.
 There  is  hardly  any  weapon  of  offence
 and  defence  which  is  not  included  in
 the  definition.  The  acquisition,  pos-
 session  and  carrying  of  arms  may  be
 banned  in  any  area,  and  licences  will
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 I  further  submit  that  air-rifies  should
 be  exempted  from  the  provisions  of

 Bill.  They  are  not  dangerous.
 are  operated  not  by  cartridges

 nor  by  any  explosive  substance,  but

 cannot  be  used  for  unlawful  activities.
 So,  I  request  the  hon.  Minister  not  to
 cover  air-rifles  by  this  Act.

 Muzzle-loading  guns  also  should  be
 exempted  from  the  definition  of  fire-
 arms.  Regarding  the  issue  of  licences,
 it  should  not  be  left  to  the  discretion
 of  the  licensing  authority.  Clause  l4
 empowers  the  licensing  authority  to
 refuse  licence  and  he  is  given  discre-

 people  in  the  border  areas  find  it  very
 difficult  to  have  the  licence  from

 5 i.  li  f cel

 distances an  d also  i
 Pad  REE food,  etc.  So,  I  submit  that

 authority  to  issue  licences  should
 the  S.D.O.  at  the  sub-division
 quarters,  specially  in  those  parts
 the  hills  like  Manipur,  Tripura  and
 Assam.

 Finally,  I  submit  that  adequate  steps

 als

 that  our  able-bodied  persons  specially
 in  the  border  areas  may  be  suppl
 with  arms  freely  and  converted  into  a
 second  line  of  defence  at  the  time  of
 any  emergency.  Especially  the  tribal
 people  living  in  areas  bordering  the
 Himalayas  and  our  borders  with  coun-
 tries  like  Pakistan  and  Burma  should
 be  freely  provided  with  arms  from  the
 point  of  view  of  both  self-protection
 and  national  defence.

 oft  सिहासन  |... अ  समापति  महोदय,
 इस  विधग्रक  को  पढ़ने  के  बाद  भौर  पुराने
 अधिनियम  का  इसके  साय  मुकाबला  करने
 के  बाद  में  इस  नतीज  पर  पहुंचा  ह  जेबा
 झभी  मेरे  पूर्व  वक्ता  शर्मा  जी  ने  कहा  है  कि

 पुरानी  शराब  नई  बोतलों  में  मरी  गई  है
 भौर  मुझे  भी  इस  विधेयक  का  कुछ  ढेसा  ही
 रंग  ढंग  दिखाई  दिया  है।  इस  विवेयक  में
 झाप  नागरिकों  को  दो  हीन  सुविधागें  देने
 जा  रह ेहै  जो  कि  पुते  विधेयक  में  यहीं  थीं
 चौर  बाकी  सनी  प्रांचियंध ज्यों  की  |... अ  ही  हैं।
 एक  सुविधा  तो  यह  देते  भाप  जा  रहे  है  कि
 अवस्था  २१  के  बजाय  १६  बी जा रही है। ...
 दूसरी  सुविधा  ्  दी  जा  रहीं  है  यझंप्रि  कि

 पुराने  ध्रधितितम  में  भी  पापड़ी  का  कोई



 सिहाण  नहीं रखा  जायेगा  साइसेंस देते समय  |

 तीसरी  सुविधा  मेरे  विभार  में  यह  दी  जा  रही
 है  कि  झापने  मैजिस्ट्रेट  को  यह  अधिकार

 दे  दिया है  कि  बहू  प्रांट  करे  याद्रांट न  करे,
 एक  जगह  तो  कह  दिया  है  कि  लाइसेंस  देगा

 झौर  दूसरी  जगह  कह  दिया  है  कि  नहीं  देगा  1

 बहू  कह  दिया  गया  है  कि  इन  इन  बन्बुझों  को

 देभा  पौर  इन  इन  बन्धुधों को को  नही  देगा  1  इनके
 झलाबा  शौर  कोई  सुविधायें  दी  जा  रही  है
 इनको मैँ  देख  नही  पाया  हू  v

 पुराने  एक्ट  में  प्रार्स  की  परिभाषा  नही
 दी  गई  थीं  केवल  फायर  झास्स  की  परिभाषा
 दी  गई  थी  ।  इसमे  इटरप्रेटेशन  बलाद  ४

 में  धराम्सं  की  परिभाषा  है  और  झाम्स  की  जो
 परिभाषा  की  गई  है  वह  इस  प्रकार  से  है

 “  ‘arms’  includes  fire  arms,  bayo-
 nets,  swords,  daggers,  spears,
 spearheads  and  bows  and  arrows,
 and  also  cannons  and  parts  of
 arms  and  machinery  for  manu-
 facturing  arms.”

 ऐसा  मालूम  पडता  है  कि  इस  परिभाषा  में

 हमने  ढ्ढा  पौर  लाठी  को  भी  शामिल  कर
 दिया  है।  भार्म्स  की  नई  परिभाषा  से  हमने
 फायर  झाम्स  को  अलग  कर  दिया  है।
 ग्रद  तक  ऑझाम्स  इनक्ल्यूड  करते  थे  फायर
 आम्सं  भी,  धवन  हमने  भाम्सं  भर  फायर  झाम्से
 दोनों  को  अलग  अलग  कर  दिया  है  ।  इसमे
 लिखा  है  :

 #  ‘arms’  means  articles  of  any
 description  designed  or  adapted  as
 weapons  for  offence  or  defence,
 and  includes  fireams,  sharp-edged
 Qnd  other  deadly  weapons  and
 parts  of,  and  machinery  for  manu-

 arms,  but  does  not

 '  इसमें  एक  खाठी  भी  डिफेंसिव  झौर  प्रा  सिव
 हो  सकती  है  I  ate  बह  भी  शामिल  कर  दी
 मई  है,  ऐसा  प्रद्ीत  होता  है  ।  बंडा,  छड़ी
 1  िलकसिय,  शौर  आाफेसिय  हो
 सकती  है
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 चक  माननीय  que:  आता  के

 पुजारी  है  t

 जी  लिहासन  श्तिह  जब  कि  पहिसा
 की  बात  हो  तो  हिंसा  की  बात  करना  ठीक

 नहीं  है  |  इसमें  रसा  शौर  भ्रद्िता  की  कोई
 बात  नहीं  है  ।

 में  यह  कह  रहा  था  कि  शाम्स  को

 डेफिनिशिन  को  इतमा  विस्तुत  कर  दिया
 गया  है  कि  छड़ी  &  कर  चलना  भी  प्रार्स्स
 की  परिभाषा  में  दया  सकता  है  ।

 इसमें  दफा  १६  में  हमने  यह  भ्रधिकार
 देदिया  है  कि  किसी  आदमी  को  हम  बेन
 कर  सकते  हू  जो  कि  पुराने  विधेयक  में  नही
 था  ।  पुराने  विधेयक  में,  इंडियन  पीनल  कोड

 में,  झौजदारी  कानून  में,  मेजिस्ट्रेट  को  भ्षिकार
 था  कि  यह  किसी  अस्त्र  शस्त्र  को  रोक  सकता
 था  लेकिन  इसके  झन्दर  खास  करके  उसको
 बेन  करने  का  भ्रधिकार  भी  दे  दिया
 गया  है  |

 झाबजैंवट्स  एड  'रीजस  में  कहा  गया
 कि  हम  सहूलियतें  देना  चाहते  है  ।  ताकि

 ग्रधिक  से  अधिक  खोगो  के  हाथो  भें  बंदूक
 पहुंच  सके,  भ्रधिक  से  अधिक  लोगों  के  हाथो
 में  हथियार  पहुच  सकें  ताकि  वे  बल  था  सकें  1
 लेकिन  यह  चीज़  पूरी  होती  मालूम  नहीं

 देती है  ।  दफा  १३  के  प्न्दर  मैजिस्ट्रेट  को

 पहले  जैसे  भ्रधिकार  हूँ  कि  जिस  को  चाहे
 दें,  जिस  को  चाहे  म  दें  ।  पुराने  एक्ट  मे ंसरकार
 को  झधिकार  था  कि  वह  नियम  बनाए  कि

 किस  किस  को  बन्दूक दी दी  जाए  किस  किस  को
 न  दी  जाए  t  उन  नियमों में  कम  से  कम
 लचीलापन  तो  शझा  सकता  था  +  लेकिन  इस

 कानून  में  हमसे  सियमों  का  ध्राघार  यह  कर

 दिया  हवि  इस  तरह  की  चोड़ों  को  देना

 होगा,  इस  तरह  की  थीजों  को  नहीं  देना
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 होगा  भौर  नियमों  की  बात  ही  नहीं  रह  पई
 है  I  यह  वियारणीय  विषय  &  में  समझता

 हूं  कि  जो  हमारा  ध्येय  है,  जो  हमारी  मंशा
 है  कि  जन  समुदाय  को,  जनता  को  हम  दास्त्र
 सज्जित  करे  वह  पूरी  नही  हो  रही  है  भौर
 जब  ऐसी  बात  है  तो  म॑  माननीय  मंत्री
 महोदय  से  कहना  चाहूगा  कि  केवक्ष  बसलाज
 १३  ये  इतना  कह  देने  से  काम  नहीं  चलता

 है  कि  मैजिस्ट्रेट  शैल  प्लांट  साइसेंखेतप  इन
 दिस  केस  ।  इसमें  कहा  गया  है  कि  स्मूथ  बोर
 गन  जिस  का  बैरल  २०  इच  से  अधिक  नहीं
 होगा  मज्ल  लोडिंग  गन  के  लिए,  क्राप
 प्राटेक्शन  के  लिए  उसका  लाइसेंस  दिया  जा
 सकता  है  1  मौजूदा  ष्प्ल्त  के  प्रन्दर  भी  क्राप
 प्राटेक्शन  के  लिए  बिना  किसी  फीस  के
 मजल  लोडिग  बन  मिलती  है  ।  उसमें  आपने
 कोई  नई  बात  नहीं  की  है  t  पुराने  ब्रिटिश
 राज्य  के  कानून  में  यह  चीज़  थी  कि  क्राप
 प्रोटेक्शन  के  लिए  फ्रो  लाइसेंस  दिया  जाएगा  |
 आपने  इसमें  बह  बीज  नहीं  की  है  कि  वह
 बिला  फीस  के  दिया  ज।एगा  ।  अब  तक  वह
 बिला  फीस  था  ।

 हमारा  विचार  तो  यह  था  कि  हम  भ्राज
 जबकि  झाजाद  है  भौर  हम  यह  स्वप्न  देख

 रहे  है  कि  शौर  आजडाद  मुल्कों  की  तरह  हम
 को  ममी  अपने  पास  हथियार  रखने  की
 आजादी  होगी,  वह  पुरा  नही  डभरा  है  1  हा
 हू  हो  सकता  है  कि  जो  हथियार  हैं  उनको

 छीनने  की  नौबत  ा  सकती  है।  छीने  जाने
 को  पहले  भी  नौबत  भा  सकती  थी।  जब  ऐसी
 बात  है  तो  इसके  श्रन्दर  आपने  क्‍या  शन्तर
 किया  है  t

 att  हमारे  बारूपाल  जी  ने  कहा
 कि  पुरामे  देशी  राज्यों  में  मजल  लोडिम

 मन  बिना  लाइसेंस के  मिल  जाया  करती  थी  t

 उस  वक्‍त  कोई  रायट्स  या  बलवें  नहीं  होते
 ये  गाज तो  रक्षा के साधन  उपलब्ध  करने

 की  सौर  भी  ज्यादा  बाकरत है । भवर धाप है।  भपर  भाप
 इक्कामते  =  हो  भें  दाने  के  साथ  कह
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 सकता  हूं  कि  जिन  गांवों  में  दो  भौ  बसूं
 हैं  या  एक  भी  बन्दूक  है  वहां  पर  डकंतियां

 बहुत  कम  होती  हैं  ।

 जिन  गांबों  में  बम्दूक  नहीं  है  उन  यांबों
 में  डकतियां  होती  हैँ,  सशस्त्र  डर्कतियां

 होती  है  भौर  मामूली  ढक्तियां  भी  ।  जिन

 घरों  में  बन्दूर्के  होती  हैँ  उन  में  तो  क्षायद
 बहुत  ही  कम  डढकंतिया  होती  हैं  जब  तक
 कि  पन्दूक  की  चोरी  ही  न  हो  जाय  ।  परिणाम
 यह  होता  है  कि  जो  समाजद्रोही  है  श्राज  उन
 के  पास  बन्दूकें  होतो  हूँ  लेकिन  जो  समाज
 के  अच्छे  नागरिक  है  भौर  गाव  की  अच्छी
 व्यवस्था  करना  चाहते  है  उन  के  पास  बन्दूकें
 नही  हैं  ।  शभ्रगर  उनके  पास  प्रपनी  रक्षा  के

 लिए  कोई  व्यवस्था  होती  तो  बात  दूसरी
 थी,  लेकिन  भ्राज  वह  भी  नहीं  है  t  मेरी  राय
 में  उच्यायतो  को  अपनी  रक्षा  के  लिए  भौर

 सुविधायें  दी  जानी  चाहियें।  लेकिन  उनका
 नाम  भी  यहा  नही  है  |  श्गर  उन  के  पास

 बन्दूकें  नही  है  तो  हम  देखना  चाहिए  कि  उन
 को  अपनी  बक्षा  के  लिए  कितनी  सुविधा
 मिली  ।  में  जिस  समय  नैनी  जेल  में  था,

 एक  डकैत  हम  लागो  के  पास  था  t  आप  ने

 झनुभव  किया  होगा  कि  गर  कोई  भी
 झादमी  बदमाश्षी  या  चोरी  में  पकड़ा  जाय
 तो  वह  बतलाता  नही  हैं।  सब  कहते  है  कि

 हम  बलवे  में  आय  हूँ  t  तो  मेरे  साथ  एक
 बड़ा  लम्बा  तडगा  मैग्सटर  था  ।  वहू  कहता
 था  कि  हमारे  पास  ६०  बन्दूकें  ीं  चाज
 जो  डक॑त  है,  जो  मान  सिंह  के  भ्रादमी  है,
 जिन  के  लिए  हम  हमेशा  ही  कहा  करते  है
 कि  उन  को  सह्दी  आदमी  बनाने की  जरूरत
 है,  उन  के  पास  तो  बन्दूकें  है  लेकिन  जो  उन
 के  प्रगल  बगल  में  रहने  वाले  लोग  है  उन  के

 पास  बन्दूकें नहीं है. नहीं  है  '  लेकिन  झाज  इस  का
 किसी  को  भी  सयाल  नहीं  है  |  भाप  देश  में
 ली  पुरुष  पैदा  करना  चाहते  है।  भ्राप  को

 आाखम  होगा  चाहिए कि  जिस  के  पास  बनूक 7
 होठी  है  वह  बरता  कम  fk  |  लकिन  चि  के
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 पास  बन्दूक  तो  क्‍या  लाठी  भी  नहीं  है  उस  के
 लिये  सिया  दर  के  कोई  चारा  नहीं  है  ।  उन
 के  लिए  कुछ  तो  हम  करते  ।  जब  हम  सहू-
 'लियव  देने  चले  थे,  थोड़ी  सी  उम्र  की  सहू-
 लियत  देने  के  लिए  जहां  हम  ने  “दौल  ग्रांट'
 लिखा  है,  वहां पर  यह  कहते  जैसे  कि  प्रमरीकत

 कॉंस्टिट्यूघन  में  है  t  बह  इस  समय  मेरे
 पास  मौजूद  नहीं  है,  लेकिन  हमारे  गृह  मंत्री
 देखेंगे  कि  उस  में  प्रोवाइडेंड  है  कि  हर  एक
 जागरिक  को  हथियार  रखने  का  भ्रधिकार  है
 जब  तक कि  उस  के  लिए  वह  प्राहिबिटेड  न

 हो  ।  जो  समाजदोही  नहीं  है,  उस  को  हथि-
 यार  रखने  का  पग्रविकार  है  लेकित  हम  यह
 करने  ा रोह हैं  पेक  हर  एक  आंदभी  के

 लाइसेंस  लेता  पढ़ेगा  ।  लाइसेंस  मिलने
 पर  ही  वह  भला  समझा  जायेगा,  श्रगर
 उसे  लाइसेंस  हासिल  न  हो  तो  उस  को  मला
 आदमी  नहीं  समझा  जायेगा  ।  कितनी  उल्टी
 बात  है  ?  हम  उम्मीद  करते  ये  भ्रौर  १०,
 १२  सालों  से  प्रोपेगैन्डा  भी  करते  थे  कि

 कानून  बदलेगा  जो  भी  दर्ख्वास्त  करते  है
 खाइसेंस  के  लिए  भौर  उस  पर  कोई  एम०
 Gro  या  एम०  एल०  To  या  कोई  प्रतिष्ठित
 आदमी  उस  की  सिफारिश  कर  दे  तो  उस
 पर  बन्दूक  ज़रूर  दी  जाय  ।  लेकिन  भ्राज  क्या
 देखते  हैं  कि  श्रगर  इस  तरह  कोई  आदमी
 लिख  दे  तो  भी  बह  माननीय  पुरुष  नहीं  है,
 लेकिन  पुलिस  का  एक  सब  इन्स्पेक्टर  लिख
 दे  कि  बन्दूक  मिलना  चाहिए  तो  वह  मान-
 चबीय  है  |  एक  पुलिस  का  सब  इन्स्पेक्टर

 यहां  के  सभासद्‌  से  ज्यादा  मानवीय  है  ।
 आज  एन्क्वायरी  का  तरीका  क्या  है  यह
 मी  देखिये  ।  इसमें  लिखा  हुआ  है  :

 “पझ्राफ्टर  सच  एन्यवायरी  दैट  ही
 कसीस  नेसेसरी”

 Arms  Bile  206

 पुलिस  डिपार्टमट  में  जायेगी  ।  जब  दोनों
 तरफ  पूजा  हो  तो  रिपोर्ट  झायेगी,  पूजा
 न  हो  तो  जैसे  शाज  रिपोर्ट  श्राती  है,  4%
 भाग्रेगी  t

 थी  भ्रजराज  सिंह  :  यह  तो  पूजा  बढ़ाना
 चाहते  है  ।

 ज्श्ी  सिंहासन  सिह  :  बढ़ाना  चाहते  हैं
 या  नही,  यह  तो  ाप  कहिये,  छेकिन  जो  कूछ
 है  उस  से  ज्यादा  सहुलियत  हो  सकती  है

 इसमें  सन्देह  है।  इसलिए मे  मंत्री  महोदय  से
 प्रार्थना  करूंगा  कि  वे  इस  पर  विचार  करें,
 ख्ल्म  और  कायदे  इस  तरह  के  बनायें,
 इस  तरह  की  व्यवस्था  करे  कि  सब  के  साथ
 न्याय  हो  भौर  वह  सही  तरीके  से  मिले  ।
 अगर  भाप  किसी  भी  आदमी  को  समझते

 हैं  कि  वह  सम्भ्रांत  झादमी  है,  तो  उस  के
 लिखने  पर  ही  सब  को  हथियार  मिले  1
 झगर  ऐसा  नहीं  करते  है  तो  श्राप  के  इस

 कानून  से  कोई  लाम  नही  है।  मुझे  पता  लगा
 कि  मेरे  ज़िले  से  अनेक  लोगों  ने  हथियार
 के  लिए  दर्ख्वास्तें  ढीं,  लेकिन  लाइसेंस
 मिले  दो  को,  वाकी  द्ख्वस्तिं  खारिज  हो
 गई  ।  श्गर  भाप  यह  चाहते  है  कि  हर  गाव
 में  कम  से  कम  दो  चार,  दस  बन्दूक  हों,  अगर

 यह  प्राप  की  प्रवृत्ति  है,  तो  उसके  लिए
 अच्छी  व्यवस्था  करे  ।  भ्रगर  ऐसी  प्रवृत्ति
 नहीं  है  तो  पुराना  कानून  ही  बना  रहने
 दीजिए  ।  नई  तरमीम  कर  के  भी  प्रगर  आप

 यह  चाहते  हूँ  कि  मैजिस्ट्रेटो  को  ही  वह
 झधिकार  दिये  जायें,  तो  ऐसा  करना  ठं।क

 नहीं  है

 अपील  के  बारे  में  झाप  ने  भ्रधिनियम  के

 झन्दर  प्राविजन  किया  है।  पहले  यह  प्राविजन

 नहीं  था  ।  भाज  आप  नें  उसे  रक्खा  सवष्य

 है  लेकिन  सिर्फ  देखने  के  लिए  ।  रूल्स  के

 झम्दर  इसे  प्रेस्क्राइब  तो  करे  कि  कौन  भपेलेट

 भ्वारिटी  है।  जब  प्रयारिटी  एस०  डी०  ध्ोग

 रहेसा,  तो  जैसा  शी  रघुबीर  सहाय  ने  कहा
 कि  भ्पील  कमिइनर  के  बजाय  कलेक्टर  के
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 क.  जानी  चाहिए  |  कभी  हम  कहा  करते
 @  कि  कमिब्नर की  जगह को  खत्म  कर  देना

 चाहिए,  उस  कौ  हम  बेकार  समझते  थे

 ह्म  से  इस  को  किया  भी,  लेकित  फिर  हम
 उस  को  वापस  लावे,  जिसे  कौ  कोई  अरूंरत

 नहीं  थी  ।  हम  जिन  लोगो  की  कोई  जरूरत

 नहींसमझते  थे,  भौर  पहले  से  घोषणा  करते थे
 कि  यह  स्थान  देश  के  लिए  अनावश्यक  है,  हम
 उसे  मूल  कर  उच्च  लोगो  को  और  शभ्रधिकार
 देते  आत ेहै  इस  लिए  म॑  भनु रोध  करूंगा
 कि  जहां  तक  संम्मद  हो  जिले  के  भ्रन्दर  ही
 सारी  कार्रवाई  हो,  जिले  के  बाहर  न  हो  !

 एक  एक  कमिएनरी  में ४,  ५  या  ६  जिले

 होते  है,  वहां  पर  झपील  जाने  से  देर  भी
 लगती  है  झौर  हमारे  साथ  पूरा  न्याय  नही
 हो  पाता  ।  मान  सीजिए  कि  एक  जिले  वाले
 ने  इसकार  कर  दिया,  इस  में  लिखा  है  कि
 कोई  रीजन  भी  देने  की  ज़रूरत  नहीं  है,

 बहू  हमें  मिलनी

 सकें  तो  मेरा  खयाल  है  कि  जिस  ाधा  से

 यह  अधिनियम  इस  मगन  में  झाया  है  बह

 श्री  नहीं  होगी  ।  ाज  जो  बहस  हम  यहां

 कर  रहे  हैं  श्राप  उसे  पूरा  करें  तब  तो  ठीक  है

 नहीं  तो  इस  को  बन्द  करें  धंगर  हम  लोगों

 के  कहो  का  कुछ  झसर  नहीं  होने  बाला  है

 तो  फिर  भाप  जैंसा  चाहूँ  करें  ।  जैसा  हमारे

 शर्मी सी  ने  कहा  वित  तो  पांच  ही  ही  जायेगा,

 चाई  हत  हबार  बायें  कहें  ।

 शारदा  :6,

 का
 क्या  लाभ  है  जो  पुरावी  खराबियां  श्री
 उन  के  भ्रनुसार  इस  बिल  को  देखिये  ।  पुराने
 ऐक्ट  को  ध्यान  में  रख  कर  सोचिये  कि  लोगों
 के  फायदे  के  लिए  इस  कानून  में  क्या  परि-
 बतन  किया  जाय  4  दाज  तो  धाप  ने  लोगों
 को  सुविधा  देने  के  बजाय  इस  कानून  को
 और  कड़ा  कर  दिया  है  |  लाठी  डंडे  को  भी

 इसके  भ्रन्दर  ला  करके  तो  लोग  नपुसक
 कर  दिये  जायेंगे  ।  ऐसा  होते  हुए  हम  इस  का
 समर्थन  तो  नहीं  कर  सकते  लेकिन  मजबूरी
 है।

 ली  मोहन  स्वरूप  (पीलीमीत)
 समापति  महोदय,  मुझे  सुशी  है  कि  बहुत
 देर  इन्तजार  करने  के  बाद  मुझे  बोलने  का
 अवसर  मिला  है  हमारे  देश  का  इतिहास
 कहता  है  कि  पिछले  जमाने  में  लोग  मुसल्खा
 रहते  थे,  हथियार  चलाना  जानते  थे,  शौर
 जब  खेतों  में  जाते  थे  तब  भी  हुवियार  के
 जाते  थे  शौर  हर  तरीके  से  भ्रपनी  हिफाशत
 करने  के  सिये  तैयार  रहते  थे  |  जद  विंटिस
 गबर्ममेंट  यहां  झाई  धौर  प्रंप्रेशों  का  राज्य

 हुआ  तो  सन्‌  १८४७  में  उनको  एक  खतरा
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 शौर  हचियारों  का  रखता  कानूनन  जुर्म
 ह]  दे  दिया  फका  बौर  उस  के  लिए  लाइसेंस

 की  प्रद'  चसाई  गई

 जब  मूल्क  आजाद  नही  था  तो  हेस  इस
 कया के  सिलसिले  में  सब्सिरा  किया  करते

 दे,  किटिसाइज किया  करते  थे  कि  यह  बहुत
 खराब  चीज़  है,  लेकिन  जब  मुल्क  प्राजाद

 ड्डमा,  हुरूमत  हमारे  हाथ  में  भाई  तो  हम
 सीन इन इन  सब  बीजों  को  भूल  गये  भौर  जो

 कॉनूग  भ्राजादी  से  पहले  थे,  उसी  शक्ल  में

 बह  भाज  भी  चल  रहे  हैं।  पिछले साल  पटेल

 शीहब  का  एक  रेजोल्यूबान  था  मजल
 सौंडिग  गन  के  बारे  में  उस  क्त  हमारे
 मिनिस्टर  साहब  ने  उम्मीद  दिलाई  थीं  कि

 बाबिस्ता  हो  गई  थीं  लेकिन  झाज

 जब  कानून  भागा  है  तो  वह  सब  उम्मीदें

 मिट्टी  में  [मिल  गईं  घौर  हमें  बढ़ी  मायूसी

 हई ।

 जहां  तक  साइसेस  का  सवाल  है,  लाइ-
 ,  सेंस  लेना  एक  बड़ी  मारी  मुसीबत  है  ।

 पहुले  स्वस्ति  दीजिये  कलेक्टर  के  यहा,
 फिर  बह  तहसीलदार  के  पास  झौर  थाने

 में  आगे  ।  तहसीलदार  का  झमला  झलय
 रिक्त  मांगता  है,  थानेदार  झलग  रिश्वत
 मांगता  है,  उन  से  जब  सामला  तय  हो  कर

 हाकिम  परगना  के  पास  जाता  है  पर  पुलिस
 सुप्म्टेंडेंट के  पास  जाता  है,  तो  यहां  पर
 सोग  झबग  रिश्वत  मागते  हूँ  ।  में  ने  देखा

 है  कि  भक्सर  केसेज  में  लाइसेंस  लेने  के  लिए
 एक  एक  हजार  रुपया  श्लचें  हो  जाता

 है  भौर

 बाज  बिका  लाइसेंस  तब  भी  नहीं  मिलता  ।
 कभी  कभी  ंक्स  का  सिललिता  चलता
 है  4  एक  ती  सोल्यर्स  कंड  हुआ  करता  है,

 उसे  में  कहा  भाता  है  कि  कुछ  दीजिये,  या  यो
 am  कस  थोड़ी  धामवनी  की  बचत  योजना

 aa  am  प य  रहा  है,  ।  के  कवि  ध्
 ह  ब...  है  4
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 १०००  दो,  ४००  ही  या  oo  we
 वो  इस  तरह  के  चंदे  लेते  हूं  ऐसी  दशा  में
 साइलेंस  लेना  एक  गुवीचत  बन  गया  है  ।
 लेकिन  जहां  तक  लाइसेंस  केने  का  शवाल  है
 उसका  लेता  लकरी  हो  गया  है  बयौंकि  धाज
 सूरत  यह  हो  रही  है  कि  पुलिस  जिस  पर
 कि  हमारी  स्का  करने  की  ज़िम्मेदारी  थी,
 यह  अपने  फरायज  में  कामयाव  नहीं  हो  पा
 रही  है  भौर  जनता  की  है '. |  करना  तो  एक
 तरक़  रहा  पुलिस  खुद  लुट  रही  है।  उत्तर
 प्रदेश  के  ५,  ६  चेस्टरने  जिले  ऐसे  हैं  जिनके
 कि  बाबत  झखवारों  में  खपा  है  कि  कई
 जगहों  पर  पुलिस  के  इंस्पैक्टर्स,  सब  इंस्पैक्टर्स
 भौर  जजेज  वगैरह  लूटे  गये  और  में  नहीं
 समझता  कि  ऐसी  हासत  में  देशवासियों
 की  हिफाज़त  का  इसके  भलावा  और  क्या
 जरिया  हो  सकता  है  कि  वह  खुद  झपनी
 हिफाजत  करें  भौर  इसके  लिये  ज़रूरी  हो
 जाता  है  कि  उनको  ज्यादा  से  ज्यादा  हथियार
 दिये  आयें  ।  भ्ाज  लाइसेंस  मिलने  में  बढ़ी
 दिषकत  का  सामना  करना  पड़ता  है  ौर
 उनको  लाइसेंस  के  लिए  दरश्वास्त  दिये
 साल  साल  भर  हो  जाता  है  लेकिन  लाइसेंस
 उनको  नहीं  मिल  पाता  है  4  में  चाहूंगा  कि
 जिस  मकसद  से  यह  बिल  भ्राया  था  कि  यह
 आाम्स  लाइसेंस  देने  की  पद्धति  को  लिबर-
 साइज  किया  जाय  बह  पूरा  होना  चाहिये  |
 लोगों  को  अपनी  रक्षा  करने  के  लिए  ज्यादा
 से  ज्यादा  सहूलियतें  दी  जायें  नहीं  तो  यह
 महज  एक  तमाशा  बन  कर  रह  जायगा  |

 बिल  की  दफ़ा  ्  में  यह  प्रोवाइड  किया

 गया  हैं:

 The  licensing  authority  shell  not
 refuse  to  grant  any  licence  to  any
 person  on  the  ground  that  such  person
 does  not  possess  sufficient  property.

 लेकिन  समापति  महोदय,  सफ़ि-

 किवे  प्रापर्टी”  की  कोई  परियाषा  नहीं

 की  यह  है  सेलेस्ट  कमेटी  में  मैं  ग ेगह  उबाल
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 [भी  मोहत  स्वरूप]

 उठाया  था  और  पूछा  था  कि  “सफ़िक्षियंट
 आपरटी  re  से  मतलब  क्या  है  |  मेरा  इसके
 ग्खिये  सुझाव  यह  है  कि  जो  झावमी  फकीर

 हो,  बेघरबार  का  हो,  गैगाबौंड  हो  उसको

 छोड़  कर  बाकी  सारे  स्‍क्‍्रादमियों  को  लाइसेंस
 सेने  का  हक  होता  चाहिए  ।  पर्सनल  प्रापरटी
 की  हिफाशत  करना  हर  झादमी  का  पैदायशी

 हक  है  ।  में  चाहता  था  कि  इसमें  इस  तरह
 ह. / है  प्रमेंडमेंट  जरूर  हो  कि  फकीर  को  छोड़
 कर  जो  कि  बन्दूक  नहीं  रख  सकता  हो  भौर
 जो  कि  बन्दूक  खरीदने  शौर  कारतूसों  बगैरह
 का  खर्जा  बर्दाश्त  न  कर  सकता  हो,  उसके
 झलाबा  हर  एक  झादमी  को  बन्द्रक  रखने
 का  हक  होना  चाहिए  ।  यह  बिल  आझास्स
 बिल  की  दावल  में  है  ।  में  महसूस  करता  हूं
 द, उ  इसको  फायर  झाम्स  बिल  की  शकल  में

 होना  चाहिए  था  और  इसमें  से  सोईस,  डेगर्स
 झौर  स्पियस  वर्ग रह  को  हटा  दिया  जाय  और

 इसको  “फायर  शम्स  बिल”  होना  चाहिए
 था  लेकिन  ज्याएंट  सेलेक्ट  कमेटी  से  यह
 हमारे  सामने  झाम्से  बिल  की  शकल  में
 शाया  है  1

 इसके  बाद  मुझे  यह  1.1 द  करना  है  कि

 इस  बिल  के  क्लाजेज  २४,  २५,  २६,  २७
 शर  २८  में  जो  सजाएं  तजबीज़  की  गई

 हैँ  बे  बहुत  ज्यादा  हैं  भ्रौर  यह  सजाएं  कम

 होनी  चाहिएं  ।  लाली  प्रार्म्स  ऐक्ट  के  प्रन्दर

 इतनी  सख्त  सजाए  देना  मुनासिब  नहों  है  ।

 इसमें  जहां  कि  ज्वाएंट  रिस्पॉसिब्लिटी
 की  बात  कही  गई  है  शौर  जिसमें  कि  यह
 कहा  गया  है  कि  जिस  किसी  पर  शुवहा
 हो  जाय  शौर  उसको  सजा  हो  जाय  तो  साथ

 ही  जो  धौर  लोग  साथ  में  हें  उनके  ऊपर
 भी  इसकी  जिम्मेदारी  प्राती  है,  में  समझता

 हैं  कि  यह  यो  ज्याएंट  रिस्पॉसब्लिटी  ढाली

 ह. ३  है  वह  द.  गैर  मुगासिव  है  -  भव  भगर

 क  1  किमिगल  ड्  तो  दूसरे  भ्रादमियों
 को  थी  कि  उस  श्रोद्ायटी  में  रहते  हों  उत

 था  की]  Armes  ाप  2%

 पर  क्यों  जिम्मेदारी  ढाली  जाव  i  ww
 कोभापरेटिग्स  की  बात  की  जाती  है  भौर
 सरकार  द्वारा  कोभापरेटिव  कार्म्स  बन  रहे
 हैं  उसमें  प्रगर  एक  काल्स  के  ऊपर  जिम्मेदारी
 झाती  हैं  तो  उसके  लिए  सारे  धादमी  क्यों
 जिम्मेदार  ठहरावे  जायें  |  इसलिए  में  समता

 हैं  कि  यह  नामुनासिद  है  |

 बिल  में  यह  कहा  गया  है  कि  जब  कोई
 लाइसेंस  'रिवोक  हो,  जब  बहू  किसी  तरह
 से  खत्म  कर  दिया  जाय  तो  हथियारों  को
 माललाने  में  जमा  करा  दिया  जाता  है
 भौर  मालखाने  में  जमा  होने  के  बाद  महीनों
 ये  जगा  पढ़े  रहते  हैं  शौर  उनमें  अंग  सच
 जाता  है  इसलिए  मैं  चाहूंगा  कि  जब  कोई
 बन्दूक  मालखाने  में  जमा  कराई  जाय  ठो
 उसकी  कीमत  फौरन  उसको  मिल  जानी

 चाहिए  ताकि  उसको  उसकी  वाजिब  कीमत
 मिल  सके  धौर  हथियार  खराब  होने  से

 बच  जाय  |

 बिल  में  प्रोवीजन  है  कि  अगर  कोई

 डिस्टबूई  ऐरिया  हो  भौर  कोई  शिकार
 के  वास्ते  वहा  बन्दूक  ले  जाय  तो  बहु  प्नन-

 लाफुल  करार  दे  दिया  जाता  है,  ज्वाएंट
 कमेटी  ने  सिफारिश  की  है  कि  उसमें  ऐसा
 लिख  दिया  जाय  कि  अगर  वह  भाग्स  किसी

 सन्दूक  प्रयवा  कपड़े  वगरह  में  पवैगड  हो  दो
 उस  पर  कोई  ऐतराज़  नही  है  ।

 दूसरे  देशों  में  मसलन  इंगलेंड,  अमरीका
 में  जैसी  व्यवस्था  है  वैसी  यहां  पर  भी  होनी
 चाहिए  कि  थोड़े  समय  के  लिए  या  श्रमर
 कोई  एमरजेंसी  हो  तो  लोगों  को  झाम्ख
 के  लाइसेंस  मिलने  चाहिएं  I  मेरी  राव  यह
 है  कि  उसके  बजाय  उसका  नाम  सर्टिफिकेट
 रक्खा  जाय  शौर  शार्ट  टाइम
 दिये  जाय॑  यो  कि  थोड़े  भर्से  के  लिए  इस्तेमाल
 कर  सकें  ।

 खसके  बाद  मैं  यह  चाहता  हूं  कि  इंसभें ०
 ६. ह  की  जो  कद  र्क्ली  गई  है  उसको  ह.
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 कम  कर  दिया  जाव  भौर  बजाय  १६  य्ष
 के  १४  |. अ  कर  दिया  जाय  1  कुछ  धन्य
 सदस्यों  ने  भी  १४  बच  का  सुझाव  दिया  है
 लो  कि  में  समझता  हूं  कि  मुनासिव  है  1
 १४  साल  का  सड़का  काफी  समक्षदार  होता

 है  भौर  धगर  यह  शुरू  से  ही  उसका  इस्तेमाल
 करना  न  सीखेगा  तो  उसके  लिए  बड़ा  होकर

 जसकी  महक  करना  मूश्किल  हो  जाता  है
 इसलिए  अगर  १६  वर्ष  की  बजाय  १४  ध, अ
 कर  दिया  जाय  तो  मुनासिब  होगा  |

 इसके  साथ  साथ  में  यह  चाहता  था
 कि  मजल  लोडिंग  भंस  को  लाइसेंस  की  कैद
 के  हटा  दिया  जाय  ।  उनके  बैरल  को  छोटा
 करके  उनकी  बेलासिटी  कम  कर  दी  जाय  i

 इसी  तरह जो  “२२  राइफिलें  हैं  उन  पर  भी

 शाइसेंस  नहीं  होना  चाहिये  कयोंकि  यह
 बहुत  ज्यादा  हार्मफुल  चीज  नहीं  है,  बहुत
 मामूली  से  हथियार  हैं  धौर  उनको  शुरू
 से  झगर  मएक  न  करने  के  लिए  दिया  जायगा

 सो  बागे.  चल  कर  उस  पर  मदक  करना
 मुश्किल  हो  जायगा  ।  क्रोप  प्रोटेक्शन  भौर
 मदक  करने  के  लिए  मजल  लोडिंग  ग

 लाइसेंस से  बरी  होनी  चाहिए  ।  बिल  में  यह
 ब्रोवाइड  किया  गया  है  कि  सिर्फ  *२२  बोर

 राइफिल  क्लबों  के  वास्ते  ऐग्ज्म्पट्‌  की  गई  है।

 जो  बच्चे  ट्रेनिंग  हासिल  करते  हैं  उनको
 रिप्रायत  दी  गई  है  |  लेकिन  बहुत  से  ऐसे
 लोग  भी  हैं  जो  कि  इन  क्लबों  के  बाहर  घरों
 पर  महक  करते  हैँ  तो  ऐसे  लोगों  को  जिनकी
 कि  बोनाफाइड्स  साज्ित  हो  जायं  उनको
 भी  इस  छूट  की  र्थि  प्रत  मिलनी  चाहिए  ।

 समापति  महोद..,  झझाथ  मुल्क  जिस  दौर
 से  गुजर  रहा  है  उसमें  यह  बहुत  जरूरी  हो
 गया  है  कि  देदाबासियों  को  झाम्ड  किया
 जाय  उनको  मिलेटरी  ट्रेनिंग  दी  जार
 ताकि  यह  1. ॥  जरूरत  पर  सेकेंड  साइन
 आफ  चिफेस्स  बम  सकें  थौर  देश  की  झायादी
 की  रहा  कर  शकों  ।

 मेरा  सवा  qure  यह  है  कि  बावों
 +  लिजेल  सोसाइटीर  होगी  याहिएं,  गांधों
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 में  डिफेन्स  सोसाइटीश  भारगनाइड  हों  शौर
 उनके  पास  काफी  ऐम्यूनेशन  भौर  हथियार
 दों  |  में  ने  भपने  जिले  में  कोक्षिश  की  थी,
 डिस्ट्रिक्ट  मजिस्ट्रेट  से  भी  कहा  था  धौर
 एूस०  पी  से  भी  कहा  था  कि  हर  एक  थाने
 में  कम  से  कम  एक  डिफेन्स  सोसायटी  होनी
 चाहिए  जिनको  कि  हथियार  दिए  जायें  भौर
 इस  प्रकार  जो  हथियार  दिये  जाय॑  बहू

 एस०  पी०  के  नाम  से  स्यू  किये  जाय॑  ॥
 डिफेन्स  सोसायटीज़  के  जो  लोग  हों  वे  सब
 ड्रेस्ड  हों  शौर  उन  पर  जिम्मेदारी  हो  ।  वह
 झपने  भ्रम्युनिशंस  का  एकाउंट  रक्‍्खें  t  ऐसा
 होने  से  गांवों  का  मोरेल  ऊंचा  होगा  भौर
 श्ाज  जो  गांवों  में  एक  बदझमती  भौर

 नाजुक  हालत  पैदा  हो  गई  है  भौर  इनसीक्यो-
 रिटी  पैदा  हो  गईं  है  उसको  हटाने  में  बहुत
 मदद  मिलेगी  ।  जैसा  कि  झमी  श्री  सिहासन
 सिंह  ने  कहा  शौर  दूसरे  दोस्तों  ने  मी  कहा
 कि  जिन  गांवों  में  हथियार  होते  हैं  वहां

 डकैत  बहुत  कम  जाया  करते  हैं  भौर  जो  गांव

 मूसल्ला  नहीं  होते  हैं  वहां  डकंत  भ्रक्सर
 हमला  करते  हूँ  भौर  लूटमार  करते  हैं  यह
 सही  है  ।  भव  मुल्क  अपना  है  भौर  भंप्रेडों
 का  राज्य  नही  रहा  है  इसलिए  लोगों  को

 हथियार  लिबरली  देने  से  डरना  नहीं  चाहिए
 शौर  यह  याद  रखना  चाहिए  कि  ओ  गांव
 ण्यादा  मुसल्ला  रहते  हैं  उनमें  ज्यादा  सीक्यो-
 रिटी  रहती  है  ।  इसलिए  लोगों  को  ज्यादा
 दे  ज्यादा  तादाद  में  हथियार  दिग  जाय॑  ।

 लाइसेंस  बट.  करने  &  लिए  एक  मियाद
 मुकरंर  कर  दी  जाय  और  एक  महीने  में
 शाम्से  की  ऐप्लीकेशन  डिस्पोज़  हो  जाय,
 ऐसा  न  हो  कि  साल  मर  ऐप्लीकेशन  डिस्पोज
 न  हो  भौर  चलती  रहे  1  इसलिए  जरूरी  हो
 जाता  है  कि  साइसेंस  ऐप्लीकेशन  डिस्पोड
 करने  के  लिए  एक  महीने  की  मियाद  मुकरंर
 कर  दी  जाय  |  जब  इस  तरीके  से  हम  तमान

 सहूलियतें  देंगे  तब  तो  इस  बिल  से  फायदा

 होगा  बरना  यह  तमाशा  बत  कर  रह  आएगा ।
 इसलिए  समापति  महोदव,  में  झापके

 हारा  मिनिस्टर  साहब  से  भर्ड  करूंगा
 कि  कह



 प्र
 £ ,. ड  और  गौर  करें  ।  दस  इतना  हो  मुझ
 युवेतसिर  में  कहना  था  1

 that,  apart  from  everything  else,  it  is
 certainly  an  improvement  on  the  old
 Arms  Act.

 Hen.  Members  have  asked  whether
 &  has  realiy  become  liberal.  From
 certain  points  of  view,  certainly  it  has
 betome  liberal  For  example,  the
 cleerest  improvement  is  so  far  as

 they  are  restricted  anly  to  firearms.
 Under  the  old  Act,  even  for  the  posses-
 sion  of  an  ordinary  weapon,  an  ordi-
 marty  sharp-edged  weapon,  a  licence
 was  necessary.  From  that  point  of
 wiew,  certainly  the  Bill  is  an  improve-
 waent.  As  to  the  question  how  far  it
 bas  progressed,  whether  it  is  in  keep-
 ing  with  the  general  trend  of  law  in
 other  democratic  countries  which  are
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 Achar:  Ayhow  we  shall  wait
 that  so  far

 it
 least  a  judicial  frame  of  mind
 neces

 i
 i

 1 One  more  point.  I  am  told  that
 am  given  only  five  minutes  or  ¢o.
 This  materially  affects  my  consti-
 tuency.  I  wish  the  Bill  had  at  least
 ‘been  as  liberal  as  the  law  in  Coorg.
 I  do  not  know  whether  the  hon.  Mem-
 bers  know  that  in  Coorg  under  the
 present  Act,  no  licence  is  necessary  for
 Jamma  holders—that  is,  holders  of

 They  need  not  apply  for
 any  licence.  There  is  complete
 exemption  for  them  in  the  rules  that
 we  framed  as  late  as  95l.  In  the  list
 of  exemption,  under  item  4,  relating
 to  the  exemption,  there  is  this  entry:

 “Every  person  of  Coorg  race
 and  every  Jumma  tenure  holder
 in  Coorg,  who  by  his  tenure,  is
 hable  to  perform  military  or  police
 duties.”

 much  of  exemption  to  all  the  Indians
 as  I  feel  it  ought  to.  If  it  is
 in  Coorg,  I  do  not  see  why  it  should

 retires  with  death.
 झेण्ल्च,  after  his  death,  they  do  not

 retired  officer
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 sioner  there  and  he  lives  there  and
 as  long  as  he  lives,  he  is  the  Com-
 missioner.  There  is  no  theft,  there
 is  no  robbery,  no  crime.  They
 drink  merrily  and  are  happy  ..”

 He  then  refers  to  Mr.  Modi  and  says:

 “My  fmend,  Mr.  Modi,  I  think
 would  like  to  go  and  live  there.  .”

 Shri  0.  C.  Sharma:  I  would  like  to
 go  and  live  in  Coorg.

 Shri  Achar:  You  are  welcome.  Now,
 the  point  I  am  urging  is  that  so  far  as
 Coorg  is  concerned,  they  have  com.
 plete  exemption  now.  I  am  appealing
 to  the  hon.  Home  Minister  to  see  that
 we  are  not  worse  off,  if  the  provisions
 cannot  be  liberalised.  If  the  same
 state  of  things  as  obtains  in  Coorg
 could  not  be  made  applicable  all  over
 India,  so  far  as  Coorg  is  concerned,
 the  status  quo  should  not  be  disturbed
 and  they  should  be  allowed  to  have
 the  privileges  they  are  now  having

 Mr.  Chairman:  The  hon.  Minister.

 Shri  Datar:  Mr.  Chairman...

 Mr.  Chairman:  I!  think  the  hon.
 Minister  will  take  sometime—about
 twenty  minutes  or  so—and  so  he  can
 continue  tomorrow.

 Shri  Radhelal  Vyas  (Ujjain):  Sz,
 I  have  been  waiting  from  2-30.  I
 would  not  take  more  than  five
 minutes.  The  hon.  Minister  can  reply
 tomorrow.

 Mr.  Chairman:  After  I  have  calied
 the  hon.  Minister  to  reply,  so  far  as
 the  discussion  is  concerned,  I  do  not
 think  it  is  ह... अ  for  me  to  call  any
 other  hon.  Member.  I  am  sorry  I  am
 unable  to  call  him  now.

 The  Lok  Sabha  then  adjourned  NU
 Eleven  of  the  Clock  on  Tuesday,  Nov-
 ember  7,  080/Kartika  26,  ‘1881,
 (Seka).
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 [Mlenday,  November  ‘16,  3959/Karttha  25,  2887  (Saha)]
 WRITTEN  ANSWERS  TO

 QUESTIONS—contd.
 ANSWERS  ‘TO  QUES-

 TIONS  mye

 SQ.  Subject  CoLumans
 No.

 x.  “Kashmir”  I—3
 3.  Mangala  Dam  3-7
 3.  Recruitment  of  Labour

 in  Gorakhpur  8-9
 cs  Export of  iron  ore  to  Cze-

 choslovakia  IO-1T
 5.  Efficiency  code  मु  It
 6.  Supply  of  cycle  tyres  and

 tubes  .  13-14,
 7.  Alumunium  plant  at

 Rohan  +  I4—I6
 8.  Puppetry  m_  film-mak-

 ing  16-17
 9.  Film  Institute  A7—19

 10.  Working  Journalists  एफ;
 लक  लक  =

 I9—25
 aru.  T.V.Sets  :  25—27
 12,  Kurtinagar  Colony  27-28
 4  Export  of  dried  prawns  2831
 1S.  Nuclear  test  in  the  Sahara  37-32
 I6.  Broadca:  Station  at

 hangs  334 I}.  Wage  Board  for  Sugar
 Indu:  3437

 38.  Rendential  Fjats  in  Indra

 79  po  if
 a>

 »
 Bogus

 registration  o.
 ए  38-39

 ai.  News  Agencies  39-40
 WRITTEN

 QUESTIONS  5  TO  a  -79

 BQ.
 No,

 723...  Indian  Trade 3
 Building  ‘i  Tee”  4l

 20.  Export  of  manganese  ore  4
 a2.  Rebate  to  Displaced  Per-

 47-42
 23.  Export  of  jute  है  43
 a4.  Central  Information  Ser-

 vice  ०  42-43
 25.  Blectrolytic  copper  पु  43

 +  36.  Indo-Pakistan  Border
 Disputes  43-44

 27.  Export  of  salt  4445
 28.  Loans  due  from  displa-

 ced  persons  .  45-46
 ag.  Non-Tiberan  Refugees
 frosn  Tibet  :

 SQ.
 No.

 30.

 31.

 33.
 33«

 34.

 Subject

 Indian  delegation  for  par-
 ticipation  in  China’s
 celebrations  .  °

 Aluminium  Plantin  Sa
 Iem  .

 Forged  passports
 Mahatma  Gandhi's  Sams-

 dhiat  Rajghat.
 Radio  Station  in  Sikkim

 US.Q.
 No,

 I.
 2.

 Migration  of

 Spun  Silk  mill  in  Assam
 Construction  of  shops

 and  stalls  in  Govern-
 ment  employees  colonies

 Export  quotes  of  ground-
 nut  oil

 Employment  opportunities
 in  Bombay  State

 Unemployment  in  Bom-
 bay  Srate

 Production  of  magnesia
 chnker

 Manufacture  of  cars,  jeeps
 and  trucks

 Lemon  grass  oil
 Industrial  Estate  at  Ba-

 tala
 Tungsten  carbide

 ——
 wisition  of  jand  iw

 Indians  arrested  by
 Chinese.

 Indians
 from  Ceylon

 Atomic  fuel
 plant

 Unemployed  gradustes
 registered  Em.
 ploy  ment  Exchanges

 Gos
 Industrial  Development

 of  Delhi
 Industrial  Estate  at

 Agra

 fabrication

 Coos
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 ¥S,Q.
 No

 a3

 £१

 Subject

 Surgical  instruments  and
 appliances

 Chemical  analysis  of  Ferro
 Alloy

 Co-operative  Societies
 in  coalfields

 Import  of  Dammer  Batu
 Remodelling  of  Tehar

 Village  (Delhi)
 Fernliser  plant  at  Bom-

 bay
 Rehabilitation  of  displa-

 ced  persons  in  U  P
 Tibetan  Buddhist  Mo-

 nastery  in  Jalpaiguri
 Entry  of  Pakistanis

 Jammu
 Indian  Temple  et  Baku
 New  building  for  Gov-

 ernment  of  India  Press
 at  Simla

 Acsommodstion,
 for t  loyees

 at  Simla  *
 Import  of  rubber  shoes
 Development  of  khadi  in

 Himachal!  Pradesh
 Automatic  looms  for  Pun-
 yb.  .

 Loans  to  Industries  at
 Faridabad

 Export  of  frusts
 Film  Workers
 International  Film

 Festivais  in  3959-60
 films  on

 Power  projects
 Exportof  cotton  piece-

 goods
 .

 Employees  State  Insur-
 ance  Scheme  ४

 San  Francisco  _  Interng-
 tonal  Film  Festival

 Development  of  hilly
 regions  of  Punjab

 Development  of  Tea
 Industry  in  Punjab

 Match  and  bidi  indus-
 tries

 Pulp  and
 Paper

 Mil  m

 House  Building  Co-

 aa  one

 (Dany  Drossr)

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 CoLuMNS

 st.
 6  3

 63-64

 52.

 $3

 67-68

 68-69

 69-70

 4०-47

 कानाद

 77-78

 US.Q
 No.

 Subject

 Import  of  air  condition-
 ing  equipment

 Migrations  from  Pakis-
 tan

 Calctum  Carbide

 OBITUARY  REFERENCES

 The  Speaker  made  references
 to  the  passing  away  of
 Shr  Keshavrao  Marutirao
 Jedhe,  who  was  a  sitting

 of  Sabha,

 was  a  Member  of  the  for-
 mer  Central  Legislative
 Assembly,  the  ti
 tuent  Assembly  of  India
 and  the  Provisional
 lusment,  Syed  Moham-
 mad  Kazmi,  who
 was  a  member  of  the  for-
 mer  Central  Legislative
 Assembly,  the  Constu-
 tuent  Assembly  of  India,
 the  Provisional  Parlsa-
 ment  and  First  Lok  Sabha
 and  Rev  J  J.  M.  Nichols-
 Roy  who  was  a  Member  of
 the  former  Central  Legisla-
 tive  Assembly  and  the
 Constituent  Assembl

 4
 Thereafter  Members  stood

 m  silence  for  8  minute  85
 a  mark  of  respect

 MOTIONS  FOR  ADJOURN-
 MENT

 The  Speaker  withheld  bis
 consent  to  the  moving  of
 the  followmg  sdjourn-
 ment  motions  given  Novice
 of  by  the  members  shown
 against  them

 lay  onthe  Notice  by
 Ome  ch.  Shri

 Mohan
 Swarup

 80—102



 PAPERS  LAID  ON  THE
 ‘ABLE
 @  A  copy  of  White

 T  contaming  Notes

 (Evicton  of
 Unsuthonsed  Occupants)

 October,  »
 2999

 (8)  of  the  Consti
 @

 home
 of  each  of  the

 section  taken  by

 123(2)
 ate

 ‘20206,

 (ii)  Supplementary  Seventh
 tatement  No.

 VUL  3959
 i)  Supplemenury  Sixth

 ‘Supemene
 No.  Session,

 (iv)  Supplementary  किप
 5
 wv

 No  Session,

 (v)  Supplementary  Fourth

 (vr)  Supplementary  Third
 Statement  No  Session,
 XXIX,

 (a)  Supplementary  Second
 Statement  No  Session

 (5)  A  copy  of  each  of  the
 follomng  Notifications,
 under  sub-section  (6)  of

 Female
 of  the  Essenual

 ties  Act,  79९९
 (४)  5.8 0.  No.  t005  deed

 >
 path} 8

 33th  September,  7
 mak  "further
 amendments  to  the  Cot-
 ton  Control  Order,  7955

 Qi)  S.R.Q.  No,  7386  dated
 ath  May,  3957  mek-

 certain  fi  aanend.
 mer  ge  ope  tee Ore:
 Order,  7949

 (ii
 $

 R.O

 oat  गुर

 वात cxtiles  (Coase
 Order,  1948.

 A  of  Notification :

 No
 क्श्दरग  3039  dared  the
 LJ  ४००००

 48  ‘of  the



 the  Coffee  Rules,  7955.

 A  of  the  Shipping (7)_A  copy
 eae

 झ्  छ्
 ‘Execution  of  Con-

 ules,  1959  pub-
 isha  in  Notification  No
 G.S.R.  2299  dated  the
 ३४४  October,  1959)  under
 sub-section  (3)  of  Section

 4
 of  the  Merchant

 ping  Act,  7958

 (8)  A  copy  of  each  of  the
 lowing  papers

 of  the  Co

 "goat  Committee  Parts

 (ii)  Government  Resoluuon
 co  42-SSI  (iss  da-

 ted  the  ah  August,
 3959

 (9)  A  copy  of  each  of  the |
 ‘ollowin;  Nonficauons under  sub-section  (6)  of

 pm
 of  he  Essential

 Sommodities  Act,  7955  :
 ()  G.S.R.  No,  t20:  dated

 the  3rd  October,  7959
 i)  G.S.R.  No.  r:02  dated

 the  3rd
 October,  792

 39९59  ma-
 king  certain

 the  Textile  (Produc-
 tion  by  Powerloom)  Con-
 trol  Order,  79९6

 (iii)  G.S.R.  No.  303  dated
 the  3rd  October,

 ui  92
 9

 —  certain  C
 ta  to  the  Cot-

 ton  Textiles  (Contro})
 >  7948

 a
 Rls
 A  copy  of  Statement

 [asy.  Drones)

 Convaens

 PAPERS  LAID  ON  THE
 TABLE—contd.

 Conepars
 चंड  Disputes  (Central)
 Rules,  795

 (a)  G.S.R.  No.  Ist  dated
 the  7१7  3959

 (ii)  G.S.R.  No.  382  dated
 24th  October,  7959

 (1a)  A  of  Notification
 R.  896  dated  the

 ist”  August,  7959  under
 sub-section  (3)  4  Section
 40  of  the  Displaced  Per-

 (Compensation  and
 Rehabilitation)  Act,  7954
 making  certain  further  am-
 endments  to  the  Displaced
 Persons  sation
 and  &  ilitation)
 Rules,  795९

 (3)  ह उ  copy  of  Notification
 No.  G.S.R.  08

 pensati
 tion)  Act,  7954  making
 certun  further  amend-
 ment  to  the  Displaced
 Persons  (Compensation
 and  Rehabilitation)
 Rules,  1955.

 a)  A  copy  of  the  ‘Parlis-

 tains
 sion

 PRESIDENT’S  ASSENT  TO
 BILLS  °

 (i)  Secre  laid  on  the
 Table  the  following  ॥! छ

 by  the  Houses  of
 epee  during  the  last
 Session  and  assented  to
 by  the  President  since  the
 jest  report  made  to  the
 Houre  on  the  rath  Sep-
 tember,  3959  :

 (0  The  Kerala  Appropria-
 tion  Bill,  7959

 (2)  The  Appropriation  (No.
 7)  Bil,  3959
 (3)  The  Criminal  Law  (Am-
 endment)  Bill,  7959

 (Am:
 eadment  and  Validation)
 Bill,  7959
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 PRESIDENT’S  ASSENT  TO ~  "BIE  LO—contd.
 (1)  Secretary  also  laid  on  the

 Table  copies,  duly  authen-
 ticated  by  the  Secretary
 of  Rajya  Sebha,  of  the}
 following  Bills  passed  by3} the  Houses  of  Parliament
 during  the  last  Session
 and  assented  to  by  the
 Prendent  since  the  last
 report  made  to  the  House
 on  the  tath  September,
 72959  २  ६

 (1)  The  Srate  Bank  of  India
 (Amendment)  Bill,  79९9

 (2)  The  Kerala  Local  Au-
 thorites  Laws  (Amend-
 ment)  Bill,  7959

 (3)  The  Public  Wakfs  (Fx-
 tension  of  Amutation)
 Bill,  r9<9

 (4)  The  Road  Transport
 Corporations  (Amend-
 ment)  Bill,  7959

 (5)  The  Employment  Ex-
 changes  sory  Noti-
 fication  of  Vacancies  Bill,
 3959

 (6)  The  Wakf  (Amendment)
 Bull,  t959

 (7)  The  Indian  Electricity
 (Amendment)  Bill,  r9$9

 (8)  The  Baniang  Companies
 (Amendment)  Bill,  3959

 (9)  The  State  Bank  of  India
 (Subsidisry  Banks)  Bull,
 29599

 (io)  The  Oil  and  Naturel
 Gas  Commission  Bill,
 959

 (r)  The  Government  Sa-
 vings  Banks  (Amendment)
 Bill,  २०5५०

 (a2)  The  Government  Sav-
 ings  Certificates  Bill,  r959

 (33)  The  Public  Debt  (Am-
 endment)  Bull,  7959

 Qa  Rajasthan  =  and
 Pradesh  (Trens-

 fer  of  Territories)  Buil,
 1959

 OF  ESTIMATES

 Sixty-second’  Report  was
 Presented

 [Dany  ‘Daeter]

 Conuaars:

 STATEMENTS  BY  MINIS-
 TERS

 (9)  The  Munaster  of  Irv:
 tion  and  Power  (Ha
 Mohammed  Ibrahim)
 ae

 2  st&tement  on  the
 t  position  regerdin; the  mishap  on  the  ont

 August,
 7999

 to  the  Host
 Chamber  of  8  tunnel  at
 the  Bhakra  Dam  and  also
 [0  on  the  Table  a
 copy  thereof

 (2)  Phe  Minister  of  Irri-
 tion  and  Power  (Hafiz
 ohammad  Ibrahim)  laid

 on  the  {able  a  copy
 of  the  stétement  on  the  la-
 test  developments  regard-
 ing  the  —  Indo-Pakistan
 Canal  Waters  Disputes

 (3)  The  Deputy  Minister  of
 Railways  (Shri  Shahnawaz
 Khan)  made  a  statement
 regarding  the  accident  to
 Agra-Allahahad  Passen-
 ger  train  ar  Bidanpur  on
 the  200  Octuher  959

 (4  Fhe  Deputy  Munster
 of  Exterral  Affairs  (Shri-
 mat:  Lakshmi:  Menon)
 made  4  statement  on  the
 resules  of  the  Munuister-
 fevel  Indo-East  Paioscan
 Border  Conference  held
 from  the  sth  to  22nd
 October,  959  and  also  laid
 on  the  Table  the  following
 papers

 (i)  Copy  of  the  Joint  Com-
 munique  issued  by  the
 Governments  of  India
 and  Pakistan  on  the  24th
 Octoher,  १7959

 (u)  Copy  of  the  agreed  deci-
 sions  and  procedures  to
 end  disputes  and  incidents
 along  the  Indo-East  Pakis-
 tan  border  signed  bv  the
 Secretaries  of  the  two
 Governments  ,

 (im)  Copy  of  the  Ground
 Rules  formulated  by  the
 Miltary  Sub-Commnuttee
 of  the  Indian  and  Pakistan

 ion  and  other  de-

 Convann

 LO8—I9



 229

 STATEMENTS  BY  MINI-
 STERS—contd.

 (iv)  Copy  of  letters  exchanged
 between  the  Secretaries
 of  the  two  Governments
 on  the  further  follow-up
 of  transit  and  visa  facili-
 ties.  and  promotion  of
 trade  between  West  Bengal
 and  East  Pakistan

 EXTENSION  OF  TIME  FOR
 PRESENTATION  OF  RE-
 PORT  OF  JOINT  COM-
 MITTEE

 Shri  Arun  Chandra  Guhe
 moved  that  the  time  ap-
 pointed  for  the  presenta-
 tron  of  the  Report  of  the
 Jornt  Committee  on  the
 Companies  (Amendment)
 Bill,  1959,  be  further  ex-
 tended  up  to  the  last  day
 of  the  first  week  of  the  next
 session

 The  motion  was  adopted

 BILLS  INTRODUCED

 re)  The  Indian  Panel  Code
 (Amendment’  Bill,
 7959

 [Dany  Draser)

 CoLumNs

 720

 ‘120-21

 BILLS  INTRODUCED—contd.

 (2)  The  Constitution  (Bi-
 ghth  Amendment)  Bill,
 I959

 (3)  The  Hay  Committee  Bill,
 7959

 BILL  UNDER  CONSIDERA-
 TION

 The  Minister  in  the  Ministry of  Home  Affars  (Shri
 Datar)  moved  that  the
 Arms  Bill,  a8  reported  by
 the  Joint  Commuttee,  be
 taken  into  consideration.
 The  discussion  was  not
 concluded

 AGENDA  FOR  TUESDAY,
 NOVEMBER,  17  7959  KAR: TIKA  26,  ‘1883  (SAKA)—

 Further  discussion  on  the
 motion  to  consider  and
 passing  of  the  Arms  Bill
 as  reported  by  the  Joint
 Committee  and  considera-
 tion  and  pessing  of  the
 Miscellaneous  Personal
 Laws  (Extension)  Bill,
 as  passed  «by  Rajya
 Sabha  and  also  the  Securi-
 tres  Contracts  (Regulation)
 Amendment  Bill

 339

 Consens

 1sI—21


